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LOK SABHA DEBATES 

LOKSABHA 

Tueacmy, November 29, 20051Agnhayana 8, 1927 (Saka) 

The Lok Sabha met at Eleven of the Clock 

(MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Shrl P. Karunakaran, Question No. 82. 

[English] 

Bomb BI •• t. In Deihl 

+ 
·82. SHRI P. KARUNAKARAN: 

SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether there had been a series of bomb blasts 
in Delhi during October 2005; 

(b) if so, the number of persons died/Injured, 
missing In such blasts alongwith the details of the IOS8 of 
property; 

(c) the details of compensation paid to the victims; 

(d) whether intelligence agencies had given prior 
information of such activities to the Delhi Police; 

(e) if so, the reasons for the failure of Police in this 
regard; 

(f) whether any Investigation of these bomb blasts 
has been conducted; 

(g) if so, the outcome thereof alongwlth the number 
of persons arrested so far; and 

(h) the steps taken to check such incidents in future 
In the country? 

THE MINISTER OF HOME AFFAIAS (SHRI SHIVAAJ 
V. PATIL): (a) to (h) A statement is laid on the Table of the 
House. 

St.tement 

(a) and (b) As per the information provided by Delhi 
Police, 59 persons were killed and 224 persons were injured 
in the three bomb blasts in the Capital on 29th October, 

2005. Seven more persons have died subsequently thus 
taking the death toll to 66 till date. In addition, 10 persons 
are reported to be missing and properties worth As. 36 lakh 
approximately are estimated to have been damaged in 
Paharganj and Sarojini Nagar. There was no loss at property 
in the bomb blast at Okhla Bus Depot. 

(c) The Government of NCT of Delhi has so far 
disbursed the following amounts: 

SI. Nature of No of cases 
No. compensation/ 

relief 

1. Death compen- Adults - 24 
sation by the 

Central Minor - 09 
Government 

2. Death compen- Adults - 24 
sation by the 

Government of Minor - 09 
NCT of Delhi 

Total 

Major Injuries 92 

Minor Injuries 58 

3. Loss of 11 
Commercial 
Property 

Grand Total 

Total 
amount 

paid 

Rs. 48,00,000/-

Rs. 9.00,0001-

Rs. 48,00,000/-

Rs. 9,00,0001-

Rs. 1,14,00,000/-

Rs. 46,50,0001-

As.. '2,90,0001/-

As. 4,67,0001-

As. 1,68,07.000/-

(d) and (e) Delhi Police has intimated that despite the 
fact that there was no specific alert on bomb explosion. it 
had taken $8Curlty precautions in the city on the eve of Diwall. 
The security arrangements were also reviewed in a meeting 
at all Districts. 

(f) and (g) Delhi Police has so far arrested three 
persons. namely. Tariq Ahmed Dar, who was arrested on 
10.11.2005 and Md. Hussain Fazli, and Md. Rafique Shah 
who were arrested on 22.11.2005. The interrogation of Tariq 
Ahmed Dar has revealed he was the main coordinator and 
facilitator of these blasts. During the investigation of the CBSe, 
it is revealed that the conspiracy for these bomb explosions 
was hatched by a foreign based terrorist organisation. 
Further Investigation Is in progress. 

(h) In order to curb terrorist activities. the Govern-
ment has taken several measures which include strengthe-
ning of border management to check infiltration, galvanizing 
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the intelligence machinery. ensuring improved technology. 
weaponry and equipment for security forces both at the 
Centre and in the States, neutralizing plans of terrorist/anti-
national elements by well coordinated Intelligence based 
operations. Besides, the steps have also been taken to 
achieve bilateral/multi-lateral cooperation to deal with the 
menace of terrorism, given its global dimensions. 

The steps taken by Delhi Police to check such incidents 
in future include barricading and carrying out special check 
at the entry points of markets; checking of abandoned 
vehicles; checking and briefing of the staff of cyber cafe 
especially in market areas; briefing of managers and staff of 
hotels/guest houses to keep full details of guests and their 
luggage and number of vehicles by which they arrive to 
ensure installation of closed circuit television cameras at 
the entrance of the hotels; verification of tenants; briefing of 
auto dealers to keep full details of buyers of second hand 
vehicles; regular checking of STD/ISD/PCO booth owners/ 
operators; checking of cellular phone and sim card vendors; 
checking of auto-stands and taxi-stands; meeting with 
Market Welfare Associations and Resident Welfare 
Associations; briefing of Metro Rail workers/staff; sensiti-
sation of security personnel of high rise buildings, 
Government buildings, regular checking of sympathizers 
who have given shelter to the militants in the past and 
militants released on bail from jail etc. 

SHRI P. KARUNAKARAN: Sir, in the answer given by 
the hon. Minister it Is stated that there was loss of 66 innocent 
persons' lives and 10 persons were miSSing and there was 
a loss of Rs. 36 lakh in addition to the compensation paid to 
the deceased. It is also stated that the foreign-based terrorist 
organisations are involved in these blasts. May I know 
through you, Sir, from the hon. Minister which are the foreign-
based organisations behind these blasts and what were 
their motives behind these blasts? If so, whether the 
Government has made any contact with them. May I know 
all these details from the hon. Minister? 

SHRI SHIVRAJ V. PATIL: Sir, as we all know, some 
countries are interested in creating problems for us in India. 
We have been very careful in not naming them. But at the 
Government level, the Government of India has been talking 
to them and asking them to take care to see that the terrorists 
do not come from their territories to Indian territory and cause 
difficulties to us. We have also taken up this matter with 
them and asked them to see that no free-flow of funds or 
equipment are allowed into India. We are, at the same time, 
in the process of developing, understanding and convincing 
the people that through violent methods nothing will be 
achieved. If the wars cannot achieve anything, the low-
intensity wars are also not going to achieve anything. So, 
they should be avoid shun, violence .. 

Sir, we all know from where the encouragement for 
violence is coming and it is not necessary for me to say it on 
the floor of the House and name a particular country. 

SHRI P. KARUNAKARAN: I do understand the reason 
given by the hon. Minister. But, at the same time, there are 
unfortunate instances and also terrorists' attacks in Delhi 
area. So, considering these vast experiences that we have, 
especially in Delhi because Delhi is the Capital city of our 
nation, why and how our security forces and intelligent forces 
have miserably failed to understand the prior information 
with regard to these three blasts in October itself? We also 
have had the experience of Parliament House itself which 
was attacked earlier. 

SHRI SHIVRAJ V. PATIL: I had to admit that what has 
happened does not bring any glory to us. But, at the same 
time, we shall have to assess the situation in a correct 
manner as to what is the number of people living here; what 
is the number of police personnel available to maintain law 
and order il1 Jhe country; how does the situation today 
compares with the situation prevailing in the past years; 
and how the situation prevailing in a city like Delhi can be 
compared with the situation prevailing in other cities in the 
country and the world. We shall have to understand that 
many things are happening here. We have celebrations, 
festivals; we have many installations; and many kinds of 
activities are going on. 

When these activities are going on, Police is keeping 
a proper vigil and trying to maintain law and order in the 
country. In view of these facts, we can say thaI there is no 
negligence as such, but then we need to be more vigilant, 
we need to equip the Police with better equipments and we 
need to give them better intelligence also. That is being 
done, but at the same time, I would like to say that we cannot 
rest on the oars. We shall have to do better than what we 
have been doing and we are in the process of doing it. We 
are strengthening the Police here by allowing to raise more 
battalions. We are giving them better equipment. We are 
also giving them the ideas as to how they will be able to deal 
with the situations here. Let us hope that these will produce 
belter results. 

[Translation) 

SHRI CHANDRA MANI TRIPAtHI: Mr. Speaker, Sir, 
however, hon. Minister may not name a particular country, 
but will our Government stop ongoing bilateral talks with 
that country and adopt a tough attitude till that country keeps 
harbouring terrorists? If that country keeps harbouring 
terrorists and our Government, at the same tIme. tries to 
create friendly relationship, it would further give rise to 
terrorist activities. 
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Secondly, there is no trace of 10 persons who have 
been missing for over a month. The compensation paid in 
this regard, is quite inadequate. Hon'ble Minister has just 
now told that the properties worth Rs. 36 lakh have been 
damaged and Rs. 4,67,000/- have been paid as compen-
sation for the loss of commercial property in 11 cases. The 
Hon'ble Minister in his reply has stated that they did not 
have any prior information of terrorist activity. However, in 
view of festivals, the police force was already vigilant. As 
per the information, that I have gathered that the police was 
alerted in advance despite it failed to avert it. Therefore, I 
would like hon. Minister to give a proper reply and do not 
mislead the House. 

SHRI SHIVRAJ V. PATIL: Sir, there is no trace of 10 
missing persons. Perhaps, they may have gone to their 
villages. There is no idea about their permanent residences, 
so it has become more difficult to trace them. Secondly, next 
of the kins of deceased have been given compensation. 
This question also arises as to who is the actual claimant, 
who should be paid compensation. There is no shortage of 
funds or the political will. But the required procedure has to 
be followed so that compensation could be given to actual 
claimant. There has been a loss of public as well as private 
property. But, we have to assess it. We are providing financial 
aid to the people approaching us. So there is no hitch in 
providing relief to the people. Also, there is no problem in 
giving compensation to the people affected in Delhi. He 
wants to know - will the Government stop talks? We are a 
very large and powerful nation and we are not scared of 
anyone. The Government have made it clear that no one 
can dictate terms to us. But, simultaneously, there is a need 
to create cordial relations between both the countries and 
the Government of both the countries should make efforts to 
eliminate the terrorism and then only it would be beneficial. 
It Is Immaterial as to who perpetrate terrorism but if we show 
sympathy to the people and win their hearts it will be 
beneficial. And the Government is making efforts to solve 
this problem through this kind of diplomacy. 

{English] 

SHRI AJAY MAKEN: Delhi is the national Capital. 
Being the national Capital, Delhi becomes an obvious target. 
Delhi has a very large concentration of VVIPs and foreign 
dignitaries who live here in Delhi. Because of such a large 
concentration of VVIPs and foreign dignitaries who live in 
Delhi, the police force very often is diverted to looking after 
the security of these foreign dignitaries and VVIPs. Do we 
have adequate number of police personnel available in 
Delhi; and are they technically well equipped to counter 
such terrorism? 

SHRI SHIVRAJ V. PATIL: We have nearly sixty thousand 
policemen and officers in Delhi. We have also allowed the 

Deihl Police to raise a few more battalions on their own so 
that they can use those battalions. At the same time we have 
the Central forces also and those Central forces are made 
available to them. So, as far as the numbers are concerned 
there is no difficulty. If more number of officers and men are 
required, they can be made available to them. 

As far as equipment is concerned, we have given them 
some equipment and we have asked them also to acquire 
more equipment which can be used. For instance, if the 
improved varieties of explosives are used, how to detect 
them? If car bombs are used, how to detect them? 
Communication facilities we have developed. From the 
Headquarters it is possible for the police to talk to all the 
police stations and talk to the people in that area also at one 
and the same time. More than this can also be done. We are 
in the process of doing it. We would like to make this police 
very strong. Moreover, we are looking at the policing in the 
megacities as a whole. The principles and the equipments 
that will be used for policing the megacities will certainly be 
available to Delhi. Over and above what is being done for 
other cities, some other things can be done for the city of 
Delhi. 

{Translation] 

SHRI MOHAN SINGH: Mr. Speaker, Sir whether the 
police have any pre-information or not, but Delhi, being 
national capital, is always on the hit list of the terrorists. It is 
specially on festive occasions. When Red Fort case was at 
final stage, they struck. We can avert such incidents If we 
are vigilant enough. I feel that we should not over reach in 
warning our neighbours, as they are also fighting one or the 
other kind of terrorism and terrorism is flourishing in those 
countries without their GQvemments help, then only we can 
tackle this problem. Sine'e our borders are open, we have to 
provide sophisticated weapons and other good facilities to 
our police force only then we can tackle this menace even 
with les8 number of Police Personnel. I would like to ask 
Hon'ble Minister whether the Government propose to equip 
Delhi Police with much needed sophisticated weapons so 
as to modernize it? 

Further, I would submit that if there is a need, our police 
personnel should be sent abroad for training on tackling of 
terrorism, especially in the cities where such incidents have 
occurred. In London, they have installed such devices such 
as cameras and for that only they could arrest the persons 
involved in Tube-Rail blasts without losing time. Though, 
such devices are very expensive and too difficult to afford 
here, if the need arises, whether our Government propose 
to send our police personnel there for training? 

SHRI SHIVRAJ V. PATIL: He has rendered very good 
suggestions and I would say that our police are working on 
the same lines. We are up-sizing our pOlice force and 
equipping them with new weapons and also latest kind of 
training. Also, we are sending our police personnel abroad 

6 
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for training. We have also Installed same type of cameras in 
Deihl which London based sub terranean rail has installed 
and which helped in immediate identification of culprits and 
later their arrest. Now, we are installing more cameras. 
Further, cameras have also been installed at several 
crossings and main roads. 

Their report is received in control room. The Govern-
ment are making efforts to install more number of CCTVs 
and cameras. 

Rules have also been framed to monitor the entry of 
outsiders in each of the hotel. We should use them. We 
should take the help of said cameras and the people around 
us. We have to keep a watch on movement of vehicle!J, 
especially through check-posts, wherein explosives can be 
brought. 

Sir, our greatest problem is that when terrorists are 
aware of heavy security in a particular city, they do not hatch 
conspiracy to strike there. Rather, they conspire for such 
incident out of that city. Conspiracy to blast bombs in Delhi 
was hatched somewhere else, may be abroad, that is why, 
we had no information. 

RAW, IB, State Intelligence Department or the Police 
provide us information. So far as IB and RAW is concerned, 
they provide us national and international level intelligence. 
And State Police provides us local intelligence. Unfortu-
nately, said conspiracy was hatched elsewhere in other 
states. It was jointly planned by 2-3 countries, almost 1000 
miles away. That is why, we failed to get any information. 

Sir, Hon'ble Minister is rightly telling that terrorism can 
be tackled only through operational intelligence. The 
Government can adopt it. The Government are making efforts 
to gather information in this regard. 

[English] 

SHRI AJOY CHAKRABORTY: A serious and unfortu-
nate incident has taken place in the Capital city of Deihl. 
May I know from the hon. Minister this? Is it the negligence 
and failure on the part of the Intelligence Bureau and the 
Police Forces to combat and prevent terrorists, and to check 
the incident? If yes, what action has been taken against 
those officers of the Intelligence Bureau and Police Forces? 

MR. SPEAKER: Mr. Minister, you have answered this 
question. 

SHRI SHIVRAJ V. PATIL : Yes, I have answered that 
question. But I would like to add that I would not like to 
apportion the blame. If any mistake has been committed, 
certainly, we can proceed against that person. But at the 
same time, we shall have to keep it In mind that there are 
Police personnel who have lost their lives while protecting 
our lives. We should not demoralise them. 

MR. SPEAKER: Their moral should not be affected. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
this is not the first incident in Delhi, rather several incidents 
have taken place earlier also. The Minister of Home Affairs 
did not reply whether he had prior information regarding the 
incident as in ali newspapers it has been published that the 
police had prior Information in this regard. If the government 
had information then why was not a single police man in 
such a busy and crowded place? If he was there then why 
had he only a cane? There was no police arrangement there. 
So many incidents have taken place in Delhi and large 
quantity of RDX has been recovered even then why were 
police arrangement not made? 

Sir, few days back police had arrested 200 Pakistani 
in Delhi hatching conspiracy. However, the hon'ble Minister 
said that he W9uld not mention the name of any country. I 
would like to know as to why the hon'ble Minister does not 
intend to mention the name of the country. In reply to the 
question he himself has stated that-

[English] 

"The interrogation of Tariq Ahmed Dar has revealed 
that the conspiracy was hatched by a foreign - based 
terrorist organisation." 

[Translation] 

The hon'ble Minister knows that this has been done by 
a Pakistani based terrorist organization. Despite that, he is 
saying that he will not mention the name. Pakistan is 
sponsoring terrorist activities allover the world including 
India. If the hon'ble Minister does not want to mention the 
name in his own country then how will he raise this issue at 
the international level. 70 persons have been killed in Delhi 
then why does he not say that the Pakistani based Laskar -
a Taiba has done this? Such incident has reoccurred in 
Delhi and 70 persons have been killed in that. Does the 
hon'ble Minister not owe any moral responsibility for this? 
Was it not his tesponsibility as the Minister of Home affairs 
to prevent such incident and take action in this matter as he 
had the information of this Incident. 

sHRI SHIVRAJ V. PATIL: Sir, I am not interested in 
replying such politically motivated questions. If the questions 
are politically motivated in nature, the politically motivated 
replies can also be given . ... (lnterruptions) 

PROF. VIJAY KUMAR MALHOTRA: How is It a politically 
motivated question? ... (lnterruptions) 

[English] 

SHRI HARIN PATHAK: He cannot say that this is a 
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political thing and he cannot reply. That is not the way. 
... (Interruptions) 

MR. SPEAKER: We are all politicians. 

... (Interruptions) 

MR. SPEAKER: You say whatever you can say. 

[Translation} 

SHRI SHIVRAJ V. PATIL: If I say that when our Prime 
Minister had gone on the bus journey to Pakistan, had he 
not gone with the intention to Improve the mutual relationship 0' both the countries? ... (lnterruptlons) 

PROF. VIJAY KUMAR MALHOTRA: Who is denying 
this? ... (Interruptions) 

[English} 

MR. SPEAKER: Let him reply. This is a V9ry sensitive 
maHer. You should hear him. 

[Translation} 

SHRI SHIVRAJ V. PATIL: Thereafter, Kargii Conflict 
taken place. Who is to be held responsible for that? I would 
also like to ask as to who was responsible for terrorist 
attack on Parliament while Parliament was in session? 
... (lnterruptions) Such discussion will lead us to nowhere . 
... (lnterruptions) We have not come here to merely blame 
each other. If need arises wa will also do this but the question 
should not be asked to merely blame others. We should ask 
relavant and proper question that may contribute to the 
solution of the problem. This should be our Intention. The 
members of the opposition party can give suggestion for 
solving the problem and if they do so we will welcome it 
from the bottom of our heart. 

PROF. VIJAY KUMAR MALHOTRA: I had asked 
whether the government had information in this regard or 
not. 

[English} 

do you have any information that they are going to 
attack Delhi. 

SHRI SHIVRAJ V. PATIL: I have already said that as far 
as this incident Is concerned, we had no information. I have 
also explained while replying to the question that when the 
conspiracy takes place In other States, in other countries, 
sometimes it is not possible to get the information. As far as 
other incidents are concerned In other States, we did have 
In~rmatlon, we did pass on the information to them. As far 
as this Intldent is concerned. we have no information. 

MR. SPEAKER: You have already said that. 

[Translation} 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, I would 
like to submit to the hon'ble Minister that nobody knows it 
better than me as to how much miserable the life 0' the 
common people have become as my constituency is the 
den 0' militancy. Till today I could not visit there. 
... (Interruptions) 

MR. SPEAKER: This question is concerned with Delhi. 
You ask about that. 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, I am 
saying the same thing that whether it is Delhi or the entire 
India, if such incidents take place it Is dangerous 'or the 
country. We are well equipped and have everything from 
cannon, tank to paramilitary 'orces etc., and still every time 
get prior information regarding the expected attack on the 
occasion 0' Depawaii and Id . ... (Interruptions) 

Mr. Speaker, Sir, I would like to know as to why the 
persons who give us such information are not asked as to 
how did they get such In'ormatlon and 'rom where can they 
be arrested. Let us do away with It. When will terrorism be 
completely eliminated? Whosoever country try to harm our 
country must be dealt with iron hand . ... (Interruptions) 

[English} 

MR. SPEAKER: This is a suggestion 'or action. 

... (Interruptions) 

[Translation} 

MR. SPEAKER: Mr. Minister you please assure that 
you will consider the suggestion. 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, I can only 
agree with him who has told about his difficulties. We are 
already making ,norts that we should do. This tendency Is 
Inherent In human mind as long as It Is there such thing will 
happen. We have to make effort to mitigate it. 

Naxallte Activities 

+ 
-83. SHRI KRISHNA MURARI MOGHE: 

SHRI A. SAl PRATHAP: 

Will the Minister of HOME AFFAIRS be pleased to state: 

<a) whether there has been a spurt In the Naxalite 
activities in various States in the recent past; 
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(b) if so, the number of incidents occurred during 
2005, till date, State-wise: 

(c) the number of para-military personneVcivilians 
killed/injured alongwith the property damaged in various 
Naxalite activities during the said period; 

(d) whether there Is any proposal to launch joint 
operations involving affected States against Naxalites; 

(e) if so, the details thereof; and 

(f) the further action taken/proposed to be taken 
by the Union Government to tackle the problem of Naxalism? 

(English) 

THE MINISTER OF STATE INTHE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL~: (a) to (f) A 
Statement is laid on the Table of the House. 

St.temen' 

(a) to (c) The number of incidents of naxalite violence till the end of October, 2005 remains almost at the same level as 
in the corresponding period last year. However, resultant casualties have increased during the same period. State-wise 
details till 31st October, 2005 are as under: 

States Incidents Policemen 
killed 

Andhra Pradesh 448 15 

Jharkhand 271 21 

Chhattisgarh 317 44 

Bihar 161 19 

Maharashtra 76 22 

Orissa 38 

Uttar Pradesh 8 

Madhya Pradesh 16 

West Bengal 9 

Karnataka 7 6 

Haryana 2 

Total 1353 130 

(d) and (e) The States are undertaking need based 
joint operations. However, a Standard Operating Procedure 
(SOP) has been framed on 29.10.2005 in consultation with 
the affected States to institutionalize inter-State joint 
operations. The States have been requested to put in place 
the necessary arrangements so as to make the SOP 
functional on the ground. 

(f) The Government is alive to the menace of 
naxalism and will deal firmly with the naxalltes indulging in 
senseless acts of violence. The Government remains 
committed to combating this problem through a multi-
pronged approach on political, security and development 
fronts. The Government has been providing all possible 

Civilians Injured Property 
killed damaged 

163 97 2,82,79,600 

82 49 1,10,40,000 

95 80 5,64,000 

52 73 44,35,000 

27 38 8,61,500 

13 26 1,00,00,000 

14,45,000 

4 33 

2 8 

440 404 5,66,25,100 

assistance to the affected States to enhance their 
capabilities to deal with this problem from both security and 
development angles. The Government have asked the 
States to ensure more focused, sustained and intensified 
intelligence driven operations against the naxalites and their 
infrastructure. 

(Translation] 

SHRI KRISHNA MURARI MOGHE: Mr. Speaker, Sir, 
the problem of naxalism has assumed ominous proportion 
in the country. I wanted to know whether there has been a 
decline or increase in these activities during the last 
one year? In the written reply received· by us, hon. 
Minister has stated that the number of incidents remained 
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almost at the same level as in the corresponding period iast 
year but even If the number qf incidents have remained the 
same but there is certainly a change in its magnitude and 
Jehanabad Incident can easily be termed as the cuiminating 
point of the trend. Perhaps this incident is first of its kind. 

Therefore, i would like to know what steps are being 
taken by the Government to oheck the menace of naxalism 
and also whether the Government are satisfied with the 
progress of the steps taken by it during the last few years? 

{English} 

MR. SPEAKER: In fact, we are going to have a full-
fledged discussion on this Issue. However, the question is 
there, and so you may ask your Supplementary. There will 
be a full-fledged discussion on this issue, and you can take 
part In that discussion. 

SHRI KINJARAPU YERRANNAIDU: Is It going to be 
held tomorrow. 

MR. SPEAKER: It is on Thursday. 

{Translation} 

SHRI SHIVRAJ V. PATIL: Sir the number of incidents 
has declined but the resultant casualties owing to the use of 
explosives in theae incidents appear to have increased. It is 
correct that we have been able to check extremism in Jammu 
- Kashmir and North-Eastern states although we have not 
been able to curb naxalite violence to that extent. The 
question is what steps have been taken in this regard. We 
have adopted a multi-pronged approach. This task is to be 
carried out by the State Government so we have given 
approximately 26 battalion i.e. 26 thousand officers an~ 
personnel to the State Government. Besides for the 
protection of police personnel going for operation, we have 
also provided them armed vehicles that can not be blown 
away easily and can be used for the operation. In addition 
to It, we have also arranged for a reconnaissance plane or a 
helicopter for raiding the affected area. We have sanctioned 
thousands of crore rupees to the State Government to beef 
up security in the state, in addition to providing Rs. Three 
thousand crore for the modernization of State police. 
Alongwith this we have set up new training Institutions for 
their training. We are also providing them with the desired 
Information, know how and Intelligence and have set up 
polnet whereby every police station is connected with a 
district and every district with the State Government and 
every state with the Government of India. But would we be 
able to solve the problem of naxallsm with the help of police. 
We will definitely use the police force, when required, but It 
Is not the only thing we propose to· do, rather we would also 
take steps to address the administrative matt.,,, with the 
help of the State Government like the issue of land, 

unemployment and any kind of injustice. Besides, we have 
asked the State Government to prepare a plan in regard to 
tackling such naxalite activities in their states. We have asked 
them to finalize a plan and take joint action against people 
involved in such activities. Arrangements have been made 
at 10-15 places for taking joint action. The Secretary 
(securities) of our Ministry convenes a meeting every month 
and the meeting of the Secretaries is convened every quarter 
and home Ministers of Ihe Slales lalk with the respective 
Chief Ministers. We have always been blamed for not 
formulating any policy. I would like to lay a written copy of it 
in the House. Thereafter we are open to receive any 
suggestion from Ihe Members if they feel that the Government 
should adopt a different policy. We are taking action both at 
Central and State Level with the help of State Police, para-
military forces and military at some places 1ft Jammu-
Kashmir not only to check the naxalite activities but other 
disruptive activities as well. 

{English} 

MR. SPEAKER: He has given a very exhaustive 
answer. 

{Translation} 

SHRI KRiSHNA MURARi MOGHE: Everything has 
been mentioned here by the Hon'ble Minister, but in certain 
areas it was noticed that the peopie came out in strong 
opposition against them but the Government failed to provide 
them any protection. Do we propose to formulate any scheme 
in regard to building up confidence amongst social 
organizations or people who take up cudgels against such 
activities. That if they would do such a thing then the 
Government will provide them protection. 

SHRi SHIVRAJ V. PATJL: It is a nice piece of information 
and we are taking action on it inspite of the fact Ihat danger 
is iooming large over the lives of those who are involved in 
iI, that is why maximum protection shouid be given to them. 
We will definitely do that. We have contempiated upon the 
strategy and if something else is required to be done we will 
even do that. 

{English} 

MR. SPEAKER: I think the Minister has given a very 
exhaustive answer. We are also going to have a full 
discussion on this next Thursday. 

SHRI A. SAl PRATHAP: I would like to bring it to the 
kind attention of the hon. Home Minister, through you, that 
the naxal problem should be considered as a nationai 
problem. In our country, almost seven or eighl Slates are 
severely affected by this. Our present Chief Minister of Andhra 
Pradesh, Dr. Y.S. Rajasekhara Reddy look initiative and has 
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invited the naxalleaders for discussion to make the path for 
coming to the mainstream and leading normal and peaceful 
life. Recently, the Home Minister of Andhra Pradesh Shri 
Jana Reddy has stated before the surrendered naxalites 
that there is stili a lot of scope for peaceful discussions to 
arrive at concrete solutions to their problems. 

MR. SPEAKER: What Is your question? 

SHRI A. SAl PRATHAP: I am coming to tb.e question. 
The Cent~aI Committee, with the involvement of all Party 
Members, should take up rehabilitation programme with 
larger scope of bringing back normalcy in the lives of 
depressed and down trodden people of the nation, by 
sanctioning more financial assistance for rehabilitation 
programmes to provide larger scope for better and peacefui 
livelihood. 

MR. SPEAKER: The Minister has answered every-
thing. 

SHRI A. SAl PRATHAP: My question Is mainly In this 
regard, whether such proposals have been taken up by the 
Union Government, if so, the details thereof. 

MR. SPEAKER: He has answered everything. He has 
answered very comprehensively. You may repeat whatever 
you have already laid. 

SHRI SHIVRAJ V. PATIL: I have explained all these 
things to the hon. House and the hon. Members also. In fact, 
one thing which has to be very clearly understood by all of 
us Is that the State Police has a duty to perform. Some State 
Governments have their own Police Acts and some other 
States are governed by the Police Act of 1861. Law and 
order is within the jurisdiction of the State Government yet it 
will be wrong for the Union Government to say that they do 
not have any responsibility in this matter. That is why we are 
cooperating with the State Governments and the State 
Governments are happy about it. We have given them nearly 
26 battalions of force •. In the past we used to charge Rs.13 
crore a year for a battalion. Now, we have said that these 
battalions will be with the State Governments for three years 
and they would not be required to give any amount of money. 
Not only that, we have given them money for modernisation 
and all such things. 

As far as surrenderees are concerned, we have a policy 
and a plan and the policy and the plan is very well made. It 
has reference to the policy which is to be Uled with respect 
to the surrenderees in Jammu and Kashmir and we are 
utilising that policy. 

MR. SPEAKER: I think very exhaustive answer has 
been given. I have got only 26 hon. Members' name. Let me 
go to the next question. I think this wlU satisfy you. 

SHRI HARIN PATHAK: Sir, I have only one question to 
ask. 

MR. SPEAKER: You will take part in the debate. I will 
allow you to ask the specific question. 

[Translation} 

SHRI RAM KRIPAL YADAV: Naxalites have launched 
an attack in Jehanabad of Bihar . ... (Interruptions) 

SHRI HARIN PATHAK: S.O.P. was discussed in the 
reply .... (Interruptions) 

SHRI RAM KRIPAL YADAV: This issue is connected 
with Bihar . ... (Interruptions) 

PROF. MAHADEORAO SHIWANKAR: The bordering 
districts of Maharashtra are also affected .... (Interruptions) 

{English} 

MR. SPEAKER: I will sit idle until you are exhausted. 

... (Interruptions) 

MR. SPEAKER: Would you kindly take your seat. You 
are a Profeseor. What would your students learn? I have 
said that exhaustive and similar questions are being put. 
There will be a full-fledged discussion on Thursday on this 
subject. We have already allotted 4-5 hours for this. I am 
saying that there are other important questions. I cannot 
satisfy all the 26 hon. Members. Therefore, I am appealing 
to all the hon. Members to kindly cooperate. I will give you 
full opportunity. 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, there are 
certain questions which have not been answered. Time 
should be allotted for those questions . ... (lnterruptions) 

MR. SPEAKER: Time will be given. You will be given 
chanCe day after tomorrow that is Thursday. 

... (Interruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Bihar is 
affected by these incidents . ... (lnterruptions) 

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker, 
Maharashtra has the highest number of casuality of police 
personnel . ... (Interruptions) 

SHRI RAM KRIPAL YADAV: Mr. Speaker, we should 
also be given time . ... (lnterruptions) 
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(English) 

MR. SPEAKER: Very well, I will call only those hon. 
Members who have not disturbed the House. I will call your 
Party Members but not you. 

SHRI M. P. VEERENDRA KUMAR: Sir, the hon. Minister 
has said that this responsibility rests with the State 
Government also. At many places, this naxalite problem is 
there. There is unrest and law and order problem, the Central 
Government formulates the policies which affect the State. 
The burden of solving the problem with the State. The Central 
Government formulates policies which affect agriculture, 
agrarian prices, indebtedness, etc. But when you frame 
policies like signing FTAs and such matters, you do not 
consult the States. Unless, there is a coordination and 
consultation with the States, how can there be multi-pronged 
way of solving the problems which the States face? This is 
my question. 

MR. SPEAKER: He has mentioned that there should 
be full consuitation with the States. 

SHRI SHIVRAJ V. PATIL: I have explained that there 
are forums where consultation does take place. Two such 
forums are the Lok Sabha and the Rajya Sabha where 
Members from all parts of the country participate. Then we 
have the Inter-State Council In which the Chief Ministers sit 
and we con suit them. Then we have the Regional Council 
meetings. We have recently created a Committee in which 
the Home Minister, the Chief Ministers and the Home 
Ministers of the States sit together and discuss. We have the 
Secretary and the Special Secretary discussing with the 
Chief Secretary, Home Secretary and the DIGs of the state. 
So, there are many forums and these kinds of discussions 
take place. We are not only discussing the action plan but 
we are discussing comprehensive plans and the policies 
also and as to how the cooperation and coordination 
between the States, between the States and the Union, 
between the country and other countries can take place. 
These things are being done. These steps are not brought 
to the notice of the people. That is why, sometimes you get a 
feeling that these things are being done unilaterally. It is not 
so. 

MR. SPEAKER: This is very unfortunate. He has 
exhaustively dealt with It. He is repeating it. Similar questions 
are being put. I am saying that 26 hon. Members have given 
notice. Now 40 minutes have gone and not even second 
question has finished. 

Now, Dr. P.P. Koya to ask and he is also your Party 
Member. 

(Translation) 

SHRI PRABHUNATH SINGH: This is not correct. We 
oppose it. It is concerning our State . ... (lnterruptions) 

[English) 

MR. SPEAKER: He is also an hon. Member. 

[Translation] 

SHRI PRABHUNATH SINGH: I have given a slip for 
time allotment. ... (Interruptions) 

[English] 

MR. SPEAKER: It is not the question of giving a slip in 
time. It is the question of attracting attention. 

(Translation] 

SHRI PRABHUNATH SINGH: Then do not feel bad . 
... (Interruptions) I will oppose it. ... (Interruptlons) 

[English] 

MR. SPEAKER: Your protest is being recorded. 

(Translation) 

SHRI PRABHUNATH SiNGH: All right, I oppose it and 
boycott the proceedings of the House for the entire day. 

11.40 hr •• 

(Shri Prabhunath Singh then left the House.) 

[English] 

DR. P.P. KOYA: Sir, Starred Question No. 82 dealt with 
terrorist activities originating in foreign countries and being 
abetted and helped by those countries. Now, Starred 
QUestion No. 83 deals with Naxalite movement that started 
in our very own country. The hon. Home Minister has given 
a very exhaustive reply and many hon. Members are happy 
with the answer given, more so, the Chair is also satisfied 
by the reply given by you. I am happy about that. 

MR. SPEAKER: I have not said that I am happy. Please 
do not put words into my mouth. You are not being too clever. 

DR. P.P. KOYA: Sir, I withdraw my statement. 

MR. SPEAKER: You should behave properly. I have 
said that It was a comprehensive answer. I have not said 
that I am satisfied with the answer. Please do not try to be 
clever. 

DR. P.P. KOYA: Sir, I withdraw my statement. 
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MR. SPEAKER: Yes, you should. 

DR. P.P. KOYA: Though the hon. Members are happy 
with the reply. given by the hon. Home Minister, the incident 
of Jehanabad has shattered all our plans. My request is that 
the Government should come a step forward and think of 
forming another Committee comprising of experts in this 
field, Incorporating people both from the military wing as 
well as from the social sector and come out with a solution 
which would be acceptable to both the Central as well as 
the State Governments. 

SHRI SHIVRAJ V. PATIL: Sir, the suggestion given by 
the hon. Member is acceptable to us. In fact, we have a 
mechanism for bringing about a co-ordination between the 
Army, the Para-Military forces and the State police. In the 
State of Jammu and Kashmir we have adopted a mechanism 
under which a Unified Command is in operation and the 
hon. Chief Minister of Jammu and Kashmir presides over 
the meetings of that Command. In Assam also we have a 
mechanism of that kind and in Manlpur also we have a 
mechanism of that kind. 

But let me bring to the notice of the hon. Members here 
that experts from the Armed Forces and the experts from 
outside who are involved in the planning of economic 
development and social development of the country are also 
participating In it. We are holding so many meetings and 
sometimes one gets a feeling that we have so many ideas, 
but If those numerous Ideas are not Implemented, then all 
tho.e Ideas become infructuous. So, what the hon. Member 
hu suggested Is correct and we also are doing the same 
thing. 

MR. SPEAKER: What is the purpose of this Question 
Hour? I would like to earnestly appeal to the hon. Members 
to kindly consider this aspect. It is a valuable time of the 
House and the hon. Members should utilise this time 
properly. The Ministers are giving exhaustive replies but 
similar and Identical supplementaries are being put and the 
Ministers are only repeating the answers. 

Now, how can I deal with 26 supplementaries for one 
question? Whoever sits In the Chair, let him find out time for 
this. Everybody who is not getting the opportunity is 
dissatisfied. I am trying to give one opportunity to Members 
from all Parties. 

SHRI LAKSHMAN SETH: I would like to know if the 
Noallte orga.nisations have re-grouped themselves as 
Maoists and have established links with the Maoists in 
Nepal. It is understood that they have developed linkages 
with the terrorist groups in Bangladesh a8 well. 

I would like to know from the hon. Minister whether 

any such development has taken place and whether these 
Maoist groups are trying to penetrate into various parts of 
West Bengal and Bihar. 

SHRI SHIVRAJ V. PATIL: Sir, what has been stated 
has a grain of truth in it. The terrorist organisations in the 
country are joining hands; terrorist organisations in the 
neighbouring countries are joining hands and the terrorist 
organisations the world over are also joining hands. 

SHRI ARJUN SETHI: Sir, the han. Minister has admitted 
that naxalite activities in different parts of the country have 
no doubt remained at the same level if not Increased. I would 
specially like to draw the attention of the House to the 
incidents that have taken place in the State of Orissa. The 
State Government as well as our hon. Chief Minister have 
requested the Government of India to provide more 
companies of paramilitary forces to the State. Similarly, the 
State Government has also requested the Centre to have 
good communication system in the National Highways 
connecting Andhra Pradesh, Orissa and Jharkhand. May I 
know from the hon. Minister whether they have provided 
more companies of paramilitary forces in favour of the State 
of Orissa and also agree to have a communication system 
in the National Highways? 

SHRI SHIVRAJ V. PATIL: So far as the road is 
concerned, it is being considered by the Ministry of Planning 
and the Ministry of Surfc.ce Transport and is likely to be 
taken up. 

As far as giving more companies and battalions to the 
State is concerned. we have been helping them and I am 
sure that the State Government is happy with whatever has 
been given to them. If they want anything more, we will 
consider that also. At the same time, the State Government 
also has to Increase the strength of their own police forces. 

SHRI B. VI NOD KUMAR: Sir, I have gone through the 
reply placed before the House. Unfortunately, Andhra 
Pradesh has stood first in the acts of violence by naxalites. 
Due to lts backwardness, Telengana Is mostly affected by 
their violence. The Minister has already mentioned about 
the development works. But I would like to know from the 
hon. Minister as to whether any specific package of 
development works are envisaged by the Government for 
the regions affected by naxalit~ activities. 

SHRI SHIVRAJ V. PATIL: It has to be understood that 
everything possible is being done. But at the same time, it Is 
the State Government which has to look at it. If they have 
some problem in some areas, they shall have to give more 
money to that area. From the Union Government, we are 
giving them nearly Rs. 36 crore for each of the districts for 
development of Infrastructure in the naxal affected areas. 
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We are allo asking them to start Employment Guarantee 
Scheme in those areal first. We have allo said that police 
officers should be selectively sent over there so that they 
will be able to manage the situation. The point II, there Is 
the State Government and there I. the Central Government. 
Both have to work In cooperation with each other. But the 
State Government Is primarily responsible and it has to be 
the first to help the people. 

[Translation} 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, earlier only 
eight districts of South Bihar were affected by Naxalism, but 
as on date entire North Bihar is affected by Naxalism. Maoist 
of Nepal and Naxalities of Andhra Pradesh also operate 
from Bihar. Arrested naxals have revealed all these facts. 
SSB of the Government of India is deployed along the border 
of Nepal, but there Is not even a single border road on Indo-
Nepal border. Owing to an open border with Nepal people, 
have been crossing over to either side of the border on a 
large scale during the lix months of rainy season. Smuggling 
of many goods and weapons takes place overs there. These 
freewheeling criminals carry out an untoward incident in 
India and sneak to Nepal. I would like to know from the 
hon'ble Minister the steps taken to check the naxalites 
activities. A similar gory incident took place in Jahanabad 
jail, which is the most telling incident In India. Does the 
Government intend to construct a border road by augmenting 
infrastructure development in that area, so that naxalite 
activities could be curbed. I would like to know from the 
hon'ble Member the steps being taken In this regard. 

{English} 

MR. SPEAKER: He has already made a statement on 
all these matters. We will discuss it fully day after tomorrow. 
Even then, you are taking this much time of the House. 

[Translation} 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Slr,l have already 
replied to It when I answered the earlier question. As far as 
the question of giving financial aid is concerned if Rs. 36 
crore given to each district for infrastructure development 
are utilized properly, it will prove to be very helpful. 

PROF. RAM GOPAL YAOAV: Mr. Speaker, Sir, the 
naxalite movement cannot be suppressed by the use of para-
military force., police and the army. We shall have to go to 
the root of the matter In order to know the reason behind it. 
The people who are deprived and depressed because they 
have been cultivating their own land as their ancestors did 
and yet they are deprived of the ownership of that land and 
in order to retrieve it, they embrace Naxalism and take up 
the arms. Recently such an incident came to light in 
Sonebhadra of Uttar Pradesh. If the Union Government 

agrees to approve the proposal sent by us granting the 
ownership of land to the one who tills it, all problems will get 
resolved, but due to legal hurdles the people get desperate 
and wield guns. Therefore, through you, I would like to know 
from the hon'ble Minister whether the Centre would extend 
all possible help in this regard by approving the proposals 
submitted by the State Governments for settlement of land 
related Issues in which cooperation of the Union Government 
is required. 

{English} 

SHRI SHIVRAJ V. PATIL: I am very sorry that I have to 
say this thing. The subject 'tenancy' comes under the 
jurisdiction of the State Government. The law in this regard 
has to be made by the State legislature concerned. 

[Translation} 

PROF. RAM GOPAL YAOAV: It is forest land, therefore 
the State Government can do nothing in this regard. 
... (Interruptions) 

{English} 

SHRI SHIVRAJ V. PATIL: What can we do? The State 
Government has to pass the tenancy law. It has to declare 
the surplus land and it has to distribute these surplus land. 

MR. SPEAKER: He is talking of forest lands. 

SHRI SHIVRAJ V. PATIL: As far as forest lands are 
concerned, the matter is before the Government and we are 
going to take it up. 

MR. SPEAKER: Let us have only two Questions today 
for the satisfaction of all the hon. Members I I will allow you 
today I 

SHRI HARIN PATHAK: I am obliged. 

MR. SPEAKER: You need not be obliged. You have 
the rlghl to consume the enlire time of the House. Please 
put your question. 

SHRI HARIN PATHAK: If you are annoyed, I won't put 
the question. 

MR. SPEAKER: I am not annoyed with you. I am 
annoyed with my fate, although I do not believe In fate. 

SHRI HARIN PATHAK: Mr. Speaker, Sir, I am obliged. 
Thank you very much. 

The question that I am going to put Is very Important. In 
his reply to the Question, the hon. Minister mentioned about 



23 Oral Answers NOVEMBER 29, 2005 To Questions 24 

a new mechanism, which was framed on 29th October, 2005. 
It is named as SOP, that Is Standard Operating Procedure. 
As it is a new mechanism, I wish to know what is SOP. How 
will this deal with the naxalite activities? 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, as you have 
said, when this matter comes up for discussion, I will explain 
it as we will have more time. Now, I would like to very briefly 
say that the State Governments have to cooperate with one 
another. Their forces have to act jointly. They would decide 
as to where they will act. They would prepare the plans, 
exchange the plans and then refine their plans in view of 
the facts given by one to another. Then, they will act upon 
that. There is a broad guideline prepared by themselves in 
order to take joint actions. 

SHRI NIKHIL KUMAR: I had some suggestions to make. 
But I will accept your decision and I will make those 
suggestions while participating in the discussion day after 
tomorrow. 

MR. SPEAKER: Otherwise you can send it to the hon. 
Minister. He will be ready with the answers. Thank you very 
much for your cooperation. 

[Translation] 

SHRI ANANT GANGA RAM GEETE: Mr. Speaker, Sir, 
statewise details have been furnished in the written reply 
given by the han. Minister. The number of police officials 
killed In naxallte activities in many states, including 
Maharashtra is almost equal to the number of civilians killed. 
The killing of the police personnel reflects the mental set up 
of those states to which the naxalltes belong. Through you, 
I would like to tell the hon'ble Minister that killing of policemen 
on a large scale demoralizes the Police Force and along 
with it the people and citizens of that area also lose their 
confidence in police. 

Sir, the policemen are being repeatedly attacked In 
naxalite affected areas of Maharashtra, Garhchirouli of 
Vidarbh, Chanderpur and neighbouring areas. Whether the 
Government are formulating any speciai scheme to boost 
the morale of police and to maintain the confidence of pttople 
in Police? 

[English] 

SHRI SHIVRAJ V. PATIL: I am sorry, I shall have to 
repeat all that I have said already . ... (Interruptions) 

MR. SPEAKER: You say that you reiterate. 

SHRI SHIVRAJ V. PATIL: Whatever you have sugges-
ted, when we discuss this matter I will explain to you again. 

Sir, we are giving them the money, eqUipment, 
armoured vehicles and helicopters. We are giving them 
money to develop . ... (Interruptions) 

MR. SPEAKER: You will see a different Speaker from 
tomorrow! I would like to see whether the entire naxal 
problem can be solved. 

[Translation] 

SHRI SUNIL KUMAR MAHATO: Sir, I have iistened to 
the reply of the hon'ble Minister. This matter is not related to 
a particular area or state. This is a national issue and is 
particularly related to Jharkhand. At the time of caving out of 
the State of Jharkhand, there was no terrorism in the State 
but alter it was deciared a new state, due to disproportionate 
development, terrorism is Increasing very fast over there. 
Till date the military and police have not captured any terrorist 
over there. The common people of the villages in my 
parliamentary constituency killed 20-25 terrerist. It is 
unprecedented in the country. But neither the Union 
Government, nor the State Government have Initiated any 
effort to b:)ost their morale. I would like to tell the hon'ble 
Minister not to leave such a big Issue entirely to the State 
Government, but the Union Government should directly 
intervene In it. The mines and other sources of employment 
have been closed over there. An effort should be made to 
improve the situation and to economically link the common 
people. Therefore, it should not be left entirely to the State 
Government, but the Union Government should directly 
intervene in it. 

[English] 

SHRI SHIVRAJ V. PATIL: If the permission is given by 
this House and by the law to do it, I will do it. 

MR. SPEAKER: Why not? 

PROF. MAHADEORAO SHIWANKAR: I will ask a 
specific answer. 

{Translation] 

Sir, today naxalite activities are particularly taking place 
in four districts of Maharashtra, they are Bhandara, 
Chanderpur, Garhchlrouli and Gondia and the Policemen 
killed over there count for second largest casualily. Should 
we think that1he local police is not competent enough and 
therefore, \\!hether the Union Government will give priority 
to local people at the time of recruitment in Pollee Force in 
these four districts? Whether any such direction, can be likeiy 
to be given to the State Government of Maharashtra? 
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(English) 

MR. SPEAKER: Those who have put questions will 
not be allowed to participate in the debater 

[Translation} 

PROF. MAHADEORAO SHrWANKAR: Secondly, 
whether any special training would be imparted to the police 
organizations of these four districts so that they do not suffer 
large scale casualties. Whether the Union Government is 
going to make any such provision? 

(English) 

MR. SPEAKER: Do not ask about the State Govern-
ment. How' can he answer about the State Government? 

[Translation} 

PROF. MAHADEORAO SHIWANKAR: Whether the 
Union Government is going to make a provision for imparting 
special training to police officials. I have asked a specific 
question. 

SHRI SHIVRAJ V. PATIL: Sir, It is necessary to note 
that Maharashtra has its own Police Act and the recruitment 
and training of Police Force over there is conducted 
according to that Act. The States which are not having their 
own Police Act, implement the Police Act of 1861. All these 
things have to be decided by the State Governments and 
the local people's representative. We will extend them 
required help. We will help them in imparting training, giving 
weapons, formulating new concepts and by giving 
intelligence inputs. But it is necessary to know for all the 
Members of both the Houses and for all of us that we can not 
intervene in this matter without the permission of State 
Government. It has been asked why we are not intertering, 
and I have repeatedly replied that we cannot do so. 
Therefore, I would like to say that primarily it is their 
responsibility and we are ready to help them but, it would be 
more appropriate to hold discussions on this subject in the 
respective States. 

(English) 

MR. SPEAKER: I am sorry, 30 hon'ble Members had 
been fortunate enough to have their questions listed. I could 
not accommodate them. You know why I could not. 

WRITTEN ANSWERS TO QUESTIONS 
(English) 

Power. to Police Forc •• 

"84. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

<a> whether the police forces In the country have 
been assured of more powers; 

(b) if so, the action taken in this regard; 

(c) whether there have been a large number of 
caseslreports of custodial deaths due to misuse of powers 
by the police force In the country; 

(d> if so, the details thereof; and 

(e> the steps taken/proposed to be taken to check 
such cases of misuse of power? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) 
"Police" is a subject in the State List of the Constitution. As 
such the powers of State police forces are derived under 
the State Police Acts. In most of the States the Police Act 
1861 is still operative. However a Committee of experts has 
been setup on 20/09/05 by the Ministry of Home Affairs to 
draft a new Police Act with focus on greater accountability 
and transparency in the functioning of the police and to 
reflect the democratic aspirations of the people regarding 
the services to be r.ndered by the Police. 

(c) and (d) During the last three years, i.e. '2002-03 to 
2004-05 deaths in police custody reported to the National 
Human Rights Commission are as under:-

2002-03 2003-04 2004-05 

183 162 136 

(e> The National Human Rights Commission has 
recommended disciplinary action, including prosecution 
against the errant police officers involved in custodial deaths, 
wherever their guilt has been established after enquiry. The 
directions of the Supreme Court of India In the case of O.K. 
Basu Vs State of West Bengal and in Joginder Kumar Vs 
State of UP concerning guidelines for police personnel 
arresting and detaining a person in cUEtody have also been 
conveyed by this Ministry to the State Governments for 
Implementallon. 

Terrorist Incident. 

"85. SHRI B. MAHTAB: 

SHRI SWADESH CHAKRABORTTY: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether there has been an increase in the 
terrorist activities In various parts of the country during 2005; 

(b) If so, the details in this regard, State-wise; 
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(c) the number of civilians. personnel of security 
forces killed/injured in such incidents. State-wise; 

(d) the details of the migration from terrorist affected 
States to other States; 

(e) the details of assistance provided to various 
Slates to check terrorist activities and for rehabilitation of 
such migrants; 

(f) the details of the organisations and the number 
of terrorists involved in such incidents arrested in various 
States; and 

(g) the steps taken by the Government to check the 
terrorist activities in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (8) to (c) During 
the current year till the end of October. there has been a 
definite decrease in terms of the number of incidents of 
terrorist violence. civilians and security forces killed in J&K. 
While there has been a marginal increase in terrorist 
activities in the North-East. civilians and security fof'C4tS killed 
have shown a decline. The level of naxal violence In the 
naxal affected States has remained almost at the same level 
though its intensity has increased. This position is borne out 
by the comparative figures given below in J&K. North-
Eastern States and naxal affected States. 

Jammu & Kashmir 

No. of incidents 

No. of civilians killed 

No. of SFs killed 

2004 (upto 
31.10.2004) 

2223 

624 

239 

North-East 

2005 (upto 
31.10.2005) 

1736 

490 

170 

(2005 as on 31.10.2005 in comparison to the 
corresponding period of 2004 (31.10.2004r 

State Incidents Civilians Killed SFs. Killed 

2 3 4 

Assam 343 (226) 154 (188) 5 (14) 

Meghalaya 31 (42) 17 (12) - (8) 

Tripura 95 (178) 24 (57) 8 (32) 

Arunachal Pradesh 29 (36) 3 (4) ~ .(~) 

2 3 

Nagaland 164 (160) 24 (38) 

Mlzoram 4 (2) 2 (-) 

Manipur 292 (261) 107 (42) 

Total 958 (905) 315 (341) 

4 

1 (-) 

-(-) 

36 (28) 

51 (82) 

• The figur .. lhown In brackets indicate position a. on 31.10.2004 

Naxal affected States 

(2005 as on 31.10.2005 in comparison to the 
corresponding period of 2004 (31.10.2004r 

State Incidents Civilians killed SFs. Killed 

AncIhra Pradesh 448 (294) 163 (68) 15 (6) 

Bihar 161 (282) 52 (135) 19 (5) 

Chhauisgarh 317 (305) 95 (57) 44 (8) 

Jharkhand 271 (327) 82 (111) 21 (39) 

Madhya Pradesh 16 (10) 1 (3) 1 (-) 

Maharashtra 76 (74) 27 (7) 22 (6) 

Orissa 38 (32) 13 (3) 1 (4) 

Uuar Pradesh 8 (8) 1 (5) -(-) 

West Bengal 9 (7) 4 (1) 1 (13) 

Karnataka 7 (5) 2 (1) 6 (-) 

Kerala - (5) -(-) -(-) 

Haryana 2 (-) -(-) -H 

Total 1353 (1349) 440 (391) 130 (81) 

• The figure •• hown in brackets indicate po.ition u on 31.10.2004 

Besides. there have been four major Incidents of 
terrorist violence In UP and Delhi. These are:-

(i) Twin bomb blasts In two separate cinema halls. Delhi 
on May 22. 2005 within a short spell of time in which 1 
person was killed and 72 sustained injuries. 8 terrorists 
have been arrested. 

(ii) A terrorist auack at Ram Janam Bhoomi Babri Masjid 
Complex in Ayodhya on 5.7.2005 was foiled by the 
CRPF/Local Police. In this incident. 1 civilian and 5 
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terroria .. were killed and 5 p8l'1onalnclucllng .. security 
per.onnel and 1 civilian IUltained Injuri... Later the 
civilian succumbed to InJuries. In this Incident, 5 
terrorists have been arrested. 

(iii) On 28.7.2005, a bomb blast took place in Train No.2391 
Up Shramjeevi Express at Harlharpur Railway cro.ling 
(in between Jaunpur and Sultanpur) Jaunpur section. 
In this bomb blast, 14 persons were killed and 62 
persons sustained Injuries. 

(iv) There were three bomb blasts in Delhi on 29.10.2005 
at Paharganj, Sarojini Nagar Market and near Okhla 
bus stop Kalkajl. These blasts resulted in killing of 66 
persons and Injuring 224 persons. Three terrorists have 
so far been arrested in connection with these blasts. 

(d) and (e) As per available Information, no such 
migration has been reported except from the State of J&K. 
Out of 55476 Kashmiri migrant families, 19338 families 
migrated to Delhi and 2050 J&K migrant families $hifted to 
other StateS/UTs viz, Himachal Pradesh (11), Haryana (924), 
Chandigarh (114), Punjab (374), Uttar Pradesh (222), 
Uttaranchal (57), Madhya Pradesh (43), Tamil Nadu (1), 
Karnataka (38), Maharashtra (208) and Rajasthan (58). The 
expenditure Incurred in this regard is met by the State 
Governments except in J&K where it is reimbursed by the 
Central Government. 

(f) Main terrorist outfits namely, Lashker-. Tohiba 
(LeT), Hlzb-ul Mujahldeen (HM) and Jalsh-e-Muhammed 
(JeM) in J&K, United Liberation Front of Assam (ULFA), 
National Liberation Front of Tripura (NLFT), All Trlpura Tribal 
Force (ATTF) and People's Liberation Army (PLA) in North-
East and CPI (Maoist)/erstwhile CPML-PW and MCCI in 
naxal affected States are currently engaged in carrying out 
acts of terror and violence. During the current year till the 
end of October, 283 terroriltsln J&K, 912 extremists In North-
Eastern States and 1711 naxalites In naxal affected States 

, have been arrested. 

(g) The strategy of the Government is to deal with 
the menace of terrorism in a holistic manner on political, 
development and security fronts. In order to curb terrorist 
activities, the Government has taken measures which 
include strengthening of border management to check 
Infiltration, galvanizing the intelligence machinery, ensuring 
improved technology, weaponry and equipment for security 
forces both at the Centre and In the States, neutralizing plans 
of terrori.tlanti-national elements by well coordinated 
intelligence baled operations. Besides, the steps have also 
been taken to achieve bilateraVmulti-laterai cooperation to 
deal with the menace of terrorism, given It, global 
dimensions. 

A ... rvatlon to Minority Student. In 
Aligarh Mu.llm Unlv .... lty 

*88. SHRI RAJEN GOHAIN: 

SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Allahabad High Court has issued 
any directions regarding the minority status of the Aligarh 
Muslim University (AMU) and reservation of 50 per cent to 
minority students; 

(b) If so, the details thereof; 

(c) whether the Government proposes to appeal 
against the judgement of the Allahabad High Court; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) to (d) The Single Bench of 
the High Court, Allahabad has in its order dated 4th October, 
2005 held, inter-alia, that the Aligarh Muslim University is 
not a minority institution within the meaning of Article 30 of 
the Constitution of India and has quashed the decision of 
the University's authorities to reserve 50% seats In the 
Postgraduate Medical Courses for the Muslims of India on 
all-India basis, as also the 'no-objection' thereto conveyed 
by the Central Government. The Government has filed 
Special Appeals in the High Court at Allahabad and the 
matter is before the Division Bench. 

Setting up of Textbook Regulatory Council 

*87. SHRI SARVEY SATYANARAYANA: 

SHRI BADIGA RAMAKRISHNA: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to atate: 

(a) whether the Government has decided to set up 
a Textbook Regulatory Council to review textbooks 
prescribed by independent educational boards/agencies as 
reported in The Hindustan Times dated October 20, 2005; 

(b), If so, the details thereof; 

(c) whether there is any proposal to bring unifor-
mity in the curriculum of schools and colleges across the 
country; 

(d) If so, the details thereof; and 
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(e) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) and (b) No, Sir. However, 
recommendation of a Committee of the Central Advisory 
Board of Education in this behalf Is under consideration. 

(c) to (e) No, Sir, The National Curriculum Framework 
(NCF), 2005 has recently been approved by the Central 
Advisory Board of Education. NCERT has framed syllabi for 
Classes I - XII In accordance with NCF 2005. States are 
expected to frame their curricula keeping in view the National 
Curriculum Framework. 

While standards of higher education in colleges and 
universities are maintained and coordinated by the 
University Grants Commission (UGC), the curricula, in 
keeping with standards, is determined by individual 
universities. 

Relief to Earthquake Victim a 

·88. SHRI AJOY CHAKRABORTY: 

SHRIMATI NIVEDITA MANE: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has conducted any 
survey/assessment in regard to the loss of life and property 
suffered on account of the recent earthquake in the northern 
part of the country; 

(b) if so, the details thereof, State-wise; 

(c) whether teams of the Union Government and 
the National Human Rights Commission visited the affected 
areas; 

(d) if so, the details of the reports submitted by them 
after such visits; and 

(e) the details of asslstance/reUef provided by the 
Government to the victims so far on the basis of such reports? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) An earthquake 
of an intenSity of 7.4 on the Richter scale occurred on 8th 
October, 2005 at 0920 hrs. The epicentre of the Earthquake 
was in Pakistan, at Latitude 34.6 N and Longitude 73.0 E, 
55 KMs, west-north west of Muzaffarabad. Tremors of the 
earthquake were felt in several States of Northern India 
which inter alia includes the States of Jammu & Kashmir, 
Himachal Pradesh, Dalhi, Uttar Pradesh, Rajasthan, 
Haryana, Punjab and Uttaranchal. The State of Jammu & 
Kashmir was the worst affected. . 

As per the provisional information furnished by the 
Government of Jammu & Kashmir, 1216 persons lost their 
lives. In addition, 120 Defence and Central Para Military 
Forces personnel are also reported to have lost their lives. 
In terms of damage to property, about 39,182 houses are 
reported to have been fully damaged and about 71,078 
houses partially damaged. 

The State Government of Punjab has also reported 
the loss of two lives due to the earthquake. No report of loss 
of life, due to the earthquake, was received from any other 
State/UT in Northern India. 

(c) to (e) The Inter Ministerial Central Team was 
deputed to Jammu & Kashmir by the Mlnistrv of Home Affairs, 
Government of India from 11-14th October 2005 to make an 
on the spot assessment of the situation anct,.requirement of 
funds for relief operations by the State Government. Upon 
receipt of the report of the Central Team, the quantum of 
financial assistance for relief operations is considered in 
accordance with the laid-down procedure. 

A Team of officers of the National Human Rights 
Commission (NHRC) also visited the areas affected by the 
earthquake in Jammu & Kashmir and took suo-moto 
cognizance of the calamity arising from the devastating 
earthquake. The NHRC has made the following recommen-
dations: 

(i) That with a view to ensure equitable distribution of 
relief in kind it is desirable that the State Government 
considers having centralized collection and distri-
bution centers at various places in the affected areas 
where relief material could be received from the NGOs, 
Civil Society and other private agencies. The material 
so received could thereafter be distributed equitably 
to all affected families; 

(iI) Keeping In view that the winter is already sltUing-ln, 
the Central Government and the State Government 
should take steps to ensure that building material· 
required for repairing damaged property or restoring 
destroyed property is available at the affected places 
before the access to those areas is closed due to winter. 
This would enable the construction/reconstruction of 
the property to be undertaken at the earliest. 

(iii) That since the number of tents required Is more than 
what la physically available or Immediately procurable 
despite best efforts of the Central and State Govem-
menta, it is desirable that where tents cannot be made 
available, temporary shelters In those aff,cted areas 
are provided to the local population so that they may 
have relief from rain, snow and cold weather. These 
temporary shelters would be there till the buildings 
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damaged or destroyed are restored. Essential 
amenities be provided in these temporary shelters for 
the local population; 

(iv) The Central and State Government shall consider 
feasibility of constructing houses in the affected areas 
with pre-fabricated building material which obviously 
would expedite the job of providing permanent shelters 
10 the earthquake victims. 

(v) In all such catastrophes, it is experience of the Commi-
ssion that children and women are the worst affected. 
It is, therefore, necessary that the State Government 
prepares a computerized list of children who have been 
rendered orphan as also widows and young girls, not 
only with a view to provide rehabilitation to them but 
also to ensure that their vulnerability is not exploited 
by anyone. This computerized list can also assist the 
Government and other agencies, who undertake the 
task of rehabilitation of the orphans/widows/young girls 
in their tasks; and 

(vi) Similarly, a computerized list of dead and missing 
persons be also prepared to enable their next of kin to 
claim proper relief. 

The recommendations of the NHRC have been 
forwarded to the Government of Jammu & Kashmir for taking 
appropriate action thereon. 

It is the concerned State Government, which is first 
responder to a disaster situation and is primarily responsible 
for taking necessary relief measures In the wake of natural 
disasters and for the distribution of relief on the ground. For 
this purpose a Calamity Relief Fund (CRF) has been 
constituted for each State with an allocated amount, based 
on the recommendations of the 12th Finance Commission. 

The Government of India supplements the efforts of 
the State Governments by providing financial and logistic 
support; wherever necessary. If the calamity is of a severe 
nature, additional financial assistance is also considered 
from the National Calamity Contingency Fund (NCCF) in 
accordance with the laid down procedure. 

The Government of India, the Armed Forces and Central 
Para Military Forces promptly responded to the situation 
and provided all necessary logistic support to the State 
Administration of Jammu & Kashmir in rescue and relief 
operations. The Ministry of Home Affairs coordinated the 
logistics for the collection and dispatch of relief material to 
the State Government. The Central Ministries/Departments, 
discharging emergency support function viz. the Ministry/ 
Department of Health and Family Welfare, Food and Public 
Distribution, Petroleum and Natural Gas, Drinking Water 
Supply, Telecommunications, Women and Child Develop-

ment, Power, Civil Aviation, Railways etc. also coordinated 
action with their counterparts in the State and all provided 
all necessary support and assistance, in their respective 
sectors, to the State Government of Jammu & Kashmir. 

In terms of financial assistance provided by the 
Government of India, the second instalment of Central share 
of Calamity Relief Fund (CRF) i.e. Rs. 32.42 crore for the 
year 2005-2006, was released in advance to the State 
Government alongwith an adhoc release of Rs 100 crore 
from the National Calamity Contingency Fund (NCCF) on 
10th October 2005. The Hon'ble Prime Minister during his 
visit to the State on 11 th October 2005 announced an 
additional amount of Rs. 500 crore, of which Rs. 200.28 
crore has been released by the Ministry of Finance as 
advance from Normal Central Assistance/advance payment 
of State's share of Union Taxes/duties. 

In terms of relief material, the Government of India has 
made available to the State Government of Jammu & 
Kashmir, various relief items viz. tents, tarpaulin sheets, 
sleeping bags, mattresses, blankets, woolens, medicines, 
drinking water, etc. 

In order to facilitate the process of providing shelters 
to the affected persons, prior to the onset of the winter season, 
in addition to providing tents, the State Government has 
announced an assistance of rupees 1.00 lakh to each of the 
affected families, whose houses were fully damaged, to 
enable them to reconstruct their houses on their own. The 
distribution of first instalment of 40% of the said amount i.e. 
Rs.40,OOO/- to each such beneficiary family had started with 
effect from 19.10.2005. The State Government has also 
decided to construct 22,000 temporary shelter units for those 
families whose houses have been fully damaged. Some of 
these shelters for the hapless families are to be constructed 
by the State Government and Government of India's 
agencies while the others are to be constructed by the 
affected families. To facilitate this construction, the State 
Government has provided Rs. 30,000/- per family and has 
also announced an incentive of Rs. 5,000/- to those families 
who are able to construct their temporary shelters before 
30th November, 2005. The Government of India has procured 
and made available to the State Government 8,000 MT of 
CGI sheets for the construction of these temporary shelter 
units. 

The Union Ministry of Urban Development has 
proposed to construct 130 community halls in 130 locations 
(i.e. Uri-66, Tangdhar-38 and Poonch-26). The constructon 
of these community halls have already commenced. 

Various Agencies of the Government of India have 
adopted 22 villages for providing relief and for undertaking 
rehabilitation and reconstruction works which Inter alia 
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includes construction of shelters and provision of necessary 
amenities to the affected families to meet their short-term 
and long-term needs. NGOs such as the Bharatiya Jain 
Sat:'gathan (BJS) , Pune has donated 870 pre-fabricated 
structures for erection of Uri and Tangdhar while SEEDS, 
another NGO has offered to construct 400 houses in Poonch 
for the earthquake affected persons. 

Hongkong Mlnlatarlal Meet to WTO 

*89. SHRI HANNAN MOLLAH: 

SHRI P. C. THOMAS: 

Will the Minister of COMMERCE AND INDUSTRY be 
pI .... d to stat.: 

(a> wheth.r India propose. to participate in the 
forthcoming Ministerial meeting of WTO in December, 2005 
at Hongkong; 

(b) the details of the agenda to be discussed 
therein; 

(c) whether the Government has consulted various 
sections of the people for a national consensus on trade 
related issues; 

(d) if so, the details thereot; and 

(e) the steps tak.n by the Governm."t to safeguard 
the interest of indian Agriculture in the meeting? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a> Yes, Sir. 

(b) The agenda for this Ministerial Conference 
includes negotiations on agriculture, services, non-
agricultural (industrial goods) market access, trade-related 
intellectual property rights, trade & envirOflment, trade 
facilitation, and other issues covered under the Doha 
Ministerial Mandate. 

(c) and (d) The Government, from time to time, has 
h.ld wide-ranging consultations with the Governments of 
States and Union TerritOries, representatives of political 
parties, farmers' associations and other non-governmental 
bodies, Industry and trade bodies, eminent economists and 
res.arch institutions, including experts on agriculture, 
servic.s, NAMA, environment, trade facilitation etc. 
Government has also sponsored a series of stakeholders' 
confer.nce.. India's position in the on-going negotiations 
has b.en evolving on the basis of these consultations. 

(e) To Ilafeguard the interests of Indian agriculture 
in the on-golng negotiations on agriculture in the World 
Trade Organization (WTO) , the G-20, of which India is a 

M.mber, has sought elimination of all forms of export 
subsidies by a credibl. end-date, and substantial reductions 
in all forms of trade-distorting support provided mainly by 
the developed countries to their agriculture sector. At the 
same time, India, through the G-20 and the G-33 alliance on 
Special Products and the new SpeCial Safeguard Mecha-
nism, has sought exemption from reductions on the de 
minimis support provided by developing countries including 
those that allocate almost all such support to subsistence 
and resource-poor farmers. In respect of market access, the 
G-20 has proposed that tariff reduction commitments by 
developing countries should be not be more than two-thirds 
those of developed countries, and to make integral special 
and differential treatment for developing countries in all 
aspects of the negotiation. To safeguard food security, 
livelihood security and rural development needs, the G-33 
has proposed more flexible tariff reduction treatment in 
respect of products to be designated as Special Products, 
and recourse to additional duties In the event of either 
volume-based import surges or declines in prices of 
agricultural products. 

Free Education for Girts 

*90. SHRI M. SREENIVASULU REDDY: 

SHRI PANKAJ CHOWDHARY: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

. (a) whether directions have been issued by the 
Government to the schools to waive fees for the single girl 
child; 

(b) if so, the details thereof alongwith its likely 
benefits; 

(c) the reasons for considering such benefits to a 
single girl child only; 

(d) whether such benefits are proposed to be 
extended in cases of higher education also; and 

(e) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) to (c) The Central Board of 
Secondary Education (CBS E) has, vide its circular dated 
18.10.2005, directed schools affiliated to it to provide full 
waiver of all fees (including tuition fee and all other fees 
under any head except the meals & transportation) charged 
by CBSE affiliated school, to each girl student from class VI 
onwards who is a "Single Child" of her parents either with 
immediate effect or from the next academic session. 
Affiliation Bye-laws of the Board have been amended 
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accordingly. The Scheme is expected to improve the status 
of the girl child in general, and the single girl child in 
particular. 

(d) and (e) Yes, Sir. The UGC has decided that no 
tuition fees will be charged from Single girl children who 
pursue Masters degree in Universities and Colleges covered 
under Sections 2(f) and 12(B) of the UGC Act. 

[Translation] 

R.I .... of Fund. und.r CRF 

*91. SHRI THAWAR CHAND GEHlOT: 

SHRI ASH OK ARGAl: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the names of the States to which more funds 
have been released as against their deposits in the Central 
Road Fund (CRF) during each of the last three years and 
the current year; 

(b) the names of the States to which less CRF was 
released in the year 2004-05 in comparison to the preceding 
three years and the reasons therefor; 

(c) the details of .proposals received from various 
States under the CRF Scheme during each of the last three 
years and current year, State-wise; 

(d) the details of proposals sanctioned out of them 
by the Union Government; 

(e) the reasons for rejection/pendency of the 
remaining proposals; and 

(f) the time by which the pending proposals are 
likely to be cleared? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BAALU): (a) The names of the 
States/Union Territories to which funds in excess of their 
accruals under Central Road Fund (CRF) had been released 
during the last three years and the current year are as under:-

Year 

2002-03 

Name of the StateslUnion Territories to which 
funds were released in excess of their accrual 

2 

Andhra Pradesh, Assam, 
Chhattisgarh, Himachal Pradesh, 
Karnataka, Madhya Pradesh, 
Meghalaya, Punjab, Rajasthan, 
Sikkim, Triprua, Uttaranchal and 
Chandigarh. 

1 2 

2003-04 Orissa 

2004-05 Nil 

2005-06 Nil as on 31-10-2005. 

(b) The names of the States/Union Territories to 
which funds less than their accrual In comparison to any of 
the preceding three years were released in 2004-05 under 
the Central Road Fund (CRF) are Andhra Pradesh, 
Arunachal Pradesh, Assam, Bihar, Chhattisgarh, Gujarat, 
Haryana, Himachal Pradesh, Jammu & Kashmir, Jharkhand, 
Karnataka, Madhya Pradesh, Maharashtra, Meghalaya, 
Mlzoram, Nagaland, Orissa, Punjab, Rajasthan, Tamil Nadu, 
Tripura, Uttaranchal, Uttar Pradesh, West Bengal, Chandi-
garh. Dadra & Nagar Haveli, Delhi and Pondicherry. 

The main reasons for less release of C~F to the States/ 
Union Territories are as under: 

(i) Slow implementation of the works by the respective 
States; 

(Ii) The total available fund from CRF for the State roads 
during 2004-05 was less than that of funds available 
in the preceding three years; 

(iii) General elections in the country and State elections In 
some States in the year 2004-05, which affected the 
sanction of new projects; 

(c) and (d) Details of State-wise proposals received 
and approved under CRF during the last three years 
and current year are given in the enclosed Statement-I and 
II respectively 

(e) The main reasons for pendency/rejection of the 
balance proposals of some of the States are available bank 
of sanction, non utilization! non submission of utilization 
certificates of the released amount, proposals not meeting 
the prescribed guidelines and lower priority indicated by 
the State Government. 

(f) Approval of the CRF proposals is a continuous 
process. The approval depends upon fulfJlment of the 
prescribed guidelines, utilization of fund and submission of 
the utilization certificates by the State Govemments. 
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Statement'" 

State-wise details of proposals received from various StateslUnion Territories and approved under 
the Central Road Fund during the year 2002-03 and 2003-04 

Sf. No. States/Union Territories 2002-03 2003-04 

Details of proposals Details of proposals 

Received Approved Received Approved 

Nos. Amount Nos. Amount Nos. Amount Nos. Amount 
(Rs. crore) (Rs. crore) (Rs. crore) (Rs. crore) 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 0 0.00 0 0.00 90 211.77 90 211.77 

2. Arunachal Pradesh 11 25.07 11 25.07 4 15.46 4 15.46 

3. Assam 15 33.77 15 33.77 10 14.56 10 14.56 

4. Bihar 49 398.00 14 78.38 34 388.45 3 17.70 

5. Chhattlsgarh 14 69.15 8.75 5 13.90 5 28.94 

6. Goa 0 0.00 0 0.00 2 7.01 0 0.00 

7. Gujarat 116 82.86 116 82.86 95 96.51 95 96.5 

8. Haryana 6 57.44 6 30.83 7 42.31 7 42.31 

9. Himachal Pradesh 6 9.88 4 8.62 15 29.66 8 14.51 

10. Jammu and Kashmir 3 4.60 0 0.00 16 38.00 12 31.40 

11. Jharkhand 0 0.00 0 0.00 2 22.23 2 22.23 

12. Kamataka 77 52.35 62 39.85 187 143.00 129 94.36 

13. Kerala 2 18.18 2 16.18 8 45.15 8 45.15 

14. Madhya Pradesh 15 45.87 4 11.01 37 180.96 26 138.92 

15. Maharashtra 36 70.52 49 79.12 59 130.17 89 158.20 

16. Manipur 5 10.07 2 4.11 3 12.46 3.99 

17. Meghalaya 5 9.32 5 9.32 3 7.87 3 7.87 

18. Mlzoram 2 7.66 2 7.66 0 0.00 0 0.00 

19. Nagaland 1 2.44 2.44 4 9.65 4 9.65 

20. Orissa 123 140.21 0 0.00 0 0.00 0 0.00 

21 Punjab 19 57.49 3.93 35 86.07 0 0.00 

22. Rajasthan 82 110.83 82 110.83 62 96.26 62 96.26 
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2 3 4 5 6 7 8 9 10 

23. Slkkim 1 3.66 3.66 1 1.12 1.12 

24. Tamil Nadu 77 70.43 77 70.43 113 82.00 113 82.00 

25. Tripura 2 3.56 2 3.56 2 6.12 2 6.12 

26. Uttaranchal 15 79.36 2 6.50 31 95.12 26 47.27 

27. Uttar Pradesh 64 468.74 10 28.98 0 0.00 15 118.41 

28. West Bengal 10 118.58 0 0.00 3 38.69 3 35.81 

Sub-Total 758 1948.02 469 665.86 828 1814.50 718 1340.52 

29. Andaman & Nlcobar Islands 1 2.43 2.43 5.15 1 5.15 

30. Chandigarh 2 4.61 2 4.61 2 1.99 2 1.99 

31. Dadra & Nagar Haveli 0.38 0.38 0 0.00 0 0.00 

32. Delhi 3 8.94 3 8.94 37 85.80 33 52.37 

33. Pondicherry 0 0.00 0 0.00 1.27 1.27 

Sub-Total 7 16.36 7 16.36 41 94.21 37 60.78 

Total 763 1964.38 476 682.22 869 1908.71 755 1401.30 

St.tement.,1 

State-wise details of proposals received from various States/Union Te"itories and approved under the 
Central Road Fund during the year 2004-05 and 2005-06 

SI. No. States! Union Territories 2004-05 2005-06 

Details of proposals Details of proposals 

Aecelved Approved Aeceived Approved 

NOB. Amount Nos. Amount Nos. Amount Nos. Amount 
(As. crore) (As. crore) (As. crore) (As. crore) 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 11 11.22 11 11.22 66 171.37 66 171.37 

2 Arunachal Pradesh 4 16.22 4 16.22 12 39.34 0 0.00 

3 Assam 12 40.58 12 40.58 9 28.08 3.55 

4 Bihar 0 0.00 0 0.00 0 0.00 0 0.00 

5 Chhattisgarh 2 33.56 2 21.25 6 47.66 0 0.00 

6 Goa 0 0.00 2.14 2.05 0 0.00 

7 Gujarat 15 23.26 15 23.26 80 138.31 80 137.99 
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2 

8 Haryana 

9 Himachal Pradesh 

10 Jammu & Kashmir 

11 Jharkhand 

12 Kamataka 

13 Kerala 

14 Madhya Pradesh 

15 Maharashtra 

16 Manipur 

17 Meghalaya 

18 Mlzoram 

19 Nagaland 

20 Ori .. 

21 Punjab 

22 Rajasthan 

23 Sikkim 

24 Tamil Nadu 

25 Tripura 

26 Uttaranchal 

27 Uttar Pradesh 

28 West Bengal 

Sub-Total 

Union Terrltorl" 

3 

8 

2 

29 

o 
241 

3 

29 

47 

2 

34 

9 

45 

3 

107 

o 
7 

45 

3 

661 

29 Andaman & Nicobar Islands 0 

30 Chandlgarh 0 

31 oadra & Nagar Haveli 0 

32 Deihl 

33 Pondlcherry 

Sub-Total 2 

Total 663 

NOVEMBER 29. 2005 

4 

49.40 

4.80 

142.79 

0.00 

145.98 

10.21 

219.06 

125.58 

3.41 

4.60 

0.51 

8.14 

73.21 

31.83 

64.08 

4.24 

140.62 

0.00 

23.35 

440.07 

95.67 

1712.45 

0.00 

0.00 

0.00 

1.60 

2.57 

4.17 

1716.62 

5 

8 

5 

2 

o 
241 

3 

4 

39 

2 

10 

12 

45 

3 

107 

o 

6 

49.40 

7.77 

27.00 

0.00 

145.98 

10.21 

8.52 

71.39 

3.47 

4.60 

0.51 

8.14 

31.30 

34.76 

64.08 

4.24 

140.62 

0.00 

6.00 

23 234.81 

3 36.83 

556 1004.30 

o 0.00 

a 0.00 

o 0.00 

1.60 

2.57 

2 4.17 

558 1008.47 

7 

11 

4 

11 

o 
57 

14 

29 

106 

3 

13 

o 
2 

35 

13 

112 

o 
268 

1 

8 

101.05 

20.77 

94.90 

0.00 

41.40 

74.46 

150.53 

295.93 

9.12 

50.74 

0.00 

8.06 

115.79 

65.15 

143.40 

0.00 

529.64 

2.06 

3 23.75 

14 153.50 

9 137.81 

877 2444.87 

a 0.00 

o 0.00 

o 0.00 

8 15.87 

2.88 

9 18.75 

886 2463.62 

To Qu.stions 

9 10 

6 45.75 

8 25.71 

8 51.43 

o 0.00 

57 41.40 

11 63.70 

15 54.60 

44 108.59 

2.96 

3.60 

o 0.00 

3.60 

11 53.60 

5 11.83 

112 143.40 

o 0.00 

2.22 

o 0.00 

o 0.00 

20 202.34 

9 137.81 

457 1265.45 

a 0.00 

o 0.00 

a 0.00 

a 0.00 

2.88 

2.88 

458 1268.33 
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[English) 

Congestion at Docka and Porta 

*92. SHRI JUAL ORAM: 

SHRI MOHAN RAWALE: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pl.ased to state: 

(a) whether certain Docks and Ports are facing 
problems due to maaaive congeltion; 

(b) if 80, the detalls thereof; 

(c) the steps taken/proposed to be taken to remove 
the congestion; 

(d) whether any National Maritime Development 
Programme has been finalised by the Government; 

(e) if so, the salient features thereof with regard to 
Docks and Ports; 

(f) the time by which the said development 
programme il likely to be launched; and 

(g) the total amount envisaged to be Invested for 
implementing National Maritime Development Programme? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) None of 
the major ports are facing problema due to masaiye 
congestion. However, sometimes delays in berthing of 
vesaels occur due to bunching of vessels or the problems 
like inclement weather etc. The congeation sometime is also 
cauaed due to constraints in cargo evacuation. 

(c) Major Ports, on the whole, are welt equipped to 
handle sea-borne traffic. However the augmentation 0' the 
capacity is an ongoing process keeping In view the demands 
of maritime trade and thi' is achieved by undertaking steps 
such as deepening of channels to facilitate berthing of large 
vel.ell, construction of new berths, upgradatlon/expanllon 
of existing berths, modernisation of calJlo handling equip-
ments. improvement In storage capacity, upgradatlon of 
internal circulation ,yatem for smooth cargo movement within 
the port area and improvements In rail and road connectivity 
to hinterland. 

(d) to (g) The Government haa taken up preparation of 
the National Maritime Development Programme which 
would Include specific schemes and project' to be taken up 
over a period upto the year 2011·12. The total Investment in 
the proposed Programme Is estimated to be Rs.1.00,OQO 
crores out of which Investment In the Port Sector ia expected 

to be about Rs.60,000 crores. The Programme is proposed 
to be implemented through public private partnership. Public 
investments are planned primarily for creation of common 
user infrastructure facilities. Private investments are expected 
in the areas where operations are primarily commercial In 
nature. 

Crime Against Women 

*93. SHRI M. SHIVANNA: 

SHRI SANTOSH GANGWAR: 

Will the Minister of HOME AFFAIRS be pleased to atate: 

(a) whether various crimes against women have 
increaaed in Delhi; 

(b) if so, the total number of casea of crimes agalnlt 
women, particularly rape cases registered in Delhi during 
the last four months. till date; 

(c) the total number of persons arrested in this 
regard during the .aid period; and 

(d) the action taken by the Government against 
them? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) to (d) There has been 
increase In lome heads of crime against women particularly 
rape casea In Delhi in recent years. The date pertaining to 
rape caae. reveals that in the year 2003. 2004 and 2005, In 
more than 97% cases neighbours family members, clo.e 
friends, relatives and other known people were involved in 
committing rape. Various types of crime against women 
reported in Delhi during the period from 1 st July to 15th 
November, 2005. the number of persons arrested in these 
cases and the status of the cases against them are given 
below: 

(i) No. of cases of crime 
against women reported 
during the period from 
1st July to 15th November. 2005. 

2120 (including 234 
rape c .... ) 

(ii) No. of persons arrested in the above 2495 
mentioned cases. 

(iii) No. of persons chaltaned 1307 

(iv) No. of persons convicted 358 

(v) No. of persons acquitted 4 

(vi) No. of persons facing trial 945 

(vii) No. of persona against whom 1188 
investigation is pending 
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VloI.nce In ADam 

*94. SHRI GURUDAS DASGUPTA: 

SHRI MOHAN SrNGH: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether Union Government has received 
reports from Assam Government regarding cases of klRing 
of Assam trlbals; 

(b) If so, the details thereof; 

(c) the elements found involved in such incidents; 

(d) the number of persons who lost their lives and 
the details of loss of property suffered In such Incidents; 

(e) the details of the assistance provided by the 
Government to affected persons; and 

(f) the measurel adopted by the Union Govern-
ment to check the recurrence of such Incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) Reports of 
violence between two different tribes namely Karbls and 
Dimalal in Karbl Anglong district have been received from 
Government of Assam. 

(c) The violent activities are suspected to have 
been abetted by the militant groups of the particular tribes. 

(d) So far, 92 persons have lost their lives and more 
than 2000 houses have been destroyed. 

(e) The State Government has undertaken rehabili-
tation measures which include sanction of Rs. 3 lakh as ex-
gratia grant to the next of kin of the victim; providing gratuitous 
relief to the affected families; and rehabilitation assistance 
for construction of houses. Central Government Is committed 
to reimburse the expenles to State Government at the 
prescribed scales. 

(f) The situation Is being closely monitored by the 
Government. Additional Central Police Forcel ariel State 
Police have been deployed in Karbi Anglong District to 
control the violence. The State Government has been 
advised to strengthen the police In the area by letting up 
additional police. stations and augment the road network in 
the district. State Government has also been advised to 
strictly enforce the cease-fire ground rules signed with the 
militant outfits in alSoclation with the Central Police Forces. 

[Translation] 

Amendment. In Joint 
Entrance Examination 

*95. SHRI ASHOK KUMAR RAWAT: 

SHRI PRABODH PANDA: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government has accorded or 
contemplating to accord its approval to the changes 
proposed in Joint Entrance Examination schemes of the 
I.I.Ts.; 

(b) if so, the details thereof; 

(c) whether any alternative Icheme is on anvil for 
the Itudents who will become ineligible under the new rules; 

(d) if not, the reasons therefore; and 

(e) the steps takenlbelng taken by the Government 
to protect the Ir.terests of such students? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) to (e) Indian Inltltutes of 
Technology are autonomous bodies and enjoy autonomy In 
the academic matters in their pursuit of excellence. IITI had 
constituted a Special Task Force for reforms in Joint Entrance 
Examination (JEE). On the recommendations of the Special 
Task Force, the Standing Committee of the liT Council, after 
receiving the approval of the Chairman of the Council, has 
changed the norms for admission to IITs. As per the revised 
norms only those students who get 60% or more marks at 
the class Xllth will be eligible for admission to the IITs. For 
the students belonging to SC/ST there will be a relaxation of 
5% of marks. A student can have only two attempts to appear 
in JEE with effect from 2006, one in the year in which he or 
she pasles the Xllth standard examination and/or in the 
following year. Candidatel, who have passed their 
qualifying examination in 2005 or earlier, will be permitted 
to appear In JEE 2006, as a lalt chance, Irrespective of the 
marks secured in class Xllth or the number of earlier attempts 
at JEE subject to their satisfying the age limit. Candidates 
who join any of the IITs, IT- BHU, Varanasl and ISM Dhanbad 
through JEE 2006 will not be permitted to appear in JEE In 
future. 

These reforms simplify the Joint Entrance Exam by 
doing away with the Screening Telt and also give' due 
welghtage to the Board results. Thll is likely to reduce the 
examination stress on the students and check the proli-
feration ot coaching institutes. 
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{English} 

Trade betw .. n India and European Union 

*96. SHRI RAYAPATI SAMBASIVA RAO: 

SHRI SHISHU PAL N. PATLE: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the details of trade between India and the 25 
member European Union (EU) countries during the first four 
months of the current fiscal year; 

(b~ whether there has been a rise in the trade 
between the EU countries; 

(c) if so, the details thereof; 

(d) whether a Joint commission meeting ,was held 
between India and European Union recently; and 

(e) if so, the details with regard to the agenda 
discussed alongwith the likely improvement in trade 
expected? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) During the first four months of 
2005-06, India's exports to the European Union was US $ 
6.49 billion and India's imports from the European Union 
was US $ 6.92 billion. 

(b) Yes, Sir. 

(c) During the first four months of 2005-06, trade 
between India and European Union has registered a growth 
of about 30%. 

(d) Yes, Sir. 

(e) The 15th Session of India-European Union 
Joint Commission was held in New Delhi during October 
24-25, 2005 under the Co-Chairmanship of Commerce 
Secretary and Deputy Director General, Directorate General 
of External Relations. European Commission. 

The agenda of the meeting included reports of Indla-
EllYopean Commission Sub-Commissions on trade, 
economic cooperation and development cooperation, Joint 
Working Groups in the sectors of agriculture & marine 
products, customs cooperation, science & teChnology, steel 
and information society, and Issues pertaining to the 
implementation of Joint Action Plan adopted at the 6th India-
EU Summit held In New Delhi on 7th September 2005, etc. 

It is a constant endeavour to improve trade between 

India and its trading partners including EU. During the last 
three years the average rate of growth In trade between 
India and European Union has been about 200/0. 

Infiltration from Banglad •• h 

*97. SHRI CHENGARA SURENDRAN: 

SHRI DALPAT SINGH PARSTE: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether a large number of infiltrators/Illegal 
migrants have entered the country; 

(b) if so, the places through which they are 
infUtrating; 

(c) the number of Infiltratorslillegal migrants 
arrested during each of the last three years, State-wise; 

(d) whether such infiltratorslillegal migrants have 
the right to vote and obtain ration cards in the country; 

(e) if so, whether some State Governments have 
submitted reports to the Union Government regarding the 
influx of infiltrators; 

(f) if so, the action taken by the Union Government 
in this regard; 

(g) whether High Court of Delhi and a bench of 
Supreme Court has issued any direction to the Union 
Government to deport illegal Bangladeshi migrants; 

(h) if so, the details thereof; and 

(i) the action taken by the Union Government to 
deal with the issue of illegal migrantslinfiltrators in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) to (f) The Govemment 
Is aware of Illegal migrants! infiltration from Bangladesh into 
India. However, as this activity takes place clandestinely. no 
specific details are available about the magnitude of this 
Illegal Infiltration to India. The details of Bangladeshi 
nationals apprehended by BSF along Indo-Bangladesh 
border from 2002 is given below: 

Vear West Bengal Assam Meghalaya Trlpura Mlzoram Total 

2 3 4 5 6 7 

2002 5959 32 145 406 91 6633 

2003 7621 18 242 721 33 8635 
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2 3 4 5 8 7 

2004 9217 20 538 1180 70 11005 

2005 5887 15 566 852 111 7431 
(upto 
31st Oct.) 

Total 28684 85 1491 3139 305 33704 

Infiltrators/illegal migrants don't have the right to vote 
nor they are eligible for ration cards in the country. Whenever 
State Governments or any other agency Inform the Union 
Government about the infiltration, the Government directs 
the BSF to step up vigil and patrol extensively especially in 
vulnerable areas along the border. The State Governments 
are also empowered to take appropriate measures to check 
infiltration of illegal immigrants. 

(g) and (h) Hon'ble High Court of Delhi in the case 
MIs Chetan Dutt vis Union of India & Others directed the 
Union of India to identify and deport illegal Bangladeshi 
nationals through BSF. 

(I) 

* 

* 

• 

• 

The following steps have been taken to prevent illegal 
migrants: 

Round the clock surveillance of the border by carrying 
out patrolling, laying nakas and by deploying 
observation posts all along the Indo-Bangladesh 
border; 

Upgradation of intelligence net-work; 

Conduct of special operations; 

Introduction of modern surveillance equlpments 
including nigh vision devices; 

Erection of border fence and roads; and PatrOlling 
across the riverine segmenta by deploying boats and 
vessels. 

AtI80k on Mlnorltl •• 

*98. SHRIMATI C.S. SUJATHA: 

SHRI JOACHIM BAXLA: 

Will the Mlniaterof HOME AFFAIRS be pleased to state: 

(a) whether the Government II aware of the 
incidentl where institutionl and people belonging to 
minorities were attacked; 

(b) If so, the number of incidents of attacks on 
minorities in the country during the rast three years, 
particularly in Kerala, State-wise; 

(c) the number of persons killedlinjured and the 
extent of damage caused to the property of such commu-
nities; 

(d) the number of persons arrested in this connec-
tion and the action taken against them; 

(e) whether any compensation has been paid to 
them; 

(f) if so, the details thereof; and 

(g) the steps being taken by the Government to 
check such incidents and to instil a sense of security and 
safety among the people belonging to minority commu-
nities? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRi SHRIPRAKASH JAISWAL): (a) to (g) As per 
available information, the number of such incidents and the 
number of persons killed and injured therein during the lut 
three years i.e., 2002, 2003 and 2004, state-wise are given 
in the enclosed Statement. 

Under the Seventh Schedule of the Constitution, 
'Police' and 'Public Order' are State subjects and registration 
of casel, inveltigation and prosecution are the primary 
concern of the State Governments. Hence, details in respect 
of property lost/damaged, financial assistance provided to 
the affected families, num~r of persons arrested etc. are 
not Centrally maintained by the Government of India and 
are not readily available. Different State Governments 
determine their own criteria for providing financial usistance 
to the affected victims. 

Apart from the various Constitutional and legal 
provisions as well as various institutional mechanisms 
established for protection of the rights of the minorities in 
the country, the Union Government has also taken a variety 
of administrative measures and promotional efforts in this 
regard. These include constant review of the communal 
situation in the country, maintaining a continuous watch over 
the activities of organizations having a bearing on peace 
and communal harmony, sending alert messages, sharing 
of information, sending Central Para-Military Forces to the 
States on the specific request of the concerned State 
Government(s), assistance in the modernization of the State 
Police Forces etc. The Union Government has also issued 
comprehensive guidelines to promote communal harmony 
to all the States/Union Territories. These guidelines contain 
steps to be taken with regard to prevention of communal 
riots, provision for relief/rehabilitation to the victims; effective 
utilization of Peace Committee mechanisms In defusing 
communal tension, restoration of normalcy in the affected 
areas etc. The promotional efforts Include providing grants 
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for organizations engaged In actIvitie. promoting communal National Common Minimum Programme of the Government 
harmony, annual National Communal Harmony Awards and envisages enactment of a comprehensive law to deal with 
Kablr Puraskar and obs.rvance of Quaml Ekta Week. The communal violence. 

St.tement 

Communal Incidents and Number of Persons KiHedllnjured therein 
during the years 2002, 2003 and 2004 

Name of the State 2002 2003 2004 

No. of No. of No. of 

Incidents Persons Persons Incidents Persons Persons Incidents Persons Persons 
Killed Injured Killed Injured Killed Injured 

2 3 4 5 6 7 8 9 10 

Ai N Islands 0 0 0 0 0 0 0 0 

Andhra Pradesh 16 3 20 18 8 71 13 54 

Arunachal Pradesh 0 0 0 0 0 0 0 0 0 

Assam 2 0 0 2 2 0 2 0 

Bihar 50 22 72 63 32 144 43 24 108 

Chandigarh 0 0 0 0 0 0 0 0 

Chhattlsgarh 0 0 0 4 2 0 0 

Delhi 5 0 23 3 11 3 0 9 

Dadra and Nagar Haveli 0 0 0 0 0 0 0 0 0 

Daman and Diu 0 0 0 0 0 0 0 0 0 

Goa 0 0 0 0 0 0 0 0 

Gujarat 135 977 2378 133 20 392 93 15 218 

Haryana 2 0 4 0 0 1 0 0 

Himachal Pradesh 2 0 0 0 7 0 0 0 

Jammu and Kuhmlr 0 0 0 12 0 0 0 

Jharkhand 14 .8 69 14 10 41 16 3 52 

Karnataka 103 13 331 64 9 260 72 7 274 

Kerala 18 8 48 32 11 71 25 2 59 

Lakshadweep 0 0 0 0 0 0 0 0 0 

Madhya Pradesh 39 10 59 58 18 142 94 19 322 

~ Maharashtra 95 42 752 125 12 578 109 17 352 
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Manlpur 
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Mlzoram 

Nagaland 

OrIs .. 

Pondlcherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 
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Uttaranchal 

Uttar Pradesh 

West Bengal 

Total 

2 

o 
o 
o 
o 

36 

o 
1 

61 

o 
42 

o 

85 

14 

722 

3 

o 
o 
o 
o 
3 

o 
o 

11 

o 
5 

o 
o 

29 

3 

1130 

Quality Educmlon In School. 

e99. SHRI NIKHIL KUMAR: 
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SHRI CHANDRA BHUSHAN·SINGH: 

Will the Mlniater of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the atandard of education In Govem-
ment and Govemment aided schools In the country has faUen 
considerably In the past few years; 

(b) if so, whether the exact cause of fall In standard 
of education In such schools In 'the country has been 
assessed; 

(c) If 10, the details thereof; 

(d) whether the Union Govemment has recently 
approved the implementation of a revised scheme for the 
Improvement of the quality of education In Govemment and 
Govemment aided schools with a plan outlay of Rs. 115 
crore; 

(e) if 80, the details thereof; and 
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(f) the time by when such scheme is likely to be 
implemented? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) to (c) School education Is 
primarily the concem of the State Governments and quality 
of School Education varies across States. However, there ia 
no reason to belieVe that standards of education In 
Govemment and Govemment aided schools have faUen 
considerably. Schools administered by the Central 
Government, i.e. the schools of the Kendriya Vidyalaya 
Sangathan and the Navodaya Vidyalaya Samitl, have 
HCUred a higher pass percentage In both Class X and XII 
examinations conducted by the Central Board of Secondary 
Education than schools run by private management, in the 
years 2004 and 2005. 

(d) to (1) A composite scheme titled "Quality Improve-
ment In Schools- which clubs the following existing schemes, 
has recently been approved: 

(i) Improvement of Science Education in Schools; 

(Ii) Environment Orientation to School Education; 

(III) National Population Education Project: 
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iv) Introduction of Yoga In schools; and 

v) International Science Olympiad In Mathematics, 
Physics, Chemistry, Biology and Infonnatics. 

An outlay of Rs. 115 erore has been approved for the 
above composite scheme for the X Plan period. 

Implementation Stetu. 0' SARDP 

*100. DR. ARUN KUMAR SARMA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government is satisfied with the 
progress of the special Accelerated Road Development 
Programme (SARDP); 

(b) if so the details thereof; 

(c) whether the proposals received have been 
accorded sanction for Implementing works in various sectors 
of NH-52; 

(d) if so, the details thereof; 

(e) the details of improvement done on the Stillwell 
Road (NH-153) beyond NH-38 along with annual allocation, 
executing agency and target set to complete; 

(f) whether the Ministry is associated in the joint 
survey being conducted by China and India for the 
reopening of the road upto China through Myanmar; and 

(g) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) The 
Implementation of Phase 'A'·of the Special Accelerated Road 
Development Programme (SARDP) and the preparation of 
Detailed Project Reports (DPRs) for Phase 'B' has been 
approved by the Government on 22.09.2005. Under Phase 
'A' of the programme, 1310 km of road at an estimated cost 
of Rs. 4618 crore has been covered. Under Phase 'B' of the 

. programme, 5122 km length of road at an estimated cost of 
Rs.5920 crore Is to be taken up for Improvement. The 
implementing agencies have been asked to undertake 
implementation of Phase 'A' and preparation of DPRs for 
Phase 'B' of the above programme. Phase 'C' of the 
programme Is yet to be approved by the Government. 

(c) and (d) Detailed Project Report for Improvement of 
km 345 to 360 and km 365 to 382 of NH-52 have been 
received recently from the Border Road Organisation which 
are under examination. 

(e) For improvement of National Highway 153 

(Stillwell Road), two Improvement works amounting to Rs. 
7.85 erore covering its entire 24 km length in Assam and 
four Improvement works amounting to Rs.20.63 erore 
covering Ita entire 32.5 km length In Arunachal Pradesh have 
been sanctioned during the last four years. The works in 
Assam portion have already been completed by Assam PWD 
and works In Arunachal Pradesh are targeted for completion 
by December, 2007 by Arunachal Pradesh PWD. Funds are 
allotted State-wise and not NH wise. Further entire NH-153 
in the State of Assam has been included for widening to 2-
lane with paved shoulder under Phase 'A' of the SARDP-NE 
for Implementation by the State PWD of Assam. Phase 'A' of 
the programme is targeted for completion by March, 2009. 

(f) No, Sir. 

(g) Does not arise. 

Development of In'rastructure In Tribal Area. 

*101. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Infrastructure like roads, communi-
cations, health, education and drinking water etc. in tribal 
areas is inadequate and inferior in comparlaon to the , •• t of 
the country; 

(b) If so, the reasons therefor; 

(c) whether the Government has any plan to 
accelerate the pace of development of infrastructure in the 
tribal areas; 

(d) if so, the details thereof and the steps taken by 
the Govemment in this regard; 

(e) whether the Government intend to bring socio-
economic development of tribal areas at an accelerated rate; 
and 

(f) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a) to (f) As the tribal areas are generally 
remote, inaccessible and characterized by hilly and difficult 
terrain, the infrastructure like roads. communications. health, 
education and drinking water, etc. in these areas is generally 
not at par in comparison to the rest of the areas of the country. 

To bridge the critical gaps In infrastructure viz. roads, 
bridges. irrigation, communications, health. education. 
drinking water, etc. in the tribal areas, Government of India 
provides grants under the Article 275 (1) of the Constitution 
to the State Governments. To focus on the Infrastructure 
development. since 2000-01. the grants to the States are 
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now being released against the specific projects In critical 
are .. Identified by the respective State Government. To 
Increase the pace of development, new guidelines have 
been issued in the year 2002. In additi~, Govemment has 
launched Sharat Nlrman for Infrastructure development In 
rural areas with respect to irrigation, road, rural housing. 
rural water IUpply. rural electrification and rural telecommuni-
cation connectivity, and tribal areas have alao been Included 
in the same. . 

Govemment of India providel grants to State Govem-
ments under the Special Central Assistance (SCA) to Tribal 
Sub Plan (TSP) for income/employment generation as well 
as for infrastructure incidental thereto, and also under the 
Article 275 (1) of the Constitution for filling the critical gap in 
the infrastructure in tribal areas for accelerated locio-
economic development of Scheduled Tribel and Tribal Areas 
of the country. 

Modeml_tlon of Leather Induatry 

856. SHRI SANAT KUMAR MANDAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether various State Government have 
requested the Central Govemment to release funds for the 
modemization of their leather Industry; 

(b) if so, the details thereof, State-wise; and 

(c) the steps taken by the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN) : (a) The plan scheme "Integrated Development of 
Leather Sector (IDLS)" to be Implemented during this 10th 
Plan Period (2002-07) has become applicable with effect 
from November 3, 2005. This is a comprehensive scheme 
for modernization and technology up-gradation in all the 
segments of the Leather Industry. Under this scheme 
financial assistance to the extent of 30% of cost of plant and 
machinery for Small Scale Industries (SSI) and 20% of cost 
of piant and machinery for other units (non SSI units) subject 
to a ceiling of Rs. 50 lakhs Is provided to individual units 
and not to State Governments. 

(b) and (e) Not applicable. 

Independent identity to Women 

857. SHRI S.K. KHARVENTHAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government is aware of the fact 

that women in the country are not getting independent identity 
in the family and society; 

(b) If 50, action taken by the Government in this 
regard; 

(c) whether all the Ministries and Departments have 
requested to include mother's name in ail the certificates 
and official documents; and 

(d) If so, the details thereof and the response 
received by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) and (b) Government is aware of the need for 
independent identity for women in the family and society. 
The Govemment has taken various steps for the overall 
development and empowerment of women to raise their 
status in the society. 

(c) and (d) In pursuance of a matter of Urgent Public 
Importance (Special Mention) raised in Rajya Sabha on 
18.8.2005 by Shri K. Rama Mohana Rao, MP, the Department 
of Women and Child Development (DWCD) has requested 
all Central MinistriellDepartments and State Governmentll 
Union Territory Administrations to take appropriate 
affirmative action to include the name of mother In all 
certificates and other documents which fall under their 
purview. The responses so far received by DWCD indicate 
that the matter raised is being widely circulated by them for 
appropriate action. 

LIfe Imprisonment 

858. MS. INGRID MCLEOD: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a> whether in a recent judgment the Supreme 
Court of India has ruled that punishment for life Imprisonment 
should be treated as a sentence for the whole of the convict's 
life time and not first 14 or 20 years in jail; 

(b) if so, the details of the Government and reaction 
thereto; and 

(c) steps proposed to be taken to implement the 
judgment in order to sensitize the public in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir. 

(b) and (c) Article 141 of the Constitution of India 
'provides that law declared by the Supreme Court shall be 
binding on all authorities within the territory of India. 
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TrlbuMI. under Fo,.agne,. Act 

859. SHRI M. K. SUBBA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Govemment of As.am has lately 
submitted any proposal to Union Govemment for establish-
ment of tribunals under the provisions of the Foreigners Act 
following the Supreme Court verdict for scrapping the //legal 
Migrants (Determination by Tribunals) Act; 

(b) if so, the number and the location of the 
proposed Tribunals; and 

(c) the decision 80 far taken by the Union Govem-
ment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): (a): Ye., Sir. 

(b) and (c) The Government of Assam has proposed to 
set up additional tribunal In addition to existing 11 tribunals 
under the provisions of Foreigners (Tribunal) Order, 1964. 
The Government has already initiated the process to 
constitute these Tribunals. 

Competition Comml •• on for 
Economic Development 

860. DR. RAJESH MISHRA: Will the Minister 0' 
COMMERCE AND INDUSTRY be pleased to atate: 

(a) whether the Govemment proposes to constitute 
Competition Commission for Economic Development; and 

(b) if so, the detalls thereo'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) and (b) The Competition Commission of India 
(CCI) has been established on 14th October, 2003 to prevent 
practices having adverse effect on competition, to promote 
and sustain competition in markets, to protect the interesta 
of consumers, and to ensure freedom of trade carried on by 
participants in market, In India, and for matters connected 
therewith or Incidental thereto. However, the ful~ functioning 

Year No. of cues No. of elderly 
reported persons killed 

2002 20 21 

2003 17 18 

2004 17 20 

2005 (upto 15th Nov.) 15 16 

of the Commisaion has not yet commenced due to legal 
challenge to the Competition Act, 2002. The Supreme Court, 
in ita judgement dated 20.01.2005 on the Writ Petition filed 
by Shrl Brahm Dutt challenging certain provisions of the 
Competition Act, 2002, while disposing of the Writ Petition, 
had allowed the Central Govemment to make amendments 
in the Competition Act, 2002, to ensure consistency with 
constitutional provisions. Appropriate amendments to the 
Competition Act, in light of the Supreme Court Judgement, 
are under examination to address the legal issues and 
facilitate full functioning of the Commission. 

Securtty of Senior Cltlzene 

861. SHRI RAGHUNATH JHA: 

SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) the total number of senior citizens killed in Delhi 
during the last three years, till date, year-wise; 

(b) the number of accused persona apprehended 
in this regard and details 0' unsolved casea as on date; 

(c) whether complaints of threat to senior citizens 
have been received by Delhi Police; 

(d) if ao, the details of security arrangements made 
by the Delhi Police for their protection; 

(e) the total number of senior citizens residing in 
Deihl, Zone-wise; 

(f) whether Police personnel visit senior citizens; 

(g) if so, the details of 8enior citizen. who have 
never been visited by Delhi Police Personnel; 

(h) whether the Govemment has any proposal to 
aet up Senior Citizens Cell; and 

(i) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The requisite 
information ia given below: 

No. of ease a 
worked out 

20 

17 

15 

8 

No. of persons 
arrested 

28 

26 

29 

18 

No. 0' cases 
pending 

investigation 

2 

7 
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(c) and (d) During the year 2005 (upto 16th November, 
2006), Delhi Police received one complaint from a 88nlor 
citizen alleging hara88ment and threatening by his 
neighbours and eone. An enquiry was conducted by DeIhl 
Police Into his allegatlona and he was provided adequate 
protection which Include regular visit of beat staff to his 
residence. 

(e) District-wise number of senior citizens regiate-
red with Deihl Police Is given below: 

Name of District Number of senior 
citizens registered 

New Deihl 85 

East 491 

NorthEast 74 

Central 306 

North 173 

NorthWest 421 

South 1662 

SouthWest 1000 

West 713 

Total 4924 

(f) and (g) The polloe personnel of the concerned area 
pays vialt to all the senior citizens reglatered with Deihl Police 
and also contacts them over telephone regularly. 

(h) and (I) A Senior Citizen Security Cell has already 
been .et up at the Headquarter of Deihl Pollee w.e.f. 
21.8.2004. 

Vec.nt Poeta of SCJST 

882. SHRI SUNIL KHAN: Will the Minister of HOME 
AFFAIRS be pleased to refer to reply to Unstarred Question 
No. 3568 dated August 19, 2003 regarding vacant posts of 
SCiST and 8tate: 

(a) whether the .ald vacancle. has since been 
fulfilled; 

(b) If not, the reasonl therefor; and 

(c) the time by which said vacancIea are Hkely to 
be fulfilled? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) to (c) The 
information i8 being collected and will be laid on the Table 
of the House. 

Four Laning of Hlgh_ya 
on BOT Baall 

863. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minl8ter of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to atate: 

(a) whether the National Highway, AuthOrity of 
India has 8igned agreements for four-Ianlng of highways on 
Build, Operate and Transfer buls in Maharuhtra; 

(b) If 80, the details thereof; 

(c) the length of highways constructed under the 
said agreement; 

(d) the details of tenna and condition of the said 
agreement; and 

(e) the steps taken to Implement the said agree-
ment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) Yes, Sir. National Highway. 
Authority of India (NHAI) has signed agreements for three 
proJect on Build Operate Transfer basis in the State of 
Maharaahtra as per the details given below: 

SI. No. ProJect National Km. Coat 
Highways No. (Rs. in 

erores) 

1. Vadape-Gonde 3 100 '579.00 
Section 

2. Plmpalgaon-Dhule 3 118 556.00 

3. Satara-Kagal 4 136 603.43 

(c) Four lanlng of 132.76 Kms. of National High· 
way-4 (Satara-Kagel section) in the State of Maharashtra 
have been completed under B.O.T. 

(d) The terms and conditions are given in the 
enclosed Statement. 
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(e) As per the agreements the works of Vadape-
Gonde and Pimpalgaon-Dhule sections are programmed 
to start after the Financial Closure is achieved by the 
coneessionaries. 

Details of Stretches where concession ag,..",.nt has 
been signed on BOT basis in the State C!f Mah.,.shtre 

A. Satara-Kilgal Section of NH-4 (Length 133 Km.) 

1. Concession period Is 20 years. 

2. As concessionaire's agreement 40% of the total 
construction coat of project which Is Rs. 603.43 crore 
was provided by NHAlas grant to Ueharashtra State 
Road Development Corporation Ltd. 

3. Surplus toll revenue after deducting the expeneea such 
a. debt servicing, Operation & Mainten.1nc8 and tax .. 
will be shared equally by NHAI & MSROC. 

B. Plmpalgaon-Dhule SectIon of NH-3 (Length 118 Km.) 

1. The concession period is 20 years including 36 months 
as period of construction. 

2. The estimated cost of the project Is Rs. 556 crol8. There 
Is a negative grant of Rs. 68.85 crores on Net Present 
Value basis. 

c. Vadape-Goncle Section of NH-3 (Length 100 Km.) 

1. The concession period Is 20 years Including 36 months 
as period of construction. 

2. The estimated cost of the project Is Rs. 579 Cronl. There 
is a negative grant of Rs. 80.04 erores on Net P ..... nt 
Value balls. 

Replacement of Model Conceulon Agreement 

864. SHRI K. C. PALANISAMY: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleued to state: 

(a) whether there Is any proposal from the Planning 
Commission to replace the existing Model Concea.ion 
Agreement (MeA); and 

(b) If so, the details thereof and the reaaons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI K. 
H. MUNIYAPPA): (a) and (b) The proposal for replaCing the 
existing Model Coneesslon Agreement (MCA) for public 
private partnership In road project with a new MCA Is under 
consideration of the Government. 

(Translation) 

Budget AUocaUon forTribal Area. 

865. SHRI GANESH SINGH: Will the Minister of 
TRIBAL AFFAIRS be pIeaaed to state: 

Ca) the Stlde-wlle allocation of budget for the tribal 
welfare and development alongwlth the norms for this 
allocation; 

Cb) the names of the works for which budget 
allocation has been made In current financial year for Madhya 
Pradesh; 

(c) if 80, the details thereof; 

(d) whether Government feels any need to augment 
the budget allocation for tribal ar.a.; and 

Ce) If so, action being taken In this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTER REGION (SHRI 
P. R. KYNDIAH): (a) to (e) The allocation of funds under the 
various schemes of thll Mlnlltry for the welfare and 
development of tribal people are made StatelUnlon Territory 
wise, mainly, on the baaIa of tribal population In the State! 
Union Territory concemed, and also kHping In view other 
paramet.,. In the concemed Scheme/Programme, Ilk., low 
literacy distr1ctl, the geographical area of the State., etc. 

A Statement showing the Scheme-wis. tentative 
alloc.tlona made to various Statea/Unlon Territories, 
Including Madhya Pradesh, during the year 2005-06, I. 
enclond. 

The Plan Budget of the Ministry for the year 2005-06 
haslncreaaed to AI. 1,498.82 crore, from RI. ',148.00 crol8 
during the y •• r 2004-05, which repre .. nts an Incr.ase of 
30.78 per cent. Allocationa are made by the Planning 
Commission within the overall r .. ource availability keeping 
in view the competing demands of various sectors. 
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71 Written Answws NOVEMBER 29, 2005 To Questions 72 

(English] 

Export of Spice. 

866. SHRI G. M. SIDDESWARA: Will the Minister of 
COMMERCE AND INDUSTRY be pl.Baed to state: 

(a) whether Southern States of the country are 
major spices supplying States for exports of spices; 

(b) If so, the contribution made by these States in 
exports of spices during each of the last three years, State-
wise, partlcularty by !<arnataka; and 

(c) the steps taken by the Spices Board and the 
Union Government to boost production export of spices In 
Southem States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELAN-
GOVAN): (a) Yes, Sir. 

(b) State-wise data for export 0' spices from India 
is not maintained. 

(c) In order to boost production of spices in India, 
Including in the Southern States, Govemment is Imple-
menting a Centrally Sponsored Scheme on National 
Horticulture Mission under which promotion of production 
of spices Is undertaken through area expansion, technolo-
gical dissemination and Integrated pest management. 
National Horticulture Board also provides back ended capital 
Investment subsidy for commercial cultivation of perennial 
.plce •. Spice. Board has also been implementing a number 
of plan ec:hemes for promoting cultivation of a number of 
spices. 

Steps taken to boost export of spices from India, 
Including from the Southem States, are: post harvest impro-
vement through training and infrastructure development; 
trade promotion; extending support for upgradation of 
technology; introduction of high tech spice processing, 
setting up/upgradation of laboratories, accreditation of units 
In Good Manufacturing Practices (GMP)/Hazard Assessment 
and Critical Control Point (HACCP)/lnternational Standards 
Organisation (ISO), packaging development, printing of 
business brochures, business tours abroad, sending 
business samples abroad; support for organic farming of 
spices; award of Spice House Certificate and Indian Spices 
Logo for popularlsing good manufacturing practices, good 
hygienic practices and branded spice products. 

Sarkari, Commission Report 

867. SHRI ALOK KUMAR MEHTA: Will the Minister 
of HOME AFFAIRS be pleased to state: . 

(a) whether the Government received. nwnber of 
suggestions from State Governments and various other 
quarters on the S,rtcaria Commission Report of 1984; 

(b) if so, the details thereof; 

(c) whether the Government proposes to review 
the recommendations of the Sarkarla Commission which 
has become two decade old; 

(d) if so, the details thereof; 

(e) if not, whether the Govemment has any proposal 
to set up a new. commission in this regard; and 

(I) If so, the time by which It I,; likely to be set up; 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) and (b) 
The Govemment of India had in June, 1983 constituted a 
Commission under the chairmanship of Justice R.S. Sarkaria 
to examine and review the working of the arrangements 
between the Union and States In regard to powers; functions 
and responsibilities In all spheres and recommend such 
changes or other measures as may be appropriate. In Its 
report submitted in 1988, the Commission made 247 
recommendations. The Inter-State Council, which includes 
all the Chief Ministers and Administrators of States and 
Union Territories respectively, has considered and taken a 
final view on all the recommendations through consensus. 

(c) No, Sir. 

(d) Does not arise In view of reply to (c) above. 

(e) and (I) The Government has on the 30th September, 
2005 notified the setting up of a Commission on Centr. 
State relations keeping In view the sea-changes that have 
taken place In the polity and economy of India since the 
Sarkaria Commission last looked at these issue. over two 
decades ago. The Commission shall consist of a full time 
Chairperson and four full-time Members, who are yet to be 
appointed. It Is not possible to Indicate a time frame in which 
the Commission will be fully constituted. 

Mlgl'lltlon on Forged Documenta 

868. SHRI ADHIR CHOVVDHURV: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(8) whether a large number of peraons are 
migrating to other countrlea on forged documents; 

(b) if so, the number of cases reported during the 
each of the last three years tnl date in various States; and , 

(c) the steps takenlproposed to be taken to plug 
the loopholes in the 8ystem to check auch Illegal migration? 
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THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) As 
per available infonnation, the number of ca ... detected in 
respect of forgery in travel documents and deportees from 
abroad in respect of Indiana In five major International 
airports for the last three ye.,.. are u under: 

Year Forgery In Passport! No. of Indian deportees 
Visa detected In India from abroad 

2002 1,344 

2003 1,079 

2004 1,072 

2005 (till June) 852 

4,808 

5,214 

5,423 

3,148 

(c) To plug the loopholes In the system and check 
illegal migration following step. have been taken: 

(i) Issuance of machine readable passports, which i. 
more secure. 

(ii) installation of Passport Reading Machines (PRM.) and 
Ouestionable Document Examiner (ODX) machines 
in major international airports. 

(iii) making available ultra violet lamps and magnifying 
glasses at Immigration Check Posts (ICPs). 

(iv) special training of Immigration Officers for detecting 
cases of impersonation. 

Mld~ay M .. I Scheme 

869. SHRI PRABHUNATH SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
refer to the reply given to USO No. 2117 dated 14.12.2004 
on Mid-day meaischeme and state: 

(a) whether the information has since been 
collected; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(cij the time by which It is likely to be laid on the 
Table of the House? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (c) Infonnatlon Is stili awaited from 4 State. & 1 UT 
(Assam, Nagaland, OrIssa, Uttar Pradesh & Lakshadweep). 
Besides, 6 other States (Bihar, Chhattisgarh, J&K, 
Maharashtra, Meghalaya & West Bengal) have furnished 
Incomplete infannatlon. 

(d) The defaulting StateslUTs are being pursued 
to furnish the required Infonnatlon so that the assurance 
given In reply to Unstarred Question No. 2117 on 14.12.2004 
Is fulfilled at the earliest. 

{Translation] 

Development of Natlo.,.1 
Highway No. 71 

870. SHRI RAGHUVEER SINGH KOSHAL: 

SHRI KAILASH MEGHWAL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the progress report of the development work 
being done on the National Highway No. 76 under Ea.t-
West corridor; 

(b) the details of the design, construction prOcell, 
tender estimated cost and the dates of commencement and 
completion in regard to the bridge to be constructed on River 
Chambal in Kota (Rajasthan) under this plan; 

(c) whether all the issues have been resolved In 
respect of the construction of the above cited bridge; 

(d) if so, the details of the i.sues resolved; and 

(e) the names of the cities where the by-pu.es 
are proposed to be constructed on this Highway under the 
above .ald project alongwith the detail. of their length, 
construction co.ts and the present position of the work under 
the above cited plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The details of development works of 
National Highway 76 under East-We.t corridor are given In 
the enclosed Statement-I. 

(b) The bids on turnkey basi. (Design) & Constru-
ction) are being invited. The completion period Is likely to 
be 40 month. from the date of commencement. The 
estimated cost is about R •. 300 croN. 

(c) and (d) All efforts have been made to resolv. the 
i1su8s pertaining to construction of the bridge. A proposal 
for Forest Clearance was submitted to Ministry of Envlron-' , 
ment and Forests. In thl. regard, Members of Nationa' Board 
of Wildlife have visited site on 21.11.2005 for inspection of 
alignment puling through Chambal Sanctuary. The details 
are given In the ene/osed Statement-II. 
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Statement-I 

Current Status of C/vB Wotb under East-Wat Conldor on NH 76 

S. No. NH. No. Section Chalnage Total Civil Completion Status 
(from to) Length (Km) Contract Target 

Amount 
(In Cr.) 

State: Madhya Pradesh 

1. 25 & 76 Shlvpurl Bypass km 15.00 to 54 294.98 Feb. 2008 Work awarded. 
upto Madhya o (NH 25) & The contractor is 
Pradesh (MP)I km 609 to mobilizing. 
Rajasthan (RJ) 579 (NH-76) 
border (MP-1) 

State: Rajuthan 

2. 76 (RJ)/(MP) Border km 579 to 70 278.09 March,2008 
to Kota 509 (RJ-11) 

3. 76 RJ/MP Border to Kota km 509 to 
449.15 (RJ-10) 60 347.36 Aprll,2008 

4. 78 RJ/MP Border to Kota km 449.15 43 286.85 Aprll,2008 
to 406 (Aj-9) 

5. 78 Kota to Chlttorgarh km 381 to 65 397.44 April,2008 
\318 (RJ-8) 

8. 78 Kote to Chlttorgarh km 316 to 63 375.98 AprIl,2008 
253 (RJ-7) 

7. 78 Kola to Chlttorgarh & km 253 to 40 314.4 AprII,2008 
Chlttorgarh Bypass 213 (RJ-6) 

8. 76 Kote Bypass km 381 to 25 205.51 July, 2008 LeUerofAcceptance 
406 (RJ-4) (LOA) IBlued 

contrad to be 
signed. 

9. 76 Chambal River Bridge (RJ-5) 300 To be awarded Pre Qualification 
Estimated done, Bids on turnkey basis Iaken 

cost up. 

10. 76 Gogunda to km 73.00 to 31.74 208.08 AprII,2008 Work awarded. The 
Udaipur (RJ-3) 104.74 contractor Is 

mobilizing 

11. 76 Bekarla to Gogunda km 29.00 to 44 411.6 AprII,2008 
(RJ-2) 73.00 

12. 76 & 14 Plnclwara to Bekarla km 0.00 to 43.3 173.35 Aprll,2008 
(RJ-1 ) 29.00 (NH-76) 

& km264.00 
to 249.70 (NH-14) 
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S.No. State Name of city I 
Town. to be 
bypaued on 
NH-76 

Length 
(In Km) 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

Rajuthan Plndwara 5.45 

Rajasthan Juhwantgarh 3.5 

Rajasthan Udaipur 19.724 

Rajasthan 

Rajasthan 

Chlttorgarh 

Kota 

Rajasthan Anta 

Rajasthan Baran 

Madhya Pradesh Shlvpurl 

17.3 

25 

4.9 

15.5 

23.5 

Admlaalon In Kendrlya Vldya"'" 

871. SHRI BHANU PRATAP SINGH VERMA: 

SHRI RASHEED MASOOD: 

Construction 
coat 

These bypasses are 
part of long construction 
packages and no 
separate cost has been 
worked out. 

Rs. 205.51 crore 

These bypasses are part 
of long construction 
packages and no 
separate cost has been 
worked out. 

Status 

Work awarded and likely to be 
completed by April. 2008. 

Work awarded and likely to be 
completed by July. 2008. 

Work awarded and likely to be 
completed by AprIl. 2008 

Work awarded and likely to be 
completed by February. 2008. 

4. Minister of State (Human Resource 149 
Development) 

5. Minister of State (Women & Child 82 
Development) 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleued to refer to the reply given to Unstarred 
Question No. 1395 dated 02.08.2005 and state: 

6. 

7. 

Chairman of various Vldyalaya 1848 
Management Commlnee (VMC) 

Secretaries and other officers Nil 

(a) whether the desired Information hal since been 
gathered; 

(b) If 10. the details thereof; 

(c) if not. the reasons for delay; and 

(d) the time by when the said Information is likely 
to be gathered? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) V ... Sir. The lut date of admission for case. 
under Special DisPensation wu 18th August 2005 which 
was further extended to 30th September 2005. o.taIIa of 
admissions on the buls of recommendations are given 
below:-

1. Member of Parliament (Lok Sabha) 

2. Member of Parliament (Rejya Sabha) 

f. Mlnls.er of Human Resource Development 

683 

390 

1814 

(c) and (d) Do not arise. 

{English} 

RelieflRehabllltatlon of Refugee. 

4984 

872. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) the definition of the term "refugee" adopted by 
the Government to address the issue of Relief to and 
rehabilitation of refugees from Tibet; and 

(b) the number of refugee. pre.ent In India from 
different countries. country-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) Tibetans 
who entered India upto 1959. In the aftermath of Chine •• 
occupation of Tibet. and children bom to them are entitled 
to rehabilitation benefita .. temporary refug ... In India. 

78 
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(b) For the purpose of relief and rehabilitation, the 
country-wi .. number of refugeee In India as on 31.12.2~ 
Is given In the Table below: 

Country 

Sri Lanka 

Stateless 

Pepper 

Refugees 

69,226 

60,520 

873. SHRI DHANUSKODI R. ATHITHAN: 

SHRI HARISHCHANDRA CHAVAN: 

SHRI RAJNARAYAN BUDHOllA: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to etate: 

(a) whether the Government propose to impose 
.... trlctlon on the Import of pepper through Cochln Port; 

(b) If 80, the details thereof and the re88Ol18 therefor; 
and 

(c) the export of pepper during each of the last three 
years and the current year category-wise and country-wise 
alongwlth foreign exchange eamed therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) No, Sir. 

(b) Doe8 not arise. 

(c) Value of pepper exports made during the last 
thee years and the current year (Category-wile and Country-
wile) 18 given In the enclosed Statement-I and II respectively. 

S".ment-l 
Export 

Commodity: 090411 Pepper Neither Crushed Nor Ground 

(Valutsln Rs. Lacs) 

Country 

1 

USA 

Germany 

UK 

Canada 

Italy 

2002-03 2003-04 2004-05 Apr 05-
June 05 

2 3 
5,993.73 2,538.31 

988.32 1,026.56 

492.87 532.53 
1,476.62 

1,138.94 
604.43 

698.14 

4 

2,320.57 

1,088.72 

649.83 

620.68 

5 

117.65 

155.44 

34.82 
31.40 

555.29 2290.28 

1 

Japan 

Belgium 

Sweden 

2 

370.06 

305.53 

395.04 

France 284.06 

Netherlands 914.3 

Australia 

Denmark 

Russia 

362.34 

51.2 

292.22 

U Arab EMTs 115.57 

Spain 258.93 

Switzerland 19.71 

Malaysia 125.19 

Saudi Arab 61.14 

Norway 96.04 

New Zealand 45.86 

Poland 

Nepal 

OtherS 

263.26 

226.79 

683.68 

3 

498.04 

190.84 

305 

178.19 

307.75 

397.02 

295.05 

191.05 

118.8 

159.69 

107.26 

107.89 

88.54 

56.52 

35.86 

123.49 

223.2 

713.92 

4 5 

411.22 340.55 

398.02 88.19 

273.54 

229.77 138.48 

205.56 22.34 

200.81 165.49 

179.57 

174.58 386.41 

139.51 294.83 

135.86 247.31 

96.1 200.92 

89.97 

84.32 

84.03 

82.8 

82.75 

59.17 

90.71 

23.20 

29.27 

578.81 706.93 

Total 14,981.42 ~,498.08 8,741.48 5364.20 

Statement'" 
Export 

Commodity: 090412 Crushed or Ground Pepper 

(Values in Rs. LaCI) 

Country 

USA 

UK 

Australia 

France 

Sweden 

Belgium 

Canada 

Germany 

Italy 

2002-03 2003-04 2004-05 Apr 05-
June 05 

2 3 4 5 

1,334.60 2,167.42 1,654.32 

361.86 

103.86 

2.39 

14.11 

8.94 

259.57 

20.8 

74.61 

439.59 

76.4 

1.28 

38.57 

100.03 

73.31 

3.58 

45.04 

604.31 

211.88 

149.99 

147.29 

122.44 

92.51 

195.28 

74.97 224.77 

70.62 31.44 
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1 2 3 4 5 

Japan 16.44 25.5 54.86 82.98 
Thailand 28.48 19.57 49.11 

Finland 2.3 8.33 36.44 

New Zealand 34.9 19.23 32.99 

Saudi Arab 48.1 51.13 31.24 6.99 

Mexico 7.7 17.82 19.68 

Spain 18.13 21.51 19.11 

Russia 1.8 4.63 17.9 

Norway 17.67 55.17 14.55 8.51 

Malaysia 0.7 6.91 13.48 

Philippines 2.8 0.02 13.15 

Others 115.58 93.30 60.74 154.90 

Total 2,476.34 3,268.34 3,391.58 703.86 

Mld-c:lay M.al Scheme 

874. SHRI PARSURAM MAJHI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to ltate: 

(a) whether the Mid-day-Mea1 acheme hu not been 
effectively implemented in the varioul parts/dlstricta of the 
country particularly in KBK dlstricta in Orlaaa; 

(b) If so, the reasons therefor; and 

(c) the steps taken to revamp the working of the 
mid-day meal acheme in those districts particular1y in Orissa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (c) As per available Information, Cooked MId-Day Meal 
Programme has been universalized by all States & UTs, 

including KBK districts of Orissa, except Bihar & West 
Bengal. As Mid-Day Meal Scheme is being implemented 
through State Governments, they are being constantly urged 
to take appropriate action for effective implementation. 

Aul.tance under Induatrlal Development 

875. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the funds allocated by the Government for 
development of industries during the Tenth Plan, State-wise; 

(b) the amount released and utilised by the States, 
so far State-wise, especially by the State of Maharashtra; 
and 

(c) the target fixed and achievement made, so far, 
in respect of growth, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELAN-
GOVAN): (a) Under the Industrial Infrastructure Upgradation 
Scheme ("US) and Growth Centre Scheme funds are 
released cluster/growth centre-wise. DUring the 10th Plan 
under the IIU Scheme, a provision of Rs. 675 crore has been 
made and out of thil, Rs. 280 crore have been released 80 
far. Under the Growth Centre Scheme, Rs. 161.35 crore have 
been released. Apart from above, a specific scheme for 
leather sector, namely Indian Leather Development 
Programme (ILOP) with an allocation of RI. 400 crore Is 
under implementation. Under ILDP, no funds have been 
allocated to the States so far. 

(b) The amount released and utilized is given In 
the Statement-I and II respectively. 

(c) There is no fixed target for the acheme. The 
physical and financial progress of Growth Centre Is given in 
the enclosed Statement-III. 

Central Assistance re/e .. ed In Tenth Plan. 

. (As. in Iakh) 

SI.No. Name of the Growth 2002-03 2003-04 2004-06 Total Status of UtllIaation 
Centre (Statewise) 

2 3 4 6 6 7 
• 

I. . Andhra Pradesh 

1. Hindupur· 60 Utilized 

2. Jedchrela 195 Utilized 

3. Vizianagaram-Bobbilli 60 Utilized 
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1 2 3 " 5 6 7 

4. Ongola 110 100 Utilized 

Total 110 100 295 505 Utilized 

II. Arunachal Pradesh 

5. Nlklok Ngoriung 320 200 Utilized 

Total 320 200 520 Utilized 

III. Assam 

8. Chariduar 450 66 200 Utilization awaited for 
Rs. 200.00 Jakha 

7. Matla 450 Utilized 

8. Chaygaon 500 Utilized 

Total 900 566 200 1666 

IV. Bihar 

9. Begularal 200 200 

10. Bhagalpur 

11. Chhapra 

12. Darbhanga 

13. Muzaffarpur 

Total 200 200 Utilization awaited for 
Rs. 200.00 lakhs 

V. Chhaltllgarh 

14. Boral 100 107 

15. Slltara 

Total 100 107 207 Utilized 

VI. Goa 

18. Electronic City 176 

Total 176 176 Utilization awaited for 
Rs. 178.00 lakhs 

VII. Gularat 

17. Gandhldham 200 

18. Palanpur 100 

19. Vagra 

Total 300 300 Utilization awaited for 
RI. 300.00 lakhs 
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VIII. Haryana 

20. Sawal 

21. Saha 450 

Total 450 450 Utilized 

IX. Himachal Pradesh 

22. Kangra 153 500 

Total 153 500 853 Utilized 

X. Jammu and Kashmir 

23. La .. lproa 175 500 

24. Samba 100 500 

Total 275 1009., 1275 Utilized 

XI. Jharkhand 
.' 

25. Hazarlbagh 200 

Total 200 200 UtIlization awaited for 
Rs. 200.00 Iakhs 

XII. Kamataka 

26. Dharwad 

27. Aalehur 

28. Hallan 

Total 

XIII. Kerala 

29. Alappuzha-Malappuram 

30. Kannur-Kozhlkode 

Total 

XIV. Madhya Pradesh 

31. Chhalnpura 150 300 

32. Ghlrongl 

33. Khecla 

34. Satlapur 100 385 Utilized 

Total 250 385 300 815 UtIlization awaited for 
RI. 125.00 Iakhs 
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XV. Mahara.htra 

35. Akola 

36. Chandrapur 

37. Dhule 200 

38. Nanded 90 

39. Ratnaglrl 

Total 290 290 Utilized 

XVI. Manlpur 

40. Lamlal-Napet 

Total 

XVII. Meghalaya 

41. Mendlpathar 500 

Total 500 500 Utilization awaited for 
R •. 500.00 Iakh. 

XVIII. Mlzoram 

42. Lunagmual 180 400 

Total 180 400 580 Utilized 

XIX. Nagaland 

43. Gane.hnagar 

Total Nil 

xx. Ori ... 

44. Chatrapur 

45. Kallnganagar-Duburl 240 160 Utilized 

46. Jara.uguda 88 100 Utilized 

47. Ke.inga 50 

Total 240 228 150 618 Utilized 

XXI. Pondicherry 

48. Polagam 250 

Total ·250 250 Utilized 
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XXII. Punjab 

49. Bhatinda 

SO. Pathankot 

Total 

XXIII. Rajasthan 

51. Abu Road 

52. Khara 170 200 

53. Bhllwara 300 

54. Dholpur 680 

55. Jhalawar 300 

Total 850 800 1650 Utilized 

XXIV. 'Sikkim 

56. Samlik Marchak 500 

Total 500 500 Utilized 

XXV. Tamil Nadu 

57. Erode 

58. Tirunelveli 

59. Oragadam 

Total 

XXVI. Tripura 

60. Bodhjung Nagar SOD 430 

Total 500 430 930 Utilization awaited for 
RI. 500.00 lakhs 

XXVII. Uttaranchal 

61. Siggadl 1000 

Total 1000 1000 Utilization awaited for 
Rs. 500.00 lakhs 

XXVIII. Uttar Pradesh 

62. Bijauli 

63. Jamaur 100 Utilized 
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64. Pakbara 50 150 Utilized 

65. Dlblapur 200 Utilized 

66. Jainpur 350 Utilized 

67. Satharla 200 

68. Sahlanwa 

Total 250 150 650 1050 Utilization awaited for 
Rs. 200.00 lakha 

XXIX. West Bengal 

89. Bolpur 100 200 

70. Jalpalgurl 100 200 

71. Maida 100 

Total 300 400 700 Utilized 

Grand Total 5628 6712 2;95 15135 

Statement." 

List of Cluste, PraDOs./s Approved & Sanctioned during 2003-04, 2004-05 & 2005-06 

51. No. Name of Cluster State 
~ 

Project Cost Central Grant Amount Released 

2 3 4 5 6 

2003-04 

1. Textile Cluster Tirupur, Tamil Nadu· 143.50 50.00 25.00 

2. Chemical Cluster Vapi. Gujarat 54.31 40.49 12.50 

2004-05 

3. Auto Cluster Vijayawada A.P. 31.08 23.50 7.80 

4. Metallurgical Cluster Jajpur, Oris.a 62.50 47.00 15.66 

5. Auto Ancillary Cluster Chennal. Tamil Nadu 47.20 35.00 11.70 

6. Chemical Cluster Ankleswar, Gularat 152.83 50.00 33.40 

7. Auto Components Pun •• Maharashlra 59.99 44.99 15.00 
Cluster 

8. Cereals. Pulses & Madurai. Tamil Nadu 39.96 29.97 10.00 
Stapl.s Cluster 

9. Textile Cluster Ludhiana. Punjab 17.19 12.69 4.21 

10. Marble Cluster Kishangarh, Rajasthan 36.80 27.60 9.20 
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11. Auto Cluster Pitampura, MP 73.29 49.9" 16.65 

12. Foundry Cluster Belguam, Kamataka 24.78 18.54 6.19 

13. Machine Tools Cluster Bangatore, Kamataka 135.55 49.12 16.37 

14. Coir Cluster Kerala 56.80 42.60 14.20 

15. Textile Cluster Panlpat, Haryana 54.53 40.90 13.63 

16. Gem & Jewellery Cluster Surat, Gujarat 85.80 50.00 16.70 

17. Pharma Cluster Hyderabad 68.16 49.62 0.00 

18. Ispat Bhooml Cluster Raipur, Chhattisgarh 54.11 29.87 Nil 

19. Leather Cluster Kanpur, Uttar Pradnh 27.3<4 9.747 1.95 

20. Foundry Park Howrah, West Bengal 119.74 40.40 8.48 

21. Multi Industry Cluster Howrah, West Bengal 67.25 36.97 7.39 

22. Rubber Cluater Howrah, West Bengal 29.74 15.72 3.14 

23. Textile Cluster IchalkaranJl. Maharuhtra 65.07 32.70 6.54 

2 ... Chemical Cluster Ahmedabad, GuJarat 69.86 41.39 8.30 

25. Leather Cluater Ambur, Tamil Nadu 67.3<4 43.<49 8.70 

26. Pump, Motor & Coimbatore, Tamil Nadu 66.39 39.22 8.00 
Foundry Cluster 

State",.",.,,, 
Physical Progre.s of Growth Centre. as on 30.09.2004 

(Rupees in lakh) 

SI. Name of State. Growth Date of Land Plots! Plotsl No. of Capital Employ· Remarks 
No. Centre/District approval acquired aheds sheds units Invested ment 

develo· allotted eata· by units generated 
ped bUshed 

2 3 5 6 7 8 9 10 

Andhra Pradesh (8) 

1. Hlndupur (Anantpur) 30.3.92 712.52 Acres 231112 130/10 36 1570.08 938 

2. Jedchrela (Mehboobnagar) 23.7.92 308.<46 Acres 

3. Bobblll (Vlzlanagaram) 30.3.92 1239.33 Acres 3881·' 18/· 2 333.20 271 

4. Ongole (Prakuam) 30.3.92 1320.00 Acres 220/· 5/. 
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Arunachal Pradesh (A) 

5. Niklok-Ngor1ung 08.04.97 582.15 Acres 
(East Siang) 

Assam (A) 

6. Matia (Goalpara) 31.10.97 1672 Bighaa 

7. Chariduar (Sonltpur) 08.04.97 1500 Bighas 

8. Chaygaon-Patgaon 09.12.03 
(Kamrup) 

Bihar (B) 

9. Begu.aral (Begu.ar.) 03.05.95 392.141 Acres 

10. Bhag.pur (Bhagalpur) 30.9.96 424.25 Acres 

11. Chhapra (Chhapra) 30.9.96 

12. Oarbhanga (Oarbhanga) 13.2.98 

13. MuzaHarpur (MuzaHarpur) 30.09.96 

Chhattlagarh (A) 

14. Borai (Ourg) 27.03.91 436.84 192.43 102.709 37 12937 1399 
Hec. Ha Ha 

15. Siltara (Ralpur) 11.03.92 1259.286 911.27 664.627 21 63766 1779 
Hec Ha Ha 

Goa (A) 

16. Electronic-City 12.02.93 2917182 398/- 319/- 82 31163.67 7723 
(Vema-Plateau) 

Gujarat (A) 

17. Gandhldham (Kutch) 23.07.92 131 Hee. 387/-

18. PaJanpur (Banukantha) 23.01.92 15 Hec. 136/-

19. Vagra (Bharauch) 23.01.92 200 Hec. 300/-

Haryana (A) 

20. Bani (Rewari) 31.03.92 1212 Acre. 556/- 212/- 23 100000.00 925 

21. Saha (Ambala) 31.10.97 301 Acre. 9161- 114/-
5 kanal 

Himachal Pradesh (A) 

22. Kangra (Kangra) 20.02.97 196-69-62 320/30 139129 51 1499.00 574 
Hec. 
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Jammu & Kashmir 

23. Lasslpora (Pulwama) 11.12.97 5167 121- 6/-
Kanals 02 

marla. 

24. Samba (Jammu) 27.01.92 1742 Kanals 241/- 33/-

Jharkhand (C) 

25. Hazarlbagh 03.05.95 525.34 
(Hazaribagh) Acre. 

Kernataka (A) 

26. Dharwad (Dharwad) 27.01.92 2205 2205 1333 88 72400 573 
Acres Acre. Acres 

27. Ralchur (Ralchur) 27.01.92 1000 430 3 
Acr .. Acre. 

28. Hassan (Hassan) 27.01.92 1825 1825 514 75 435300 2023 
Acre. Acres Acres 

Kerala (A) 

29. Kannur-Kozhlkode 28.02-94 572 Acres 88/- 37/- 3 2057 266 
(Kannur-Kozhikode) 

30. Alappuzha-Malappuram 28.02.94 523 55 Acres 7 600 100 
(Alappuzha-Malappuram) Acres 7 Acre. Acre. 

Madhya Pradesh (A) 

31. Chalnpura (Guna) 27.03.91 334.81 400 180 
Hac. Hac. HaC. 

32. Ghlrongl (Bhlnd) 27.03.91 718 441.032 143.987 42 121778.25 7288 
Hec. Hac. Hac. 

33. Kheda (Dhar) 27.03.91 240.770 K. 98/- 11/- 6 68252.84 1755 

34. Satlapur (Ral .. n) 23.3.93 321.190 
Hac. 

Maharuhtra (8) 

35. Akola (Akola) 30.3.92 825.05 281+279 216+279 56 8882 712 
Hac. 4951-

36. Chandrapur (Chandrapur) 30.3.92 723.49 Hee. 31/- 11/-

37. Dhule (Dhule) 30.03.92 707 Hee. 60 3 

38. Nanded (Nanded) 11.12.97 845.81 Hee. 197/- 28 42710 52 
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39. Ratnaglri (Ratnaglri) 30.03.92 

Manlpur (C) 

40. Lamlal-Napet (Imphal) 02.03.98 

Meghalaya (C) 

41. Mendhipattar 24.10.97 36 Ha 
(East Qaro Hills) 

Mizoram (C) 

42. Luangmuat (Alzwal) 24.10.97 311 Acres 30/6 

Nagatand (C) 

43. Ganeshnagar (Kohlma) 12.02.98 1000Ac .... 23/-

Oris,a (C) 

44. Chhattarpur (Ganjam) 12.02.97 

45. Kallnganagar-Duburl 12.02.97 1500 150 .50 
(CuHack) Acres Acres Acres 

48. Jha,.uguda (Jha,.uguda) 12.02.98 122 71.30 71.30 
Acres Acres Acres 

47. Keslnga (Katahandi) 09.02.99 126.72 4/- 4/-
Acres 

Pondicherry (C) 

48. Polagam-Karalkat 31.10.97 592 74/- 121-
(Karaika') Acres 

Punjab (A) 

49. Bathlnda (Bathlnda) 27.03.91 389.79 401/17 198/- 17 
Acres 

50. Pathankot (Gurdupur) 06.01.92 409.86 4321205 187/- 0 
Acres 

Rajasthan (A) 

51. Abu-Road (Slrohl) 31.03.92 914 297/- 531· 27 1000.00 300 
Acres 

52. Bhllwara (BhUwara) 18.12.97 1159 4/- 4/-
Bighas 

53. Khara (Blkaner) 31.03-92 1162 461/- 2601- 75 948 680 
Bighas 21 

Biswa 
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54. Oholpur (Oholpur) 23.03.93 332.22 Acres 211 1041- 53 1500.00 240 

55. Jhalawar (Jhalawar) 23.07.92 438 Acres 238 118/- 78 900.00 450 

Sikkim 

56. Salghari-Samlik Marchak 7.11.03 

Tamil Nadu (A) 

57. Erode (Perlyar) 23.07.92 2440.19 72123 721- 22 5286.86 1048 
Acres 

58. Oragadam 12.05.99 1540.79 
(Kancheepuram) Acre. 

59. Tirunelveli-Gangai 30.03.92 2032.00 21- 21-
Kondan Acres 
(Tirunelveli-Kattabomman) 

Tripura (A) 

60. Bodhjannagar 07.11.92 242 Acres 41/8 811 
(West Tripura) 

Uttaranchal 

61. Siggadi (Pauri-Garhwal) 16.12.03 

Uttar Pradesh (A) 

62. Billauli (Jhansi) 23.03.93 385.04 441/- 357/-
Acres 

63. Jamaur (Shahjahanpur) 17.02-93 302 47/4 41/- 4 4500.00 560 
Acres 

64. Pakbara (Moradabad) 17.02.93 419.34 158/1 451- 2 
Acres 

65. Dlbiapur (Auraiya) 03.03.98 331.58 

66. Jainpur (Kanpur-Dehat) 23.03.93 316.43 399/- 350/-
Acre. 

67. Satharia (Jaunpur) 17.02.93 508.45 465/- 337/- 86 3954.50 1402 
Acre. 

68. Sahjanwa (Gorakhpur) 16.02.93 525.27 1298/30 999125 89 5065.55 1941 
Acre. 

West Bengal (B) 

69. Bolpur (Blrbhum) 20.02.97 50 
Acres 



103 Written Answers NOVEMBER 29, 2005 To Questions 104 

2 3 4 5 6 7 8 9 10 

70. Jalpaiguri (Jalpaiguri) 20.02.97 105 
Acres 

71. Maida (Maida) 20.02.97 164 140 125 4 4116.25 52 
Acres Acres Acres 

Total 983 988520.00 33059 

(A) Represent, category 'A' State, where percentage of functioning/total Growth Centre I, 66% and above. 
(8) Representl category 'B' Statel where percentage of funclioning/total Growth Centre \1 between 33% to 65%. 
(C) Reprelents category 'C' State, where percentage of functionlng/total Growth Centre I, below 33%. 

Source: Quarterly progre .. report, furnilhed by the State Government. 

[Translation} 

Export of FrultllVegetable. 

876. SHRI BIR SINGH MAHATO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government propose to give duty 
exemption for export of fruits, vegetables and flowers under 
Vishesh Krlshi Upaj Yojana; 

(b) if so, the details thereof and the income 
generated through export from these products during the 
last three years, year-wise; 

(c) the detaill of fruitl and vegetablel exported 
from West Bengal during the last three years; 

(d) whether West Bengal occupies first place 
among the fruit and vegetable producing States; 

(e) whether export percentage il not latlsfactory 
when compared with the estimated production; and 

(f) the stepi taken by the Government to step up 
the export by formulating a special scheme therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) and (b) In the Foreign Trade Policy 2004-09 
Government has launched Vishesh Krlshl Upaj Yojanil with 
an objective to promote, among others, export of fruits, 
vegetables, flowers and their value added products. 
Exporters of such products are entitled for duty credit scrip 
at 5% of FOB value of exports for each. licensing year 
commencing from 1 st April 2004. As per Export Import Data 
Bank maintained by the Department of Commerce, the total 
value of exports of fresh fruits and vegetables for the period 
2002-03, 2003-04 & 2004-0S was to the tune of Rs.1 ,0901· 
Crores, RI.1,737/- Crores and Rs.1,6251- Crores respec-
tively. Similarly, the export of fiorlculture productl for these 
perlodl was to the tune of Rs.180 Crores, Rs.2S0 Crores 
and RS.205 Crorel respectively. 

(c) to (e) State wise figures of exports and production 
of fruits and vegetables are not maintained by Government 
of India. 

(f) As stated in part (a) above, Vishesh Krlshl Upaj 
Yojana has already been put in place for promotion of exports 
of these products. 

StarvatIon and Malnutrition In Tribal Area. 

877. SHRI HANSRAJ G. AHIR: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a)' whether the Government proposes to review 
the schemes running for tribals welfare In tribal areas 
keeping in view of increasing case of malnutrition and 
starvation in those areas; and 

(b) if so, the details thereof alongwith the steps 
being taken or proposed to be taken by the Government to 
control the situation of malnutrition and starvation? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a and (b) The Union Government hal been 
implementing schem •• to enhance availability of food grain. 
in the targeted areas of the country, including tribal areas. 
The Department of Food and Public Distribution hal been 
inter-alia implementing the scheme of Antyodaya Anna 
Yojana under which 2 crores Below Poverty Line (BPL) 
Families are being covered, which are provided 35 Kg. food 
grains per family per month at a highly lubsidlzed rates of 
Rs.2.00 per Kg. for wheat and Rs.3.00 per Kg for rice. To 
ensure food lecurlty and strengthen Targeted Public 
Distribution System (PTDS), it has been recommended In a 
conference of State Food Ministers held in 2004, to involve 
women and ex-servicemen's cooperatives for the manage-
ment of PDS as well as for micro-level planning. Uke-wlse, 
the Ceptt. of Women and Child Development has also been 
implementing Integrated Child Development Services 
Scheme (ICDS) which aims at holistic development of 
children below 6 years and pregnant and lactating mothers. 
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Under the scheme, integrated services, comprising 
supplementary nutrition, immunization, health check up, 
referral services, pre-school education and nutrition and 
health education, are provided to all the beneficiaries 
including Scheduled Tribes. 

[English] 

Four-laning of NH-117 

878. SHRI SAMIK LAHIRI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has decided to take 
up the project of converting NH-117 to four lanes; 

(b) if so, the time by which the work is likely to be 
started; 

(c) if not, whether the project is likely to be 
considered in the coming financial year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) About 10 km length of National 
Highway 117 starting from National Highway No.8, as part 
of connectivity of Kolkata Port to National Highway 
Development Project, which is already four lane, is proposed 
to be improved to National Highway Standards. National 
Highways Authority of India has been asked to carry out 
feasibility studies for this work. It is too early to indicate date 
of start/completion of the work. 

Indultrlal Production 

879. SHRI G. KARUNAKARA REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether there has been shortfall In the Industrial 
production during 2003-2004 and 2004-2005; and 

(b) if so, the details thereof, State-wise, sector-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) Industrial Production in the country is measured 
In terms of Index of Industrial Production with base 1993-
94. There has been no shortfall in Industrial Production 

during 2003-04 and 2004-05. The Index of Industrial 
Production has registered a growth rate of 7.0 per cent in 
2003-04 and 8.4 per cent in 2004-05. 

(b) Does not arise. 

Penllon to Widows of Freedom Flghte,.. 

880. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Union Government is aware that 
the pension is not being given to widows of freedom fighters 
in the Country; 

(b) if so, the reasons therefor; 

(c) the number of proposals received from the 
various State Governments, especially from Gujarat 
Government, for giving pension to the widows of freedom 
fighters, State-wise; 

(d) the number of proposals cleared till now; 

(e) the time by which all the requests are likely to 
be cieared; and 

(f) the total number of widows getting freedom 
pension in the country presently; State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI MANIKRAO HODLYAGAVIT): (a) No, Sir. 

(b) Does not arise. 

(c) The procedure for transfer of family pension in 
the name of eligible dependents (wldowlwidower, unmarried 
& unemployed daughters and mothertfather) of deceased 
freedom fighter pensioners has been decentralized with 
effect from 01.05.1992. The Pension Disbursing Officers 
(Bank Managers, District Treasury Officers, Pay & Accounts 
Officers) have been authorized to transfer family pension In 
their name at their level. Persons who still apply to the Central 
Government for transfer of family pension are adviHd to 
approach the Pension Disbursing Officers. 

(d) Does not arise. 

(e) Does not arise. 

(f) No such statistics are being maintained. .. 
Decflne In Femel. Sex Ratto 

881. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 
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(a) whether the decline in female sex-ratio brought 
out by census 2001 in certain parts of the country has been 
a matter of concern for the Union Government to combat the 
evil effect of female foeticide; 

(b) if so, the details thereof; 

(c) whether the Government has launched a nation-
wide campaign known as Manvi Sanrakshan Abhlyan 
through the Central Social Welfare Board and its branches 
all over the country; and 

(d) the result achieved by the Government under 
this campaign? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) Yes, Sir. 

(b) The Government is implementing Pre-Concep-
tion and Pre-Natal Diagnostic Techniques Act 1994. All clinics 
having pre-natal diagnostic facilities are registered under 
the Act and determination and communication of the sex of 
the foetus Is banned under the Act. 27,399 clinics are 
registered under the Act and 330 court cases have been 
filed for various violations of the Act. 

(c) Yel, Sir. 

(d) Efforts are being made to create awareness 
against female foeticide amongst the masses. Rupees 31.45 
lakhs have been sanctioned under this campaign in 2003-
04. 

[Translation} 

Decl .... tlon of Highway. a. 
National Highway. In Ort ... 

882. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of SHiPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the number of Highways in Orissa which have 
been declared as National Highways under the Ninth and 
Tenth Five Year Plans and total length of National Highways 
till date; and 

(b) the funds allocated for the upgradation and 
maintenance of the highways of West Bengal under the Ninth 
and Tenth Five Year Plans? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) In the State of Orissa, six roads have 
been declared al National Highways during the Ninth Plan 
and four roads have been declared as National Highways 

during Tenth Plan. The total length of National Highways till 
date in Orissa is 3603.33 km. 

(b) Fund allocated for the upgradation and 
maintenance of the National Highways in West Benga' 
during Ninth and Tenth Plan aie Rs.697.60 crore and 
Rs.372.69 crore (till March 20061 respectively. 

[English) 

Poor Quality of Highway. 

883. SHRI VIRCHANDRA PASWAN: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether due to inadequate capacity and poor 
quality of highways the country loses about Rs.1 0,000 crore 
a year; 

(b) if so, the details thereof; 

(c) whether the average mileage of trucks is 250-
300 kilometers per day in India whereas it is 600-800 
kilometers per day globally; 

(d) if so, whether 50% of our national highways 
are in poor condition and 30% highways are single-lane; 
and 

(e) if so, the steps taken by the Government to 
construct national highways of intemational standards? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) There are economic losses 
due to inadequate capacity and poor quality of the highways. 
However, it is difficult to quantify such losses accurately. 

(c) Road freight operations are almost entirely In 
the hands of the private sector and the vehicle fleet in India 
comprises different categories of vehicles having different 
mileage levels. Though no authentic details of mileage of 
trucks in the country are available, it is known that the 
distance covered by road freight carriers are lower than 
developed countries due to constraints of capacity and 
quality of roads. 

(d) The National Highways are being kept in traffic 
worthy condition within the available resources. The total 
length of National Highways in the country at present is 
65,569 km. Out of this, about 180/0 of the road lengths are of 
single-lane width. 
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(e) Several measures/programmes like National 
Highways Development Project (NHDP), which includes 
4I6-laning of existing National Highways have been taken 
up for ImprovemenVdevelopment of the National Highways. 

Employment under PMRY 

884. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased to 
state: 

(a) whether the State Governments have been 
asked to observe the central guidelines In providing 
employment under the Prime Minister Rozgar YoJana; 

(b) If so, the details thereof; 

(c) whether there Is a wide gap between the 
amount of loan sanctioned and actually disbursed; and 

(d) if so, the details thereof along with the steps 
taken by the Government to Implement the Pradhan Mantrl 
Rozgar Yojana effectively? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) Yes, Sir. 

(b) For implementation of the Prime Minister's 
Rozgar Yojana (PMRY), the State Governments have been 
asked to adhere to the guidelines issued by the Central 
Government which, inter alia, relate to eligibility criteria of 
applicants, financial terms and conditions, operational 
details, etc. 

(c) There is some gap between the amount of loan 
sanctioned and actually disbursed by banks under PMRY. 

(d) The number of cases of loans sanctioned and 
disbursed by the banks during 2002-03, 2003-04 and 2004-
05 under PMRY are given in the enclosed Statement. The 
steps taken to reduce the gap include instructions to the 
implementing agencieslbanks to dispose of applications 
received within specified time limit., instructions to bank 
branches to endorse one copy of letter conveying sanction 
of loan to the applicants also to the District Industries Centre 
(DIC) concerned for assisting the applicants in completing 
pre-disbursement formalities, requesting the State 
Governments to give preference to PMRY beneficiaries in 
allotment of work place, electricity, water connection, 
s.cifying cut-off date for completion of disbursement of 
loans, periodical review of the progre.s of sanction and 
disbursement of loans, etc. 

sr.temenr 

Details of sanction and disbursement of loan under PMRY 

Self-employment units 

Year Target Sanctioned loan Disbursed loan 
(No.) (No.) (No.) 

2002-2003 220000 228031 190521 

2003-2004 220000 262680 217743 

2004-2005' 250000 296606 237046 

• Provilional ligures communicated by the Reserve Bank 01 India. 
Final ligures are generally higher. 

Incre ••• In Grant 

885. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

(a) whether there Is any difference of opinion 
between the Ministry of Road Transport and Highways and 
Ministry of Finance regarding the increase in Government 
grant from 40 to 60 per cent in order to anract companies to 
undertake construction of unviable road projects as reported 
in The Indian Express dated September OS, 2005; 

(b) if so, the facts thereof and the reaction of the 
Government thereto; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The maner Is under consi-
deration of the Government and it is too early to give the 
delails. 

Drug Education In School Syllabi 

886. SHRI K.C. SINGH "BABA": Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government propose to introduce 
compulsory drug education in the schools syllabi; 

(b) If so, the details thereof; and 

(c) the time by which drug education likely to be' , 
introduced in schools syllabi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMl): 
(a) to (c) The subject drugs and drug related abuses are 
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included in the NCERT Science textbooks, wherever 
relevant, from upper primary to secondary stage. 

World BlInk Assislance for Development 
of Highways Projects 

887. SHRI ANANTA NAYAK: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the World Bank is funding the deveiop-
ment of more Road and Highways projects in Orissa; 

(b) if so, the details of projects identified therefor; 

(c) whether the 142 km. State road from Bhadrak 
to Jashipur via Anandapur and Karanjia has been included 
in the World Bank funded road development Project; and 

(d) if so, the amount of World Bank aid is likely to 
be made available for that project ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The Ministry is primarily 
responsibltt for development and maintenance of National 
Highways. There il no ongoing/contemplated National 
Highways project being/to be funded by World Bank in 
Orllsa. Development and maintenance of State Roads 
comes under the purview of the State Government. 

(c) and (d) This is a State Road and State Government 
has not approached this Ministry for obtaining any 
assistance from the World Bank. 

Se. Food Industry 

888. SHRI SURESH KURUP: Will the Minister of 
COMMERCE AND INDUSTRY be pieased to state: 

(a) whether any committee has been constituted 
to study the problem of Sea Food Export Industry; 

(b) if so, the details thereof; 

(c) whether the committee has given Its recommen-
dations; and 

(d) if so, the level of implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) and (b) A committee has been constituted to 
deliberate upon the rehabilitation package for the sea food 
export industry. 

(c) No, sir. 

(d) Ooes not arise. 

Security on Metro Station. 

889. SHRI SURESH ANGADI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether security at the metro Stations in New 
Delhi Is inadequate; and 

(b) if so, the security measures taken to strengthen 
the security at Metro Stations in Deihl in view of the recent 
bomb blasts in Delhi? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) Delhi Police 
has deployed 290 personnel for the security of Delhi Metro 
Rail. Besides, 3 coys. of CISF has also been deployed. The 
steps taken by Deihl Police to strengthen security of Metro 
Rail include checkinglfrisking; use of metal detectors; use 
of sniffer dogs; checking of vehicles entering the parking 
area; deployment of staff inside the trains; educating 
passengers on left over articles, etc. 

National Slum Policy 

890. SHRI PAWAN KUMAR BANSAL: Will the 
MINISTER OF URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government has formulated a 
National Slum Policy; 

(b) if so, the salient features thereof; and 

(c) the time by which it is likely to be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) No, Sir. 

(b) and (c) Does not arise. 

[Translation} 

Houalng for Poor People 

891. SHRI NARENDRA KUMAR KUSHAWAHA: 

PROF. MAHADEORAO SHIWANKAR: 

SHRI SHISHUPAL N. PATLE: 

SHRI MUNSHI RAM: 

SHRI ASHOK KUMAR RAWAT: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY AlLEVIATION be plealed to state: 
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(a) whether the Government proposes to provide 
houses constructed from the cheaper materials to the poor 
people living below poverty line as reported in the Rashtrlya 
Sahara dated September 23,2005; 

(b) If so, the fact thereof; 

(c) whether the Government proposes to introduce 
a single window system with a view to simplify the procedure 
for construction of buildings; 

(d) If so, the detalls thereof; 

(e) whether the State Governments are also 
directed to follow the new policy; 

(f) 4f so, the details thereof; 

(g) the likely participation of the private sector; 

(h) whether the earlier housing policy has been 
fully implemented; 

(i) if not, the percentage of work completed so far 
and the State-wise percentage of people still living below 
poverty line; 

(j) whether it is proposed to construct houses from 
the material based on Biomass; and 

(k) if so, the time by which this technology is likely 
to be put into use and benefit the people? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA): <a) and (b) The Government has initiated 
action to revise the Housing and Habitat policy, 1998. A draft 
of the National Urban Housing & Habitat Policy, 2005 has 
been prepared. In the draft Policy, it has been suggested to 
promote building materials and components based on 
agricultural and industrial wastes and other material so as 
to ensure affordable shelter to the poor. 

(c) and (d) In the draft policy it has also been suggested 
that procedures for sanctioning building plans should be 
simplified to eliminate delays. In this context, a single window 
approach has been suggested in the draft. 

(e) and (f) The draft of the proposed Urban Housing & 
Habitat Policy has been circulated to all the State 
Governments for their suggestions. Since it is a State subject, 
the State Governments may take necellary action keeping 
the local conditions in view. 

(g) In the draft policy, role of private sector has also 
been suggested. 

(h) and (i) The Housing & Habitat Policy, 1998 has 
been discussed in Housing Ministers' Conference and It 
was suggested to review and revise the same so as to 
promote sustainable development of habitat in the country 
and to ensure shelter and services at affordable prices. The 
State-wise percentage of people living below poverty line is 
given in the enclosed Statement. 

m and (k) In the draft of the National Urban Housing & 
Urban Policy, it has been suggested that bio-mass based 
housing would be encouraged to increase the life and quality 
of the shelter. 

Statement 

State-wise Percentage of People Living Below Poverty 
Line in Urban Area. 

51. No. State/UT % of persons 

2 3 

Andhra Pradesh 26.63 

2 Arunachal Pradesh 7.47 

3 Assam 7.47 

4 Bihar 32.91 

5 Goa 7.52 

6 Gujarat 15.59 

7 Haryana 9.99 

8 Himachal Pradesh 4.63 

9 Jammu & Kashmir 1.98 

10 Karnataka 25.25 

11 Kerala 20.27 

12 Madhya Pradesh 38.44 

13 Maharashtra 26.81 

14 Manipur 7.47 

15 Meghalaya 7.47 

18 Mlzoram 7.47 

17 Nagaland 7.47 

18 Orissa 42.83 

19 Punjab 5.75 
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2 3 

20 Rajasthan 19.85 

21 Slkklm 7.47 

22 Tamil Nadu 22.11 

23 Tripura 7.47 

24 Uttar Pradesh 30.89 

25 West Bengal 14.86 

26 A& N Islands 22.11 

27 Chandlgarh 5.75 

28 0& N Havell 13.52 

29 Daman & o.u 7.52 

30 Deihl 9.42 

31 Lakshadweep 20.27 

32 Pondicherry 22.11 

All India 23.62 

[English} 

Revival of Ashok Paper Mills 

892. SHRI SARBANANDA SONOWAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(8) whether the Government has worked out any 
plan to revive the Ashok Paper Mills at Assam as per Assam 
Accord, 1985; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be revived? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) to (c) A financial Package was announced by 
the Government of India for rendering assistance to the 
Government of Assam In their efforts to revive the Ashok 
Paper Mill (Assam), in pursuance of the Assam Accord signed 
in the year 1985. The Package envil!aged an outright grant 
of Rs. 67.08 crore for the purpose. The Government of India 
has so far released Rs.62.0e crore. 

The Joglghopa Unit of Ashok Paper Mill (Assam) 
Limited was handed over to M/s. North East Paper & 
Industries Limited (NEPIL) on a long term Lease of 25 years 
w.e.f. 3.8.2000. Subsequently a lease agreement was 
Registered on 10.01.2001 for its revival, management and 
operation. As MIs. North East Paper & Industries Limited 
failed to achieve the targeted revival works for starting the 
mill, as per lease agreement, the Government of Assam 
contemplated taking action against the lessee including 
termination of the Lease Agreement. The matter is presently 
subjudice. Meanwhile, the State Government of Assam has 
been advised to prepare a full-scale detailed report for 
revival of Ashok Paper Mill. 

Eradication of Manual Scavenging 

893. SHRI GANESH PRASAD SINGH: 

SHRI ALOK KUMAR MEHTA: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Government has made a policy 
decision to eradicate the manual scavenging in the country; 

(b) if so, the amount earmarked in, the current 
financial year for this purpose; 

(c) whether the Government has taken up with 
various Ministries/Departments of the Government for 
implementation of this policy decision; and 

(d) if so, the details of such Ministries which have 
yet to implGment the policy? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA): (8) Yes, Sir. Government has formulated 
the National Action Plan for Total Eradication of Manual 
Scavenging by 2007. 

(b) In the Budget Estimate (BE) for the financial 
year 2005-06. an amount of Rs.30 crore has been allocated 
for the Integrated Low Cost Sanitation Scheme for Liberation 
of Scavengers, a component of the National Action Plan. 
The scheme envisages conversion of dry latrine into twin pit 
water borne flush latrines enabling liberation of manual 
scavengers. 

(c) and (d) A central MonitOring committee under the 
chairmanship of Secretary, Ministry of Social Justice & 
Empowerment has been constituted to monitor the imple-
mentation of the National Action Plan. 
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[Translation} 

Target. under SJSRY 

894. DR. SATYANARAYAN JATIYA: 

SHRI JOACHIM BAXLA: 

SHRI RANEN BARMAN: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Government has been able to 
achieve the envisaged objectives of Swarna Jayantl Shahari 
Rozgar Yojana (SJSRY); 

(b) if so, the details with regard to the persons 
employed gainfully in the various sectors against target fixed 
during each of the last three years, State-wise; 

(c) whether the Government has fixed any criteria 
with regard to extending the benefit under SJSRY in 
proportion to the popu1ation of Scheduled Castes and 
Scheduled Tribes in the respective areas; and 

(d) if so, the details of the total number of 
beneficiaries under each category alongwith the amount of 
funds, Including bank loans provided? 

THE MINISTER OF STATE OF THE MINISTRY OF 

Category 

Scheduled Caste 

Scheduled Tribes 

Total 

No. of beneficiaries 
assisted to set up 
Micro enterprises 

115885 

28576 

144461 

URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA): (a) I¥ld (b) The Scheme of Swama Jayanti 
Shahari Rozgar Yojana (SJSRY), being Implemented in the 
country since 1.12.1997, has been successful in making a 
dent in the urban poverty scenario in the country. Under 
SJSRY, in the Tenth Plan period since 2002-03, all India 
annual targets of assisting 80,000 urban poor for setting up 
of micro-enterprises for self employment and skill training to 
1,00000 urban poor have been fixed. StatelUT Governments 
were advised to set up their own targets accordingly so that 
the all India targets are achieved. The State-wise details 01 
the beneficiaries assisted for setting UP 01 micro-enterprises 
and the urban poor provided skill training, during the last 3 
years i.e. 2002-03, 2003-04 and 2004-05 are given In the 
enclosed Statement. 

(c) and (d) As per the guidelines of SJSRY, under the 
Urban Self Employment Programme (USEP) component, 
the Scheduled Castes (SC) and Scheduled Tribes (ST) must 
be benefited at least to the extent 01 the proportion of their 
strength in local population. Since inception of the Scheme, 
cumulatively, total number of beneficiaries under SCIST 
category, the amount of subsidy provided to them as well as 
loan diabursed by the Banks under USEP (subsidy) 
component of SJSRY, (as reported up to 30.9.2005 by the 
State/UTs through Quarterly Progress Reports). are as under: 

Total amount 01 
Subsidy (Central+State) 
released to beneficiaries 

(Rs.ln Lakhs) 

4663.62 

1374.25 

6037.87 

Total amount of loan 
disbursed by Banks 

(Rs. in LBkhs) 

22567.89 

5790.84 

28358.53 

Statement 

State-wise details of number of persons assisted to set up micro enterprises and number of 
persons trained under SJSRY during the last three years (Data as on 30.9.2005) 

SI.No. StateslUta 2002-03 2003-04 2004-05 

No. of No. of No. of No. of No. of No. of 
beneficiaries persons beneficiaries persons beneficiaries persons 
assisted to provided assisted to provided assisted to provided 

set up Micro skill set up Micro skill set up Micro skill 
Enterprises training Enterprises training Enterprises training 

2 3 4 5 6 7 8 

1. Andhra Pradeah 16996 8611 33719 5635 29413 4378 

2. Arunachal Pradesh 374 62 39 149 40 0 

3. Assam 84 633 3067 548 1150 4838 
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2 3 4 5 6 7 8 

4.' Bihar 0 0 0 0 0 0 

5. Chhattlsgam 5515 2634 36 0 3235 4559 

6. Goa 35 0 0 0 189 345 

7. Gujarat 7584 8679 2014 4547 5952 7806 

8. Haryana 1780 1827 2965 3231 2379 4171 

9. Himachal Pradesh 221 168 175 625 382 1201 

10. Jammu & Kashmir 3105 .. 3936 681 838 1265 1748 

11. Jharkhand 0 0 0 0 0 0 

12. Karn.taka 5898 2658 8386 19200 4685 2709 

13. Kerala 3784 1789 2198 5112 2968 4736 

14. Madhya Pradesh 17387 6249 4799 8575 6404 7524 

15. Maharashtra 13908 31737 13605 39357 23314 40866 

16. Manipur 0 0 0 0 0 2506 

17. Meghalaya 1297 406 0 939 0 0 

18. Mizoram 0 0 0 0 0 379 

19. Nagaland 1472 510 1132 100 0 0 

20. Orissa 2828 2602 8225 3439 1114 2911 

21. Punjab 970 1605 724 1302 726 2613 

22. Rajasthan 7579 1408 4008 1696 4083 1957 

23. Sikkim 109 210 47 0 90 273 

24. Tamil Nadu 15628 1742 3920 3033 2356 5018 

25. Trlpura 549 485 347 765 598 4783 

26. Uttaranchal 829 202 0 0 153 763 

27. Uttar Pradesh 11852 3993 6868 14452 8239 39538 

28. West Bengal 7000 18806 2760 5880 4182 13649 

29. A&N Islands 2 0 0 3 0 

30. Chandlgarh 53 205 45 242 68 1083 

31. D&N Havell 20 86 0 0 10 98 

32. Daman & Diu 0 0 0 0 0 0 
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2 3 4 

33. Delhi 324 325 

34. Pondicherry 652 43 

Total 127680 99411 

Educational Centre. In Tribal Area. 

695. SHRI MAHAVIR BHAGORA: Will the Minister of 
TRIBAl AFFAIRS be pleased to atate: 

(a) whether the Government propoaea to aet up 
educatIonal centrea in the tribal areaa where the literacy 
rate is low; 

(b) if so, the details thereof; 

(c) whether any time period has been fixed for 
sehlng up such educational centrea; and 

(d) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a) and (b) The Ministry has a scheme of 
'Educational Complex in low literacy pockets for develop-
ment of women literacy in tribal areas', under which funds 
are released to Non Govemmental Organization (NGO) for 
establishment and maintenance of educational complexes 
for improvement of female literacy rate In Identified tribal 
districts having less than 1 0% female literacy rate among 
tribal women as per 1991 Census and for the girls belonging 
to Primitive Tribal Groups. 

(c) and (d) The Ministry releases grants-In-aid to NGOs 
for aforesaid projects, on receipt of the recommendations of 
the 'State Committee for Supporting Voluntary Efforts' through 
the State Govemment on year to year basis. 

[Eng/ish] 

Dairy Product. 

896. SHRI JIVABHAI A. PATEL: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether export of dairy products has increased 
during the last three years despite India facing shortage in 
meeting the Indigenous demand of milk/dairy products; 

(b) if so, the year-wise export of the dairy products 
during the said period; and 

5 6 7 8 

72 155 267 200 

1070 1774 107 o 
100903 121594 103372 160248 

(c) the steps being taken by the Government to 
restrict the export of dairy products to meet the indigenous 
demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELAN-
GOVAN): (a) to (c) Yes, Sir. Export of dairy products haa 
increased during the last three years as per details given 
below. 

Year Value in Rs. Lakhs 

2002-03 17644.76 

2003-04 16155.54 

2004-05 41354.51 

Source: DGCI&S 

However, no reporta of shortage in meeting the 
indigenous demand of milk/dairy products have come to the 
knowiedge of Govemment of India. ~ per extant Exim policy, 
all dairy products are freely exportable. 

Braln-Dreln 

897. SHRI RAM KRIPAL YADAV: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to atate: 

(a) whether the country ia lOSing ita talents 
produced by Government managed IITs and Medical 
Colleges to the Westem countries; 

(b) if ao, whether the Government haa any plan to 
impose restrictions on the students gehlng their education 
from such institutions; 

(c) if so, the detail a thereof; 

(d) whether the Govemment has assessed the loss 
suffered by the nation when an Indian talent goes abroad to 
work; and 

(e) if so, the details of action being taken/proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (e) It is a fact that students from IITs and Medical 
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Colleges do go abroad for higher studies/employment. 
However, record of students leaving the country is not 
maintained by the Ministry. In the present scenario of 
globalization and liberalization, the movement of technical 
personnel across the national boundaries is not only 
Inevitable but in many cases could give positive benefits to 
the country. It is considered neither feasible nor desirable to 
put In place a regulatory framework to prevent the movement 
abroad of qualified engineera and technocrats. 

Several measures have been taken from time to time 
by the Government to minimize the outflow of professionals 
from var~ui fields and also to attract Scientists and 
technolog'ists settled abroad to return to India. Some of these 
measures are: 

(i) Setting up of more centres of excellencel advanced 
studies in the univeraities and academic institutions. 

(ii) Science and Technology based training tor entrepre-
neurial development. 

(iii) Invitation to distinguished men and women of Indian 
origin settled abroad for short term technical assign-
ments to asaist in frontier and emerging areas of 
Science and Technology. 

(Iv) IncreaSing the number and amount of fellowships for 
M. Tech programme as a result of which, more students 
have started joining the M. Tech. pr~amme. 

(v) Early Faculty Induction Programme which aims at 
attracting bright and young Under-graduate students 
in Engineering and Technology/PharmacyiArchi-
tecture etc. to take teaching as their career. 

(vi) Appointment of NRls and persons of indian Origin in 
the permanent faculty positions in the IITs. 

(vii) IITs have also established Innovation and Incubation 
Centres which encourage students to start their own 
enterprises after graduation. 

(viii) Encouraging graduate students to continue work on 
sponsored research projects which have been funded 
by various agencies. 

(Ix) Conduct of counseling sessions for career options of 
students and taking necessary steps for recruitment of 
students in Indian industries and organizations 
registered in India. 

Setting up of Institute of Science 
Education and Re.earch 

898. DR. M. JAGANNATH; 

SHRI KHARABELA SWAIN: 

PROF. MAHAOEORAO SHIWANKAR: 

SHRI TATHAGATA SATPATHY: 

SHRI SHISHUPAL N. PATLE: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

MOHO. SHAHID: 

PROF. M. RAMADASS: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the number of Indian Institute of Science 
Education and Research in the country; 

(b) the salient features of these institutes; 

(c) whether the Government propose to set up more 
Indian Institutes of Science Education and Research to boost 
research in basic sciences; 

(d) the name of the States where theae proposed 
institutes are slated to be set up, location-wise; 

(e) whether the Government has a proposal to 
utilize the expertise available in the private sector for the 
setting up of these institutes; 

(f) if so, the details thereof; 

(g) whether the Government has decided to shift 
the proposed National Science Centre from Bhubaneswar 
to Kolkata; 

(h) if so, the reasons therefor; and 

(I) if not, the time by which the construction of the 
Science Centre is likely to start? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) At present there is no Indian Institute of Science 
Education and Research in the country. 

(c) and (d) The Government has approved setting up 
of two Indian Institutes of Science Education and Research 
in Kolkata, West Bengal and Pune, Maharashtra. 

(e) and (f) To utilize the expertise in the private sector 
is an issue to be decided by the Board of Governors of 
respective Institutes. 

(g) There was no decision by the Government of 
India regarding setting up of National Science Centre at 
Bhubaneswar so the question of shifting the Centre does 
not arise. 

(h) and (i) Question does not arise. 
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Financial Aaa.tance to Rape Victim. 

899. SHAI KAMLA PRASAD RAWAT: 

SHRI TEK LAL MAHTO: 

SHRI RAVI PRAKASH VERMA: 

Will the Miniater of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government has any proposal to 
set up a National Rape Victims Assistance fund for payment 
of compensation and the rehabilitation of rape victims; 

(b) If so, the details thereof; 

(c) whether National Commission for women has 
also formulated any scheme for payment of compensation 
to rape victims and their rehabilitation; 

(d) If so, the details thereof and expenditure 
incurred therein; 

(e) the financial supports proposed to be provided 
to each rape victim alongwlth the criteria prescribed therefor; 

-(f) whether the State Government are also authori-
zed to draw fund through this scheme for the financial help 
In favour of rape victims; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) to (g) The National Commission for Women 
(NCW) has forwarded to the Department of Women and 
Child Development draft of a scheme on Relief and 
Rehabilitation of Rape Victims. NCW has been requested 
to revise the scheme to remove certain shortcomings In It 
whereafter the views of the concerned Ministries/DePart-
ments would be called for on the scheme. 

Kidney Tran.plant Cases 

900. SHRI RAGHUNATH JHA: Will the Minister of 
HOME AFFAIRS be pleased to refer to the answer given to 
usa No. 1146 dated 07.12.2004 and state: 

(a) whether the Delhi Police has completed its 
Investigation against the hospitals involved in kidney 
transplant cases; 

(b) if so, the details thereof; and 

(c) if not, the reasons and effective steps taken by 
the Govemment to expedite the investigation? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) to (c) Delhi Police had 
registered three cases regarding illegal kidney transplant 
involving Indraprastha Apollo Hospital, New Deihl and Sir 
Ganga Aam Hospital, New Delhi. Out of these three cases, 
one case is pending trial in the Court; another case has 
been sent as untraced as no evidence came on record 
against anyone; and Investigation in the third case has been 
completed and Delhi Police Is in the process of filing charge 
sheet. 

Passenger Ship Servlc •• 

901. SHRI L. GANESAN: Will the Minister of SHIPPING, 
ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Govemment proposes to Introduce 
the passenger Ship Services with Malaysia and Singapore 
alongwlth Ferri Service to Ports In Sri Lanka from the Indian 
Ports; 

(b) if so, the details thereof; 

(c) if not, the number of such proposals pending 
with the Govemment both from the public and private sector 
Shipping Companies; 

(d) whether the Cargo movers and tourist operators 
have made any demand In thIs regard; 

(e) if so, the details thereof; and 

(f) the time by which the passenger ship services 
are likely to be introduced? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (8) No, Sir. 

(b) Does not arise. 

(c) No proposal is pending with the Govemment 
either from the public or private sector Shipping Companies. 

(d) to (f) Hunter Shipping & Trading, Chennai has 
requested for permission to operate passenger/cruise Liner 
service between Port Kelang (Malaysia) and Chennai. The 
proposal is under examination. 

[Translation} 

ProductlonlCon8umption of Paper 

902. SHRI TUFANI SAROJ: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the production ot paper during 2004-2005 and 
thereafter; 
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(b) whether the consumption of paper Is conti-
nuously growing In the country; 

(c) if so, the consumption of paper in the country 
during the said period; 

(d) whether the production of paper is likely to 
decline due to heavy and continuous rainfall in South-West 
States during 2005-2006 in comparison to fixed targets; 

(e) if so, the details thereof alongwith action taken 
in this regard; and 

(I) the schemes formulated by the Government to 
fulfil demand of paper in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) The production of paper and paper board was 
58 lakh tonnes in 2004-2005 and 25 lakh tonnes during 
April to August 2005. 

(b) and (c) Consumption of paper and paper board 
has increased from 52 lakh tonnes In 2002-2003, to 56 lakh 
tonnes in 2003-2004 and further to 57 lakh tonnes in 2004-
2005. 

(d) and (e) The production of paper and paper board 
during April-August this year has been 25 lakh tonnes 
against 24 lakh tonnes during the corresponding period last 
year. 

(I) Production of paper and paper board is 
dellcensed. In the liberallsed economic scenario, investment 
decisions are taken by the entrepreneur based on their 
commercial a .. essment. The Government has been 
supporting various research & development projects in the 
field of raw material and process research, quality 
upgradation, energy and environmental management, 
chemical recovery, etc. in order to encourage production of 
good quality paper for meeting the growing demand. 

Intemal Security Centre 

903. SHRI RAJIV RANJAN SINGH "LALAN": 

DR. CHINTA MOHAN: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether any proposal has been received ftom 
I.I.T. Kanpur to establish an'lnternal Security Centre to 
eliminate terrorism in the country; 

. (b) if so, the details thereof alongwith the date of 
uId propotal and the time by which It was received by the 
Govemment; 

(c) whether the Government has taken any 
decision to implement this proposal till now; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) The 
Ministry of Home Affairs (MHA) has received a proposal on 
11.5.2005 from liT Kanpur for creation of Homeland Security 
Centre to assist the MHA in addressing important homeland 
security issues, particularly those requiring scientific, 
technical and analytical expertise. 

(c) to (e) The proposal has been examined In the 
Ministry in consultation with the concerned agencies. liT 
Kanpur has been asked to prepare a revised proposal In 
the light of the discussions held on \heir eariier proposal. 

Talks with Hurrlyat 

904. SHRI HARISHCHANDRA CHAVAN: 

SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

SHRI ASADUDDIN OWAISI: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether a delegation of Hurriyat met the 
Govemment to discuss the peace process in the Jammu 
and Kashmir during September, 2005; 

(b) if 10, the details of discussion held; 

(c) whether Hurriyat leaders have asked the 
Govemment to take some bold steps to boost the peace 
process; 

(d) if so, the details thereof; 

(e) whether Union Government has assured to 
review cases of detention under POTA and Public Safety 
Act; 

(f) if so, the details thereof; anet 

(g) the strategy chalked out In the meeting to bring 
peace in the valley? . 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to (g) Yes 
sir. The Prime Minister met a delegation of All Party Hurriyat 
Conference (APHC) led by Mirwalz Umar Farooq on 
September 5, 2005. During the talks, the Prime Minister . 



129 Written AnswelS AGRAHAYANA 8, 1927 (SAKA) To Ques/ions 130 

reaffirmed his faith in a peaceful resolution ot all issues 
pertaining to Jammu and Kashmir and reiterated the 
Government's stance that violence has no role in a 
democracy. The APHC delegation stressed that an 
honourable and durable solution should be found through 
dialogue. It was agreed that the only way forward is to ensure 
that all forms of violence at all levels should come to an end. 
It was also agreed to carry forward the dialogue process so 
that all regions and all shades of political opinion in Jammu 
and Kashmir are Involved. 

In pursuance of the talks held by the Hon'ble Prime 
Minister with the APHC, a meeting of the ",oint Screening 
Committee was held in Srinagar on 3-10-2005 and the cases 
of persons under detention under the Jammu and Kashmir 
Public Safety Act. 1978 were reviewed. The Committee 
recommended the release of forty four (44) detenues. The 
State Government accepted the recommen-datlon and 
issued orders for the release of the persons recommended 
by the Committee. 

The Govemment considers this as a good beginning 
and hopes that the dialogue with all the groups in the State 
will lead to an honourable solution to all issues relating to 
Jammu and Kashmir. 

(English) 

Abolition of Death Penalty 

905. SHRI M. RAJA MOHAN REDDY: 

SHRIMATI JAYAPRADA: 

SHRI BRAJESH PATHAK: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) the total number of persons awarded Capital 
punishments for the crimes committed by them, during the 
last 10 years, State-wise,tlll date; 

(b) the total number of them have since been 
executed; 

(c) the total number of capital punishment cases 
converted into life imprisonment during the period; 

(d) whether the Govemment is considering to lay 
down a comprehensive policy on death penalty; and 

(e) if so, the progress made in thie regard so far? 

THE MINISTER OF STATE INTHE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) Statements-I & 
II containing StatelUT wise details of persons sentenced to 
death and their executions during the last 10 years are 
enclosed. 

(c) A Statement-III containing the total number of 
capital punishment C?ases converted into life imprisonment 
from the year 2001 to 2004 is enclosed. 

(d) and (e) No, Sir. A comprehensive policy on death 
penalty is already available and there is no proposal to 
amend it. 

St.tement-I 

Number of P31S0ns Sentenced to Death during 1994 to 2004 

S.No. State/UT 1994 1995 1996 1997 1998 1999 2000 2001 2002 2003 2004 

2 3 4 5 6 7 8 9 10 11 12 13 

1. Andhra Pradesh o 2 4 o o o 3 1 o 
2. Arunachal Pradesh o o o o o o o o o o o 

3. Assam 3 o 2 o 3 2 

4. Bihar 17 6 20 16 12 13 18 13 20 25 16 

5. Chhattisgarh NA 5 . 2 o 

6. Goa o o o o o o o o o o o 

7. Gujarat o o o o 5 3 o 5 19 

8. Haryana o o 6 2 o 3 5 8 2 3 NA 

9. Himachal Pradesh o o o o o o o o NA 
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2 

10. Jammu & Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

17. Meghalaya 

18. Mlzoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. 5ikkim 

24. Tamil Nadu 

25. Tripura 

28. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. A & N Islands 

30. Chandigarh 

31. 0 & N Havell 

32. Daman & Diu 

33. Delhi 

34. Lakahadweep 

35. Pondicherry 

3 

1 

3 

o 
2 

o 
o 
o 
o 
o 

10 

5 

o 
NA 

o 
14 

* 

3 

o 
o 
o 
o 
o 
o 
o 

4 

o 

o 
2 

13 

5 

o 
o 
o 
o 
o 
8 

3 

o 
NA 

o 
29 

* 

7 

o 
o 
o 
o 
o 
o 
o 
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5 

o 

o 
6 

7 

14 

o 
o 
o 
o 
o 
4 

o 
o 

NA 

o 
4 

* 

14 

o 
o 
o 
o 
o 
o 

o 

6 7 

4 o 

o o 

5 2 

8 8 

o o 
o o 
o o 
o o 
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Total (All India) 60 73 77 103 81 46 87 106 126 142 66 
Nole: 1. NA alanda lor DATA NOT AVAILABLE. 

2. In the alale 01 Tamil Nadu, a total 01 65 peraon. were aenleneed 10 dealh during 1989 10 1998. 
3 .• Sla' •• cre.,ed In the year 2000. 
4. Figul'ft for Ihe year 2004 .re proyisional. 
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S.No. StatelUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattlsgarh 

6. Goa 

7. Gularat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. OrIssa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

AGRAHAYANA 8, 1927 (SAKA) 

St.t.",.,.t-ll 

Number of Persons Executed during the calendar year 1994 to 2004 
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1 2 3 4 5 6 7 8 9 10 11 12 13 

27. Uttaranchal • • • • • • NA 0 0 0 NA 

28. West Bengal 0 0 0 0 0 NA NA 0 0 0 

29. A& N Islands 0 0 0 0 0 0 0 0 0 0 0 

30. Chandlgarh 0 0 0 0 0 0 0 0 0 0 0 

31. 0& N Haveli 0 0 0 0 0 0 0 0 0 0 0 

32. Daman & Diu 0 0 0 0 0 0 0 0 0 0 0 

33. Delhi 0 0 0 0 0 0 0 0 0 0 0 

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 NA 

35. Pondicherry 0 0 0 0 0 0 0 0 0 0 0 

Total (All India) 2 2 3 0 0 0 0 0 0 

Source: PrilOn Statistics 

Note: 1. NA stands lor DATA NOT AVAILABLE. 

2. In the .tate 01 Tamil Nadu, a total 01 7 peraGn8 _r~ sentenced to death during 1988 to 1998 (year wi .. data not available). 

3. • Slat •• created in the year 2000. 

4. Figure. for the year 2004 are provisional. 

StIItement"" 

Sentence Commutteci to Life Imprisonment during 2001, 2002, 2003 & 2004 

S.No. State/UT 2001 2002 2003 2004 

2 3 4 5 6 

1. Andhra Pradesh 0 

2. Arunachal Pradesh 

3. Assam 2 3 8 

4. Bihar 50 89 73 6 

5. Chhattlsgarh 21 0 2 0 

6. Goa 0 0 0 0 

7. Gujarat 0 0 0 

8. Haryana 2 8 0 NA 

9. Himachal Pradesh 0 0 0 NA 

10. Jammu and Kashmir 1 0 5 t5 

11. Jharkhand 0 ·1 NA NA 

12. Kamataka 0 0 0 NA 
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2 3 4 5 6 

13. Kerala 0 0 9 

14. Madhya Pradesh 3 17 3 

15. Maharashtra 126 12 16 

16. Manipur 0 0 0 0 

17. Meghalaya 0 0 0 

18. Mizoram 0 0 0 0 

19. Nagaland 8 4 5 0 

20. Oris .. 53 0 0 0 

21. Punjab 24 0 0 NA 

22. Rajasthan 13 0 3 2 

23. Sikkim 0 0 0 0 

24. Tamil Nadu 6 6 0 

25. Tripura 0 0 0 0 

26. Uttar Pradesh 120 45 18 NA 

27. Uttaranchal 0 0 9 NA 

28. West Bengal 2 0 0 

29. A& N Islands 0 0 0 0 

30. Chandigarh 0 0 0 0 

31. 0& N Haveli 0 0 0 0 

32. Daman & Diu 0 0 0 0 

33. Delhi 0 2 3 0 

34. Lakshadweep 0 0 NA 

35. Pondicherry 0 0 0 

Total (All India) 303 301 142 50 

Not.: 1. NA standi lor DATA NOT AVAILABLE. 
2. Flgur .. lor the y .... 2004 .... proYlslonai. 

Sourc.: Prison Statlltlel 2001. 2002. 2003. 2004. 

Sethuumuc:lnun Ship Channel Project (a) whether the Government of Tamil Nadu has • 

906. SHRI P. MOHAN: 
opposed the Implementation of Sethusamudram Ihlp 
channel project; 

SHRI PRABODH PANDA: (b) if so, the realonl therefor; 
Will the Minister of SHIPPING, ROAD TRANS- (c) the reaction of the Union Govemment in thla 

PORT AND HIGHWAYS be pleased to ltate: regard; 
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(d) whether the Government proposes to involve 
the local people for employment in this project; 

(e) if so, the details thereof; 

(f) whether the Depth of the channel has been 
lowered in comparison to the proposed one; 

(g) if so, the reasons therefor; and 

(h) the year of completion of the said project? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BMLU): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) Yes, Sir. 

(e) Permanent employees for the operation of the 
channel will be recruited as per Government rules. Some 
workers will be employed locally on contract basis as and 
when required during implementation and operation of the 
project. 

(f) No, Sir. 

(g) Does not arise. 

(h) Year 2008. 

(Translation) 

Atrocltl •• on Dallt. 

907. SHRI MUNSHI RAM: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

SHRI SHISHUPAL N. PATLE: 

PROF. MAHADEORAO SHIWANKAR: 

SHRI ASHOK KUMAR RAWAT: 

Will the Minister of HOME AFFAI RS be pleased to state: 

(a) whether incidents of attack/atrocities on Dallts 
have increased rapidly in the country; 

(b) if so, the details thereof during each of the last 
three years, State-wise; 

(c) whether the Government has received reports 
from such States in respect of the said incidents; 

(d) if so, the action taken by the Government against 
the persons found guilty therefor; and 

(e) the steps taken by the Government so far to 
provide safety and security to the Dallts? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) to (c) On 
the basis of information provided by State Crime Records 
Bureaux, the National Crime Records Bureau (NCRB) 
compiles on yearly basis, the statistics regarding crimes 
against Scheduled Castes and Scheduled Tribes. As per 
the statistics compiled for the years 2002, 2003 and 2004, 
the number of reported cases of crime against Scheduled 
Castes were 33507, 26252 and 25914 respectively. 
Likewise, the number of reported cases of crime against 
Scheduled Tribes during 2002, 2003 and 2004 were 6774, 
5889 and 5534 respectively. Statements-I & II indicating 
crimes committed against Scheduled Castes and Scheduled 
Tribes during the year 2002 to 2004 and % variation in 2004 
over 2003 are enclosed. 

(d) and (e) Under the 7th Schedule of the Constitution 
of India, the 'Police' the 'Police' and 'Public Order' are State 
subjects and as such, it is the responsibility of the State 
Governments to effectively implement the SCs & STs 
(Prevention of Atrocities) Act, 1989 in order to take deterrent 
action against the persons found guilty, prevent such crimes 
and provide safety and security to the weaker sections. The 
Union Government has issued a number of advisories to all 
the State Governments and UT Administrations to strictly 
implement the provisions of the said Act. 

St.tement-I 

SI. No. 

1. 

2. 

3. 

Incidence of Crime Committed against Scheduled Castes during 2000 to 2004 and 
% variation In 2004 over 2000 & 2003 

State/UT Incidence 
2002 2003 2004 

2 3 4 5 

Andhra Pradesh 3385 3559 3255 

Arunachal Pradesh 0 0 0 

Assam 47 67 20 

% variation in 2004 
over 2003 

6 

-8.5 

-70.1 
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2 3 4 5 6 

4. Bihar 1579 1747 1667 -4.6 

5. Chhattlsgarh 443 709 698 -1.6 

6. Goa 2 2 0 -100.0 

7. Gujarat 1370 1165 1309 12.4 

8. Haryana 243 195 217 11.3 

9. Himachal Pradesh 97 107 89 -16.8 

10. Jammu & Kashmir 13 5 4 -20.0 

11. Jharkhand 125 76 126 65.8 

12. Kamataka 1787 1844 1643 -10.9 

13. Kerala 524 439 438 ~.2 

14. Madhya Pradesh 7217 5507 4699 -14.7 

15. Maharashtra 634 697 715 2.6 

16. Manlpur 0 0 0 

17. Meghalaya 0 0 0 

18. Mizoram 0 0 

19. Nagaland 17 27 0 -100.0 

20. Orissa 1195 1157 1398 20.8 

21. Punjab 131 127 134 5.5 

22. Rajasthan 4535 4329 4360 0.7 

23. Sikkim 7 16 128.6 

24. Tamil Nadu 2097 1495 1156 -22.7 

25. Tripura 0 0 

26. Uttar Pradesh 7927 2821 3785 34.2 

27. Uttaranchal 99 129 137 6.2 

28. West Bengal 4 5 14 180.0 

Total (States) 33473 26216 25881 -1.3 

29. A& N Islands 0 0 0 

30. Chandigarh 0 0 -100.0 

31. O&N Haveli 0 0 0 
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2 3 4 5 6 

32. Daman & Diu 0 0 0 

33. Deihl 16 13 10 ~3.1 

34. Lakshadweep 0 0 0 

3S. Pondi.cherry 18 22 23 4.5 

Total 34 36 33 -8.3 

Total (All India) 33507 26252 25914 -1.3 

Note: FlgurM of Bihar are baed on Monthly Crime SlaUltIcI due 10 non-availability of Crime In Incla-04 clala. 

NA: Data not available. 

StIItement-il 

Incidence of Crime. Committed aga/".t Scheduled Tribe. during 2000 to 2004 
and " variation in 2004 over 2000 & 2003 

51. No. StatelUT Incidence % variation In 2004 
2002 2003 2004 over 2003 

1 2 3 4 5 6 

1. Andhra Pradesh 525 571 566 -0.9 

2. Arunachal Pradelh 87 66 75 13.6 

3. Alsam 39 20 12 -40.0 

4. Bihar 29 52 43 -17.3 

5. Chhattilgarh 508 774 676 -12.7 

8. Goa 0 0 0 

7. Gujarat 340 241 241 0.0 

8. Harvana 5 0 0 

9. Himachal Pradelh 3 12 11 -8.3 

10. Jammu & Kalhmlr 8 0.0 

11. Jharkhand 124 108 123 13.9 

12. Kamataka 240 187 173 3.8 

13. Kerela 102 85 82 26.2 

14. Madhya Pradelh 2504 1779 1687 -8.3 

15. Maharalhtra 271 217 231 6.5 
, 

18. Manlpur 0 4 0 -100.0 

17. Meghalaya 2 0 0 
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2 3 4 5 6 

18. Mizoram 40 a 0 

19. Nagaland 371 263 0 -100.0 

20. Orissa 480 484 519 7.2 

21- Punjab 0 0 0 

22. Rajasthan 930 912 1031 13.0 

23. Sikkim 10 6 32 433.3 

24. Tamil Nadu 77 67 27 -59.7 

25. Tripura O· 0 0 

26. Uttar Pradesh 61 47 5 -89.4 

27. Uttaranchal 3 5 3 -40.0 

28. West Bengal 12 3 9 200.0 

Total (States) 6769 6864 6627 -6.7 

29. A & N Islands 0.0 

30. Chandigarh 0 0 0 

31. 0& N Haveli 3 23 4 -82.6 

32. Daman & Diu 0 0.0 

33. Delhi 0 0 

34. Lakshadweep 0 0 

35. Pondicherry 0 0 0 

Total 5 25 7 -72.0 

Total (All-India) 6774 5889 5534 -8.0 

Note: Figure, of Bihar are baaed on Monthly Crime Statiatice due to non-availability of Crime in Indla-04 data. 

[English] (b) If 80, the det.il8 thereof; 

C •••• of Kldn.pplng (c) whether the Union Govemment has 18SU.d .ny 

908. SHRI J.M. AARON RASHID: directions to Stat .. to check the kidnapplnga as weH other 
heinous crimes; 

SHRI BAAJESH PATHAK: 

WiD the Minister of HOME AFFAIRS be plea8ed to state: 
(d) if so, the details thereof; and 

(a) whether Uttar Pradesh has registered the (e) if not, the re.8ons therefor? 

maximum number of kidnapping case8 according to the THE MINISTER OF STATE IN THE MINISTRY OF HOME 
N.tion.1 Crime Record Bureau as reported in O.inlk J.garan AFFAIRS (SHRI MANIKRAO HOOLYA GAVIT): (a) .nd (b) 
dated November 9, 2005; The detail' of Kldn.pplng and Abduction c.... •• 
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mentioned in Dainlk Jagran on November 9, 2005 were 
based on the publication of the National Crime Records 
Bureau (NCRB) titled 'Crime in India 2004- (Part-I), brought 
out in September, 2005. According to it, the highest number 
of kidnapping & abduction cases were registered in Uttar 
Pradesh (3337) followed by Bihar (2922). According to 
NCRB, for Bihar 12 monthly aggregated figures from Monthly 
Crime Statistics were used due to non-re(;eipt of annual 
data. This fact was mentioned as one of the limitations of the 
report as the data of Bihar was provisional. 

NCRB has now intimated that as per annual crime 
statistics received for Bihar, Bihar has registered the 
maximum number of Kidnapping & Abduction cases (3413) 
during 2004. 

(c) to (e) 'Police' and 'Public Order' are State subjects 
as per the Seventh Schedule to the Constitution of India 
and, as such, registration, investigation, detection and 
prevention of crime are primarily the responsibility of the 
State Governments. However, the Government of India has 
from time to time been issuing advisories to the State 
Governments to make concerted efforts to Improve the 
administration of Criminal Justice System and to take 
effective measures to control crimes in the States. 

[Translation} 

Shlkaha Parla.r In Chhattlag.rh 

909. SHRI AJIT JOGI: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) the names of the districts of tribal women 
literacy and where Shiksha Parisar is being run in 
Chhattlsgarh ; 

(b) the names of the Institutions for which grants 
have not been sanctioned so far inspite of recommendations 
of collectors and State Government in this regard; 

(c) whether the Government provide cent percent 
grants to the said Institutions; 

(d) If so, the details thereof alongwlth the norms for 
sanctioning the grants; 

(e) whether any time limit Is fixed for sanctioning 
these grants; and 

(f) if 80, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a) The Ministry has been sanctioning grants 
to Kanya Shlkaha Parlsar Maa Sh~rada Vidyamandir, 
Orchha (Abujhmad) run by Vivekananda Institute of Social 

Health Welfare and Service (VISHWAS), for running and 
mainlenance of Educational Complex In Bastar District of 
Chhattisgarh under the Scheme of 'Educational Complex in 
low literacy pockets for development of women literacy in 
tribal areas. 

(b) The Ministry releases grants-in-aid to voluntary 
organizations on recommendation of 'State Committee for 
Supporting Voluntary Efforts' of the States The State 
Committee of Chhattisgarh has recommended only the 
aforesaid organization under the Scheme for which the 
Ministry has already sanctioned First Instalment of grant for 
2005-06. 

(c) and (d) Yes, Sir. The Ministry provides 100% grants 
to the NGOs for running and maintenance of Educational 
Complex releasing Rs. 10001- as Non-recurring grant per 
student for five years and Rs. 90001- as recurring grant per 
student per year. 

(e) and (f) The Ministry sanctions gn~nts-In-aid on 
receipt of recommendation of State Committee through State 
Government on year to year basis and also subject to 
availability of the funds under the Scheme. 

Widening of National Highway No.11 

910. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

(a) whether the Government of Rajasthan has 
proposed the work pertaining to widening of National 
Highway No. 11 - Bharatpur-Jaipur- Reengus-Sikar Road, 
National Highway No. 12 - Jaipur-Tonk- Kota-Jhalawar Road 
upto the border of Madhya Pradesh and Natlon~ Highway 
No.14 - Benwar-Pali-Sirohi Road in four lane; and 

(b) if so, the details thereof alongwlth time by which 
the work pertaining to the widening of said National 
Highways is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) With regard to National Highway (NH) No.11, 
the work of 4 laning has been awarded In two packages for 
the Bharatpur-Jaipur section on Build-Operate-Transfer 
(BOT) basis under National Highway Development Project 
(NHDP) Phase lilA and the likely dale of completion for this 
work is March, 2009. 

Further, the Government has approved the preparation 
of Detailed Project Report (DPR) for the upgradation of the 
following sections under NHDP Phase IIIB on BOT basis for 
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which the National Highway Authority of India (NHAI) has 
been asked to prepare DPR:-

(i) Jalpur-Reengus lection of NH 11 

(Ii) Jaipur-Tonk section of NH 12 

(iii) Beawar-Pall-Pindwara netion NH 14 

Regarding widening of the Reengul-Slkar section 0' 
NH 11 and Tonk-Kota-Jhalawar section NH 12. these sec-
tions have not been included under NHDP Phase-III. 

{English} 

Vacant Poet. of Te.chera 

911. SHRI K.S. RAO: Will the Mlnl.ter of HUMAN 
RESOURCE DEVELOPMENT be·plea •• d to stat.: 

(a) wh.th.r Government prOPOI8 to lift the restric-
tion. applied on filling up posts of t.achers; 

(b) If so, the d.talls thereof; 

(c) wh.th.r the Government propos. to con.lder 
involvement of private sector in a big way to promote universal 
education at primary and secondary school levels; and 

(d) i' so. the d.tails thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) Most schools com. under the purview 0' Stat. 
Governm.nts. As regards these schools. it is for the respective 
State Gov.rnments to take a decision. So far as the schools 
und.r the control of C.ntral Government. recruitment of 
teachers is mad. as per the laid down rul.s & procedur.s. 

(c) and (d) According to the Mid-Term Appraisal 0' Ihe 
10th Fiv. Vear Plan, the share of private unaided .chools 
has increased from 15.17% in 1993-94 to 23.56% in 2001-
02. There is scope 'or gr.ater private participation In 
education. 

Converalon ofTrlblll Development Fund 

912. SHRI N.N. KRISHNADAS: Will the Minister of 
TRIBAL AFFAIRS be plealed to state: 

(a) wheth.r the Govemment is aware that the funds 
sanctioned for the Tribal D.velopm.nt by State Government 
are being utilized for different purposes; 

(b) if so. the details thereof; and 

(c) the steps taken by the Government to prevent 
conv.rsion 0' Tribal Development Fund by different State 
Governments? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.A. KYNDIAH): (a) and (b) No instance 0' funds sanctioned 
by the State Gov.rnments being utilized tor purposes other 
than those aanctioned has been reported to this Ministry. 

(c) The Stat. Gov.rnments monitor utilization of 
'unds sanctioned by th.m. However. in ord.r to ensure that 
the 'unds released under the tribal welfare schemes by 
this Ministry are uitlised properly. this Ministry has tak.n 
several steps, which include:-

(i) R.c.lpt of Utilization Certificates as a pre requi.lte 
for furth.r r.I •••• of funds; 

(U) Periodic progre •• report. regarding the .tatu. of 
implem.ntation of .ch.me.; 

(iii) Central Government Officera undertake on the lpot 
visits to the StateslUTs for ascertaining the progre •• 
of implementation of schem •• ; 

(iv) Meetings/Conferences are conven.d at the C.ntral 
I.vel with the State S.cretaries of Tribal Welfare 
Departments to ensure tim.ly submis.lon 0' propo-
sals. sp •• d up Impl.m.ntatlon sch.m.s. and review 
physical & financial progress; 

(v) At the Statelfield l.v.l. the agencies like Tribal 
Advisory Council. ProJ.ct implementation committee. 
of ITDPS and Panchayat Samltiesalso monitor timely 
sp.nding of funds and effective Implementation of 
schemes. 

(vi) To avoid delays in disbursements of funds by the State 
Plan/Finance and Tribai Welfare Departments, to the 
line departments/implementing agencies. the guide-
lines 'or allocation and utilization of SCA to TSP has 
since been revised with the provision of ITDAIITDP 
wise earmarking of SCA funds. It has been provld.d 
In the guidelines that all StaleslUTs should ensure 
that assessment of actual programm.s/Schemes 
impl.mented under TSP on the socio economic 
conditions of the trlbals covered under ITDPs. MADAs 
Clusters. PTGs as the case may be. should specifically 
be undertaken; 

(vii) In the case of schemes implemented through the Non-
Governmental Organisation. (NGOs). funds are 
refea.ed after an usessment of the standing of the 
NGO. put performance. etc. Apart from the periodic 
progress reportl, the NGO. are required to furnish 
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annual accounts and audited reports and utilization 
certificates on the basis of which further release of 
funds are made. inspection of NGOs is also under· 
taken through State GovemmentsIUT officials and other 
authorities, and also by the Central Government 
officers. 

NOO. for Development of Tribal Area. 

913. SHRIMATI MANEKA GANDHI: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the names of primary and secondary schools 
allotted to Non-Government Organizations for development 
of tribal areas in the country during-2004-05 alongwith the 
actual provisions and financial allocation made therefor, 
State-wise; 

(b) whether the Government Is trying to take 
Immediate action for sanctioning these schools; and 

(c) If so, the detail. thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a) The Ministry of Tribal Affairs has been 
implementing a scheme of Grant-In-aid to Non Govemmental 
Organization, (NGOs) which has, as one of the components, 
the establishment of ResidentlaVNon-Re.ldenbal Schools. 
The State wise financial allocations made under this scheme 
during the year 2004-05 are given In the enclosed 
Statement. The names of the NGOs funded during the year 
2004·05 for primary and secondary schools, and the funds 
released to them, are contained In the Annual Repor:l of the 
Ministry for the year 2004-05 which has already been laid 
before the Parliament. 

(b) and (c) To ensure accountability, from the current 
financial year, the Ministry has evolved a decentralized 
procedure for receipt, Idemlficatlon, . scrutiny and sanction 
of all proposals of Non ·Governmental Organizations, 
Including schools. According to this procedure, State 
Governments having tribal population are required to 
constitute a 'State Committee for Supporting Voluntary 
Efforts", to examine priorities and recommend only the most 
esaential projects In .ervice deficient area., and that too 
within the allocated amount in favour of the State/UT under 
the Scheme. The MIn.try take. action on receipt of the 
recommendation. of the concemed State Committee. from 
the StateslUT •. 

St.tement 

State/UT-w;se flnanc;al alloestion for the year 2004·05 
under the Scheme of Grant-in-aid to NGO 

(As. in lakhs) 

S.No. Name of the State/UTs Amount Allocation 

2 3 

Andhra Pradesh 184.00 

2 Arunachal Pradesh 24.00 

3 Assam 126.00 

4 Bihar 24.00 

5 Chhattlsgarh 200.00 

6 Dadra & Nagar Havell 6.00 

7 Deihl 126.00 

8 Gujarat 269.00 

9 Himachal Pradesh 10.00 

10 Jammu and Kashmir 38.00 

11 Jharkhand 240.00 

12 Kamataka 84.00 

13 Kerala 14.00 

14 Madhya Pradesh 400.00 

15 Maharashtra 320.00 

16 Manlpur 28.00 

17 Meghalaya 66.00 

18 Mizoram 28.00 

19 Nagaland 46.00 

20 OriSla 289.00 

21 Aajasthan 234.00 

22 Slkkim 4.00 

23 Tamil Nadu 25.00 

24 Trlpura 36.00 

25 Uttar Pradesh 4.00 
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26 

27 

2 3 

Uttaranchal 9.00 

West Bengal 167.00 

Total 3000.00 

WTO Meet at Geneva 

Q14. SHRI BRAJA KISHORE TRIPATHY: 

SHRI ARJUN SETI-iI: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleaaed to atate: 

(a) whether WTO Ministerial meeting at Geneva 
has di.cussed the issue of import duty on Agriculture sector; 

(b) if so, the details In this regard and outcome 
thereof; 

(c) whether the interest of Indian agriculturist would 
be protected in international market; and 

(d) if so, the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) and (b) Under the on-going negotiations on 
the Agreement on Agriculture In the World Trade Organi-
sation (WTO), market access commitments, inter alia, 
through lower bound duties on Imports of agricultural 
products have been under discussion since the negotiations 
were launched in January 2000, the negotiating mandate in 
relpect of which was elaborated through the Doha 
Ministerial Declaration of 14 November 2001. Through the 
General Council Decision of 1 August 2004 (the "Framework 
Agreement") It has been further agreed that the objective of 
substantial improvements in market access will be achieved, 
Inter alia through a tiered tariff reduction formula such that 
products bound at higher levels be subjected to higher cuts. 
Special and differential treatment for developing countries 
will be integral to all aspects of the negotiations. The WTO 
Ministerial meeting scheduled to be held at Hong Kong, 
China, from 13-18 December 2005, would among other 
issues, also discuss the issues involved In the agriculture 
negotiations, including import duty reductions. Ministerial 
level meetings have been held In various configurations, 
including the G-33, which last met on 12 October 2005, the 
G-20 on 12 October and 7 November 2005. and the G-4 on 
22 November 2005, In Geneva. However, divergence I have 
remained on various alpects of the market accelS 
commitments, Including the quantum of reductions in tariffs. 

(c) and (d) To safeguard the Interests of Indian 
agriculturists. India, along with other Members of the WTO 
holding similar interests and concerns, has demanded that 
all forms of export subsidies must be eliminated by a credible 
end-date, and all forms of trade-distortlng support provided 
by developed countries to their agriculture sector must be 
substantially reduced. India has also taken the stand that 
tariff reductions should be made from the bound rates on 
the basis of a tiered formula as provided in the Framework 
Agreement. The G-20, of which India is a Member, favours 
straig.,t linear cuts within each tier of the tariff reduction 
formula, with proportlona;ely lower commitments by 
developing Member. as conlpared with thoae by developed 
Members. India has also taken the Itand that meaningful 
and operational special and differential tre.tment for 
developing countries must be Integral to all .spec's of the 
negotiations, including the inltrumentl of Special Froducta 
and new Special Safeguard Mechanllm to ensure food 
security, livelihood security and .ddress the rural develop-
ment needs of .poor farmers in developing countrlos. 

(Translation] 

Expanelon of Anganw.dl Scheme and Number of 
Anganwedl Centre 

915. SHRI RAJ NARAYAN BUDHOLIA: 

SHRIMATI KIRAN MAHESHWARI: 

Will the Minister 'of HUMAN RESOURCE 
DEVELOPMENT be pleased to Itate: 

(a) the number of Angawnadi centres functioning 
in the country at pretent Including Rajalthan, State-wi.e: 

(b) whether the Government is considering to 
expand Angawnadi Scheme in the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) State-wise number of sanctioned and functional 
Anganwadi Centres, Including Rajasthan, as on 31.7.2005. 
Is given in the enclosed Statement-I. 

(b) and (c) The Government has recently expanded 
the Integrated Child Development Services (ICDS) Scheme. 
State-wi .. number additional ICDS Projects and Anganwadl 
Centr.s is given in the enclosed Statement-II. 
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Statement4 2 3 

Number of Anglmwadl Centres as on 31.7.2005 Uttaranchal 6658 6609 

StatelUT Sanctioned Functional West Bengal 57540 54666 

2 3 A&'N Isrands 527 527 

Andhra Pradesh 56204 54870 Chandlgarh 300 300 

Arunachal Pradesh 2359 2359 Delhi 3902 3842 

Assam# 25418 25302 Dadra & Nagar Haveli 138 138 

Bihar 60813 57488 Daman & Diu 87 87 

Chhattlsgarh 20289 20289 Lakshadweep 74 74 

Goa 1012 1012 Pondich,rry 677 877 

Gujarat 37961 37400 All India 764709 741038 

Haryana 13546 13546 , al on 31.7.2004 

Himachal Pradesh 7354 7354 It l' ICDS Projecta ancI8817 anganw.cl centr .. w.o. aanctlonad in 
Jammu & Kalhml, on 2nd December 2004 .. part of expanalon of 

Jammu & Kashmir" 18772 10398 ICDS Schem •. 

Jharkhand 24171 22170 Stlltement." 

Karnataka 40301 40301 Number of additionallCDS Project. and 
Anganwadl Centres sanctioned 

Kerala 25393 25381 
SI.No. State ICDS ProjeQta AWCs 

Madhya Prad.sh 49787 49710 2 3 4 
Maharashtra 62716 62679 1. Andhra Pradesh 13 9562 
Manlpur 4501 4500 2. Arunachal Pradesh 21 678 
Meghalaya 2218 2218 3. Assam 23 6659 
Mizoram 1361 1361 4. Bihar 139 19602 
Nagaland 2770 2770 5. Chhattlsgarh 6 9148 
Orilla 34201 34201 6. Goa Nil Nil 

Punjab 14730 14730 7. Gularat 33 3523 
Rajasthan 35821 35804' 8. Haryana 12 2813 
Slkkim 500 500 9. Himachal Pradesh 4 10894 
Tamil Nadu 42677 42677 10. Jammu & Kashmir 19 6817 
Trlpura 3874 3768 11. Jharkhand Nit 6883 
Uttar Pradesh 108059 101352 12. Karnataka Nil 11313 
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·1 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Kerala 

Madhya Pradesh 

Maharalhtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

OrIna 

Punjab 

Rajasthan 

Slkkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

A& N Islands 

Chandlgarh 

Delhi 

0& N Haven 

Daman & Diu 

Lakshadwaap 

Pondicherry 

Total 

3 

Nil 

31 

Nil 

7 

2 

2 

Nil 

6 

17· 

6 

Nil 

11 

Nil 

58 

Nil 

Nil 

Nil 

1 

Nil 

Nil 

Nil 

456 

GOP on EducetIon 

916. DR. CHINTA MOHAN: 

SHRIRANUILALSUMAN: 

4 

3256 

9537 

12864 

Nil 

961 

231 

265 

3279 

2691 

11041 

488 

3049 

2220 

31498 

1134 

17100 

94 

29 

526 

77 

10 

Nil 

11 

188055 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whethar the Government have set its target to 
spend 6% of GOP of the country on education; 

(b) If so, whether this expenditure at present Is 
between 3-3.5%; 

(c) If not, the facta thereof; 

(d) whether any time frame has been fixed by the 
Government to implement the decision of spending 6% of 
GOP on education; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (a) Th. National Policy on Education, 1986 as revised 
In 1992 envisaged that the outlay on education would be 
stepped up during the Eighth Five Y.ar Plan and onward, to 
exceed 6% of the National Income; However, it could not so 
far be achieved due to constraints on resources and other 
competing priorities. The Common Minimum Programme of 
the Govemment pledges to Increase the public spending in 
education to at least 6% of GOP in a ph.sed manner with at 
least half of this amount being spent on primary and 
secondary sectors. As per provisional astimates, the 
expenditure incurred on education by Government (Centre 
and State) in 2004-05 represents 3.49% of the GOP. 

Foreign Aa ..... nce·for Conatructlon 
otHlghwaya 

917. SHRI BRAJESH PATHAK: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
ple.sed to state: 

(a) whether any agre.ment h.s bNn signed by 
the Government for se.king .lIlstance from foreign 
countries including Road and Highway Construction 
Authority of Italy for construction of Highways in the country; 

(b) if 10, the detail, thereof; and 

(c) the nature of as,i,tance to be ,ougl:!t from 
foreign agend.s under agreement and amount to be spent 
for construcilon of highways In the country? 

THE MINISTER OF· STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The following Memoranda of 
UnderatandlngIM.moranda of CooperatlonlMemoranda of 
Intent have bHn signed during last 10 yeara with the inten-
tion to pndertake Corporation and collaboration, on the basis 
of equality, reciprocity· and mutual benefits rather than 
sNking assistanCe. Details ar,e as .under: 

(I) Memorandum of Understanding was Signed in 1995 
between the Government of Malaysia and the 
Government of India for cooperatiOl'l in the develop-
ment and ImpiementatiOfl of super National Highways. 
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(II) A memorandum of understanding (MOU) was signed 
on 20th June 2000 to remain in force for a period of 
five years between The Ministry of Public Works, 
Transport and Housing of the French Republic and 
the then The Ministry of Surface Transport of The 
Republic of India in the Road Sector. The objective of 
the MOU was to allow exchange of information 
between the Govemment officials and the specialists 
of the two countries in the field of road techniques as 
well as in that of the finalization and management of 
Infrastructure concessions, promote and develop the 
relations between enterprises (Consultancy and 
engineering cClmpanies in the field of roads, manu-
facturers of equipment material and conEumable 
productl for the lector) with the purpose of arriving at 
Indultrial, co-operation agreement and tranlfer of 
technology. The MOU hal expired on 19th June 2005. 

(iii) A Memorandum of cooperation was signed on 14th 
April, 2005 between The Department of Road 
Transport and Highways under this. Ministry and The 
Department of Transportation of the United States of 
America on Cooperation in Transportation Science and 
Technology to undertake cooperation and collabo-
ration in transportation science and technology on the 
basis of equality, reciprocity and mutual benefits. The 
cooperation and collaboration may include the 
following fields: 

Surface transportation 

Intermadal transportation 

Safety transportation 

Transportation for Mobility Disabled 

Intelligent Transportation Systems (ITS) 

Other field of mutual interest 

(Iv) Memorandum of Intent on program of cooperation was 
signed on 5th October 2005 between National 
Highways Authority of India (NHAI) and ANAS S.P.A. of 
Italy with the primary objective to exchange experience, 
research results and knowledge as well as undertaking 
joint development programmes and projects in the 
following fields of mutual interest: 

Italian and Indian technical rules and legislative 
instruments concerning toll roads construction and 
managing; 

Definition of forms of private investments attraction for 
the field of public/private partnership for the construc-
tion and upgrading of roads; 

Highways operation and maintenance. 

[English] 

G·20 Countries Meet 

918. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether India and Group of 20 developing 
countries under the WTO held meeting in Bhurban 
(Pakistan) in September this year; 

(b) if so, the agenda discussed in the meeting; 

(c) the main trade distorting subsidies practised 
by developed countries to the detriment of the developing 
nations;. and 

(d) the reaction and response of the WTO and the 
developed nations in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E:V.K.S. ELAN-
GOVAN): (a) and (b) Yes, Sir. The G-20 Ministers met in 
Bhurban (Pakistan) on 9-10 September 2005 primarily to 
take stock, and to discuss the future strategy of the Group, in 
the negotiations on agriculture in the World Trade 
Organization (WTO), covering all the three pillars of domestic 
support, export competition and market access. The G-20 
also discussed briefly other areas of negotiation, including 
market access in non-agricultural products, services, trade 
facilitation, and rules, under the Doha Work Programme. 

(c) Domestic support measures are categorized 
into the Amber Box, the Blue Box, or the Green Box 
depending upon their trade-distorting effects or effects on 
production. Green Box measures have no, or minimal, trade-
distorting effects or effects on production and are exempt 
from curtailment, and typically Include a government's 
general service programmes on research, pest and disease 
control, training, extension and advisory services, Inspection 
services, marketing and promotion services, and Infra-
structural services, as well as public stock holding for food 
security purposes, domestic food aid and direct payments 
to producers, including for relief from natural disasters. Blue 
Box measures include direct payments under production-
limiting programmes to producers. Amber Box measures, 
considered the most trade-distorting, include market price 
support, non-product-specific support provided through 
government expenditures on fertilizers, electricity, irrigation. 
etc., and non-exempt direct payments to producers, and are 
subjec~ to reduction commitments and other diSCiplines as 
provided for in the Agreement on Agriculture of the WTO. 
Apart from such domestic support, export subsidies of all 
forms are consiaerod trade-distorting. 
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(d) Under the on-going negotiations in the WTO, 
all WTO Members have agreed that all forms of export 
subsidies should be eliminated by a credible end date, and 
that substantial reductions in trade-distorting domestic 
support must be secured through a combination of cuts, 
disciplines and monitoring. It has further been agreed that 
Members with higher level of domestic support will undertake 
steeper cuts to achieve harmonization in the domestic 
support entitlements, and to cap Blue Box payments at 50/0 
of the annual value of agricultural production. The detailed 
modalities for achieving these objectives are under 
negotiation based on proposals from both developed and 
developing Members. Divergences remain among Members 
on various aspects of these modalities, including on the 
quantum of reductions as well as the criteria and disciplines 
for domestic support measures classifiable under the Blue 
Box or the Green Box. The negotiations are expected to 
conclude by 2006. 

Grouping of S-S Industries with SMEs 

919. SHRI RAM SINGH KASWAN: Will the Minister 
of SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the Govemment Intend to group small-
scale industries with medium scale industries; 

(b) if so, the details thereof alongwlth the reasons 
therefor; 

(c) whether the Govemment is providing Incentives 
to smail-scale industries to graduate to medium scale; and 

(d) If so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) to (d) The Government has 
introduced the Small and Medium Enterprises Development 
(SMED) Bill, 2005 in he Lok Sabha on 12 May, 2005. In 
keeping with the global practice and In consonance with 
the announcements made in this context by the Finance 
Minister in the Budget speeches in both 2004-05 and 2005-
06, this Bill seeks to classify both small and medium 
enterprises and contains provisions which may encourage 
small enterprises to grow into medium enterprises. 

DG Level Talks with Bangladesh 

920. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether Director General, Border Security 
Forces level talks between India and Bangladesh were held 
In September, 2005; 

(b) if so, whether the issue of jOint patrolling and 
confldenco building measures was discussed thereat; 

(c) if so, the reaction of Bangladesh thereon; 

(d) whether the Govemment has hand over a list of 
Militant Training Camp operating in Bangladesh; and 

(e) if so, the details thereof and the response 
received from Bangladesh thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): (a) to (c) Yes Sir. Directors 
General level Border Coordination Conference was held in 
September, 2005 at New Delhi in which DG, BSF emphasized 
on promoting confidence building measures to include 
simultaneous coordinated patrolling, exchanges in the field 
of sports, culture and training, etc. The Bangladesh Rifles 
(BDR) agreed for the proposal. However mutuaUy agreed 
draft modalities on simultaneous coordinated patrolling are 
yet to be formalized jointly by BSF and BDR. 

(d) and (e) A list of 172 camps of various Indian 
Insurgents Groups (IIGs) which are reported to be existing 
inside Bangladesh territory was handed over to Bangladesh 
Rifles by the BSF during the last DG level Border 
Coordination Conference held in September, 2005. 
However, Bangladesh Rifles denied existence of any camps 
of IIGs in Bangladesh territory. Bangladesh Rifles also 
reiterated that they do not provide any shelter or support to 
any organization or individual acting against the interest of 
any other country. 

Four Laning of NH-3 

921. SHRI DEVIDAS PINGLE: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether a proposal for four laning of NH-3 from 
Wadape-Gonde to Dhulia has been pending for final 
approval of the Union Government; 

(b) if so, the details thereof and reasons therefor; 

(c) whether environmental and other related 
clearance thereto was accorded subject to the certain 
conditions two years ago has been held up extraneous 
considerations; 

(d) If 80, the details thereof alongwith steps being 
taken to sort out of the same; 

(e) whether the project is Intended to be imple-
mented under the B.O.T. system; and 

(f) if so, the name of the Interested parties? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Four laning of Vadape-Dhule 
Section of NH-3 has been approved under National Highway 
Development Programme (NHDP) Phale-III on Build 
Operate and Transfer (BOT) balis. Vadape-Gonde & 
Pimpalgaon-Dhule Section hal been approved for four 
laning under NHDP Phase-iliA and the work has been 
awarded for implementation of four lanlng on B.O.T. basis. 
Gonde Nalhlk-Pimpalgaon Section of NH-3 has been 
approved for four laning under NHDP Phale-IIIB and the 
preparation of Detailed Project Report (DPR) has been taken 
up. 

(c) and (d) The environmental clearance for Dhule-
Pimpalgaon Section hal b"n approved by Ministry of 
Environment & Forestl and that for Vadape-Gonde Section 
hal been taken up. The environmental clearance for Gonde-
Nalhlk-Plmpalgaon Section Ihall be taken up after the 
preparation of DPR Is completed. 

(e) and (f) The projectl have been taken up on Build 
Operate and Transfer (BOT) basil. The Vadape-Gonde 
section (length 100 Km) has been awarded to MIs Gammon-
Sadbhav Billmoria (JV) and Pimpalgaon-Dhule Section 
(Length '18 Km) is awarded to MIs IRCON SOMAJV. 

Trade Impact with South KGra. 
, 

922. SHRI DUSHYANT SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has a proposal to 
make trade pact with south Korea; and 

(b) if so, the area. in which Indo South Korea trade 
pacta are proposed to be established? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELAN-
GOVAN): (a) No, Sir. 

(b) Does not arise. 

Alternative Route to Leh In J&K 

923. SHRI RUPCHAND MURMU: 

SHRI BACHI SINGH RAWAT "BACHDA": 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Union Government has decided to 
build an alternative route from Manali to Leh in Jammu & 
Kashmir; 

(b) If so, the detaUs thereof; 

(c) the length of the new route and its likely cost; 

(d) the benefits that would accrue after construction 
of this alternate route; 

(e) the time by which it is likely to be completed; 

(f) whether the Srinagar-Leh NH-1 A route will be 
closed after the alternative new route; and 

(0) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H.MUNIYAPPA): (a) Yes Sir, the Government has decided 
to construct an alternate route viz Manali-Darcha- Shinkunla-
Padma-Nimu-Leh, which would pass through the States of 
Himachal Pradesh and Jammu' & Kashmir. 

(b) The alternate route would start from Darcha 
(located at km 144 on Manali-Leh road) and-pass through 
Shinkunla and Padam to join Nimu (on Srinagar-Leh road) 
including construction of a tunnel by-passing Rohtang pass. 

(c) Totallenglh of the route via Rohtang tunnel and 
Darcha-Padam-Nimu road would be 427 km-from Manali to 
Leh and likely cost is Rs. 1355.82 crores. 

(d) The route would by-pass three high mountain 
passes on existing route namely Baralacha, Lachungla & 
Taglangla. This would provide an all weather access to Leh 
with minimum snow clearance eHorts. The alternate route 
would reduce the distance about 40-45 kms, which will save 
travel time and operational cost. The route would be away 
from line of control and hence this is safer route. 

(e) Target completion date of the road is March 
2012 except the tunnel, which will be completed in 2014. 

(f) and (g) No Sir, Srinagar-Leh route would continue 
to be used. 

Mlneralland Mlne.Tradlng Corporation 

924. SHRI NAVJOT SINGH SIDHU: 

SHRI ANANTA NAYAK: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether Minerals and Mines Trading Corpo-
ration has entered Into coal mining business; 

(b) if so, the details thereof; 

(c) whether the Minerals and Mines Trading 
Corporation is planning to acquire coal mines abroad; and 
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(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Mis MMTC as an International trading 
company Is constantly In the pursuit of new business 
opportunities. 

Hlm .. ayan Highway 

925. SHRIIQBALAHMED SARAOGI: WIll the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Himalayan Highway connecting all 
the tourist destinations in Himachal Pradesh, Uttaranchal 
and Uttar Pradesh is being considered by the Government; 

(b) If so, the details of the Project Report prepared 
by the Government; 

(c) whether the Feasibility Report has already been 
commi.sloned; and 

(d) if so, the names of the tourist destinations that 
would be connected by the Himalayan Highway and the 
time by which the Project i. likely 10 take off? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) A proposal has been received 
from Government of Uttaranchal for con.tructlon of a 
Hlmalayah Highway In Uttaranchal connecting tourist 
destinations namely Tuni, Chakrata. Mussoorie. Dhanoltl, 
Chamba, New Tehri, Sri nagar, Karanprayag, Galrsain, 
Ranlkhet, Almora and Lohaghat. No such proposal has been 
received from the states of Uttar Pradesh and Himachal 
Pradesh. Himalayan Highway in Uttaranchal state comprises 
409 Km. of State Road and 251 Km. of National Highways. 
The responsibility of Improvement of the state road portion 
Ues with the State Government of Uttaranchal. For the 
National Highways portl')n, for which this Ministry is 
responsible, estimate for feasibility report for the improvement 
is under examination. Estimate received from the Govem-
ment of Uttaranchal for preparation of feasibility report for 
409 Km. of state road has been approved by the Ministry. 
The preparation of Detailed Project Report can be prepared 
after feasibility report Is completed and therefore it Is too 
.arty to indicate any date of commiuioning of the project. 

Percentage of School going Children 

926. SHRI ARJUN SETHI: WHI the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the twin objectives of the Central 
Government Scheme to increase the number of school going 
children and to provide nutrition food in the mid-day meals 
have not achieved desired results throughout country; 

(b) If so, the reasons therefor; and 

(c) the action taken/proposed to be taken by the 
Government to achieve the twin objective.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) No, Sir. Under the revised Mid-Day Meal 
Scheme, effected from Sept., 2004, cooked food of minimum 
300 calories with 8-12 grams of protein I. being provided to 
children studying at Primary stage. With the launch of the 
revised scheme, the coverage of children has Increasect to 
about 12 Crore in 2005-06 as against 11.20 Crore in 2004-
05. 

SICA Act, 1985 

927. SHRI Y.G. MAHAJAN: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state: 

(a) whether the State Government's and State 
owned institutions do not make the payment In time to SSls, 
which compel the SSls to default repayment. of loan. etc.; 
and 

(b) If so, the details thereof alongwlth the step. 
taken by the Government to alleviate the problem? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) to (b) Association. of small scale 
industries (SSI) complain from time to time about delayed 
payments against, among othera, State Governments and 
State-owned Undertakings. With a view to protecting the 
SSI against delayed payments, the Central Government had 
enacted the Interest on Delayed Payment. to Small Scale & 
Ancillary Industrial Undertakings Act, 1993 (as amended in 
1998). Under the provisions of this Act, Industry Facilitation 
Councils set up by State Governments/Union Territory 
Administrations act as arbitratora or conciliatora between 
SSI and buyers, including State Governments and State-
owned Undertakings, in matters of delayed payment. 
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[Translation} 

Con.tructlon of Inter-Stet. Bridge. and Roeda 

928. SHRI RAMDAS ATHAWALE: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has provided financial 
assistance to Gujarat and other States for the construction 
of inter-state bridges and roadl which are important from 
economic point of view during the last three years; 

(b) if so, the details thereof, year-wise and State-
wise; and 

(c) the names of the States to which financial 
assistance is proposed to be provided during the current 
year in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. The Govemment is 
providing funds to Gujarat and other states for the state road 
and bridge projects sanctioned under Inter-State Connec-
tivity (ISC) and Economic Importance (EI) Scheme based 
on the progress of works and submission of the utilisation 
certificates. Details of funds provided to the states during 
lalt three years are given In the encloled Statement. 

(c) FundI under ISC & EI scheme have been 
earmarked during the current year for ali the states except 
Goa & Jharkhand. 

Stlltement 

Details of Funds Provided to the States under ISC & EI 
Scheme during last three years 

(Rs. In crores) 

51. No. Name of the State Funds provided during 

2002-03 2003-04 2004-05 

1 2 3 4 5 

1. Arunachal Pradesh 1.16 6.00 2.57 

2. Assam 0.15 0.00 6.50 

3. ChhaHisgarh 3.22 4.23 0.00 

4. Goa 0.33 0.00 0.00 

6. Guj.rat 0.00 7.82 0.00 

8. Jammu & Kalhmlr 0.14 0.00 0.00 

2 3 4 5 

7. Kamataka 0.00 2.00 2.00 

8. Maharashtra 1.06 0.00 0.00 

9. Mizoram 4.81 2.66 2.50 

10. Nagaland 8.45 4.00 1.75 

11. Orissa 0.00 0.49 2.60 

12. Rajasthan 1.90 0.00 0.00 

13. Sikkim 1.79 1.15 0.50 

14. Tamil Nadu 0.00 1.15 1.07 

15. Trlpura 0.0 0.00 1.63 

16. Uttaranchal 2.00 23.07 0.00 

17. Uttar Pradesh 0.00 11.95 0.00 

[English} 

Repairing of National Highway. 

~29. SHRI HEMLAL MURMU: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has made a study of 
the broken and unrepaired National Highways in the country; 

(b) if so, the details thereof; 

(c) the total 'number K.M. of N.H. Road repaired 
during the last three years and current year till October 2005 
in each State of the country particularly In West Bengal and 
Jharkhand; • 

(d) the total funds aliocated and released by the 
Govemment for repairing of National HighwaYlln each State 
of the country during the said period; 

(e) whether the NH-80 near Farakka, West Bengal 
is broken for the last many years and huge amount are taking 
by local authorities and miscreants from vehicle operators; 

(f) If so, the details thereof; and 

(g) the action taken by the National Highways 
Authority of India in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The maintenance and repair 
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activities of National Highways la a continuous process and 
every year damagel are assessed and different repair 
activities as per requirement are taken up on the entire 
network of National Highways accordinG to the condition 
and availability of fund. 

(d) The details of the fund allocated are given in 
the enclosed Statement. 

(e) to (g) About 10 km length of NH-80 is located in 
West Bengal. The part of this National Highway ia located 
on a canal bank and Is In a bad condition. This section of 
National Highway requires realignment and detailed survey 
work has started. The Ministry is not aware of any amount 
being collected by local authorities and miscreants from 
operators. However, this is a law and order problem and is a 
State subject. This highway is not entrusted to National 
Highways Authority of India (NHAI). 

Stalemant 

Details of funds Allocated/Released during the last three 
years and current year for Maintenance & Repair of 

National Highways 

SI.No. State 

2 

Andhra Pradesh 

Funds AliocatedlAeleaHd 
for repair (As. in crore) 

2002- 2003- 2004- 2005-
03 04 05 06 

3 4 5 6 

35.44 37.42 35.13 45.78 

2 Arunachal Pradesh 0.09 0.31 0.41 0.37 

3 Assam 26.92 23.27 26.59 28.86 

4 Bihar 30.46 29.48 46.28 37.57 

5 Delhi 0.12 0.42 0.75 0.42 

6 Chandigarh 0.74 0.28 0.93 0.50 

6 Chhattisgarh 25.60 15.35 26.99 19.53 

7 Goa 4.15 5.03 2.80 3.36 

8 Gujarat 10.51 22.47 34.86 30.66 

9 Haryana 10.30 11.19 11.80 11.59 

10 Himachal Pradesh 12.51 13.45 17.75 18.70 

11 Jammu & Kashmir 0.88 0.54 0.44 0.42 

12 Jharkhand 16.97 15.46 23.28 18.96 

2 3 4 5 6 

13 Karnataka 45.82 38.73 34.40 36.60 

14 Kerala 23.74 20.81 13.20 32.79 

15 Madhya Pradesh 48.03 57.50 59.49 55.14 

16 Maharashtra 47.39 49.85 48.48 50.50 

17 Manlpur 6.01 6.96 8.79 10.38 

18 Meghalaya 8.70 9.41 14.63 9.68 

19 Mizoram 6.20 5.55 4.87 4.58 

20 Nagaland 1.86 1.98 3.79 3.64 

21 Orissa 42.37 42.51 37.24 37.36 

22 Pondicherry 0.76 0.83 0.84 0.80 

23 Punjab 17.59 20.09 20.26 19.18 

24 Aajasthan 33.86 27.93 53.09 45.54 

25 Tamil Nadu 41.62 41.36 37.99 60.92 

26 Uttaranchal 5.84 3.66 14.60 12.60 

27 Uttar Pradesh 39.85 55.68 53.87 50.04 

28 West Bengal 20.69 23.57 24.95 23.17 

[Translation) 

Blockade at National Highway. Unklng 
Slkldm with OarJeeling 

930. SHAI AASHEED MASOOD: Will the Minister of 
SHIPPING, AOAD TAANSPOAT AND HIGHWAYS be 
pleased to state: 

(a) whether the blockade of the I':ational Highway 
linking Sikklm with Darjeeling Is adversely affecting tourism; 

(b) if so, the administrative and remedial mealures 
being taken by the Government In this regard; 

(c) whether the Government of Sikkim has .ubml-
tted a proposal to the Union Government regarding 
construction of an alternative road 80 .. to avoid Darjeeling-
Sikkim highway; and 

(d) If so, the time by which thi. propo.all.llkaly to ,. 
be implemented? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
SHIPPiNG, AOAD TAANSPOAT AND HIGHWAYS (SHAI 
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K.H. MUNIYAPPA): (a) and (b) The National Highway No.31-
A, linking Sikkim via Teesta-Sevoke sometimes gets blocked 
which affects tourism. The proposal for construction of an 
alternative highway between Melli and Rangpo (on Sikkim 
side) has been included in the Special Accelerated Road 
Development Programme in the North-Eastern Region 
(SARDP-NE). 

(c) and (d) As mentioned above, the proposal for 
conltruction of an alternative highway from Melli to Rangpo 
in Sikkim is included in SARDP-NE. The Government has 
given approval for the preparation of Detailed Project Report 
(DPR) on 22.9.2005. The Border Roads Organization (BRO) 
hu been asked to undertake preparation of DPR. It Is too 
early to indicate time frame for implementation. 

[English} 

Promotion of KYle by Hlf Help Groupi 

931. SHRI VIRENDRA KUMAR: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government has taken steps to 
usist the women members of the Self Help Group to promote 
their products; 

(b) if so, the details thereof; 

(c) whether the Government has proposed to assist 
In their marketing strategies; and 

(d) If so, the details thereof alongwith the steps, 
being taken by the Government to empower the rural women 
in the promotion of Khadi Village Industries? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) Ves, Sir. 

(b) Under the Central Government's Rural Employ-
ment Generation Programme (REGP), implemented by the 
Khadl and Village Industries Commillion (KVIC), self-help 
groups (SHGs), Including those formed by women 
entrepreneurs, are assisted, with effect from 01 April 2005, 
in setting up village industries by providing margin money 
.. siltance through the KYIC and loans though public sector 
commercial bankl, etc., 127 projectl have been sanctioned 
to wom.n SHGa under the REGP till 31 March 2005. 

(c) and (d) KVIC also provides marketing support to 
luch SHGs by way of assillance to participate in exhibitions 
and In the sal. of their products through outlets of KVIC, 
State Khadi and Village Industries Boards (KVIBs) and 
Inltltutlonl affiliated to KVIC/State K\1IBs. In addition, 
entrepreneurs In rural areal, Including women, are atso 

provided training for skill development and capacity building 
through training centers of KVIC, State KVIBs, State KVIB. 
and institutions affiliated to KVIC/State KVIBs. 

Actlvltl •• of Lak.ha,..· Tolba 

932. SHRI UDAY SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the aUention of the Government has 
been drawn towards the news-item captioned "Let turning 
Delhi Into operational base" as reported in the Stateman 
dated 31.10.05; 

(b) if so, whether the Government is aware that 
capital is fast emerging as the operational ba.e of the LeT 
outfit; 

(c) if so, whether the Delhi Police and various 
intelligence agencies have failed to check the activities of 
LeT in the capital; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Government to check the 
activities of LeT? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) Ves Sir. 

(b) to (e) The Delhi Police has taken effective action 
against terrorists/persons suspected to be involved in 
terrorist activities. 45 persons have been arrested during 
this year so far. The steps taken by Delhi Police to check 
terrorist anacks include barricading and carrying out special 
check at the entry points of markets; checking of abandoned 
vehicles; checking and briefing of the staff of cyber cafe 
especially in market areas; briefing of managers and staff of 
hotelslguest houses to keep full details of guests and their 
luggage and number of vehicles by which they arrive to 
ensure installation of closed circuit television cameras at 
the entrance of the hotels; verification of tenants; briefing of 
auto dealers to keep full details of buyers of second hand 
vehicles; regular checking of STDIISD/PCO booth ownersl 
operators; checking of celluar phone and sim card vendors; 
checking of auto-stands and taxi-stands; meeting with 
Market Welfare Associations and Resident Welfare 
Associations; briefing of Metro Rail workers/staff; sensi-
tization of security personnel of high rise buildings, 
Government buildings, regular checking of sympathizers 
who have given shelter to the militant. In the palt and 
militants released on ball from jail, .. nlitlzatlon of DTC Depot 
managers and private operators to brief their conductors 
and drivers for checking their vehicles regularly for lEOs, 
etc. 
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{Translation} . 

Production and Export of To_co 

933. SHRI KAILASH MEGHWAL: Will the Minister 0' 
COMMERCE AND INDUSTRV be pleased to state: 

(a) the total export of tobacco during each of the 
three years country-wise; 

(b) wether the export of tobacco has Increased 
considerably during the current year; 

(c) If 10, the detalll thereof; 

(d) ~ether India stands third after China and Brazil 
In production of tobacco; and 

(e) if 10, the stepa taken by Government to Increase 
the production of fine quality tobacco In the country? 

THE MINISTER OF STATE IN THE MINISTRV OF 

COMMERCE AND INDUSTRV (SHRI E. V.K.S. ELAN-
GOVAN): (a) A country wile Statement of export of 
unmanufactured tobacco from India during 2003-04, 2004-
05 and 2005-06 (till September) is enclosed. 

(b) Ves, Sir. 

(c) The export of unmanufactured tobacco during 
2004-05 Increased by 8% in terms of quantity and by 17% In 
terml of value. The growth has been 13% and 11 % 
respectively during the current year 2005-06 (till September 
2005). 

(d) Ves, Sir. 

(e) The Tobacco Board Is Implementing several 
extension and developmental programmes such as model 
project are .. , integrated pelt management etc. to enhance 
the quality and production 0' tobacco to meet the changing 
International demands. The conc.rns of International 
customers are addressed In a focused manner to train and 
educate growers to meet global standards. 

St •• ment 

S.No. Country 

2 

L WntEurope 

Austria 

2 Belgium 

3 Denmart( 

4 Finland 

5 

6 

7 

8 

France 

Germany 

Ir.land 

9 Irish Rep. 

10 Italy 

11 Netherlands 

Export Performance of Unmanufactured Tobacco 

AprIl, 2003 - Mar 2004 

Oty 

3 

825 

12843 

327 

4512 

13183 

1344 

40 

806 

8715 

Value 

533.08 

8543.51 

365.87 

2414.88 

11872.41 

1057.71 

42.33 

396.85 

6167.48 

April 2004 - Mar 2005 

Oty. Value 

5 6 

1888 1019.26 

12906 11737.90 

416 429.34 

4054 2094.35 

5926 5559.26 

385 330.08 

315 237.04 

4128 .3499.25 

(Oty. in tons, Value In Rs. lakhs) 

April 2005 - Sep. 2006. 

Oty. 

7 

236 

10486 

238 

3056 

1818 

217 

3003 

Value 

8 

102.79 

9653.77 

294.08 

1302.27 

1645.58 

151.32 

2768.85 
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2 3 4 5 6 7 8 

12 Norway 1416 859.67 655 380.68 

13 Portugal 139 156.93 58 73.66 

14 Spain 263 200.56 62 36.32 59 59.86 

15 Sweden 1092 329.26 2225 609.53 123 30.11 

16 Switzerland 38 51.84 225 219.07 79 41.76 

17 U.K 5892 5347.86 8149 7913.28 4781 3807.33 

Sub-Total 49415 38340.00 41134 34065.36 24152 19939.18 

L E •• t Europe 

Armenia 220 172.82 40 31.20 

2 Azerbalzan 560 501.78 40 34.35 160 138.12 

3 Beiarul 909 406.90 554 333.56 220 123.01 

4 Bulgaria 1194 1011.82 1431 1273.56 160 126.56 

5 Croatia 107 111.89 107 105.85 

6 Czech/Slovakia 883 660.42 174 113.43 2.10 

7 Eltonia 

8 aeorgia 84 68.43 76 51.65 

9 Hungary 

10 Kazakhaltan 970 660.51 1372 940.75 302 195.59 

11 latvia 465 332.75 238 166.02 303 224.40 

12 Luthlanua 137 55.45 20 15.56 

13 Macedonia 278 247.63 

14 Montenegro 692 380.99 

15 Poland 752 563.1 2652 1982.97 1837 1175.48 

16 Romania 479 307.55 130 92.60 

17 RUllla 23312 10820.45 27674 16242.49 13904 9090.92 

18 Serbia 218 270.28 198 36.63 

19 Slovenia 
, 

20 Ukaraln. 4131 1734.5 6798 3513.27 3171 1884.89 

21 Uzebkiltan 
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2 3 4 5 6 7 8 

22 Yugoslavia 

Sub-Total 34220 17618.73 42346 25493.50 20386 13090.30 .. Mlddl.E •• t 

Behrin 10 8.89 

2 Cyprus 

3 Iran 

4 Iraq 1674 1191.00 

5 larael 259 150.19 27 19.40 32 22.5 

6 Jordan 1743 1272.54 1721 1260.24 683 857.02 

7 Kuwait 1.41 

8 Oman 

9 Quatar 

10 Saudia Arabia 33 9.21 

11 Turkey 565 477.25 377 362.09 

12 UAE 573 552.05 560 262.81 27 13.6 

13 YEMEN 7281 2362.58 7785 2611.96 3916 1686.73 

Sub-Total 12095 6005.61 10504 4527.12 4888 2388.74 

IV. South. South E •• t A.I. 

Bangladeah 1420 1224.65 2170 1874.98 1410 1204.81 

2 Cambodia 20 21.91 29 29.88 

3 China 

4 DPR. Korea 5726 582.29 4473 1341.77 1987 180.30 

5 Hong Kong 99 90.29 140 143.59 

6 Indonelia 780 819.89 64 20.91 

7 Japan 198 218.33 114 109.39 

8 MalaYlla 554 611.39 353 420.25 320 307.03 

9 Maldlvea 40 11.73 60 17.80 12 3.31 

10 Myanmar 

11 Nepal 4819 3072.96 5372 3342.38 2723 1801.77 
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1 2 3 4 5 6 7 8 

12 Phillipinee 354 445.5 2040 2480.17 1868 1829.02 

13 Singapore 2330 2401.32 3092 3244 2750 2466.21 

14 Srllanka 956 240.46 767 201.52 427 163.96 

15 Vietnam 78 63.30 3297 2513.83 4913 3473.47 

Sub-Total 17372 9782.02 21971 15720.45 16380 11229.86 

V. Africa 

1 Algeria 298 116.45 

2 Angola 20 13.02. 

3 Cameroon 211 249.68 177 203.06 29 33.4 

4 Canary leland 

5 Cango 

6 Djibouti 176 49.31 175 73.11 75 25.98 

7 Egypt 2721 1976:49 9107 7407.91 1156 975.85 

8 Ethopla 336 268.51 269 164.15 

9 Gambia 10 2.35 

10 Kenya 225 247.41 59 73.69 

11 Libya 100 114.47 96 104.54 

12 Malawi 

13 Mauritania 20 2.28 

14 Maurltlue 44 21.76 29 16.06 

15 Morocco 730 317.35 915 744.02 429 359.29 

16 Mozambique 

17 Nigeria 668 549.8 811 965.16 294 362.11 

18 Rwanda 

18 South Africa 3816 3118.13 3497 2418.19 522 294.51 

20 Sangal 15 4.6 40 6.75 100 48.82 

21 Somallya 49 15.52 25 10.19 

22 Sudan 40 29:06 

23 Tanzania 14 14.22 
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2 3 4 5 6 7 8 
~ 

24 Tunilla 1000 427.78 1150 746.14 150 67.03 

25 ZaIre 

21 Zimbabwe 213 148.07 509 321.13 158 180.13 

Sub-Total 10070 7281.25 17102 13400.02 3304 2602.21 

VI. North • South AmerlCM 

Argentina 

2 Brazil 1286 1201.31 613 734.33 

3 Canada 154 91.97 189 119.85 258 189.88 

4 Chile 

5 Colombia 20 15.45 

6 Domllcan Rep. 18 7.97 18 9.35 

7 Guyana 

8 HaIti 

9 Jamalka 

10 Parguay 492 135.88 277 118.63 389 310.48 

11 PeN 

12 Surinam 

13 Trinidad & Tobacco 

14 U.S.A 1883 649.55 2797 1321.70 2094 715.99 

15 Uruguay 59 28.00 80 45.80 71 25.13 

Sub-Total 3852 2114.88 3958 2353.58 2828 1220.79 

VI. Au.tl'll'" 

1 AUltralia 885 1081.46 788 903.88 528 558.87 

2 Newzeland 248 309.25 369 428.67 29 35.92 

3 P.N. Guinea 

4 Solomon Iliand 29 35.03 

Sub-Total 1182 1425.74 1147 1329.55 5515 594.79 

Grand Total 128188 82548.03 138159 96889.58 72283 51045.89 
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[Eng/ish] 

Trade Pact with Mauritius 

934. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether India and Mauritius have recently 
entered into a trade pact; 

(b) if so, the details thereof; 

(c) the time by which it Is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN· 
GOVAN): (a) and (b) No, Sir. However, India and Mauritius 
are negotiating a Comprehensive Economic Cooperation 
and Partnershjp Agreement (CECPA) with the Preferential 
Trade Agreement (PTA) as part of It. 

(c) Implementation schedule Is being negotiated 
along with the Agreement and the related time frame will be 
clear only after it's flnalisation. 

FDlln Retail Sector 

935. SHAI MANOAANJAN BHAKTA: 

SHRI PRABODH PANDA: 

SHRI BADIGA RAMAKRISHNA: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether Government has decided to allow 
foreign direct Investment in retail sector; 

(b) if so, the details thereof alongwith the salient 
features; and 

(c) the benefits likely to be accrued therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN· 
GOVAN): (a) to (c) The extant policy does not permit Foreign 
Direct investment (FDI) In retail sector. The FDI, policy, 
including new sectors to be opened for FDI, Is reviewed on 
an ongoing basis. The Issue of allowing FDI in the retail 
trade sector Is being discussed among the stakeholders 
and no decision has been taken in this regard. 

[Translation] 

Allocation ot Fund. tor the Development 
of National Highway. 

936. SHAI JASWANT SINGH BISHNOI: Will the 
Minister of SHIPPING, AOAD TAA~SPORT AND HIGH· 
WAYS be pleased to state: 

(a) the funds allocated to the State of Rajasthan 
for the development of National Highways during the last 
three years, and current year; 

(b) whether the proposal of Rajasthan for the 
Central Aoad Fund have been sanctioned; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTAY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) During the last three years an amount 
of Rs 2296.09 crore have been spent for the development of 
National Highways in the State of Aajasthan. For the current 
financial year 2005·06 an amount of Rs 75.36 crore have 
been allocated to the State Government of Rajasthan in 
addition to Rs 40.36 crore spent (up to October 2005) by 
National Highway AuthOrity of India (NHAI) entrusted to them 
In the State for the development of National Highways. 

(b) Yes, Sir. 

(c) During the current year 112 number of proposals 
amounting to As 143.36 crore have been sanctioned under 
Central Road Fund. 

[English] 

Arrest of Call Girls and Prostitutes 

937. SHAI SUBODH MOHITE: Will the Minister of 
HOME AFFAIAS be pleased to state: 

(a) whether some call girls/prostitutes have been 
arrested by the Deihl Police recently; 

(b) if so, whether most of these young girls belong 
to Mumbai and praviously working as bar girls there; and 

(c) if so, the effective steps taken by the Government 
to check this problem? 

THE MINISTEA OF STATE IN THE MINISTRY OF HOME 
AFFAIAS (SHRI S. REGUPATHY): (a) and (b) Vee Sir. Delhi 
Police has recently arrested two girls who were previously 
working as bar girls in Mumbai. 

(c) The steps taken by Delhi Police to check this 
problem include briefing of police personnel regularly to 
keep watch on anti social elements suspected to be Indulging 
In such type of crime; regular checking of hotftlalguest houses 
Involved or suspected to be Involved In such crime; coliection 
of Intelligence at local level and taking preventive action 
against persons Involved or suspected to be Involved in sex 
racket; and soliciting cooperation of public and social 
organization to get information on these activities. 
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MSP for Minor Fore.t Product. 

938. PROF. M. RAMADASS: Will the Mlnl.ter of 
TRIBAL AFFAIRS be pleased to .tate: 

(a) whether the ab.ence of Minimum Support Price 
(MSP) for Minor Foreat Products is a main hurdle faced by 
Tribal Co-operative Marketing Development Federation in 
commercial operation; 

(b) if so, the details thereof alongwith measures 
taken by the Government to fix the MSP for Minor Forest 
Products; 

(c) whether the Ministry has taken up this matter 
with the Ministry of Environment and Forests; 

(d) if 10, the detail. thereof; 

(e) whether the Govemment Is Intending to .et up 
a separate fund to stabilise prices of major/minor forest 
products and to enaure remunerative price. to the tribal 
people; and 

(f) if 10, the detail. thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION: (a) to 
(d) In term. of the Multi-State Cooperative Societies Act, 
2002, the Tribal Co-operative Marketing Development 
Federation (TRIFED) is a mUlti-State cooperative society. 

TRIFED amended Its Bye-Laws In April, 2003 to be in 
tune with the requirement of the said Act. As per the amended 
Bye-Laws, the main object 0' TRIFED's role and function Is 
to act as a service provider and 'acllitator 'or marketing 
development of tribal products. Consequently TRIFED I. no 
more Involved in direct procurement of agricultural produce 
or Minor Forest Produce (MFP) 'rom tribals. 

The matter 0' fixing the Minimum Support Price (MSP) 
was earlier taken up with the Ministry of Environment & 
Fore.t •. But that Ministry felt that fixation of the support price 
was the direct concern of State Governments. 

The i.lue 0' fixing MSP for five major MFPs, namely, 
Mahua Flower, Honey, Mahua Seed' Tamarind and Sal Seed 
i. now under con.lderatlon 0' the Commiaaion for 
Agricultural Co.ts and Price. (CACP) in the Department 0' 
Agriculture and Cooperation. 

<e) and (f) No .uch proposal Is under consideration of 
the Government at present. 

Dowry Death 

939. SHRI NAVEEN JINDAL: Will the Mini.ter of 
HOME AFFAIRS be pleaaed to .tate: 

(a) the total number of dowry deaths reported in 
Delhi during the last three years, year-wise till date; 

(b) the effective steps taken by the Government 
against guilty persons; 

(c) wheth.r the Government propose. to make the 
laws more stringent; and 

(d) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF HOME 
AFFAIRS (SHRI S. REGUPATHV): (a) The total number of 
dowry deaths reported in Delhi during the years 2002, 2003, 
2004 and 2005 (upto 15 November) is as under: 

Vear Number of dowry death. 

2002 136 

2003 132 

2004 128 

2005 (upto 15th November) 103 

(b) Sub-Divisional Magi.trate conduct. Inque.t 
proceeding into every dowry death and a cale of dowry 
death is registered on the basiB of hi. recommendltlon. All 
the cases of dowry death and other related crime. Igllnst 
women Ire Inve.tigated either by Women Police Officers or 
they are associated with investigation proc •••. These cases 
are closely monitored by DCPI. 

(c) and (d) The National Commi •• ion for Women Is 
reviewing the existing provision. of the Dowry Prohibition 
Act, 1961/related laws in order to luggelt suitable 
amendments to make the Act/laws more effective. 

Seizure of Arm. and Ammunition 

940. SHRIMATI JAVAPRADA: Will the Minister of 
HOME AFFAIRS be pleased to .tate: 

(a) whether a huge quantity of arm. and ammuni-
tion was found in a contain.r at kldd.rpor. Dock godown In 
September, 2005; 

(b) if so, the details ther.of; 

(c) whether a truck loaded with AK-47 ammunition 
was also found parked at Calcutta port in September 2003; 

(d) It so, the details thereof; 

(e) the action taken by the Government again.t the 
persons involved therein; and 
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(f) the steps taken to check the recurrence of such 
incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) On 30th 
August. 2005. a Honduras ship was detained by the Customs 
authorities at Kolkata Port. As per cargo manifest. the 
consignment contained fuse for ammunition - 20 MM (200 
pieces). fuse for ammunition - 76 MM (200 pieces). fuse for 
mortar shell (80 pieces). rounds of ammunition - 30 MM 
(4200 pieces) and ammunition for Bofors 40 MM (6519 
pieces). On 31st August. 2005, the cargo was jointly 
inspected by Navy and Army and the authenticity of the 
manifested cargo destined for Indonesia was found to be 
correct. The ship was allowed to sail for Indonosla on 25th 
September. 2005 escorted by the Ships of Indian Navy after 
Customs authorities had received a confirmation from the 
Embassy of India at Jakarta that the consignment was meant 
for the Indonesian Navy. 

(c) and (d) On 3rd September. 2003. Kolkata Police 
recovered 25.485 rounds of 7.62 calibre ammunition of AK-
47 Assault Rifles from a truck from a parking lot in Dhobitalab 
area. Garden Reach. Kolkata (Port area). 

(e) Six persons were arrested and the ammunition 
seized. They have been charge-sheeted by the Kolkata 
Police under Section 25/26 of the Arms Act. 

(f) Security agencies maintain necessary vigil and 
take adequate measures to check such incidents. 

Grading Sy.tem to Anganwacll 

941. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleaaed to Itate: 

(a) whether the Government proposes to atart 
grading system to Anganwadi on the basis of their 
performance in fighting malnutrition among children. as 
reported in the Times of India dated October 10. 2005; 

(b) if so, the details in this regard; 

(c) whether the Govemment has expanded ICDS 
to cover all community development blocks in the country; 

(d) if so. the additional expenditure increase after 
such expansion; and 

(e) the extent to which quality of scheme will 
Improve by such grading? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT I 
SINGH): (a) and (b) The Department of Women & Child 
Development has advised the State Governments/UT 
Administrations to evolve a system for evaluation and giving 
due recognition to the anganwadis based on the perfor-
mance in respect of various services rendered under ICDS 
Scheme. Each State GovernmenVUT Administration may 
devise a system, as per its needs In order to assess 
outcomes. 

(c) Yes. Sir. 

(d) The additional expenditure on expansion of the 
scheme is estimated at Rs.476.oo crore per year. 

(e) The grading of anganwadl centres. based on 
their performance. would help In motivating the functionaries 
on the one hand and ensure effective delivery of the services 
on the other. 

Conltructlon of Road Over Bridge. 

942. SHRI SUKHDEV SINGH DHINDSA: 

SARDAR SUKHDEV SINGH LIBRA: 

SHRIMATI PARAMJIT KAUR GULSHAN: 

Will the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the number of level crossings on different 
National Highways in Punjab where Road Over Bridges are 
required to be constructed urgently; 

(b) whether any survey has been conducted to 
identify the sites; 

(c) if so. the details thereof; 

(d) the approximate cost of construction of these 
ROBs; 

(e) the funds allocated by the Union Government 
for the improvement of National Highways in Punjab during 
the current financial year 2005-06; 

(f) whether the allocation made is sufficient for the 
purpose; 

(g) if not. whether the Union Govemment proposes 
to Increase the allocation; and 

(h) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) There are 42 level crossings on 
different National Highways in Punjab where Road Over 
Bridges (ROBs) are required to be constructed. Out of these 
2 ROBs are under construction; (one on NH-21 at Kurali on 
Blllild Operate and Transfer basis and the second on NH-95 
at Morinda Bypass) and 12 ROBs are proposed to be 
constructed by the National Highway Authority of India 
(NHAI). 

(b) and (c) Yes, Sir. The locations of ROBs have been 
identified including the ROBs being executed by the NHAI. 

(d) The cost of construction of ROBs can be 
indicated only after flnalisation of Detailed Project Report 
(DPR). 

(e) A sum of Rs. 47.00 crore for National Highways 
(Original) works, Rs.13.08 crore for Periodical Renewal and 
Rs. 5.82 crore for maintenance of National Highways (NHs) 
have been allocated by the Union Government for the State 
of Punjab for the NHs entrusted to them. As for NHs entrusted 
to NHAI, no State-wise allocation is made by the Authority. 

(f) to (h) The allocation to various States is done 
depending upon the availability of funds, inter-se-prlority 
and progress of works. Additional allocation is provided at 
the time of Revised Estimate depending upon availability of 
funds. 

(Translation] 

ConatruetlonlAenovatlon of National 
HlghWllya In Bihar 

943. SHRI VIJOy KRISHNA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the number of National Highways constructed 
or renovated in Bihar by National Highways Authority of India 
during the last three years; 

(b) the steps taken by the Government to improve 
the condition of National Highways and Roads in Bihar; and 

(c) the total amount allocated to Bihar for the 
construction of roads during each of the last three years and 
current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The details of National Highways 

constructed by National Highways Authority of India (NHAI) 
during the last three years in the state of Bihar is as under: 

Year 

2002-03 

2003-04 

2004-05 

National Highway -
number 

2 

2 

Total 

Length constructed 
in kms. 

12 

92 

104 

(b) This Ministry is primarily responsible for the 
development and maintenance of National Highways. The 
roads, other than National Highways come under the purview 
of State Govemment. Improvement of condition of National 
Highways is a continuous process, which is carried out In a 
phased manner depending upon availability of funds and 
inter-se-priority of works. Out of total length of 3629 kms. of 
National Highways in Bihar, 711)9 kms has been entrusted to 
NHAI and rest of 2830 kms are with National Highway Wing, 
Road Construction Department (NH wing RCD) Bihar. Since 
2002-03, for the National Highways which are with NH wing 
RCD Bihar, improvement works in aggregate length of 799 
kms. have been sanctioned for an amount of Rs. 245.06 
erores under different schemes of Improvement of road and 
reconstructlonlrehabllitation of bridges. In addition, As. 
121.63 erores was spent for routine maintenance. 

Under National Highway Development Project (NHDP) 
Phase I & II, a length of 719 kms of National Highways in 
Bihar has been undertaken by NHAI for up-gradation as 
part of Golden Quadrilateral on NH-2 and East-West Corridor 
on NH-28, NH-31 & NH-57. Further, length of 890 kms has 
been Identified for up-gradation under NHDP Phase III, out 
of which, length of 80 kms of NH-28A and NH-57 A has been 
entrusted to NHAI for up-gradation. 

For the improvement of roads other than National 
Highways, 17 Nos. of improvement works of road and bridges 
with approaches amounting to Rs.B6.0e erores have been 
sanctioned for the State of Bihar under Central Road Fund 
since 2002-03. One Improvement work lor state road under 
Inter State Connectivity Scheme has been sanctioned for 
Rs.4.55 Clore during the current year. 

(c) Amount allocatedlspent for Improvement of 
National Highways and other roads under different schemes 
of this Ministry to the State of Bihar during the last 3 years 
and current year Is as under: 
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Allocation 

For National 
Highways 

2002-
03 

281.23 

Other Roads 33.90 
(CRFllnter 
State Connectivityl 
Economic Importance) 

2003-
04 

(Rupees in crores) 

2004-
05 

2005-06 
(upto 

31.10.05) 

308.81 477.69 361.46 

24.49 25.91 46.28 

FINlncll1 AlII_nee for 
Medii,. .. Education 

944. SHRI ASADUDDIN OWAISI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to atate: 

(a) whether Centre's 15 point programme for 
minority welfare enviaages modernization of Madarasa 
eductAtlon; 

(b) If ao, the details thereof and main reasons 
therefor; 

(c) whether the Government have issued notices 
to the concerned State Governments for non payment of 
salaries to the Madarasa Teachers; and 

(d) if ao, the response of these Governments and 
atepa taken or proposals taken by Government to ensure 
that the88 teachers get their salary well In time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (d) The Prime Minister's 15 Point Programme for welfare I 
of mlnorltlea atatea that "care should be taken to see that 
mlnorltlea secure In a fair and adequate measure the benefits 
flowing" from various development programmes. This 
Mlniatry is implementing the Centrally Sponsored Scheme 
of 'Area Intensive and Madaraa Modernization Programme'. 
Education being a great leveller by empowering minorities 
It facilitates their absorption in the mainstream of national 
life. The Government has not issued notice to any State 
Govemment regarding non-payment of salaries to Madarsa 
teachers. However, the State Governments, have been 
requested to intimate their requirement of funds for the 
purpose and the unutllized balance available with them so 
that additional funds wherever due can be given. Funds 
have been released to the State GovelTlments in accordance 
with the requirements communicated by them. 

Repairing of NH No. 53 

945. SHRI LALIT MOHAN SUKLABAIDY~: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

(a) whether a 4 KM. stretch on NH-53 between 
Badarpurghat and Dhaleshwar is in severely bad and 
dilapidated condition and no repairing work has been 
undertaken since long; 

(b) if so, whether the Border Roads Organization 
has fixed up any deadline to complete the repair work 
expeditiously; and 

(c) if so, the timeframe and details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The stretch of NH-53 from 
Badarpurghat (Km 28.46) to Dhaleswar (Km 25.15) has 
been damaged due to the rainlflood. The Intensive 
immediate repair works has been carried out by the Border 
Roads Organisation to make road trafficabl., .. The further 
work of restoration has been sanctioned for an amount of 
Rs. 2.52 crore. The restoration works are targeted for 
completion by May 2006. 

(Translation) 

Marriage of Minor Girl. 

946. DR. DHIRENDRA AGARWAl: 

SHRI BRAJESH PATHAK: 

SHRI SIR SINGH MAHATO: 

Will the Minister of HUMAN RESOURCE DEVELOP-
AlENT be pleased to state: 

(a) whether the Government is aware that the court 
has justified the marriage of a girl aged below 15 years 
terming it as a special case; 

(b) if so, the reaction of the Government in this 
regard; 

(e) whether the Government Is contemplating to 
amend the Hindu Marriage Act to bring down the marriage-
able age of minors keeping in view of the Delhi High Court's 
decision; and 

(d) if so, the details thereof? 

'THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) Yes, Sir. 
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(b) The National Commission for Women is in the 
process of filing Writ Petition in the Hon'ble Supreme Court 
to appeal this judgement. 

(c) No, Sir. 

(d) Does not arise. 

Propou' from NOO. 

947. SHRI HARISINH CHAVDA: 

SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether any proposal from Non-government 
Organisations has been approved under the Women and 
Child Development Scheme; 

(b) If so, the total number of proposals from Non-
government Organisations received during the last three 
years, year-wise and State-wise; 

(c) the names alongwlth the total number of the 
Non-govemment Organisations whose proposal have been 
accepted/rejected and are still lying pending till date; and 

(d) the total amount allocated under sanctioned 
proposals during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT! 
SINGH): (a) Yes, Sir. 

(b) and (c) The number of proposals received from 
NGOs and approved during the last three years, year-wise 
and State-wise Is given in the enclosed statement-I. 

The details of the NGOs to whom funds were released 
State-wise and Scheme-wise for the last three years are 
available in the respective Annual Report of the Department 
and Department's web site http://www.wed.nlc.in 

(d) Scheme-wise and year-wise allocation made 
in Budget Estimates, Revised Estimates and Actual 
Expenditure, during last three years is given in the enclosed 
Statement-II. 

St.tement-I 

Support for Training Employment and Programme (STEP) 

Project Proposals Received and Approved 

S.No. Name of the State Proposals received Proposals approved 

2002 2003 2004 2002-03 2003-04 2004-05 

2 3 4 5 6 7 8 

1. Andhra Pradesh 4 10 4 

2. Arunachal Pradesh 4 8 12 

3. Assam 16 33 6 3 3 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 3 3 34 

8. Haryana 2 

9. Himachal Pradesh 3 4 15 

10. Jammu & Kashmir 2 

11. Jharkhand I 
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2 3 " 5 6 7 8 

12. Kamataka 2 5 36 2 

13. Kerala " " 33 

14. Madhya Pradesh 2 2 9 

15. Maharashtra 7 3 " 1 3 

18. Manipur 8 25 43 2 

17. Meghalaya 1 

18. Mizoram 7 

19. Nagaland 8 13 78 2 

20. Ori, .. 7 3 5 3 

21. Punjab 3 2 3 2 

22. Rajasthan 10 33 2 

23. Sikkim 2 

24. Tamil Nadu '\ 6 

25. Tripura 7 4 2 

26. Unaranchal 3 5 5 

27. Uttar Pradesh 10 2 2 3 

28. West Bengal 5 21 

Union T.rrlto ..... 

1. A & Nicobar Island, 

2. Chandigarh 

3. Dadra & Nagar Haveli 

4. Daman & Diu 

5. Deihl 3 

8. Lakahadweep 

7. Pondicherry 

Total 104 153 356 21 12 5 
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S ..... mblln Scheme 

Project Proposal. received/Approved during the years 2002, 2003 and 200'-

SI. No. Name of the State 2002 2003 2004 

Rec. App. Rae. App. Rec. App. 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 190 190 6 2 141 4 

2. Alsam 96 19 102 18 117 5 

3. Manlpur 55 31 95 22 327 15 

4. Kerala 15 12 35 14 124 5 

5. Kamataka 6 25 10 240 8 

6. Nagaland 5 5 2 

7. West Bengal 88 70 26 13 289 26 

8. Maharashtra 21 9 83 25 147 12 

9. Ori ... 17 14 16 9 57 32 

10. Gujarat 16 3 81 2 

11. J&K 22 79 15 

12. Tamil Nadu 26 14 62 10 57 4 

13. Bihar 19 

14. Haryana 18 2 28 17 46 12 

15. Himachal Pradesh 4 4 

16. Madhya Pradesh 181 37 10 89 14 

17. Rajasthan 46 5 110 

18. Punjab 17 17 6 52 2 

19. Delhi 12 

20. Uttar Pradesh 519 137 208 69 5 

21. Uttaranchal 17 38 17 63 10 

22. Chhattllgarh 6 2 

23. Meghalaya 11 

24. Mlzoram 44 

25. Trlpura 34 8 
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2 3 4 5 6 7 8 

28. A.N.lslands 10 6 

27. Arunachal Pradesh 23 23 

28. Chandigarh 4 

29. Jharkhand 

30. Goa 

31. Sikkim 4 

Total 1293 543 1026 259 2027 153 

Swadhar Scheme 

Proposals Received and Sanctioned during 2002-03 to 2004-05 

S.No. Name of State 2002·03 2003-04 2004-05 

Prop. Reed. Saned. Prop. Reed. Saned. Prop. Reed. Saned. 

2 3 4 5 6 7 8 

1. Andhra Pradesh 3 1 4 21 10 

2. Assam 12 3· 13 2 

3. Delhi 3 3 

4. Gularat 6 4 3 2 2 

5. Haryana 3 6 

8. Himachal Pradesh 3 

7. Jammu & Kashmir 2 2 

8. Kamataka 6 16 3 7 12 

9. Kerala 3 

10. Madhya Prildesh 2 1 2 

11. Maharashtra 13 18 5 

12. Mizoram 2 

13. Manlpur 7 18 10 9 

14. Meghalaya 

15. Nag_land 2 
, 

16. Ori ... 10 10 30 20 

17. Rajaethan 2 3 
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1 2 3 4 5 6 7 8 

18. Tamil Nadu 30 5 2 14 11 

19. Tripura 1 

20. Uttar Pradesh 2 2 

21. Uttaranchal 3 

22. West Bengal 8 4 2 

23. Chandlgarh 

Total 117 21 93 11 109 72 

Scheme of Working Women'. Hoe.1 

S.No. Name of State Y .. r 

2002-03 2003-04 2004-05 

Reed. Sanc. Reed. Sanc. Reed. Sanc. 

1. Andhra Pradesh 

2. Assam 10 

3. Chsndigsrh 

4. Haryana 

5. Kamataka 2 2 2 2 2 

6. Kersls 4 3 3 3 8 

7. Madhya Pradesh 2 1 

8. Maharashtr. 4 4 2 1 

9. Manipur 11 

10. Mlzoram 

11. Nagaland 29 

12. OrIs .. 

13. Punjab 

14. Tamil Nadu 4 3 3 3 1 

15. Uttar Prad .. h 3 3 2 

16. Uttaranchal 2 

17. Weat Bengal 2 2 

Total 24 21 14 13 68 3 

Total PropouJe received • , oe 
Total Propoula aanctioned • 37 
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Short Syy Home. 

S.No. Name of the State 2002·03 2003·04 2004·05 

Rec. App. Rec. App. Rec. App. 

2 3 4 5 6 7 8 

1. Andhra Pradesh 15 24 35 6 

2. Assam 14 4 53 2 

3. Manipur 0 3 0 19 2 

4. Kerala 0 0 0 0 0 0 

5. Karnataka 3 0 13 3 25 5 

6. Nagaland 2 0 8 0 

7. Weat Bengal 3 0 7 5 10 0 

8. Maharashtra 17 2 26 5 

9. Orissa 5 4 0 10 2 

10. Gujarat 0 0 0 0 5 0 

11. J&K 2 0 2 0 2 0 

12. Tamil Nadu 22 12 27 11 8 2 

13. Bihar 47 9 0 0 0 0 

14. Haryana 0 3 0 0 0 

15. Himachal Pradesh 0 0 0 

16. Madhya Pradesh 18 6 15 5 0 0 

17. Rajasthan 4 0 12 0 22 

18. Oelhi 2 0 0 0 0 0 

19. Uttar Prade.h 62 5 4 0 3 

20. Uttaranchal 0 0 0 0 0 

21. Mizoram 1 2 0 3 0 

22. Trlpura 0 0 0 0 

23. Chandigarh 0 0 0 0 0 

24. Pondlcherry 0 0 0 0 2 0 

Total 220 41 149 32 207 22 
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Creche Scheme 2 3 4 5 

S. No. Name of States 2002-03 2003-04 2004-05 18. Mizoram 

2 3 4 5 19. Nagaland 

1. Andhra Pradesh 11 32 27 20. Orissa 2 

2. Arunachal Pradesh 2 21. Punjab 

3. Assam 16 15 5 22. Rajasthan 

4. Bihar 2 23. Sikklm 

5. ChhaHi.garh 9 24. Tamil Nadu 4 25 7 

6. Goa 25. Tripura 3 

7. Gujarat 2 2 26. UHar Prade.h 3 12 

8. Harvana 4 8 16 27. Ullaranchal 2 

9. Himachal Pradesh 28. We.t Bengal 8 30 8 

10. Jammu & Kuhmlr 29. AI N Islandl 

11. Jharkhand 30. Chandigarh 2 5 

12. Kamataka 11 4 31. NCT of Delhi 3 

13. Kerala 32. DIN Havell 

14. Madhya Pradesh 4 33. Daman & Diu 

15. Maharashtra 7 9 3 34. Lakshadweep 

16. Manipur 2 15 3S. Pondlcherry 

17. Meghala)'a Total 56 174 96 

Grant·ln-Ald Scheme 
For Combating Traftlcldng of Women • ChI"'n 

Detail. 01 ~ received and .anctloned during 2002-03 to 20(u-()5 

(A) Trafficldng of women and children for commerc/sl.uuaJ exploitation 

Name of the Stat. No. of proposal. No. of proposals No. of propo .... 
2002-03 2003·04 2004-05 

Rec. Sanc. Rec. Sanc. Rec. Sanc. 

2 3 4 5 6 7 
Andhra Pradesh 3 2 0 0 0 
Assam 0 0 0 0 6 0 
Chhattiagarh 0 0 0 0 2 0 
Goa 0 0 0 0 0 
Haryana 1 0 0 0 
Kamataka 1 0 0 0 0 
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2 3 4 5 6 7 

Maharashtra 11 1 7 0 4 5 
Tamil Nadu 1 0 0 0 0 
Uttar Pradesh 0 0 0 0 2 0 
We.t Bengal 1 0 0 1 0 
Deihl 1 0 0 0 0 
Manipur 0 0 1 0 0 0 
Pondieherry 1 0 0 0 0 
Total 21 9 9 1 15 5 

(8) Innovative Pro)ecta for Child Welfare 

States 2002-03 2003-04 2004-05 
Rec. App. Rec. App. Rec. App. 

Kamataka 

Andhra Pradesh 3 
Maharashtra 1 
Assam 2 1 
Delhi 3 2 3 
West Bengal 2 
OrIlla 
Manipur 4 6 
Tamil Nadu 

Total 5 3 12 3 10 3 
S,.,.",.",-I, 

Department of Women a~ Child Development 

Budget EstlmatH, Revised Estimates and Actual Expenditure for 2002-03, 2003-04 
and 2004-05 for different Schemes 

(R •. in Crores) 

S. No. Scheme 2002-03 2003-04 2004-06 

BE RE ~. BE RE E!!2. BE RE Exp. 
STEP 25.00 26.00 21.12 26.00 11.50 13.78 25.00 18.09 17.82 

2 Swawlamban 25.00 25.00 24.50 26.00 20.00 19.35 25.00 25.00 7.18 
3 Swadhar 15.00 10.00 4.04 16.00 1.00 1.12 3.00 3'.99 4.21 
4 Hostels for Working women 15.00 8.00 6.00 10.00 5.00 5.14 10.00 7.00 4.82 
5 (i) Short Stay Home (Plan) 15.00 11.00 10.42 15.00 34.35 13.69 15.00 14.40 13.76 

(II) Short Stay Home 2.84 2.84 2.84 2.50 2.50 2.00 1.50 1.50 1.50 
(Non-Plan) 

6 (I) Crechea (Plan) 12.00 8.00 8.00 20.00 8.00 8.03 30.00 18.92 10.49 
(II) Crech .. (Non-Plan) 15.00 16.00 14.67 14.50 14.40 13.19 14.00 13.33 9.81 

7 Social Defence 
(i) Trafficking of Women and 1.50 1.10 0.49 1.50 0.55 0.47 4.00 0.80 0.37 
Children for Commercial 
Sexual Exploitation and 
(II) Innovative Projects for 
Child Welfare 
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[English} Statement 

Financial Allocation for Maintenance (Rs. In eror.) 

of National Highways SI.No. Name of StateJUT . Allocation 

948. SHRI P.S. GADHAVI: Will the Minister of 2 3 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 1. Andhra Pradesh 35.13 

(a) the details of financial allocations made for 2. Arunachal Pradesh 0.41 

maintenance of National Highways during 2004-2005 3. Assam 26.59 
alongwith the share of Gujarat State during 2004-2005; and 

4. Bihar 46.28 
(b) the manner In which the funds have been 

utilised by the State Government during the period and the 5. Chhattlsgarh 26.9S 

projects undertaken? 6. Goa 2.80 

THE MINISTER OF STATE IN THE MINISTRY OF 7. Gujarat 34.86 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The funds amounting to Rs.745.56 8. Haryana 11.80 

crores were allocated for maintenance of National Highways 
9. Himachal Pradesh 17.75 

during 2004-05 which includes the funds allocated to 
National Highways Authority of India (NHAI) for National 10. Jammu and Kashmir 0.44 
Highways entrusted to them .. Rs.34.86 crores was allocated 
to Gujarat State during 2004-05 for maintenance of National 11. Jharkhand 23.28 

Highways entrusted to the Government of Gularat. The 12. Karnataka 34.40 
amounts allocated to various states for maintenance of 
National Highways entrusted to them during 2004-05 are 13. Kerala 13.20 

given in the enclosed Statement. 
14. Madhya Pradesh 59.49 

(b) Under ordinary repair the State Government of 15. Maharashtra 48.48 
Gujarat has taken up the maintenance works like repair to 
pot holes, patches, earthen shoulders, minor repairs to 16. Manipur 8.79 
culverts & bridges, protection works to high embankments 

17. M_ghalaya 14.63 
etc. on various National Highways In Gujarat and Incurred 
an expenditure of Rs.8.87 crores during 2004-05. 18. Mizoram 4.87 

Under Periodical Renewals 10 projects covering a 19. Nagaland 3.79 
length of 142.70 km have been taken up and Incurred an 

20. Orissa 37.24 expenditure of Rs.16.83 crore during 2004-05. 

Repair and rehabilitation of old Sardar bridge acroea 21. Punjab 20.28 

river Nannada near Ze~.hwar on NH-8 has been taken up 22. Raja.than 53.09 
under Special Repair and Incurred an expenditure of Rs. 
0.70 crore during 2004-05. The work Is in progress and 23. Sikklm 0.00 

targeted to be completed by 31.03.2006. 24. Tamil Nadu 37.99 

Damages to the stretches of various National Highways 25. Tripura 0.00 
due to floods & heavy rains have been taken up under Flood 
Damage Aepair (FDA) and incurred an expenditure of As. 26. Unaranchal 14.60 
6.46 crore during 2004-05. 



211 Written Answers NOVEMBER 29, 2005 To Questions 212 

2 

27. Uttar Pradesh 

28. West Bengal 

Sub-Total (States) 

Union Terrltorl •• 

1. A& N Islands 

2. Chandlgarh 

3. Dadra and Nagar Haveli 

4. Daman & Diu 

S. Deihl 

6. Lakshadweep 

3 

53.87 

24.95 

655.98 

0.00 

0.93 

0.00 

0.00 

0.75 

0.00 

Edapallikota-Kollam Stretch. Central Govt.llWAI has no 
plans to entrust the work of deepening the boat routes in 
Kerala which do not fall under National Waterway 3. 

Export of Foodgl'llin. 

950. SHRI SANAT KUMAR MANDAL: 

SHRI R. DHANUSKODI ATHITHAN: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the quantity of wheat and rice exported during 
the each ot the last three years separately, Country-wise; 

(b) whether any Irregularities on export hal been 
brought to the notice of the Government; 

(c) if 10, details thereof; 

7. Pondlcherry 0.84 (d) whether the Government has conducted any 

Sub-Totel (Union Territories) 2.52 

Grand total 658.50 

Deepening of Boat Route. In Kerala 

949. SHRI P. RAJENDRAN: Will the Minister of 
~ 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether most of the boat routes in Kerala are 
shallow due to non-execution of timely deepening work; 
and 

(b) If so, the plans made to entrust the work of 
deepening the boat routes In Kerala to Inland Waterways 
Authority of India? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) Develop-
ment of only tho .. inland waterways which are declared as 
National waterways comes under the purview of the Central 
Government. Ther. Is only one .uch waterway in Kerala i.e. 
National Waterway 3 which runs from Kollam to Kottapurarn. 
As regard. National Waterway No.3 in Kerala, capital 
dredging ha. been completed between Kochl and Thakazhi 
Jetty (south of Allappuzha) and In Udyogmandal and 
Champakara canal •. Depth of 2 meters is available in these 
.ections. Capital dredging is in progre .. in Kochl-
Koltapuram .ection through private contractors. In the 
remaining stretch of waterway i.e. Thakazhl Jetty to Kollam 
(50 Km.) also, arrangements have been made to complete 
the dredging. Inland Waterways AuthOrity of India has also 
deployed one of Its dredgers for dredging operations on 

inquiry Into the matter; 

(e) If so, the outcome thereof; 

(f) whether any assistance Is provided by the 
Government for grain exporters of the country; 

(g) if so, the details thereof; 

(h) whether these exports are likely to affect the 
country's food security; 

(i) If so, the details thereof; and 

(j) If not, the extent to which foodgraln exports 
would help in economy of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) The quantity of wheat and rice exported during 
each of the last three years are as under: 

(Quantity in tonn •• ) 

Year Basmatl Rice Non-Basmatl Rice Wheat 

2002-03 708793 4259077 3671254 

2003-04 771491 2640572 4093084 

2004-05 1126125 3645873 1995997 

Source: DGCIIS 

Country-wise details of exporta are available In the 
Foreign Trade Statistics of India compiled by the Directorate 
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of General of Commercial Intelligence & Statistics (OGCI&S), 
Kolkata. 

(b) to (e) Yel, Sir, Comptroller & Auditor General of 
India (C&AG> In Its Report No.3· of 2004 had stated that 
Food Corporation of India had suHered an avoidable loss of 
Rs. 133.13 crores on account of additional supply of rice as 
"broken allowance". The matter was examined and it was 
found that there was no irregularity in exports and the C&AG 
has been informed accordingly with the request to drop the 
para. 

The scheme for export of foodgrains was initially started 
with Public Sector Undertakings like State Trading 
Corporation and Minerals & Metals Trading Corporation and 
later on opened to private exporters. There were certain 
cases where exporters were found to have use forged 
documents for export of wheat and rice. The Government 
have taken/Initiated corrective action in these cases against 
the errant exporters. 

(f) and (g) Government provides assistance to Indian 
exporters including exporters of grains for undertaking 
publicity campaigns, mounting trade delegations abroad, 
participation in International fairs, buyer-seller meets and 
financial assistance to exporters for improving quality, 
packaging, brand promotion of products, conducting market 
surveys and reimbursement of certain WTO admissible costs 
on account of marketing and transport. 

(h) No. Sir. 

(i) Does not arise 

m Export of agricultural products including 
foodgralns generate. foreign exchange earnings for India 
and also enables the Indian farmers to obtain remunerative 
prices for their produce leading to their economic upllftrnent. 

More Power to State 

951. SHRI SUNIL KHAN: Will the Minister of HOME 
AFFAIRS be pleased to refer to reply to Unstarred Question 
No. 2079 regarding More Power to State Government and 
state: 

(a) the details of proore .. made In the Implemen-
tation of remaining 6 recommendations of Sarkaria 
Commission report; 

(b) whether the Government has taken decision 
on the demands of Inter-State Council Secretariat (ISCS) in 
respect of implementation of these recommendations; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) to 
(c) Out of the 6 recommendations of ~rkaria Commission, 
which were pending at the time of reply~ng to the Lok Sabha 
Unstarred Question No.2079 dated 14.12.2004, final view 
has since been taken on 3 recommendations and no further 
action is required. The remaining 3 recommendations are 
under consideration by the concerned administrative 
Ministries. The Inter-State Council Secretariat is closely 
monitoring the implementation of these recommendations. 

Development and PromotIon of KYle 

952. SHRI G.M. SIDDESWARA: Will the Mlnl,ter of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a> whether the Govemment is Implementing any 
scheme for the development and promotion of Khadl and 
Village Industrle. Sector in Karnataka and other SoutMm 
States; 

(b) if 80, the details thereof; and 

(c) the present status of implementation of the 
scheme State-wise and the extent to which this pack.ge Is 
helpful for this sector? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) to (c) The Khadl and Village 
Industrie, Commission (KVIC) has been implementing the 
Rural Employment Generation Programme (REGP), a credlt-
linked-subsidy programme, to create more employment 
opportunities by promoting establishment of village 
Industries in rural areas as well as small towns with 
population upto 20,000, In all the States/Union Territories of 
the country. Including Karnataka and other Southern States. 
Some of other schemes being implemented through the KVIC 
for promotion of khadi and village industries (KVI) and 
increasing employment include Interest Subsidy Eligibility 
Certificate Scheme (ISEC) for providing bank loans to KVI 
units at subsidized rat.s of Interest, rebate on sale of khadi 
products, assistance to KVI units in marketing their products, 
Rural Industries Service Centres (RISCs) for setting up of 
common facility centres (CFCs), Product Development, 
Design Intervention and Packaging (PRODIP) Scheme for 
improved designs and packaging, etc. The targets for 2005-
06 and achievements upto 30 September 2005 under these 
Ichemes in Karnataka and other Southern States II given In 
the enclosed Statement. 
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St.tement II. Khadl Rebate Scheme 

. Scheme-wise Targets for 2005-06 and achievements (Rs. crore) 
upto 30 September 2005 in Ksmataka and 

other Southem States State Target Rebate amount 
released by 

I. Interest Subsidy Eligibility Certificate (ISEC) Central Government 

(Rs. crore) 
through KVIC 
(AprIl 2005 to 

State Target Bank financed September 2005) 
availed of (April 2005 
to September 2005) Andhra Rebate amount 0.79 

Andhra Pradesh 5.41 2.30 Pradesh depends on Iale 
Karnataka of khadl products. 1.75 

Karnataka 3.68 2.32 K.rala H.nce, no target 1.87 

Kerala 21.99 6.37 Tamil Nadu fixed In advance. 5.81 

Tamil Nadu 84.27 45.19 

III. Rural Employment Generation Programme (REGP) 

State Target Achievement (AprIl 2005 to September 2005) 

Ahdhra Pradelh 

Karnataka 

Kerala 

Tamil Nadu 

Number of projectl 

3097 

1819 

1151 

1096 

Amount allocated 
(RI.lakh) 

46,761 

38,383 

2~,119 

21,918 

IV. Rurallndultrlel Service Centre (RISC) Schem. 

State Target 

Number of projtctl Amount allocated 
. (AI. Iakh) 

Andhra Pradesh 5 18.75 

Karnataka 4 15.00 

Kerala 4 15.00 

Tamil Nadu 5 18.75 

Number of projects Amount relealed 
(AI.lakh) 

671 17,863 

145 2,386 

158 2,870 

54 983 

Achievement (April 2005 to September 2005) 

Number of projectl 

2 

Amount relealtd 
(Rs.lakh) 

5.07 

V. Product Development O .. lgn Intervention and Packaging (PROOIP) Soh.",. 

Stat. Target Achievement (AprIl 2005 to September 2005) 

Number of projects Amount allocated Numberofprojectl Amount rel.ued 
(RI. Iakh) (Ra.lakh) 

Andhra Pradelh 10 15.00 10 7.50 

Karnat.a 20 27.00 20 13.50 

Kerala 14. 17.50 14 8.75 

Tamil Nadu 24 35.00 24 17.50 
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(Translation] 

National Highway. Development Programme 

953. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister ot SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

(a) the State-wise details of the roads under 
construction, the details of amount spent and the percentage 
of work completed under National Highways Development 
Programme Phase-I and Pha.e-II; 

(b) whether the afore.ald work of Improving the 
road Infra.tructure Is being done under Public-Private 
participation; and 

(c) If '0, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHR' 
K.H. MUNIYAPPA): (a) The state-wlse details of the National 
Highways under construction under NHDP Pha .. I & II are 
given In the encloled Statement-I. The expenditure on NHDP 
Phase' & lIa. on 31.10.2005 Is as under: 

NHDP Phue I R •. 28186.47 crore. 

NHDP Pha .. 11 R •. 770.46 crore. 

82.90% of NHDP Pha .. I have been completed. No 
project hal been completed under NHDP Phue II a. the 
contract. have been awarded recently. 

(b) and (c) Some project. under Phue , & " have 
been taken up through Public Private Partnership. Detail. 
are given In the enelond Statement-II. 

Statu •• , on Octob." 31, 2005 

All figur .. are In km. 

S.No. State GO NS EW Port Othera Total 

2 3 5 8 7 8 

1. Andhra Pradesh 37.28 124.9 12 174.18 

2. Arunachal Prade.h 

3. Aasarn 541 10 551 

4. Bihar 45.59 326.08 371.87 

5. Chandlgarh 

6. Chhattlsgarh o 
7. Delhi 21 10 31 

8. Goa 

9. Gujarat 3 504.3 507.3 

10. Haryana 32 18 50 

11. Himachal Prade.h 11 11 

12. Jammu & Ka.hmlr 133.3 133.3 

13. Jharkhand 43.71 43.71 

14. Kamataka 137.24 115 37 189.24 

15. Kerala 40 10 50 
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1 2 3 4 5 6 7 8 

16. Madhya Pradesh 118.4 119.4 

17. Maharashtra 15.25 140 14 169.25 

18. Manipur 

19. Meghalaya 

20. ,Mlzoram 

21. Nagaland 

22. Oris88 187.49 77 264.49 

23. Pondicherry 

24. Punjab 73 73 

25. Rajasthan 0.52 0 484 484.52 

26. Sikklm 

27. Tamil Nadu 7.5 630 47.2 181.5 846.2 

28. Trlpura 

29. Uttar Pradesh 303 0 503.3 91 897.3 

30. Uttaranchal 

31. We.t eengal 13 89 53 155 

Total 793.58 1221.2 2566.08 250.2 290.5 5121.56 

St.'emen'''' 

S. No. Station from to Category NHNo Length Total Project Present Status State Name 
Cost 

(Rs. crore) 

1 2 3 4 5 6 7 8 

Toll Based Projects 

NHDP Phase I 

Vivekananda Bridge GQ 2 6 641 Under We.t Bengal 
and Approach Implementation 

2 Mahapura (near Jalpur) - GO 8 90.38 644 4 Laned Rajasthan 
Kishangarh (8 Lane) 

3 ROB at Kishangarh GQ 8 18 4 Laned Rajasthan 

4 Nallore - Tada 00 5 110.517 621.35 4 Laned Andnra Pradesh 

5 Satara - Kagal GQ 4 133 600 Under Maharashtra 
Implementation 
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2 3 4 5 6 7 8 

6 Tumkur - Neelmangala GO " 32.5 155 " laned Kamataka 

7 burga Bypass Others 6 18 70 2 Laned Chhattlagarh 

8 Delhi - Gurgaon Others 8 27.7 555 Under Delhi (9.7)1 
Section (Access Implementation Haryana (18) 
Controlled 8/6 Lane) 

9 Nandigama - Vlj_yawada Others 9 35 138.65 4 Laned Anethra Pradesh 

Total 454.10 3443.00 

NHDP Phase II 

Rajkot Bypass & EW 8B 36 265 Under Gujarat 
Gondal Jetpur Implementation 

2 Salem to Kerala NS 7&4 53.525 469.8 Under Tamil Nadu 
Border Section Implementation 

3 Salem to Kerala NS 7 48.51 379.8 Under Tamil Nadu 
Border Section Implementation 

4 Panlpat Elevated Highway NS 10 270 Under Haryana 
Implementation 

5 Farukhanagar to Kottakata NS 7 46.182 267.2 Under Andhra Pradesh 
Implementation 

6 Farukhanagar to Kotakatta NS 7 55.74 313.7 Under Andhra Pradesh 
Implementation 

7 Krtshnagiri to Thopurghat NS 7 82.5 372.7 Under Tamil Nadu 
Implementation 

8 Salem to Kerur NS 7 41.55 253.5 Under Tamil Nadu 
Implementation 

9 Salem to Karur NS 7 33.48 205.6 Under Tamil Nadu 
Implementation 

10 Karur to Madurai NS 7 88.125 327.2 Under Tamil Nadu 
Implementation 

11 Karur to Madural . NS 7 53.025 283.5 Under Tamil Nadu 
Implementation 

12 Trlshur to Angamall NS 47 40 312.5 Under Kerala 
Implementation 

Total 548.82 3720.50 

Grand Total 2005.43 14327.00 
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Annuity Based Projects 

1. Panagam-Palslt 00 2 64.457 350 4 Laned West Bengal 

2. Palslt-Dankuni GO 2 65 432.4 4 Laned West Bengal 

3. Ankapalll-Tunl GO 5 58.947 283.2 4 Laned Andhra Pradesh 

4. Tuni-Dharmavaram (AP-16) GO 5 47 231.9 4 Laned Andhra Pradesh 

5. Dharmavaram-Rajahmundry 00 5 53 206 4 Laned Andhra Pradesh 
(AP-15) 

6. Neliore Bypass GO 5 17.166 143.2 4 Laned Andhra Pradesh 

7. Maharuhtra Border- 00 4 77 332 4 Laned Karnataka 
Belgaum 

8. Tambaram-Tindivanam Others 45 93 375 4 Laned Tamil Nadu 

(English) 
(d) if not, measures taken by the Govt. to curb such 

Import. from Sri Lanka 

954. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Indo-Sri Lanka bilateral trade agree-
ment envisages duty free Import of £.,>8cified products; 

(b) if so. the details thereof alongwith the quantity 
of vegetable oils imported from Sri Lanka as per above 
agreement, variety wise; 

(c) whether norml are being Itrlctly followed In 
Imports from Sri Lanka; and 

Imports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) Yes Sir. 

(b) Statement showing the imports from Sri Lanka 
during 2003-2004 and 2004-05 II enclosed. During 2004-
05, 19906.92 thousand kgs of vegetable fats and their 
fractions valued at Rs. 7872.17 lakhs have been imported 
from Sri Lanka. 

(c) and (d) As per Rules of Origin (ROO) prescribed in 
the India-Sri Lanka Free Trade Agreement (ISFTA), imported 
goods have to meet the twin criteria of change of tariff 
heading (CTH) at 4 digit level (HS Code) and domestic value 

. addition of 35"10. Both these criteria are being mel. 

Stetement 

S. No. HS Code 

2 

0304 

2. 0306 

Department of Commerce 
ExpOrt Import Data Bank 
Import: From Sri Lanka 

Dated: 26111/2005: Value in Rs. Lacs: Sorted on HS Code 

Commodity 2003- 2004- "10 Growth 
2004 2005 Country: Sri 

Lanka DSR 

3 4 5 6 

Fish Fillets & Other Fish Meat (Whether or Not Minced) Fresh 
Chilled or Frozen 0.04 

Crytcns WIN in 0.06 67.62 1{)8;090.19 
Shl, Live, Frsh, Chid, Frzn, Drdsltdlln 
Brine; Crstcns, ir] Shl, Ckd by Stmng or 
Boiling. WIN Chid, Frzn, Drd, Sltdlln Brine 
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1 2 3 4 5 6 

3. 0307 Moluscs WIN Shl, Live, Frsh, Chid, Frzn, 13.86 
Dried, Sltdllnbrine; Aquatic Invrtebrts 
Exclcrstcns & Moluscs Live, Frsh, Chid, Frzn, Etc. 

4. OM>2 Mlk & Crm Cncntdl Contng Sugrl Swetng Matr 24.91 

5. 0405 Butter and other Fats & Oils Drvd from 1.62 
Mlk; Dairy Spreads 

6. 0508 Acidedl Dglitnsd Bones & Hml Cors. NT Shaped 14.10 0.04 -99.73 
Deftd, Unwrdk, Smply Prpd; Pwdr & Wst thereof 

7. 0508 Coral Shels of Moluscs, Crstcnsl Echindrms & 339.84 226.93 -33.22 
Cuttl Bon, Smply Prpd Not Shapd, Pwdr, Wste 

8. 0602 Othr Live Pints (Incl Roots) Cuttings & 0.32 0.07 -78.27 
Slips; Mushroom Spawn 

9. 0603 Cut Flwrs & Flwr Buds Suitable for Bouqetsl Ommnts purposes, 0.08 
Fresh, Dried, Dyed,Blechd, Impregnated! Otherwise Prepared 

10 0604 Folage Brunchs & Other Pint Prts, Grses, Mos .. & 0.10 
Lichns for Boqetsl Ommtl Purpses, Frsh, Dried, 
Dyed. Bleched. Imprgntdl Otherwise Prepared 

11. 0801 Coconut, Brazil Nuts & Cashew Nuts Fresh or 824.74 2,934.23 225.78 
Dried whether or not shelled or peeled 

12. 0802 Other Nuts fresh or dried WIN Sheld or Peeld 100.26 158.86 58.45 

13. 0810 Other Fruits, Fresh 0.35 

14. 0813 Fruit Dried Excl under Heads Nos. 08.01 to 08.06, 5.02 275.92 5,398.91 
Mixtures of Nuts or Dried Fruits 

15. 0902 Tea 316.87 483.63 52.63 

16. 0903 Mate 15.95 

17. 0904 Pepper of Genus 3,525.73 3,412.56 -3.21 
Piper; Dried! Crushed! Ground Fruits of Genus 
Capsicum! Genus Pimanta 

18. 0906 Cinnamon & Cinnamon Tree flowers 179.32 211.16 17.16 

19. 0907 Cloves (Whole Fruit, Cloves & Stems) 2,353.52 8,826.37 275.03 

20. 0908 Nutmeg, Mace & Cardamoms 1.044.67 1.269.05 21.48 

21. 0909 Seeds of Anise, Badian. Fennel. Coriander 11.04 

Cumin. Caraway or Juniper 

22. 1105 Flour. Meal & Flakes of Potatoes 0.06 

23. 1106 Flour & Meal of Drid Leguminous Vgtbls of 107.58 10.90 ~9.87 

Hdng No. 0113 of Sago! Rootsl Tubrs of Hdng 
No. 0714; Ml & Podr of Prdcts of CH-8 

24. 1203 Copra 31.22 37.81 1.60 

25. 1208 Flours & Meals of 011 Seeds or Oleaginous 2.34 1.05 -55.14 
Fruits other than those of Mustard 

26. 1211 Pints & Prts of Pints Incld Seeds & Fruits used for 856.12 91.42 ~9.32 
Perfumry Pharmacyllnsctcidl or smlr purposes 
FrshlDrid WIN cut crshd or powdrd 
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27. 1212 Locust Beans Seaweeds Sugr Beet & Sugr 0.56 
CanefreshiDrid WIN Gmd; Fruit Stones & Kemls & 
Other Vag Products for Human consumption H.E.S. 

28. 1301 Lac; Natural Gums, Aealn., Gum-Aeslna & OIeoreans 476.93 382.79 -23.93 

29. 1302 Vag. Saps & Extracts; Peetc Sub.tncs 16.10 36.88 129.09 
Pectnatspectta; Agar-Agr & Other Mucilg' & 
Thckenera WIN Modified Derived from vagltbl products 

30. 1404 Vag Products N.E.S. or Included 0.28 

31. 1507 Soya Bean Oil & Ita Fraetn. WIN Aefined but not 5.00 
Chemically Modified 

32. 1511 Palm 011 & Its Fractions WIN Aefined but not Chemically Modified 832.26 1,247.04 49.84 

33. 1513 Coconut (Copra) Palm KemeVBabassu 011 & 102.82 219.30 113.29 
Fractns thereof WIN Aefind Not Chemically Modified 

34. 1515 Other Fixed Vegetable Fats Oil (Incl. Jojoba Oil) & 9.07 17.53 93.17 
their fractns WIN Aefined but not chemically modified 

35. 1516 AnmV Veg. Fats & Oil, Its fraetns partly or Wholy Hydrogenated 7,872.17 
Inter-estrfied Ae-estrfdelaidinsd WIN Aefnd but Not further prpd 

38. ~517 Margarine Edbl MxtrslPrpns of AnmlNeg. 429.79 360.20 -16.19 
Fatal Oils Fractions of DiHerent Fats/Oils of this 
Chapt.r other than that of HED No. 1516 

37. 1518 Anml Vag Fats & Oils & their Fracts Boild Oxydsd 76.04 
Dehydrtd Siphrad Blown Polymrsd ExcJ of 
Hdg. 1518; Inedible MLxtur.s 

38. 1520 Glycerol, Crude; Glycerol Waters & Lyes 956.30 613.83 -35.81 

39. 1521 Vagetable Waxes, Beewax, other Insect waxes & 2.95 
Spermaceti WIN Aefined or coloured 

40. 1801 Sause. & Smlr products of meat Meat offal or 20.50 60.04 192.92 
Blood Food Prpns based on these prOducts 

41. 1602 Other Prpd/ Pravd Meat meat Offall Blood 5.38 

42. 1604 Prepared! Preserved Fish Caviar & Caviar 0.01 
Substitutes prpd from fish eggs 

43. 1702 Other sugar in solid from incl. Chemically Pure 0.01 
Lctse, Mltse, Glcse & Fretse; sugr syrp 
Wtoutfl Vmg/ Clmg Mir, Artfcl Honey Caramel 

44. 1703 Molses· Aesulted from the extraction/Refng of sugar 42.85 

45. 1704 Sugar Cnfctnry (Incl. White Chclt) without Cocoa 27.56 9.53 ~5.43 

46. 1801 Cocoa Beans whoie} Broken Aawl Aoasted 11.61 

47. 1803 Cocoa Paste WIN Defatted B.01 

48. 1805 Cocoa Powder NT Containing Sugarl SWing Matrl 10.94 5.85 -46.48 

49. 1806 Chocolate & Other Food Prpns contng Cocoa 17.47 13.50 -22.73 

SO. 1901 Mah Extract; Food Prpns of Flour Starch 0.13 

Etc Without Coca Pwdr or Coning Coca Pwdr in 
< 50% by Wt N.E.S. 
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2 3 4 5 6 

51. 1902 Pasta WIN CkdI Stfd (Wth Meat! other Sbltncs) or 2.45 
otherwise prpd such as apghti mcmi 
Noodlslasagene Gnocc;hi etc., Couscous WIN Prpd 

52. 1905 Bread Pstry & Other Bkrs Wars, WIN With 121.73 82.84 -32.11 
Cocoa; communion Wafers, Empty cachets for 
Pharmactluse, Sing Wfrs, Rice Papr & Smlr Products 

53. 2007 Jams Fruit Jelly MarmaJds Fruit! Nut Puree & 1.97 1.73 -12.08 
Fruit! Nut Pasts cooked prpns WIN Containing Sugar 

54. 2008 Fruit Nuts & Other Edible parts of 1.79 3.28 82.93 
Plants otherwise preprdlprsved, WIN Sweetnd N.E.S. 

55. 2103 Sauces & Prpns therefor mxd condiments & 0.31 0.50 81.05 
MxdsealOnnngs, Mustard Flour & Meal, prpd mustard 

56. 2106 Other food prepms N.E.S. 9.19 

57. 2202 Waters Incl. Mnrt Waters & Aertd Water Cntng 2.17 8.87 309.56 
Added Sugarl Other Swtng Mattrl Flvrd & Other 
Nomaslcohlc Bevrs Excl Juices of HD No. 2009 

58. 2203 Beer Made from malt 2.11 

59. 2204 Wien of frsh grapes incldg fortified 3.82 
Wlnesgrape must other than that of Hdng no. 2009 

60. 2208 Undnatrd Ethyl Alchl with <800/0 A1chi 8.94 17.60 96.89 
Strngth: Sprts, liqrs & other Sprtous 
Bvrgs, Compnd Alchl Prpn for Manufacture of Bvrga 

61. 2209 Vinegar & Substitutes for Vinegar obtained 5.11 2.27 -65.89 
from Acetic Acid 

62. 2302 Bran Sharps & Other Residues WIN In the form of 50.48 253.52 402.25 
Pellets Drvd from the Sifting Milling/other 
working of ceralslof Leguminous plants 

63. 2306 Oil-cake & Other solid Resdus WIN Gmd in pelets 42.55 653.18 1,435.10 
from Extrctn of Vegetable Fatsl Oils other than 
those of Hdng no. 230412305 

64. 2308 Vag. Material & Veg. WastelResidues for 2.88 27.96 942.20 
Animal Feedlngnes 

65. 2309 Preparations of a kind used In Anml Fedlng 9.22 23.58 155.82 

66. 2402 Cigars Cheroots Cigarillos & CIgrtts of 1.14 
Tobacco or of Tobacco Substuts 

67. 2504 Natural Graphite 22.72 12.07 -48.89 

68. 2515 Marble, Travertine, Ecaussin. & Other 5.66 
MonmntV Bldg Stone of Spafe Gravty >- 2.5 ., 
& Albaatr Roghly TrmdlMrly Cut Int Blksl Sibs 

69. 2518 Dolomit. WIN Calcnd Roughly Trmmdl M.rely 0.08 
Cut In Blcks/Slbs or a rec:tnglr (Incl. SO) 
Agglmrtd Dolomite (Inc\. Tarred Dolomite) 



231 Written Answers NOVEMBER 29, 2005 To Questions 232 

2 3 4 5 6 

70. 2520 Gypsum Anhydrite Plasters (with Cal Gypsum 1.21 
or Cal Sipht) WIN Clrd Withl Without Small 
Quantities of Accelerators IRetraders 

71. 2521 Limestone Flux; Limestone & Other 1.33 
Calcarequesstone used for Manufacture of 
Limel Cement 

72. 2525 Mica including Spilittings Mica Waste 7.96 0.94 -88.16 

73. 2607 Lead Ores & Concentrates 9.29 9.69 4.33 

74. 2614 Titanium Ores & Concentrates 12.43 

75. 2615 Niobium Tantalum Vanadium or Zirconium Ores 43.12 240.35 457.41 
& Concentrates 

76. 2620 Ash & Residues Excl. From Mnfr or iron or steel 407.97 285.66 -29.98 
Contng Arsenic MtlS/Mtllc compounds 

77. 2707 Oils & other prdcts from coal tar Distln smlr 20.39 
prodcts in which the WT of the Armtc Constnts 
Excds that of the non-armtc 

78. 2714 Bitumen & Asphalt Natrl Bitmns/ Oil, Shale & Tar 9.16 
sands Asphaltites & Asphaltic Rocks 

79. 2715 Bltmns Mxtrs basd on Natrl Asphlt on 14.64 
Natrl Bitumen on Petrlm Bitmens/mnrltar/on 
Mnrl Tar Pitch (E.G. Btumenous Mastics Cut-Backs) 

80. 2801 Fluorine Chlorine Bromine & Iodine 1.19 

81. 2803 Carbon (Carbon Blacks & Other forms NES) 5.44 0.30 -94.40 

82. 2807 Sulphuric Acid; Oleum 0.08 

83. 2817 Zinc Oxide; Zinc Peroxide 10.49 128.36 1,123.07 

84. 2823 Titanium Oxides 0.45 

85. 2824 Lead Oxides; Red Lead & Orange Lead 1,546.21 1,746.29 12.94 

86. 2827 Chlrdes, Chlrde Oxides & Chlrde 1.34 
Hydroxides, Brmdes & Brmde oxds; lodlds & 
lodidl Oxides 

87. 2831 Dlthonltes and Sulphoxylates 10.79 

88. 2835 Phosphlnates (Hypophosphites), Phosphonates 3.74 
(Phosphltes), Phosphates & Polyphosphates 

89. 2840 Borates Peroxoborates (Perborates) 6.31 

90. 2849 Carbides WIN Chemically Defined 0.96 

91. 2851 Other Inorgnc Compounds (Incl. Distlld Wtr, etc.) Lqd 0.03 
Air (WIN Rare gases removed) Compressed Air 
Amlgms, Besides Amlgms of precious mtls 
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2 

92. 2903 

93. 2905 

3 

Halogenated Derivatives of Hydrocarbons 

Acyclic Alcohol & Ttlr Halgntd, Siphnatd 
Nitrated or Nitrosated Derivatives 

4 5 6 

4.86 

9.09 20.63 126.81 

94. 2914 Ktns & Quinones, WIN wth other Oxygn Fnctn 1.03 
Thr Halgntd Slphntd Nitrtdl Nitrsted Drvtvs 

95. 2915 Satrtd Acylc Monocrboxylic Acids & Thr 
Anhydrtds, Halids, Peroxides, & Peroxy Acids, Thr 
Halgntd Slpntd NitrtdINitratd Drvtvs 

2.98 

96. 2916 Unsatrtd Acyclc Monocarboxylic Acds, Cyclc 
Monocarboxylc Acds, Thr Anhydrds, Halds etc. 
Thr Halgntd Slphntd NitrtdINitrstd Drvtvs 

0.52 

97. 2917 Plycrboxylc Acds, Thr Anhydrds, Halides 
Peroxides & Peroxy Acds, Other Halgntd 
Slphntdnitrated or Nitrosated Derivatives 

124.23 

98. 2918 Carboxylc Acds with Additional Oxygen Fnctn 
Anhydrds Halds Peroxides & Peroxy Acsds 
Thrhalgntd Slphntd NitridlNitrst Drvtvs 

«.37 

99. 2921 

100. 2922 

DOC-NIC 

Amine-Function Compounds 

Oxygen-Function Amino-Compounds 

Totai 

Electronic Speed Governor In Bu ... 

955. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Supreme Court had ordered the 
Installation of eiectronic speed governor in the buses to check 
overspeeding: 

(b) if so, whether these orders have been imple-
mented; and 

(c) if not, the reasons therefor and the steps taken! 
proposed to be taken to enforce the court's directives 
forthwith and check the zig-zag driving on the road? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The Supreme 
Court of India vide their order dated 20.11.1997 in Civil Writ 
Petition No. 13029 of 1985 titled M.C. Mehta Vs. Union of 
India and Others had directed that 'No heavy and medium 
transport vehicles and light goods vehicles being four 
wheelers would be permitted to operate on the roads of the 
National Capital Region and National Gapital Territory of 
Deihl, unless they are fitted with suitable speed control 
devices to ensure that they do not exceed the speed limit of 
40 kilometer per hour. This will not apply to transport vehicles 
operating on Inter-State Permits and National Goods 
Permits'. 

0.38 

0.85 25.01 2,842.98 

89,484.88 163,725.72 82.96 

In pursuance of these directions, it Is ensured by the 
Inspection Unit (Burari) of the Transport Department of the 
Government of NCT of Delhi at the time of grant and renewal 
of certificate of fltnelB to buses that electronic speed control 
devices conforming to AIS-018 standard have been installed 
in them. The Enforcement Wing of the Transport Department 
conducts special drives from time to time against buses 
plying without electronic speed governors!with tampered 
speed governors. During the current year, the Transport 
Department checked 9013 vehicles out of which 115 
vehicles were prosecuted including 95 vehicles which were 
impounded. Delhi Police also issued challans for over 
speeding in 1856 cases, for plying vehiclel without or with 
defective speed governors in 2117 cuel and for dangerous! 
reckless driving in 12464 cases during the current year (upto 
15th November, 2005). 

Setting up of Deep S .. Port at 
Sagar Island 

956. SHRI SAMIK LAHIRI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government is considering to set 
up a deep sea port at the Sagar Island of West Bengal; 
and 

(b) if 10, the detalll thereof? 
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THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) A proposal 
has been received from Kolkata Port Trust for undertaking a 
feasibility study with the technical assistance from Japan 
International Cooperation Agency for setting up full-fledged 
cargo handling facilities at Sagar Island. The proposal has 
been taken up with the Japanese Authorities through 
Department of Economic Affairs. Ministry of Finance. 

Review ot Dowry Prohibition Act 

957. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has received 
suggestions from ~arious women organizations for reviewing 
the Dowry Prohibition Act to make its provisions more 
stringent and effective; 

(b) if so. the details thereof; and 

(c) the steps taken by the Union Government to 
raise the status of women in the country? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMAT: KANTI 
SINGH): (a) and (b) The National Commission for Women 
held a National Convention on 22.11.2005 on the review of 
Dowry Prohibition Act. which was attended by various 
women's organizations. 

(c) For raising the overall status of women and to 
mainstream them into the national development process. 
the Government has taken a number of steps. These include: 
(i) adoption of the Nationai Policy for the Empowerment of 
Women. 2001 with the objective to bring about the 
advancement. development and empowerment of women 
In all spheres; (ii) implementation of women empowerment 
and support services schemes like Swayamsidha. Swa-
shaktl. Rashtriya Mahila Kosh. Support to Training and 
Employment Programme (STEP). Swawlamban. AwarEl,ess 
Generation Programme. Condensed Courses of Education 
for Women. Hostels for Working Women. Swadhar. Short 
Stay Homes for Women and Girls etc. (iii) institutional support 
through National Commission for Women and Central Social 
Welfare Board (iv) Iltgislative measures like enactment of 
Protection of Women from Domestic Violence Act. 2005 and 
amendment in women related laws to make them gender 
just such 8S amendment In the Hindu Succession Act. 1959 
to provide the right of Inheritance to women. National Rural 
Employment Guarantee Act. 2005 provides that atleast one-

third of the beneficiaries shall be women who have registered 
and requested for work under this Act. 

Maritime Trade Practice. Act 

958. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SHIPPING. ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

(a) whether a draft of the Maritime Trade Practices 
Act of India has been circulated among the shipping 
companies for comments; 

(b) if so. the details of the draft; and 

(c) the response from the shipping companies on 
the draft so far? 

THE MINiSTER OF SHIPPiNG. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) An initial 
draft of Shipping Trade Practices Act has been circulated 
among various stakeholders for their views. The matter is at 
preliminary stage and details are still evolving. 

National Highway ProJects 
Awaiting Clearance 

959. SHRI MOHAN RAWALE: Will the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the number of National Highway Projects of 
Western Region of the country are awaiting clearance from 
the Centre as on July 31.2005; 

(b) the reasons for delay in their clearance; and 

(c) the time by which the pending Projects are likely 
to be cleared by the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) As on July 31. 2005. 12 National 
Highway Projects received from Western Region of the 
country comprising States of Rajasthan. Gujarat. Maharastra 
and Goa were awaiting clearance. 

(b) and (c) Out of 12 projects. 3 projects have already 
been approved. It is premature to incieate any time limit for 
approval or otherwise of the remaining proposals as these 
are at different stages of examination. 

Talk. with ULFA 

960. SHRI S.K. KHAAVENTHAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 
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(a) whether the Union Government have held any 
talks recently with the top ULFA leaders; 

(b) If so, the details thereof; and 

(c) the steps taken by the Government to restore 
peace and security in the region? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): (a) and (b) The People's 
Consultative Group on behalf of United Liberation Front of 
Assam (ULFA) held talks with the Government on 26.10. 
2005. A Press release Issued on the same day is enclosed 
as Statement. 

(c) The Government's policy is to hold dialogue, 
pursue socio-economic development programmes, 
modernize and strengthen the polloe/securlty forces and to 
tackle the activities of the militants with the help of forces to 
protect properties, 11mb. and live. of Innocent people. 

St.tement 

Press Release 

PM Meets Peoples' Consultative of Assam 

October 26, 2005 

New Delhi 

The Prime Minister, Dr. Manmohan Singh, met a 
delegation of Peoples' Consultative Group (PCG) from 
Assam, here today. The Prime Minister commended and 
thanked Dr. Indira Goswaml for the effort to help find a lasting 
solution. He said, "The time has come to shed violence. Let 
us work together to begin a glorious chapter for the people 
of Assam". 

Dr. Manmohan Singh stated that he was willing to 
discuss all issues bothering our people. 'I am willing to listen 
to whatever concerns that you may raise', the Prime Minister 
said .• , am a servant of our Constitution. You must recognize 
the limitations of a complex polity·, he added. 

The Chief Minister of Assam, Shri Tarun Gogol also 
attended the meeting. 

Drug Trafflcldng Racket 

961. SHRI K.C. PALANISAMY: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Narcotics Control Bureau (NCB), 
Chennai has recently busted Drug-trafficking racket by 
seizing 11 kg. of heroin In Bangelore; and 

(b) if so, the details thereof Including the number of 
persons arrested by the NCB In this connection? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) On 29.09. 
2005, the officers of Narcotics Control Bureau, Chennal 
Zonal) Unit intercepted one truck at Bangalore - Tumkur 
National Highway and seized 11.355 Kgs. of heroin. Four 
persons were arrested in this case. 

Setting up of New Regulatory Body 

962. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to stale: 

(a) whether the Government plans to set up a new 
regulatory body to see safety on the National Highways as 
reported in The Indian Express dated October 10, 2005; 

(b) if so, the facts thereof; 

(e) the broad charter of this regulatory body; 

(d) whether the regulatory body has been formed; 

(e) II so, the details thereof alongwlth the names of 
the personnel in the body; 

(f) whether the safety aspect of monitoring law and 
order on National Highways is planned to be given to this 
regulatory body also; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) A Committee ha. be.n 
appointed to deliberate and recommend on creation of a 
dedicated body on Road Safety and Traffic Regulations 
under the Chairmanship of Shrl S. Sundar, Sr. Fellow, The 
Energy Research Institute and former Secretary of the then 
Ministry of Surface Transport. The Committee ha. been 
remitted to submit Its recommendation. by 31st January, 
2006 to enable a final decision by Committee On Infra-
structure chaired by the Prime Mlni.ter. 

(c) to (g) Do not arise in view of the above. 

Look EII.t Polloy 

963. DR. ARUN KUMAR SARMA: Will the Mlnl,"r 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 
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(a) the back ground and concept of the "Look-East 
Policy" of the Government; 

(b) whether this policy exceptionally differs from 
any other Inilialive taken by the Government earlier; 

(c) if so, the details thereof; and 

(d) the thrust area identified and present status of 
its implementation? 

THE MINISTEA OF TAIBALAFFAIAS AND MINISTEA 
OF DEVELOPMENT OF NOATH EASTEAN AEGION (SHAI 
P. A. KYNDIAH) : (a) to (c) As per the Information received 
from the Ministry of External Affairs, the "Look East Policy" 
wu Initiated In the early 90s to strengthen India's overall 
relations with the countries of Southeast Asia and East Asia. 
The eartier engagement with the Association of South East 
Asian Nations (ASEAN) was built on an ideallltic conception 
of Asian brotherhood, baaed on shared experiences of 
colonialism and of cultural tlea. However, the policy of 
Itrengthenlng relatlona with ASEAN is not a stand-alone 
Initiative. We ar. actively engaged In the Mekong-Ganga 
Cooperation (MGC) which brings together India and five 
ASEAN countrl.s. Another significant pillar of the "Look East" 
approach II our membership of the Bay of Bengal Initiative 
for Multi-Sectoral Technical and Economic Cooperation 
(BIMSTEC) bringing together some countries of SAAAC and 
ASEAN. 

(d) ASEAN's economic, political and strategic 
Importance In the larger Asia Pacific region and Its potential 
to become a major partner of India in trade and Investment 
Is a significant factor In our "Look East Policy". India and 
ASEAN also have convergence In their security perspectives. 
Since 1998, India hal been an active participant In the 
ASEAN Regional Forum (AAF). A Framework agreement on 
Comprehensive Economic Cooperation between ASEAN 
and India wu ligned by the Prime Minister of India and the 
Headl of Nation/Government of ASEAN members during 
the Second ASEAN-Indla Summit on 8th October, 2003 In 
Bali, Indonesia. Thil Agreement includel provisions relating 
to Free Trade Area in Goods, Services, Investmentl and hu 
Identified varioul areal of economic cooperation. During 
the 3rd ASEAN India Summit in Vientiane on November 29-
3D, 2004, PM signed an agreement on "India - ASEAN 
Partnership for Peace, Progress and Shared Prosperity". 

Financial Ae,l,lanc. 
to Trlb.1 Are •• 

964. SHRI DALPAT SINGH PARSTE: Will the Mlnilter 
of TAIBALAFFAIRS be plealed to Itate: 

(a) whether large number of families belonging to 
the tribal areas of the Madhya Pradesh were given financial 
assistance by the Central Government during the 9th Plan 
period; 

(b) if so, the details thereof alongwith the amount 
utilized therefrom; 

(c) whether the unspent amount has been passed 
on for the 10th Plan period; and 

(d) if so, the details thereof alongwith the utilised 
amount with scheme and area covered so far? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTEA 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P. R. KYNDIAH) : (a) and (b) Yes, Sir. The Ministry of Tribal 
Affairs provides Special Central Aeslstance to the State 
Governments having Tribal Sub Plan Areas for family-orien-
ted Income generating schemes in the sectors of agriculture, 
horticulture, minor irrigation, soil conservation, animal 
husbandry, forests, education, cooperatives, fisheries, village 
and small sc.ale Industries and minimum needs programme. 
A Statement showing financial assistance given to the 
Government of Madhya Pradesh by the Ministry of Tribal 
Affairs and the funds utilized by the State Government during 
the IXth Plan period Is enclosec. 

(c) Yes, Sir. 

(d) The cumulative unspent balance of As. 1316.11 
lakh at the end of IXth Plan has been utilized In the tribal 
areas of the State during the Xth Plan period. 

St.tement 

Madhya Pradesh 

Ye.r-wlse R./ease of SOA to TSP, Expenditure Reported 
& Unspent Balance During IXth & Xth Plan period 

SCAtoTSP (As. In Lakh) 

Year Amount Expenditure Unspent Cumulative 
released reported balance Unspent 

2 3 4 5 

IXth Plan 

1997-98 9207.83 7139.01 2068.82 4640.08 

1998-99 9476.17 9647.23 ·171.06 4469.02 

1999-20009797.15 12026.47 -2229.32 2239.7 
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2 3 4 5 

2000-01 6257.12 8789.15 -2532.03 -292.33 

2001-02 7833.22 6224.78 1608.44 1316.11 

Total 42571.49 43826.64 -1255.15 1316.11 

Xth Plan 

2002-03 7833.22 8793.98 -960.76 355.35 

2003-04 7458.93 7814.28 -355.35 0.00 

Suppll,nentlng of Nutrition COlt 

965. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has approved 
. the reviled norms for grant·ln·ald of the Integrated Child 

Development Services (ICOS) by Increaling the supple· 
mentary nutrition COlt per child from 95 paise to Rs.2; 

(b) If so, the Centre's share In this scheme; 

(c) the total estimated expenditure for the year 
2005-06; and 

(d) the total estimated requirement for the year 
2006-07? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN AESOUACE DEVELOPMENT (SHAIMATI KANTI 
SINGH): (a) Ves, Sir. 

(b) The Central Government will share the cost of 
supplem.ntary nutrition to the ext.nt of 50% of the financial 
norms or 50% of the actual expenditure Incurred by the State, 
whichever Is less. 

(c) The Central share for the y.ar 2005·2006 is 
.stlmat.d at As.1508.00 crore. 

(d) The requlr.ment of Central share for 2006-
2007 II .Itimat.d at AI. 1700.00 crore. 

{Translation} 

Ol'llnt to Police Forc •• 

966. SHRI KAISHNA MUAARI MOGHE: 

SHRI SARBANANOA SONOWAL: 

Will the Minister of HOME AFFAIAS be pleoed to state: 

(a) whether the Cabinet Committee on Security has 
increased the Central grant to aU States except J&K and 
North Eastem States; 

(b) If so, the details thereof alongwlth the reasons 
therefor; and 

(c) the total utilization of the grants availed by the 
States for modernization programme, State-wise? 

THE MINISTEA OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI PRAKASH JAISWAl): (a) and (b) The 
Scheme for Modernization of Stat. Police Forces hal been 
revised in 2005·06. Under the revised :icheme the State. 
have been re·categorlzed Into category • A" and category 
"B" with 100% and 75% Central funding respectively. The 
consequence of the re·categorlzation I. that the total Central 
annual allocation hal been enhanced to R •. 1645.00 crore. 

Th. State. of Allam, Manlpur, Trlpura, Arunachal 
Pradesh, Meghalaya, Nagaland and Mlzoram have b"n 
categorized a. category· A" with 1000/. Central funding, thu. 
raising th.level of Central funds to the North Eastern State •. 
The State of Jammu and Kashmir i. already at category "A" 
State with 100% Central funding. 

The r.maining States, viz., Andhra Pradesh, Bihar, 
Chhattisgarh, Goa, Gujarat, Haryana, Himachal Prade.h, 
Jharkhand, Karnataka, Kerala, Madhya Prad.,h, Maha· 
rashtra, Orissa, Punjab, Rajasthan, Slkklm, Tamil Nadu, Uttar 
Pradesh, Uttaranchal and West B.ngal are categorized at 
category "B" States with 75% Central funding. 

(c) The following .re th. detail. of the Central fund. 
released and the utilization, .s r'ported by the St.te 
Gov.rnm.nts during the period 2000-01 to 2004·05. 

(As. In cror.) 

Year Central funds Central 
rel •••• d funds .pent 

2000-01 1000.00 913.81 

2001-02 1000.00 883.18 

2002·03 695.00 628.81 

2003-04 705.27 825.97 

2004-05 960.00 689.36 

A Statement showing the state-wis. details of Central 
fund. r.leased and utilization for the period 2000·01 to 2004-
05 Is .ncloled. 
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(English) 

Distance Education 

967. SHRI BALASAHEB VIKHE PATlL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Government proposes to introduce 
distance education in B.Ed/J.B.T. and other vocational 
courses without conducting entrance test and allo without 
fixing minimum percentage eligibility criteria; 

(b) If so, the details thereof: and 

(c) the time by when it is likely to be introduced? 

THE MINISTER. OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (c) According to the information furnished by the 
National Council for Teacher Education (NCTE), a statutory 
body entrusted with the responsibility of maintenance of 
norms and standards in the teacher education system in the 
country, while the Council is not in favour of the first Diploma! 
Degree in teacher education through distance mode, It has 
laid down norma and standards for B.Ed. (Programme) to 
be offered by Open Universities and, Directorate of Distance 
Education Institutes in dual mode Universities to In·service 

teachers serving in recognized schools with a Bachelor's 
degree and having at \east two years' experience. 

Cargo Handling Capacity at Sea-Porta 

968. SHRI B. MAHTAB: Will the Mlni,terof SHIPPING, 
ROAD TRANSPORT AND HIGHWAYS be pleased to .tate: 

(a) wh~ther the Government proposes to increase 
the cargo·handllng capacity of the ... ·ports of the country; 

(b) if so, the detail. thereof; and 

(c) the .teps taken or proposed to be taken in each 
Port during the Tenth Five Year Plan? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) Projects for 
creation of additional capacities in the major port. are taken 
up keeping In view the demands of maritime trade a. part of 
the on·golng procell of their development. The aggregate 
capacity in the 12 major ports hal incr.ased from 343.95 
million tonnes per annum (MTPA) at the .nd of the Ninth 
Plan period on 31.3.2002 to 397.50 MTPA on 31.3.2005. A 
lI.t of capacity yielding major schemel taken up/planned to 
be taken up In the 12 major port. during the Tenth Plan 
period (2002·2007) Is enclosed as Statement. 

List of capacity yielding major schemes taken up/planned to be taken 
up in 12 major ports during the 10th plan period 

SI. No. Name of the Port! Project Capacity Addition (In Million tonnes) 

Continuing Schemes from 9th Plan New Schemes 

2 3 

Kolkata! Haldia 

Con.truction of multipurpose Berth 4A 1.50 

2 Con.tructlon of Berth No.13 0.50 

Total 2.00 

iI Paradip 

Construction of Oil Berth Including reception facilities 6.00 

2 Construction of Berth for clean cargo 0.60 

3 Construction of De.p Draught Iron Or. Berth on BOT Basis 10.00 

Total 6.00 10.60 

III Visakhapatam 

Construction of WQ..6 on capitive basi' 1.00 

2 Construction of four multipurpo.e Berth. In wa 7 in the 1.00 
,xtended Northern arm of Inner harbour 
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2 3 4 

3 Construction of EO 8 and eo 9 on BOT basis 2.00 

4 Upgradatlon of ore handling complex 6.00 

Total 3.00 7.00 

IV Chennal 

Provision of Additional Contain~r handline Equipments 2.50 

2 Further extension of container terminal by 290 meter - 0.50 

civil works 

3 Modernisation of West Quay Berths 1.00 

4 ModemiBation of sa III and East Ouay Berths 0.70 

Total 4.70 

V New Mangalore 

Port facilities for refinery expansion (MRPL) 5.20 

2 Construction of multipurpose Berth 3.00 

3 Additional General Cargo Berth 4.00 

4 Container transhipment terminal 5.00 

5 Construction of captive coal jetty for NPCL 3.00 

Total 12.20 8.00 

VI Jawaharlal Nehru 

Marine Chemical Terminal (2 Berths) 5.00 

2 Construction of Shallow Water Berth 1.20 

3 Conversion of Bulk Terminal to Container Terminal 9.00 

Total 1.20 14.00 

VII Cochln 

LNG/LPG facilities at Puthuvypeen 2.50 

2 Vallarpadam Container Terminal 5.00 

3 Crude handling facilities 6.00 

4 Bunkering Terminal 1.00 

Total 14.50 

VIII Tutlcorin 

Addlt!onal capacity expected by providing equipment by 0.85 

PSA SICAL Container Terminal at Berth No.7 

2 Construction of North Cargo Berth 1.00 

3 Captive Coal Berth 1.50 

4 Dredging in front of Berth No.8 at Tuticorin Port 1.00 

Total 3.35 1.00 
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2 

IX Mormugoa 

2 

Construction of Berths No.5A & 6A 

Deepening of Berth at Vasco Bay 

Total 

X Mumbai 

2 

3 

4 

Modernisation of jetties 1, 2, 3 

Second liquid chemical berth at Pir Pau 

Construction of coal berth at Pir Pau 

Construction of Container off-shore Berth 

Total 

XI Kandla 

3 

5.00 

5.00 

4.00 

2.00 

1.50 

7.50 

.. 

2.00 

2.00 

4.00 

4.00 

General Cargo Berth 9 (renamed as 11th Cargo Berth) 0.80 

3.40 

15.00 

2 

3 

Container handling facilities 

Setting up of Port related facilities by Wa ESSAR 

Refinery at Vadinar 

0.50 

4 Allotment of Berth No.5 to APEDA on nomination baais 

Construction of 10th cargo berth (renamed aa 12th cargo berth) 

Total 

0.35 

19.55 

0.80 

1.30 

XII Ennore Port LImited 

2 

3 

4 

5 

6 

Multiuser Coal Terminal 

Two bertha for chemical & LNG 

Construction of alongside Jetty for VLCC 

Construction of Iron Ore Berth 

LNG jetty 

Container Terminal at Ennore Port under BOT basis 

Total 

Grand Total 

Suicide C.HI In Educatlonallnltltutlonl 

969. SHRI RAJEN GOHAIN: 

SHRI HEMLAL MURMU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there has been a large number of 
suicide cases in educational In8titutlons; 

64.50 

8.00 

5.00 

9.50 

12.00 

2.50 

12.00 

49.00 

111.40 

(b) If so, the detalll thereof alongwlth the realonl 
therefor; 

(c) whether the Government I. conducting/propo-
les to conduct .tudy to identify the root cause of students 
committing aulcldes; and 

(d) If so, the atep. taken/being taken by the 
Government to enaure that such cue. are averted? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI): 
(a) and (b) No, Sir. Only Sporadic incidents of suicide by 
students in educational institutions, have come to the notice 
of the Government. 

(c) and (d) Apart from an emphasis on creating a tension 
free academic environment in higher and technical 
educational institutions, steps taken by the Government to 
r&duce stress among school level students at the secondary 
and senior secondary levels are as follows: 

(i) Launching of 'helpline' one month before the comm-
encement of examination also before the declaration 
of results. 

(Ii) Publication of sample question papers and marking 
schemes to familiarize students and taachers about 
the nature of questions and question papers. 

(iii) Elimination of overall aggregation of marks to reduce 
unhealthy competition among students. 

(iv) Introduction of comprehensive and continuous school 
based evaluation. 

(v) Providing facility of compartment examination in two 
subjects in clasa X and one subject in class XII. 

(vi) Providing three chances of compartment examination 
for class X and XII. 

(vii) Simplification of question papers in some of the 
important subjects to provide more internal choices of 
questions. 

Development of Cottage Indultry 
through NOOI 

970. SHRI AJOY CHAKRABORTY: Will the Minister 
01 AGRO AND RURAL INDUSTRIES be pleased to state: 

,(a) whether the Government is funding NGOs for 
the development of cottage industries and for conducting 
developmental programmes in diflerent States; 

(b) if so, the details of such NGOs for the last three 
years alongwith the fund released/spent, State-wise, 
organisation-wise, programme-wise; and 

(c) the total number of beneficiaries through these 
projects? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) Yes, Sir. 

(b) The Government, through the Khadi and Village 
Industries Commission (KVIC), implements the (i) Rural 
Employment Generation Programme (REGP) for generation 
of employment through setting up of village industries, 
including cottage industries, (ii) Rural Industries Service 
Centre (RISC) Scheme for setting up Common Facility 
Centres (CFCs) to provide infrastructural support and 
services to the units and (ill) Product Development, Design 
Intervention and Packaging (PRODIP) Scheme for Improved 
design and packaging of village industry products. While 
no NGO has been assisted under REGP, the details of NGOs 
undertaking projects under the RISC and PROD,IP schemes 
d,uring the last three years along with the lunds released to 
them are given In Statement-I and II respectively. 

(c) Institutions/organizations ~ssisted under the 
RISC and PRODIP schemes are the direct beneficiaries, 
details 01 which are given in Statement I and II relerred to in 
reply to parts (a) and (b) above. These Institutional 
beneficiaries, in turn, help provide employment opportunities 
\0 many more persons in the rural areas, directly and 
indirectly. 

St.tement·' 

State-wise, Organisation-wise details of CFCs established under the RISC Scheme during 2004-05 

Name of institution 

Year 2004-05 

Jharkhand 

Ramakrishna Mission. Ranchl 

Chhota Nagpur Khadl 
Gramodyog Sansthan, Ranchi 

Industry 

2 

Bee Keeping 

Bee Keeping 

(Rs.lakh) 

Activity Funds released 

3 

Quality control lab for 
honey product 

Bottling & Sealing Unit for 
Honey Processing Plant 

4 

1.87 

1.87 
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1 2 3 4 

West Bengal 

MIs Gour Resham Shllpi Agro based Food Mango Processing 1.87 
Sansthan, Viii. Jote, Po. Processing Industries 
Arapur, Disl. Maida 

Tamil Nadu 

Erode Sarvodaya Sangh, Polymer and Leather (Footwear Unit) 1.87 
Erode Chemical Based Industries 

Indira Priyadarshini Society, Biotechnology Bio-ManureNermi 1.87 
1n1254, Konapulla, Medu, Compost 
Pallipalayan Road, 
Kumarappalayam-638183, 
Namakkal Disl. T.N. 

CARD-Trust, Thappu, Kandu, Biotechnology Bio-Manure Testing 2.625 
2- Theni, Madurai Laboratory 

Kerala 

Brahmagiri Dev. Society, Biotechnology Setting up Laboratory, 1.875 
Wayanad Training etc. 

Kerala Gandhi Smarak Nidhi, Mineral Based Pottery Cluster 1.875 
Industries 

Andhra Pradesh 

Walvilal Khadi Gramodyog Khadi Post Weaving 1.87 
Pratlshthan, Walvllal, Karim Processing Unit 
Nagar Dlsl. 

The Nllgiri Educational Biotechnology Technology upgradatlon 1.87 
Society, Atmakur, & Quality Control in 
Mangalagirl (M) Guntur Dist. Vermi Compost Units 

Uttar Pradesh 

Chief Executive Officer, UP Khadi Production of woolen 1.875 
Khadi and Village Industries Khadi 
Board, Lucknow (Departmental 
Center At- T1kar Mati, Sultanpur) 

Kshetriya Shri Gandhi Khadi Production of woolen 1.875 
Ashram, Gorakhpur Khadi 

Kamataka 

Kamataka Khadi Gramodyog Khadi Khadi Textile Testing 1.87 
Samithi, Bengarl, Hubli Laboratory 

Sri Kshetra Dharma Shala Marketing Branding & Marketing 3.75 
Rural Development Project, of Pickles 
Dharma Shala O.K. Disl. 

Total 28.835 

Not.: Implementation 01 Rural Indualri .. Service Centre (RISC) acheme atarted during 2004-05 only. 
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St.temen"" 
State-wise. Orgsnlsation-wlse details of projects financed under the 

PRODIP Scheme during 2003-04 and 2004-05. 

S.No State Project Implementing Agency Project Type Funds 
released (Rs.) 

Year 2003-04 

Uttar Pradesh Kshetriya Sri Gandhi Packaging for shampoo 115000 
Ashram, Moradabad, U.P. 

2 Uttar Pradesh Raghav Gramodyog Product Design in both 30000 
Sansthan, 10/12 Rajpura wooden and steel furniture 
Road, Meerut, U.P. Items 

3 Uttar Pradesh Gandhi Ashram, Bareily, U.P. Product Design in 33300 
furniture items 

4 Uttar Pradesh Tarun Gramiya Vlkas Samitl, Contemporary Designs 45900 
861416 Dev Nagar, Kanpur In leather 
(UP) 

5 Karnataka Khadi Gramodyog Sahakari Packaging for Agarbathl, soap 34875 
Utpadaka Sangh Ltd., Hudll 
591 148, Belgaum (Dist.) 

6 Karnataka Khadi Gramodyog Sahakari Packaging for pickles and 34875 
Utpadaka Sangh Ltd., Hudli - mango pulp 
591 148, Belgaum Dist 

7 Tamil Nadu Smt. R. Ramathllagam Product development and 76750 
Mis. Balaji Instant Samblrani packaging improvement in 
Works, Tirunagar, Madurai Dhoop sticks and Dhoop cones. 

8 Tamil Nadu Ambasamudram Sarvodaya Product Development and 137665 
Sangh, Tirunelveli Disl. packaging Improvement In 

Agarbatti 

9 Tamil Nadu Gandhlgram KVI PC Trust Product Development and 105000 
packaging improvement in 
toilet soap and harbal shampoo 

10 Tamil Nadu Smt.Krishnaveni, Gandhi Design and printing of paper 16785 
Gramodyog, Chennai 44 board bags 

11 Kerala C. Podiyan, Saji Agencies Modernisation in Cane & 27600 
Bamboo furniture including 
value addition to existing products 

12 West Bengal Pasclm Banga Rajya Talgur Neera Parash (soft drink) 60000 
Shllpi Samabaya Mahasangha 
Ltd., 4, Bapln Pal Road, 
Kolkata - 700 026 

13 Andhra Pradesh Shainoju Timbers & Wooden Furniture 22500 
Furnitures, Hyderabad 

Total 740250 

Year: 2004-05 

14 Uttar Pradesh Ravi Gramodyog Sewa Blister packaging for Pickles 28500 
Sansthan, 368/111, Lakar mandl, 
Saadatganj, Lucknow - 226017 

Total 28500 

Note: Implementation of Rural Induatrl. ServIce Centre (RISC) .cherne .1at1ed during 2003-04 only. 
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Creation of Job Opportunity by KYIC Stlltement-' 

971. SHRIMATI MANEKA GANDHI: State-wise number of new projects set up under REGP 

SHRI DHANUSKODI R. ATHITnAN: 
during 2003-04 and 2004-05 and talpet for 2005-06. 

SHRI JASWANT SINGH BISHNOI: (Number 01 projects) 

Will the Minister of AGRO AND RURAL INDUSTRIES S. No. Statel Union 2003-04 2004-05 2005-06 
be pleased to state: Territory (Target) 

(a) whether the Khadi and Village Industries 2 3 4 5 

Commission (KVIC) has been given responsibility to provide North Zone 
incentives to new industrial units for creating new job 
opportunities in rural areas; Chandigarh 8 8 4 

(b) if so, the number of new industrial units provided 2 Delhi 7 9 29 
incentives in the country during 2003-2004, 2004-2005, 

3 Haryana 923 1140 1078 State-wise; 

(c) the estimated number of persons provided with 4 Himachal Pradesh 141 469 689 
the jobs as a result thereof; 5 Jammu & Kashmir 775 922 550 

(d) the targeted number of new units to be set up 6 Punjab 882 864 1351 
following the incentives given for the purpose during the 
current financial years; and 7 Rajasthan 2496 1537 2085 

(e) the steps taken by the Government to achieve " East Zone 
the targets within stipulated time? 

Andaman & Nicobar 58 6 138 
THE MINISTER OF SMALL SCALE INDUSTRIES AND 2 Bihar 88 254 450 MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD): (a) To provide incentives to new 3 Jharkhand 323 240 875 
industrial units for creating job opportunities in rural areas, 
the Government implements the Rural Employment 4 Orissa 1031 991 801 
Generation Programme (REGP) through the Khadi and 

5 West Bengal 3348 2584 2052 Village Industries Commission (KVIC). REGP is a credlt-
linked subsidy programme. Under this programme, an III North East Zone 
entrepreneur can establish a project with a maximum cost 
of Rs. 25 lakh, by availing of margin money assistance from Arunachal Pradesh 32 43 94 
the KVIC and loan from public sector scheduled commercial 
banks, selected regional rural banks, cooperative banks, 2 Assam 1223 1658 1381 
etc. 3 Manipur 36 102 275 

(b) to (d) State-wise number of new projects set up 4 Meghalaya 210 146 275 
and employment generated under REGP during 2003-04 
and 2004-05 and targets for 2005-06 are given in enclosed 5 Mizoram 33 162 411 
Statements-I and II. 

6 Nagaland 61 151 157 
(e) The steps taken by the Government to achieve 

the targets within the stipulated time include holdingl 7 Sikkim 113 233 198 
organizing entrepreneurial development programmes 8 Tripura 244 139 98 (EDPs), exhibition" workshops, awareness camps, etc., in 
each State. KVIC has also set up Rural Industries IV South Zone 
Consultancy Services (RICS) centers to help the potential 
eligible entrepreneurs file applications under REGP for Andhra Pradesh 1097 1988 3097 
setting up industries In rural areas. 
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3 
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Chandigarh 
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Employment: Number of persons 
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2 3 4 5 

2 Madhya Pradesh 23683 40539 23348 

3 Uttaranchal 16825 10471 11000 

4 Uttar Pradesh 57847 64889 60396 

Grand Total 471458 530025 556030 

[Translation} 

Actlvltle. of BDR 

972. SHRI CHANDRA MANI TRIPATHI: 

PROF. VIJAV KUMAR MALHOTRA: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Bangladesh Rifles (BDR) Jawans 
sneaked into a village of West Bangal across Indian border 
and ransackedllooted the village; 

(b) if so, the details thereof; and 

(c) the action laken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) to (c) Yes Sir. On 14th 
Oclober, 2005, Bangladesh Rifles (BDR) troops in uniform 
from BDR BOP, Bhaighar, ex-15 R Bn illegally transgressed 
into Indian territory in Village Dhlmpur, District Dakshin 
Dinajpur, West Bengal and physically assaulted the Indian 
citizens, by resorting to firing, looting and ransacking the 
houses. They also took away the articles including Motor 
Cycle, Mobile Phone, Gold ornaments and Cash. On receipt 
of information, BSF troops rushed to the spot and recovered 
some of the articles. BSF held flag meetings and lodged 
protest note with the BOA. Ministry of External Affairs has 
also lodged a protest note with the High Commission of 
People's Republic of Bangladesh on this Incident and 
requested to take necessary action to avoid reoccurrence 
of such incidents. 

(English) 

Safety of Outstation Students 

973. SHRI M. SREENIVASULU REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(8) the details with regard to the system available 
with the Govemment to ensure the safety of the students 
coming to Delhi for education from foreign countries and 
other State.; 

(b) whether the Govemment has any mechanism 
to periodically review the safety arrangements of such 
students; and 

(c if so, the details thereof alongwith the outcome 
of the last review? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) Local administration ensures prevention of crimes and 
maintenance of law and order affecting all citizens, including 
students coming from other States and other countries to 
Delhi. 

(b) No such review is maintained at the level of 
Central Govemment. 

(c) Does not arise. 

College. under One Set Up 

974. SHRIMATI NIVEDITA MANE: 

SHRI KIRTI VARDHAN SINGH: 

SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the UGC proposes to launch a scheme 
of bringing a cluster of colleges together having common 
objectives; 

(b) If so, the details thereof alongwlth the objectives 
of the scheme; 

(c) whether the economic viability of the proposed 
scheme has been examined keeping the interest of students 
alongwith the educational Institutions Into consideration; 
and 

(d) if so, the steps taken/being taken by the 
Government for the timely implementation of the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) According to the Information furnished by the University 
arrrili'''GomiTiJJsion (UGC), the scheme has not been 
approved byt"e Commission. 

(b) to (d) Do not arise. 

(Translation) 

Indu.trlal Recession 

975. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 
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(a) whether the country is passing through a phase 
of industrial recession at present; 

(b) if so, the reasons therefor; 

(c) the steps taken by the government to do away 
with this industrial recession; and 

(d) the number of industries closed down as a result 
of industrial recession during the last two years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) Industrial production, as measured by the 
General Index of Industrial Production with base 1993-94, 
does not show that the country is passing through a 
recession. Production increased by 5.7 per cent in 2002-
03, 7.0 per cent in 2003-04 and 8.4 per cent in 2004-05. The 
industrial growth during April-September, 2005-06 rose to 
8.8 per cent compared to 8.3 per cent during the corres-
ponding period of 2004-05. 

(b) to (d) Do not arise. 

{English} 

Recruitment of CRPF In Naxal 
Affected Area. 

976. SHRI JUAL ORAM: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether CRPF is recruiting persons from Naxal 
aHected areas particularly from Orissa; 

(b) if so, the reason. therefor alongwlth the' total 
number of local people recruited, State-wise; and 

(c) the details of the posts for which recruitment 
has taken place during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRI PRAKASH JAISWAL): (a) and (b) With 
a view to wean away the youth from the path of violence by 
providing them gainful employment, Government has 
earmarked certain quota of vacancies in Central Police 
Forces (CPFs) to be filled from Naxal-aHected areas. The 
number of vacancies of Constable (GO) allotted to Naxal-
aHected State. in the recruitment in the current year (2005-
06) In CRPF Is given in the enclo.ed Statement-I. 

(c) The category-wi.e details of posts for which 
recruitment wa. made during the last three years by CRPF 
are given in the enclosed Statement-II. 

Statement-I 

S. No. Name of the States Number of Vacancies 

1. Andhra Pradesh 2,943 

2. Bihar 2,805 

3. Jharkhand 1,780 

4. Madhya Pradesh 1,128 

5. Chhattisgarh 

6. Maharashtra 

7. Orissa 

8. Uttar Pradesh 

9. West Bengal 

Total 

Category of posts 

Group 'A' 

Group 'B' 

Group 'C' 

Group '0' 

865 

1,956 

1,282 

3,066 

2,416 

18,241 

Statement-II 

Number of persons recruited, 
Year-wise 

2002 

88 

Nil 

22.361 

36 

2003 

45 

Nil 

2004 

77 

Nil 

1,302 28,233 

30 39 

Conventional Unl".,..ltl" In Kernatakll 

977. SHRI M. SHIVANNA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Gulbarga, Mangalore and Kuve-
mpu conventional Universities in the State of Karnataka 
have been asked not to venture in open and distance 
education as per the Karnataka State University Rules, 
2000; and 

(b) if so, the details thereof alongwith the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA FATMI): 
(a) and (b) According to the Indira Gandhi National Open 
University, the Chancellor of the Universities In Kam.taka 
has directed on 17th August, 2005 that the conventional 
universities in the State, including universities of Gulbarga, 
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Mangalore and Kuvempu, shall not, until further orders, 
make fresh admission to any of the courses coming under 
the Open University System. The State Universities function 
under the State Legislations and the Central Government 
does not have any say in the matter. 

Subway. and Underpa .... 

978. SHRI SWADESH CHAKRABORTTY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH· 
WAYS be pleased to state: 

(a) whether a stretch of fifty five kilometres on NH· 
2 and NH·6 in Howrah district has no subways and 
underpasses on the important and busy crossings; 

(b) if so, whether any initiative has been taken by 
the Government to construct subways and underpasses at 
these crossings; and 

(c) if so, the details thereof alongwith the date by 
which the aforesaid construction work is likely to begin? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) On 54.4 km stretch of NH·6 in 
Howrah district i.e. from Dankuni to Kolaghat, one underpass 
at km 66.573, in front of Anand Niketan High School, Begnan, 
has been provided. A flyover at Km. 24.6 (Salap More) across 
NH·6 with a provision of facility of Staircases on both side 
and footpath for use by pedestrians is in advance stage of 
completion. On about 3 km stretch of NH·2 in Howrah district 
i.e. from Dankuni to Bali Bridge, six underpasses at km 
666.60, km 667.910, km 668.207, km 668.336, km 668.950 
and km 669.170 have been provided. At present there is no 
proposal to construct any other subway or underpass in 
these stretches. 

P.pper and Cardamom Export 

979. SHRI P.C. THOMAS: 

SHRI N. N. KRISHNADAS: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether any assistance has recently been 
sought by the Government of Kerata, Spices Board and other 
pertinent Organisations to enhance the export of spices 
especially pepper and cardamom; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY <SHRI E.V.K.S. ELAN· 
GOVAN): <a) and (b) Proposals were received for providing 
subsidy for covering the costs towards upgrading. internal 
transportation and international freight in the export of pepper 
and cardamom. 

(e) Government of India has recently announced a 
scheme for grant of a WTO·compatible subsidy on export of 
20,000 metric tonnes of pepper from India at the rate of Rs. 
5.00 per kg (or the actual cost incurred, whichever is less) 
for international freight and Rs. 2.00 per kg for internal 
transport, subject to certain conditions. This scheme is 
implemented as a one time measure and will end on 31 
March 2006. 

{Translation} 

Vlolenc.ln UP 

980. SHRI ASH OK KUMAR RAWAT: 

SHRI SURAVARAM SUDHAKAR REDDY: 

SHRI BRAJESH PATHAK: 

SHRI C.K. CHANDRAPPAN: 

SHRI MUNSHI RAM: 

SHRI SHISHUPAL N. PATLE: 

PROF. MAHADEORAO SHIWANKAR: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Union Government has received 
any report on the violence at Mau In the State of Uttar 
Pradesh; 

(b) If so, the details thereof alongwlth the action 
taken by the Government in this regard; 

(c) whether the Union Government has also s.nt 
any Central Team to conduct Inquiry into the afor.said 
violence; 

(d) if 80, whether any report has been submitted to 
the Government by the team; and 

(8) if so, the steps taken by the Governm.nt In this 
r.gard? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) Yes, 
Sir. As per the report received from tbe Stat. Government of 
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Uttar Pradesh. In connection with the proposed Bharat Milap 
Programme on 14.10.2005 by the Ram Lila Committee. Mau 
Town. communal tension started over use of loudspeakers 
on the night of 13th October, 2005 in the town. This was 
followed by communal incidents on 14th October and 
subsequent days in which 8 persons were killed, 37 persons 
sustained injuries, 227 houses/shops, 13 industrial 
establish-zments and 12 handlooms/powerlooms were 
damaged. The estimated loss due to damages to property 
was reported by State Government at Rs. 8.55 crore. Senior 
Officers of the State Government camped at the affected 
areas and the State Government took measures like 
imposition of curfew, deployment of forces, patrolling of 
affected areas etc. for restoration of normalcy. A total of 440 
persons were arrested and sent to jail and a total of 57 
offences have been registered. 

Five incumbent officers including the District Magistrate 
and Superintendent of Police were placed under suspension 
for their failure to control the situation. An enquiry Committee 
has also been constituted by the State Govt. to inquire into 
these incidents. An amount of Rupees Two lakh to the 
dependents of each of the deceased person and in the case 
of those injured an amount of Rs. 25,000/- was sanctioned 
by the State Government. 

Under the Seventh Schedule of the Constitution, 
'Police' and 'Public Order' are State subjects and registration 
of cases, investigation and prosecution are the primary 
concern of the State Governments. The Union Government 
has also issued advisories to the State Government from 
time to time and has also taken a variety of administrative 
measures and promotional efforts for communal harmony. 
These include constant review of the communal situation in 
the country, maintaining a continuous watch over the 
activities of organizations having a bearing on peace and 
communal harmony, sending alert messages, sharing of 
information, sending Central Para-Military forces to the 
States on the specific request of the concerned State 
Government(s), assistance in the modernization of the State 
Police Forces etc. The Union Government has also issued 
to all the States/Union Territories comprehensive guidelines 
to promote communal harmony. The promotional efforts 
include providing grants for organizations engaged in 
activities promoting communal harmony, annual Communal 
Harmony Awards and Kabir Puraskar and observance of 
Quami Ekta Week. The~National Common Minimum 
Programma of the Government envisages enactment of a 
law to deal with communal violence. 

(c) No. Sir. 

(d) and (e) Do not arise. 

{English] 

Subsidy on OrthodoxTe. 

981. SHRI R AYA PAT I SAMBAS IVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government ha, announced 
subsidy on the manufacturing of orthodox teas; 

(b) if so, the details thereof; 

(c) whether some Associations of tea growers 
especially from Nilgiri have represented the Government 
that this subsidy do not apply on the manufacturers buying 
green leaves; 

(d) if so, the details thereof; 

(e) whether there has been representation from 
small growers as the prices of raw material has not 
increased; 

(f) if so, the reaction of the Government thereto; 
and 

(g) the steps taken by the Government to extend 
benefit to the small growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) Yes Sir. 

(b) The scheme sanctioned by the Government 
envisages grant of subsidy for production of orthodox tea @ 
Rs.3 per kg for leaf grades and Rs.2 per kg for dust grades 
for existing levels of production with additional incentive @ 
Rs. 2 per kg. for the incremental volume over the previous 
year from 1st January 2005 to 31st March 2007. The 
estimated outlay for this scheme is Rs.55 crores and this 
will be financed from the special fund created with collections 
of additional duty of excise on tea. 

(c) and (d) The Nilgiri Small Tea Growers' Association 
has pointed out that as none of the Bought Leaf Factories 
are having orthodox manufacturing facility, the orthodox 
subsidy is not helping the small tea growers. The benefit of 
the scheme as sanctioned by the Government is applicable 
to all the tea producers in the country for producing orthodox 
teas only. 

(8) Yes Sir. 

(f) The decline in tea prices could partly be 
attributed to supply of comparatively poor quality green leaf 
to the processing factories and poor manufacturing practices 
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followed by some factories. Good quality leaf continues to 
get reasonably good prices and bener quality made tea also 
fetches good prices despite the decline in average prices. 
There has been some improvement in tea prices in South 
India recently due to various quality control measures taken 
by the Tea Board. 

(g) A number of steps have been taken by the 
Govemment and the Tea Board to help the small tea growers. 
These Include implementation of a price sharing formula 
between the small tea growers and manufacturers of tea 
with effect from 1 st April 2004 in order to ensure that the 
small tea growers get a reasonable share of the price 
obtained by the manufacturer for made tea and imple-
mentation of a Special Tea Term Loan (STTL) which interalia 
provides for sanctioning of working capital up to Rs.2 lakhs 
at a concesslonal rate of Interest for small tea growers. 
Government has also set up a Price Stabilization Fund, the 
benefits of which are available to small tea growers having 
holding up to 4 hectares. Besides, financial assistance by 
way of subsidy and grant in aid is extended to small growers 
for various developmental activities luch as new planting, 
replanting, rejuvenation pruning and Infilling the vacancies, 
creation of Irrigation facilities, organizing themselves into 
self help groups, participation In the study tours etc. Tea 
Board has also taken steps to create quality awareness 
among the small growers. 

Change. In Training Programme 
of Police Force 

982. SHRI CHENGARA SURENDRAN: Will the 
Minister of HOME AFFAIRS be pieased to state: 

(a) whether the Government proposes to make 
changes in the training programmes of the police force in 
the country; and 

(b) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) 
Evaluation and modification of tralnlng programmes of police 
force in the country Is an ongOing process. The contents of 
programmes are modified as also specific courses are run 
keeping in view the operational requirements, induction of 
new technologies, new challenge. In the field altuationa, 
feed back from the personnel In field, inapection reports 
and case studies of important Incidents. 

Re.ervatlon of S .. t. for SCa/ST. 

983. SHRI NIKHIL KUMAR: 

SHRI BADIGA RAMAKRISHNA: 

Will the Minister of.HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the private educational Institutions in 
the country are providing reservations to the weaker sections 
of 80clety; 

(b) if not, the role of UGC In getting reservation to 
the weaker sections of society in auch educational 
Institutions; 

(c) whether the Government proposes to amend 
foreign Universities Bill in order to regulate the fee structure 
of foreign universities having their branches in the country 
and also to reserve seats for the students of SCs/STs and 
backward classes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) The Hon'ble Supreme Court vide its recent 
Judgement in P.A. Inamdar Vs State of Maharashtra (2005) 
has decided that the State does not have any right to 
implement the policy of reservation In unaided private 
professional educational Institutions. 

(c) The Govemment has not taken, a final view in 
regard to the entry and operations of foreign educational 
providers. 

(d) Does not arise. 

Export of Agricultural Produot. 

984. SHRI M.P. VEERENDRA KUMAR: 

SHRI E.G. SUGAVANAM: 

MS. INGRID MCLEOD: 

SHRI MITRASEN YADAV: 

SHRI RANEN BARMAN: 

Will the Miniater of COMMERCE AND INDUSTRY be 
pleased to atate: 

(a) the detaila with regard to the agricultural 
products exported/imported by India from different countries; 

(b) the names of agricultural products exported 
from India at preaent; 

(c) whether the Government has abolished 0111 
on agricultural and other products to boost farm export; 

(d) If so, the details thereof alongwlth the ateps 
taken by the Government to attain self sufficiency In 
agricultural products; 

,. 
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(e) whether the Government has appointed 
Agricultural Counsellors abroad to promote agricultural trade 
with major importing countries of agricultural products; and 

(f) if so, the details thereof, country-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) and (b) Main agricultural products being 
exported from India are rice, wheat, meat, poultry & dairy 
products, fruits & vegetables, nuts & seeds, tobacco & its' 
products, spices, oil-meals, processed food etc. Some of 
the major agricultural items being imported into the country 
are vegetable oils (edible), sugar, nuts & seeds including 
raw cashew nuts, pulses etc. 

Product-wiselcountry-wise details of exports/imports 
are available in the "Foreign Trade Statistics of India" 
compiled by the Directorate General of Commercial 
Intelligence & Statistics (DOCI&S), Kolkata. 

(c) and (d) The Government has already approved a 
proposal for removal of export cess on agricultural 
commodities with the policy perspective that taxes and duties 
ought not to be exported. In this regard, a Bill for amending/ 
repealing certain Acts/Rules, administered by the Depart-
ment of Commerce, has already been introduced in the Lok 
Sabha. 

Indian agriculture has taken rapid strides since 1951. 
The food grains production has increased from 50.82 million 
tones in 1951 to more than 212 million tones in 2003-04. 
The country has already graduated from food shortages and 
imports to self-sufficiency in food grains and its exports. 

(e) and (f) In order to promote trade and to liaise with 
the international organizations like Food & Agriculture 
Organisation, European Commission, mo etc., Govemment 
of India appoints its representatives/ officials abroad 
designated as Adviser, Miniater, Research Officer etc. Also, 
the Commercial Wings In all Indian Missions/Embassies 
abroad have been entrusted with the responsibility of 
promoting exports of Indian products including agricultural 
products. 

(Translation] 

Construction of Four Lane Bridge 
on Chambal Alver 

985. SHRI ASHOK ARGAL: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

<a) whether the Gov.mment proPQse to construct 
a four lane bridge on the river Chambal on the National 
Highway No.3; 

(b) if so, whether the survey work of the said bridge 
has been completed; and 

(c) if so, the time by which the construction work of 
the above bridge is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. It is proposed to construct a 
two lane bridge on the river Chambal in km 59-60 on 
National Highway-3 on Agra-Gwalior section as part of North 
South Corridor adjacent to exiting two lane bridge to make It 
four lane bridge. 

(b) Survey and investigation work has been taken 
up. 

(c) The work of construction of above bridge Is 
expected to be started In September 2006. 

{English] 

Issuance of Notlc.s by NOMC to Shopk .. per 

986. SH!lI RAGHUNATH JHA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether NDMC has issued notice to the 
shopkeepers to clear the verandahs In the Market falling 
under their jurisdiction in the ree3nt past; 

(b) if so, the details thereof; and 

(c) the action NDMC propose to take to avert any 
incident of the type that took place on October, 2005 killing 
large number of people? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The New Deihl 
Municipal Council has reported that it has issued Show 
Cause Notices under Section 247 of the New Deihl Municipal 
Council Act, 1994 to the shopkeepers of Sarojlnl Nagar 
Market. 

(c) New Delhi Municipal Council proposes not to 
a1iow any temporary Tehbazari during festivals and also to 
shift and re-allocate Tehbazari from congested markets. 

(Translation] 

Repair. and R8-constructlon of Highways 

987. SHAI GANESH SINGH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHW~YS be 
pleased to state: 

<a) the criterion fixed for repairs and reconstruction 
of Highways within the country; 
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(b) the amount allocated for repairs and recons-
truction of the National Highways to the State of Madhya 
Pradesh as per criterion fixed by the Government during the 
current year along with the names of the roads; 

(c) whether the proposal related to repairs and 
reconstruction of National Highways No.7, 75 and 78 In 
Satna (M.P.) have been received by the Government; and 

(d) if so, the details of the action taken in this regard 
till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The repair and reconstruction 
(development) on National Highways are taken up on the 
basis of the traffic, condition of the road/brldges, location 
and availability of funds. 

(b) The allocation of fund for development and 
maintenance of National Highways are made state wise 
and not National Highway wise. During the current financial 
year (2005-06) allocation of Rs.99.03 crore and Rs.55.14 
crore have been made to the Government of Madhya 
Pradesh for the National Highways entrusted to them for 
development and maintenance respectively. 

(c) and (d) Yes Sir. Out of 25 proposals received from 
State PWD, 19 proposals amounting to Rs.23.24 crore have 
been sanctioned so far under Plan & Non Plan head. 

{English} 

Crime Agalnat Children 

988. SHRI ANANDRAO VITHOBA ADSUL: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the crimes committed against children 
is on the Increase in the .country; 

(b) if so, the reasons therefor; and 

(c) the effective steps taken by the Government to 
keep a check on the trend by putting in place a system for 
giving adequate care and protection to children? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT I 
SINGH): (a) Yes, Sir. 

(b) There are various reasons for crimes against 
children such as social, economic and others. 

(c) Efforts are being made to check the crimes 
against children by effective implementation of laws for care 
and protection of children such as Indian Penal code, 

Immoral Traffic (Prevention) Act, Pre-natal Diagnostic 
Technique (Regulation, Prevention and Misuse) Act, Child 
Marriage (Restraint) Act, Child Labour (Prohibition and 
Regulation) Act, Juvenile Justice (Care and Protection) Act, 
etc. 

Payment of Due. to Tobacco Growe ... 

989. SHRI BADIGA RAMAKRISHNA: Will the Minister 
01 COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Tobacco Grower. 01 Andhra 
Pradesh are yet to receive the linal payment for their produce 
of Verginia Tobacco; 

(b) If so, the lacts and reasons for delay; 

(c) whether the Government has initiated action to 
find out the reasons due to which Tobacco Board and the 
Tobacco growers are unable to pay their bank loans and 
are committing suicide; and 

(d) if so, the steps proposed to be taken by the 
Government for expediting the matter and provide immediate 
relief to tobacco growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELAN-
GOVAN): (a) and (b) All payments have been made to tobacco 
growers of Andhra Pradesh for their produce of FCV tobacco, 
except about 20% of the sale proceeds of the crop holiday 
violators of 2001 season. The said amount Is withheld on 
the directions 01 the Hon'ble Supreme Court of India pending 
final judgement In the case. 

(c) and (d) No such incident has so far been reported. 
Government hopes to reach an out-of-court settlement with 
the crop holiday violators as soon as the SLP Is taken up for 
hearing by the Hon'ble Supreme Court. 

Widening of Four Lane ROld 
Into Six Line. 

990. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI MOHAN SINGH: 

SHRIJASHUBHAIDHANABHAIBARAD: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government proposes to shortly 
roll out a mega Rs. 175,000 crura project for six lanlng of the 
entire Golden Quadrilateral network for complete execution 
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on the 'build·operate·transfer' (BOT) basis as reported in 
The Hindu dated October 22,2005; 

(b) If so, the facts thereof; 

(c) whether the Government has formulated any 
scheme in this regard; 

(d) If so, the details thereof alongwlth the estimated 
cost of the project; 

(e) whether the Government has selected road 
stretches; 

(f) If so, the details thereof, State·wise; 

(g) the time by which the work on the widening of 
four·lane highways Into six lane Is likely to be started; 

(h) whether any public private partnership sought 
for the implementation of the said project; and 

(i) If so, the stepa taken by the Union Government 
In thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (I) It Is proposed to widen 6500 km 
of National Highways to six lanes on Build Operate and 
Transfer Basis under National Highways Development 
Project (Ph ... ·V) at a cost of Rs. 22750 crOfes. It will include 
the entire length of 5846 km. of Golden Quadrilateral and 
some other selected stretches. It is premature to give the 
detaila, as the whole matter is under discussion with the 
Planning Commission. 

[Translation} 

Chaliina of Red a.acon Vahlcle. 

991. SHRI BHANU PRATAP SINGH VERMA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has directed the Delhi 
Police to take action against people misusing red beacon 
on vehicles; 

(b) if so, the action taken by the Delhi Police against 
persona uaing red beacon unauthorisedly on vehicle; 

(e) whether red beacon on vehiclea Is being used 
In Delhi on a large scale; and 

(d) If so, the details and reaction of the Govern· 
ment? 

THE MINISTER OF STAte IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) Deihl Polioe Is already 

empowered under the Central Motor Vehicles Rule, 1989 
and Delhi Motor Rules, 1993 to take action against 
unauthorized use of Roof Top Ughts on motor vehicles. 

(b) to (d) Delhi Police has issued 44 challans during 
2005 (upto 15th November, 2005) for unauthorized use of 
red beacons on vehicles. Delhi Police is strictly enforcing 
the provisions of the Central Motor Vehicles Rules, 1989 
and Delhi Motor Vehicle Rules, 1993 against the unautho-
rized use of red beacons and whenever vehicles using red 
beacons lights in violation of relevant rules are noticed, they 
are challaned. 

Performance of Anganwadl Kendra 

992. SHRIMUNSHIRAM: 

PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of HUMAN RESOURCE DEVELOp· 
MENT be pleased to state: 

(a) whether the Government has reviewed the 
performance of 'Anganwadi Kendras' opened In the various 
States as reported in 'Rashtriya Sahara' dated September 
24,2005; 

(b) if so, the details thereof and total number of 
bogus Anganwadi Kendra detected so far; 

(c) whether medicine kit is available with all 
Kendras; 

(d) if not, whether the Government has provided 
funds to all the States for making the medicine kits available 
at all the Kendras; 

(e) if so, the details of such Statal who have not 
spent such funds; 

(I) the action taken by the Government against 
such Anganwadi Kendras; and 

(g) the effective steps taken by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) and (b) The implementation of the ICDS Scheme 
:s reviewed with the representatives of the State Govern· 
mentiUT Administration from time to time. One such review 
WilS held on 14.9.2005 wherein issues such as opera· 
tionalisation of sanctioned Projects and Angawnadi Centres, 
supply of supplementary nutrition procuremtlnt of Medicine 
and Pre· School Education kits etc. were discussed. No 
instance of bogus Anganwadi Centres was reported during 
the meeting. 
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(c) No, Sir. 

(d) The Government of India releases grant-in-aid, 
as per approved pattern, for various components, including 
medicine kits, under the ICDS Scheme. In ca88, however, 
expenditure on a particular component Is not Incurred, the 
grant-in-aid is adjusted in release of subsequent Instalments. 

(e) As per the information available, the States of 
Goa, Haryana, J&K, Jharkhand, Punjab, Tamil Nadu, 
Uttarancha!. Delhi, Dadra & Nagar Haveli, Manipur and 
Sikkim have not incurred expenditure on Med:cine kits during 
2004-2005. 

(f) and (g) The Government of India has been 
constantly Impressing upon the StateslUTs to regularly 
procure and supply Medicine Kits to Anganwadi Centres as 
per the guidelines of the ICDS Scheme. 

Construction of HlghWilya 

993. SHRI MOHAN SINGH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government selects new 
National Highways for upgradatlon/construction every year; 

(b) if 80, the details of the National Highways in 
Kilometers upgraded!conetructed in the country particularly 
in Uttaranchal and Uttar Pradesh during the last three years 
and the amount allotted therefor, State-wise; 

(c) the details of the procedure for selection of 
National Highways; and 

(d) the total percentage of amount being paid by 
the Union Government to States for construction and 
maintenance of National Highways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Development of National HighWay. 
is continuous process and Is taken up every year according 
to the traffic, inter-se priority and availability of funds. 

(b) About 20178.17 km length of National Highways 
wss developed during the last three years In the country 
and out of which 271.86 km length of National Highways 
devetoped in the Uttaranchal and 1587.35 km length of 
National Highways developed In the Uttar Pradesh. State-
wise details including the amount allocated and length of 
National Highways developed are given in the enclosed 
Statement. 

(c) The selection of National Highways (NH) for 

development and upgradation Is based on the traffic and Its 
growth, condition of the National Highway, inte,-se priority 
and availability of funds. 

(d) The Union Govemment' provides the entire 
funds to the States for development and maintenance of 
National Highways as per the availability of funds. 

Slatement 

Allocation of Funds for Development of National 
Highways during the ,., th,.". }'Mrs 

S. No. Name of Total Length Total allocation 
State upgraded! developed during last three 

during last three yea ... (.As. crore) 
yea ... (km) 

2. ' 3 4 

Andhra ·2063.40 325.71 
Pradesh 

2 Arunachal 401.28 10.55 
Pradesh 

3 Assam 918.02 252.76 

4 Bihar 754.65 239.11 

5 Chandlgarh 1.00 8.20 

6 Chhattisgarh 802.74 158.46 

7 Delhi 14.50 22.00 

8 Goa 70.80 37.00 

9 Gujarat 802.19 246.35 

10 Haryana 698.55 184.50 

11 Himachal 392.03 107.00 
Pradesh 

12 Jammu and 40.52 8.00 
Kashmir 

13 Jharkhand 491.80 103.70 

14 Kamlltaka 1128.86 '320.61 

15 Kerala 683.80 251.50 

16 Madhya 1315.80 269.00 
Pradesh 

17 Maharaahtra 1680,88 375.56 
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2 3 4 

18 Manlpur 186.00 41.60 

19 Meghalaya 279.25 88.13 

20 Mlzoram 205.74 75.00 

21 Nagaland 99.75 37.50 

22 Orissa 889.80 205.09 

23 Pondlcheny 0.00 7.20 

24 Punjab 539.18 149.55 

25 ~aja8than 1881.28 234.61 

26 Tamil Nadu 1299.82 283.07 

27 Tripura 127.48 National Highways 
are entrusted with BRO 

28 Uttar Prad .. h 1687.35 393.74 

29 Uttaranchal 271.88 68.23 

30 We8t Bengal 746.70 314.10 

31 NHAI- The length of National 21801.31 
Highways developed by 

32 BRO- NHAI & BRO are added to n8.80 
the Stat .. concemed 

• For NHAI and BRO, Allocation of fundi ara not made Statawl ... 

Protection ofTrlblll CUtture 

994. SHRI AJIT JOGI: Will the Minister ~f TRIBAL 
AFFAIRS be pleased to 8tate: 

(a) whether the main emphasis of preaent policy 
on tribal development i8 to bring the tribals Into the 
maln8tream; 

(b) if 10, the details thereof; 

(c) whether this will put an end to their centuries 
old culture; and 

(d) If 80, the details thereof alorigwlth the meuuree 
taken by the Govemment to protect tribal culture .. well u 
to bring them In the malnetream? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTFR 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a) to (d) For the development of the 
Scheduled TrIbee, there are five guiding principles which 

are popularly known as Nehruvian Panchsheel. These five 
Principles are : 

1. Tribals should be allowed to develop according their 
own genius. 

2. Tribals' rights In land and forest 8hould be respected. 

3. Tribals teams should be trained to undertake adminls· 
tration and development without too many outsiders 
being Inducted. 

4. Tribal development should be undertaken without 
disturbing tribal social and cultural institutions. 

5. The Index of tribal development should be the quality 
of their life and not the money spent. 

The Ministry of Tribal Affairs is further formulating a 
comprehensive National Tribal Policy, Including protection 
of tribal culture. The policy Is stili at draft stage and yet to be 
finalized a8 per the established procedure. 

National Highways 

995. SHRI GIRDHARI LAL BHARGAVA: Will the 
Mlnlater of SHIPPING, ROAD TRANSPORT AND HIGH· 
WAYSbe pleased to state: 

(a) whether some stretches of the National 
Highways In Rajasthan have been left unconstructed; 

(b) If so, the action being taken by the Union 
Govemment in this 'regard; 

(c) the time by which approval is likely to be given 
for the construction of the left over 8tretch .. ; 

(d) whether National HighwaYI in Rajasthan are 
Itill of lingle and intermediate lane; 

(e) If so, the action being taken for broadening and 
converting them into double lane and the time by which It Is 
likely to be done; 

(I) whether the pre.ent thickness of National 
Highways in Rajasthan 18 very Ie88 than the IRC norms; 

(g) If 10, the action being taken to increase the 
thicknea aa per IRC norma; 

(h) the time by which It 18 llkety to bt! done; 

(i) whElther more funds are needed than the 'fund 
allocated for the periodical renewal and ordinary repair 
taken; and 
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(j) if so, the action being taken to release the 
balance amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (e) There are 18 National Highways 
(NHs) passing through the State of Rajasthan with a total 
length of 5656 kilometer (km) out of which 1926 km are less 
than two lane, 2887 km are two lane and 843 km are four 
lane. During 9th & 10th Plan 2766 km length of State roads 
were declared as new NHs. During the last three years 2002-
03, 2003-04, 2004-05 and current year 2005-06 (up to 10/ 
05) development works in the form of widening, strength-
ening, improvement of riding quality etc. amounting to Rs. 
303.80 crore covering 1188 km length of NHs (with the State 
PWD) have been sanctioned. Out of it, works in 1054 km 
length have been completed and in the balance length works 
are at various stages of progress. Besides the above, 
periodic renewal works in 992 km length were undertaken, 
out of it 670 km length have been completed. In addition, 
1464 km length of NHs in Rajasthan were selected for 4/6 
lane facility under National Highway Development Projects 
(NHDP). Out of it 744 km length has been developed to 416 
lane facility, 649 km length is under implementation and in 
74 km length the works are to be taken up after the award. 

(f) to (h) Most of these new NHs are deficient in many 
respects such as crust thickness, road geometries, lane 
width, weak and narrow bridges etc. as these were originally 
State roads. Development and maintenance of NHs is a 
continuous process which includes strengthening of deficient 
crust, widening, improvement in riding quality, construction 
of weak and narrow bridges, construction of bypass etc. 
depending upon traffic volume, condition of roads, inter-se-
priority and availability of funds. 

(i) and m Yes, Sir. The funds are generally allocated 
on the baais of the available resources. The roads are being 
maintained in traffic worthy condition. 

[English} 

Finger Print Crlml,.1 Treclng System 

996. SHRI ADHIR CHOWDHURY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has installed Finger 
Print Tracing System in various Police Headquarters in the 
country; 

(b) if so, the details thereof; 

(c) whether the Government has any plan to 
expand the system in each of the police station in the country; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) 
Government have installed an Automated Fingerprint 
Criminal Tracing System in the Central Finger Print Bureau 
of the National Crime Records Bureau (NCRB) in 1992. 
Apart from this, as many as 19 States have installed 
Fingerprint Criminal TraCing System in their respective Police 
Headquarters so far. 

(c) and (d) Government are in touch with the State 
Governments and have been emphasising upon the need 
for the expansion and extension of the system to each police 
station in the States. 

Working of H.wk.,. on Roedlldel 

997. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY ALLEVI-
ATIONbe pleased to state: 

(a) whether a recent judgement of Supreme Court 
has held illegal the working of hawke .. on roadside. in 
cities; 

(b) if so, the main grounds given for such oraer; 

(c) the e.timated number of poor hawk." likely to 
be affected by the .ald judgement; 

(d) whether vide earlier judgements of 1989 and 
1992, the compulsion of worker. to earn their livelihood 
was declared a. a fundamental right and the Court had held 
that the maximum number of hawker. be given place to 
work; 

(e) if so, whether these judgements were consi-
dered in the latest order; and 

(f) the action proposed to be taken to ameliorate 
the lot of poor roadside workers and step. taken to enable 
them to continue working for their livelihood? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) Supreme Court in the matter of 
Mumbai Hawkers Union Vs. UOI & Others dated 911212003 
had ordered formulation of a committee to identify hawking 
& non-hawking zones In the financial hub and also to decide 
how many hawkers would be accommodated on the roadl 
street if it was to be a hawking zone. The matter is still sub-
judic9. 

(d) and (e) AI per the Judgement dated 30/8/1989, in 
the matter of Sodan Singh etc. etc. Vs. NDMC & Anr. etc., the 
Supreme Court had held that Street Trading being a 
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fundamental right has to be made available to the citizens 
subject to Article 19(6) of the Constitution. It is within the 
domain of the State to make any law imposing reasonable 
restrictions in the interest of general public. This can be 
done by an enactment or by any other law permissible under 
Article 19(6) of the Constitution. Since a citizen has no right 
to choose a particular place in any street for trading. it is for 
the State to designate the streets and earmark the places 
from where Street trading can be done. 

As per the Judgment dated 13/3/1992. in the matter of 
Sodan Singh & Ors. etc. Vs. NDMC & Ors. etc .• Court held 
the view that having regard to the question of livelihood and 
survival of a large number of families. it would be justified 10 
adopt a compassionate approach so as to ensure that 
genuine squatters/hawkers are not denied their daily bread 
at the alter of technicalities while at the same time ensuring 
that those who are out to exploit and abuse the process of 
law do not succeed. As per the judgment dated 9/1212003. 
in the matter of Mumbai Hawkers Union Vs. UOI & Others. 
the Supreme Court has ordered for formulation of a 
committee to Identify hawking & non-hawking zones in the 
financial hub and also to decide how many hawkers would 
be accommodated on the road/street if it was to be a hawking 
zone. The matter is still sub-judice. 

(f) The National Policy on Street Vendors. 2004 
formulated by the Ministry. is to promote a more supportive 
environment to the street vendors for earning their livelihoods 
and to provide guidelines for the States/UTs to act in the 
overall interest of the Street Vendors to continue hawking 
activity for their livelihood. 

A one day National Workshop was organized by the 
Ministry of Urban Employment & Poverty Alleviation on 19th 
October. 2005 at Vigyan Bhawan. New Delhi. A wide range 
of issues concerning urban street vendors were deliberated 
upon during the workshop including. inter alia. their legal 
status. social security cover. self compliances, access to 
credit from financial institutions, their rehabilitation, need 
for training and skill development and creation of a·data 
base in the States. There was a consensus in the workshop 
amongst the stakeholders to provide and promote a more 
supportive environment to the street vendors for earning 
their livelihoods. Major decisions taken in the workshop 
included, inter alia, need to have a monitoring mechanism 
in place In each State to oversee implementation of the 
National Policy on Urban Street Vendors; need for training 
and capacity building of State Nodal Officers; need to 
document and disseminate best practices in vending/ 
vending policy in various States; need to sensitize the 
concerned officials of the Municipal Authorities/local police: 
need to earmark land space in the Master Plan and Zoning 
Plans for street vendors by the States/CltieslUrban Local 
Bodies; need to streamline the registration of street vendors 

by the States/Urban Local Bodies; need to provide social 
security (medical, insurance. etc.) and access to credit to 
them by the Governments; need to formulate State Vendor 
Policies In line with the National Urban Street Vendors 
Policy; and need to have a relook by the State to promulgatel 
modify/amend their Street Vendor Act. if any, in tune with the 
National Policy. 

{Trans/ation] 

ConstructIon of Two Lane Road from 
Delhi to Uttaranchal 

998. DR. RAJESH MISHRA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government is contemplating for 
early construction of two lane roads from Delhi to Uttaranchal 
via ehaziabad-Meerut-Muzaffarnagar-Roorkee-Haridwar-
Dehradun highway keeping in view of heavy traffic on this 
route; 

(b) if so. the time limit fixed for the purpose; and 

(c) the time by which the work is likely to be 
undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Deihi to Uttaranchal via 
Ghazlabad-Meerut-Muzaffarnagar- Roorkee- Haridwar-
Dehradun is already two lane highway. However. Delhi-
Oehradun section has been included under National 
Highways Development Project (NHDP) Phase-III A for four 
laning. The target date of completion of NHOP Phase-III A is 
December 2009. 

Registration of FIR on Computer 

999. SHRI PANKAJ CHOWDHARY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to launch a 
multidimensional scheme named 'CIPA' under which F.I.R.s 
are likely to be registered on computers and Police Stations; 

(b) if so. the details thereof; 

(c) the names of the States where the said scheme 
is proposed to be launched; 

(d) whether the necessary training is; proposed to 
be imparted to the police personnel; and 

(e) if so. the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS SHRI SHRIPRAKASH JAISWAL): (a) and (b) A 
multidimensional scheme named ·CIPA" (Common Inte-
grated Police Application) is presently under implementation 
by the Government for automation of police stations, under 
which FIR. will be registered and printed on Computers. 
The said scheme is aimed at computerizing all the important 
forms, records and crime data maintained by the police 
stations. 

(c) The scheme is being initially launched at 10% 
police stations in all States in 2005-06 as per selection made 
by the respective State Governments. Remaining police 
stations will be covered in the next three years. 

(d) and {e) It is proposed to impart the required training 
to the police personnel. The training will be of three levels, 
which are detailed as below: 

(i) Firstly, the "Central Development Team" will impart 
training on CIPA software to the State level "CIPA 
Development Teams" 

(ii) The Supervisor level persons, placed at District level, 
will be imparted training by the ·State Development 
Team" on CIPA software, who will then impart training 
on CIPA software to the handholding persons, placed 
full-time by the Agency at each police station for a 
specified period. 

(iii) The handholding persons placed at each police station 
will then impart necessary on job training both on oHice 
automation software and the CIPA software' to the 
identified operational staH and the supervisory oHlcers 
of the police stations. 

(English) 

NaUonel Work.hop on Urban 
Street Vendora 

1000. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY ALLEVI-
ATION be pleased to state: 

(a) whether there has been ,a National workshop 
on Urban Street Vendors; 

(b) if so, the details in this regard; and 

(c) the details of the issues discussed in the said 
workshop and the decisions taken therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (al to (c) Yes, Sir. A one day National 
Workshop on Urban Street Vendors was organized by the 

Ministry of Urban Employment & Poverty Alleviation on 19th 
October, 2005 at Vigyan Bhawan, New Delhi. The workshop 
was attended by the senior officials of the State Govern-
ments including Commissioners of some of the selected 
cities, representatives of NGOs and other stakeholders from 
various Central Government Departments. 

A wide range of issues concerning urban street vendors 
were deliberated upon during the workshop. Some of the 
major Issues deliberated upon were social security cover 
for street vendors, access to credit to them from financial 
institutions, their rehabilitation, need for training and skill 
development and creation of a data base in the States. There 
was a consensus in the Workshop amongst the stakeholder. 
to provide and promote a more supportive environment to 
the street vendors for earning their IiveHhoods. 

Dengue C .... 

1001, SHRI PRABHUNATH SINGH: Will the Minister 
ot HOME AFFAIRS be pleased to slate: 

(a) whether a large number of dengue cases have 
taken place during each of Ihe las I three years till dale, in 
Delhi; 

(b) if 50, the total number of persons died due to 
dengue during the said period in Delhi; 

(c) whether anti-larval measures to check dengue 
were taken late by the MCD, NOMe and Delhi Cantonment 
Board during the year; 

(d) if so, the action taken by the Government against 
the delinquent oHicers; 

(e) the total amount collected from negligent 
homeowners for dengue mosquito breeding; and 

(f) the eHective measures taken to stop occurring 
ot deaths due to dengue in Delhi? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI 5, REGUPATHY): (a) and (b) The reported 
number of dengue cases and deaths in Delhi during the 
year 2003, 2004 and 2005 ( upto 16th November, 2005) are 
as under: 

Year No,otcases No. of deaths 

2003 2882 35 

2004 606 3 

2005 850 9 

(c) No, Sir. 
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(d) Does not arise. 

(e) Rs.46,87,050/-. 

(f) The concerned authorities have taken steps for 
door to door checking, intensive anti larval action such as 
focal spray and fogging operations, Intensive health 
education and community participation to stop Incidence of 
dengue cases. Strategies for prevention and control of 
epidemics Include early diagnosis, prompt treatment, 
appropriate case management, integrated vector control 
epidemic preparedness and early response. 

.... tlng of NaX8' Affected State. 

1002. SHRI SARBANANDA SONOWAL: 

SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

SHRI EKNATH MAHADEO GAIKWAD: 

SHRI KIRTI VARDHAN SINGH: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether Chief Ministers of naxals affected 
States met in New Delhi recently; 

(b) if so, the details of discussions held to curb the 
menace of naxalism; 

(c) whether any joint task force has been formed to 
combat naxalism; 

(d) if so, the details thereof? 

(e) whether Union Government has assured the 
States to provide all financial, weaponry and other held for 
this purpose; 

(f) if so, the details thereof; 

(g) whether any specific strategy wal chalked out 
at the meeting; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRI PRAKASH JAISWAL): (a) and 
(b) The first meeting of the Standing Committee of the Chief 
Ministers of naxal affected States was held on September 
19, 2005 in New Delhi. The Sta~ing Committee revlwwed 
the naxalite situation and the steps being taken by the 
affected States to combat the probler:n and determine further 
measures to counter naxalism more defectively. 

(c) and (d) It was decided that the Inter-State Joint 
Task Forces to facilitate coordinated and synergized anti-
naxalite operations across the State boundaries would be 
made functional immediately. 

(e) and (f) The Central Government has been providing 
the States all possible help to bring about better coordination 
amongst them and also supplement their efforts and 
resources in meeting the challenge of naxalism on both 
security and development fronts. 

(g) and (h) The States agreed to adopt a collective 
approach and pursue a coordinated response to effectively 
combat the problem of naxalism. The Central Government 
has assured the States all possible assistance on security 
and development fronts to effectively meet with this 
chalienge. 

Trade Barrlera 

1003. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(0) whether the Government has stressed the need 
for doing away with non-tariff barriers affecting India's trade 
with EU during recent visii of the British Prime Minister and 
EU President to New Delhi; and 

(b) if so, the details thereof alongwith the trade 
barriers sought to be removed by India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) Yes, Sir. 

(b) In his address to the Indla-EU Business Summit 
held In New Delhi on 7th September 2005, the Prime Minister 
stressed the need to address EU's non- tariff barriers mainly 
in the agriculture sector. It was agreed in a Joint Action Plan 
to set up a Joint Working Group focusing on Technical 
Barriers to Trade (TBT)/Sanltary and Phytosanitary (SPS) 
issues. 

Grading System 

1004. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

, 
(a) whether the Government proposes to start 

grading system for 10th and 12th standards students in the 
country; 
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(b) if so, the details thereof; 

(c) whether the Government has discussed the 
Issue with all the States; 

(d) if so, the reaction of each State in this regard; 
and 

(e) the time by which the proposed system is likely 
to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) No, Sir. No such decision has been taken by the 
Central Board of Secondary Education. 

(c) No, Sir. 

(d) and (e) Does not arise. 

Shor18ge ofWorldng Women HGatel. 

1005. SHRI DEVIDAS PINGLE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether there Is a shortage of working women 
hostels in various parts of the country; 

(b) If so, the details thereof; 

(c) the total number of working women hostels 
functioning In the country at present, State-wise; 

(d) the total number of hostels for working women 
constructed during the last three years, State-wise; 

(e) the details of facilities being provided to women 
in these hostels; and 

(f) the grant provided for the construction of such 
hostels during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) and (b) The proposals being received from 
various State Governments Indicate the requirement of more 
Working Women's Hostels in different parts of the country. 

(c) A total number of 917 working women's hostels 
were sanctioned by this Department upto 31.3.2005. State-
wise list is enclosed aa Statement-I. 

(d) During the last three years 24 hostels buildings 
have been constructed. State-wise list is enclosed as 
Statement-II. 

(e) The facilities being provided in these hostels 
besides accommodation include Kitchen. Dining Hall, Day 

Care Centre for Children, Store, Recreation Hall and Library 
etc. 

(f) The grant provided for the construction of such 
hostels during the last three years I.e. 2002-03, 2003-04 
and 2004-05 Is Rs.6.00 erore, Rs.5.16 erore and Rs.4.82 
erore respectively. 

Statement-l 

Distribution of Working Women's Hostels with Day Care 
Centres (DCC) for Children Sanctioned up to 31.3.2005 

S.No. StatelU.T. No. of Hostels 

2 3 

1. Andhra Pradesh 52 

2. Arunachal Pradesh 10 

3. Assam 15 

4. Bihar 8 

5. Goa 2 

6. Gujarat 26 

7. Haryan. 19 

8. Himachal Pradesh 14 

9. Jammu & Kashmir 5 

10. Kamataka 83 

11. Kerala 148 

12. Madhya Pradesh 70 

13. Maharashtra 129 

14. Manipur 12 

15. Meghalaya 3 

16. Mizoram 4 

17. Nagaland 15 

18. Oris .. 29 

19. Punjab 16 

20. Rajasthan 37 

21. Sikkim 2 

22. Tamil Nadu 98 
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(d) if so, the details thereof and the action taken by 
the Government so far in this regard? 

during the last three years and current year is given in the 
enclosed Statement-II. 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The details of State-wise National 
Highways and their length in the country are given in the 
enclosed Statement-I. The National Highways are not 
developed on the basis of demographic pattern of the 
Country and as such, the detail of the National Highways 
passing through Tribal Areas is not maintained. 

(c) and (d) Yes, Sir. Only those proposals received 
from the State Governments for Irttprovement of National 
Highways, which are included in the Annual Plan of the 
year, are examined for sanctions or otherwise. The detail of 
sanctions of the last three years and the current year are 
given below: 

Year Number of Proposals 
sanctioned 

(b) The State-wise total amount allocated by the 
Union Government to the State Governments for main-
tenance and repair of National Highways entrusted to them 

Last three Years 

Current year 

2213 

256 

SI. No. Name of State 

2 

Andhra Pradesh 

2 Arunachal Pradesh 

3 Assam 

4 Bihar 

5 Chandigarh 

6 ~hhattisgarh 

7 Delhi 

8 Goa 

9 Gujarat 

10 Haryana 

11 Himachal Pradesh 

12 Jammu & Kashmir 

13 Jharkhand 

14 Karnataka 

15 Kerala 

16 Madhya Pradesh 

17 Maharashtra 

Stetement-l 

State-wise National Highways and thei, Length in the Country 

National Highway No. 

3 

4,5,7,9,16,18,43,63,202,205,214, 214A, 219, 221 & 222 

52, 52A& 153 . 
31,31B,31C,36, 37,37A,38,39,44,51,52,52A,52B,53,54,61, 
62,151,152,153 &154 

2, 19,28,28A,28B,30,30A,31,57,57A, 77,80,81,82,83,84,85, 
98,99, 101, 102, 103, 104, 105, 106, 107 & 110 

21 

6, 12A, 16,43, 78, 111,200,202,216,217 & 221 

1 , 2, 8, 10 & 24 

4A, 17, 17 A & 17B 

6,8, 8A, 8B, 8C, 80, 8E, 14, 15,59,113 & NE-1 

1,2,8, 10,21A, 22, 64, 65, 71, 71A, 71B, 72, 73 & 73A 

1A, 20, 21, 21A, 22, 70, 72, 73A & 88 

1A,1B&1C 

2, 6, 23, 31, 32, 33, 75, 78, eo, 98, 99 & 100 

4, 4A, 7,9,13,17,48,63,67,206,207,209,212 & 218 

17,47,47A,49,208,212,213, &220 

3,7,12, 12A, 25, 26, 26A, 27, 59, 59A, 69, 75, 76, 78, 79, 86 & 92 

3,4, 4B, 4C, 6, 7, 8, 9,13,16,17,50,69,204,211 & 222 

Total cost 
(Rs. in Crore) 

5293.43 

711.56 

Total Length (in km) 

4 

4472 

2836 

3537 

24 

2184 

72 

269 

2871 

1468 

1208 

823 

1805 

3843 

1440 

5069 

4176 



295 Wrlften Answers NOVEMBER 29, 2005 To Questions 296 

2 3 

18 Manipur 39,53,150 & 155 

19 Meghalaya 40,44,51 & 62 

20 Mizoram 44A, 54, 54A, 54B, 150 & 154 

21 Nagaland 36,39,61,150 & 155 

22 Orissa 5,5A,6,23,42,43,60, 75,200,201,203,203A,215,217&224 

23 Pondicherry 45A & 66 

24 Punjab 1, 1A, 10, 15,20,21,22,64,70,71,72 & 95 

25 Rajasthan 3,8,11, 11A, 11B, 12, 14, 15,65, 71B, 76, 79, 79A,89,90, 112, 
113,114&116 

26 Sikkim 31A 

27 Tamil Nadu 4,5,7,7A,45,45A,45B,45C,46,47,47B,49,66,67,68,205,207, 
208,209,210,219 & 220 

28 Trlpura 44& 44A 

29 Uttaranchal 58,72, 72A, 73, 74, 87, 94,108,109,119,121,123 & 125 

30 Uttar Pradesh 2, 2A, 3, 7,11, 12A, 19,24, 24A, 25, 25~.26, 27, 28, 28B, 28C, 
29,56,56A,56B,58, 72A, 73, 74, 75. 76.86.87. 91. 91A. 92, 
93. 96. 97 & 119 

31 West Bengal 2.6.31. 31A. 31C. 32, 34, 35, 41. 55. 60. 60A, 80, 81 & 117 

32 Andaman & Nicobar 223 

Name of StatelUTs 

1 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

Chhattlagarh 

Deihl 

Statement-II 

State-wise Allocation Gf fund for maintenance and repairs of Nat/onal Highways 
during the years 2002-03. 2003-04, 2004-05 and 2005-06. 

2002-03 2003-04 2004-05 

2 3 4 

35.44 37.42 35.13 

0.09 0.31 0.41 

26.92 23.27 26.59 

30.46 29.48 48.28 

0.74 0.28 0.93 

25.60 15.35 26.99 

0.12 0.42 0.75 

4 

959 

810 

927 

494 

3704 

53 

1557 

5585 

62 

4183 

400 

1991 

5599 

2325 

300 

(As. in Crore) 

2006-06 ) 

6 

45.78 

0.37 

28.86 

37.67 

0.60 

19.53 

0.42 
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Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

{English} 

2 

4.15 

10.51 

10.30 

12.51 

0.88 

16.97 

45.82 

23.74 

48.03 

47.39 

6.01 

8.70 

6.20 

1.86 

42.37 

0.76 

17.59 

33.86 

41.62 

39.85 

5.84 

20.69 

Deihl'. Defence ShI.ld 
Agaln.t Nucl .. r 

3 

5.03 

22.47 

11.19 

13.45 

0.54 

15.46 

38.73 

20.81 

57.50 

49.85 

6.96 

9.41 

5.55 

1.98 

42.51 

0.83 

20.09 

27.93 

41.36 

55.68 

3.66 

23.57 

1008. SHRI BALAS HOWRY VALLABHANENI: Will the 
Minister of HOME AFFAIRS be pleased to ltate: 

(a) whether the Delhi's defence shield against 
nuclear, biological and chemical attack is likely to be 
completed soon by ITBP; 

(b) if 10, the details thereof; 

4 5 

2.80 3.36 

34.86 30.66 

11.80 11.59 

17.75 18.70 

0.44 0.42 

23.28 18.96 

34.40 36.60 

13.20 32.79 

59.49 55.14 

48.48 50.50 

8.79 10.38 

14.63 9.68 

4.87 4.58 

3.79 3.64 

37.24 37.36 

0.84 0.80 

20.26 19.18 

53.09 45.54 

37.99 60.92 

53.87 50.04 

14.60 12.60 

24.95 23.17 

(c) whether other cities are likely to be brought 
under the shield; and 

(d) It 10, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The Government 
has constituted National Disaster Response Force (NDRF) • , 
consisting ot eight battalions ot Central Para Military Forces, 
two battalion. each from Centrallndusbial Security Academy 
(CISF), Indo-Tibetan Border Police (ITBP), Border SecurIty 
Force (BSF) and Central Reserve Police Force (CRPF) for 
the purpose ot specialist response in all dlsalter situation. 
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including nuclear, biological and chemical disasters. Four 
of the eight NDRF battalions are specifically being trained 
and equipped for responding to nuclear, biological and 
chemical disasters in the country. The process of training 
and equipping of battalions is in progress. These four 
banaiions would be positioned near four major cities of Delhi, 
Mumbal, Kolkata and Chennai so as to facilitate expeditious 
deployment of the battalions in all parts of the country. 

Private Sector Participation for 
Maintenance of Road. 

1009. SHRI MANORANJAN BHAKTA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government proposes to 
involve Private Sector for upkeeping and construction of 
new roads in the Andaman & Nicobar Islands; 

(b) if so, the details alongwith the roads and areas 
identified for the purpose; and 

(c) 
regard? 

the terms and conditions laid down in this 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) This Ministry is responsible for 
development and maintenance of National Highways. There 
is only one National Highway in Andaman & Nicobar Islands, 
namely NH-223. This National Highway Is entrusted to 
Border Roads OrJanisation with effect from 25-8-2005. There 
is no proposal to involve private sector participation for 
upkeep & construction of this National Highway. 

(b) and (c) Do not arise. 

FDlln Inland and Water 
Tl'lln.port Sector 

1010. SHRI SUBODH MOHITE: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government proposes to allow 100 
percent Foreign Direct Investment in Inland Water Transport 
sector; 

(b) if so, the details thereof; 

(c) whether a scheme for waterway development 
and maintenance of each national waterway has been 
prepared; 

(d) if 80, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the initiatives taken for popularise Inland water 
transport? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) 100% 
Foreign Direct Investment (FDI) in inland water transport 
infrastructure is already permitted. 

(c) and (d) Various projects for development and 
maintenance of basic Inland Waler Transport infrastructure 
on three national waterways have been prepared and are 
being implemented in a phased manner. These include 
projects for fairway development and maintenance, 
fortnightly thalweg surveys and issue Of river notices, 
providing pilotage services, day navigational marks for 
round the year operation, night navigation facility in phased 
manner, floating or permanent terminal facilities at various 
locations, facilities for mechanized handling of cargo, 
acquisition of vessels for demonstration of navigability of 
waterway and cargo movement etc. 

(e) Does not arise. 

(f) Interactive seminars/workshops have been 
organized from time to time at various places namely, New 
Delhi, Patna, Kolkata, Guwahati and Kochi. These were well 
attended by various stakeholders of Inland Water Transport 
(IWT) sector such as, potential cargo owners, IWT operettors, 
ship builders, banks and financial institutions, represen-
tatives of State Governments, Chambers of Commerce etc. 
Voyages of cargo vessels are also made to demonstrate 
navigability of waterway and cargo transportation viability. 
On national waterway No.1, fixed schedule services with 
fortnighlly frequencies between Haldia-Patna is on since 
January 2004. Further, to encourage State Governments to 
develop inland waterways infrastructurej 100% grant to 
North-Eastern states and 90% grant to other states is 
provided under Centrally Sponsored Scheme. 

Opening ofTRtFED Office. 

1011. PROF. M. RAMADASS: Will the Minister of 
TRIBAL AFFAiRS be pieased to state: 

(a) whether Tribal Co-operative Marketing Deve-
lopment Federation has achieved the obJecti~e of getting 
remunerative price for the agricultural produces to Tribals; 

(b) if so, the details thereof; 

(c) whether the Government proposes to shift the 
Zonal and Regional Offices to places close to tribal inhabited 
areas or districts; 
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(d) if 80, the details thereof alongwith the progress 
made in opening up new offices in Siliguri and ltanagar; 

(a) whather the Government proposes to open 
TRIFED offices in the Tribal dominatad States of Meghalaya, 
Manipur, Mizoram, Tripura and Nagaland; and 

(f) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a) and (b) In terms of the Multi-State 
Cooperative Societies Act, 2002, the Tribal Co-operative 
Marketing Development Federation (TRIFED) is a multi-State 
cooperative society. TRIFED amended Its bye-Laws in April, 
2003 to be in tune with the requirement of the said Act. As 
per the amended bye-Laws, the main object of TRIFED's 
role and function is to act as a service provider and facilitator 
for marketing development of tribal products. Consequently 
TRIFED is no more involved in direct procurement of 
agricultural produce or Minor Forest Produce (MFP) 'rom 
the tribal people. 

(c) to (f) There are no such proposals under consi-
deration at present. 

Education Programme In 
Oyan Darshan 

1012. SHRI SURESH KURUP: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the languages in which IGNOU has regular 
transmission on their education programme on Gyan 
Darshan; 

(b) whether there is any move to start a Malayalam 
programme on the Channel; 

(c) if so, the details thareof; and 

(d) the criteria for the selection of languages for 
the telecast? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (c) While Indira Gandhi National Open University 
(IGNOU) transmits its educational programmes in Hindi and 
English, besides imparting Lessons on teaching of Sarnskrit 
and Urdu, there is a plan to include all official languages in 
the bouquet of Gyan Darshan, gradually. 

(d) The process of launching of specific language 
programmes Is a time consuming process and depends on 
the motivation of local stakeholders. 

Compen_tlon to 1884 Riot Victims 

1013. SHRI ASAOUDDIN OWAISI: 

SHRI RAJEN GOHAIN: 

SHRI HEMLAL MURMU: 

SHRI RASHEED MASOOD: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has constituted a 
committee to look the grievances at compensation to be 
given to the victims of 1984 riots; 

(b) if so, the details thereof alongwith the number 
of cases so far settled by the said committee; 

(c) whether the Government propose to refer the 
cases of Gujarat riots for compensation to the said 
committee; 

(d) if 80, the details thereof; and 

(e) the time by which the committee is likely to 
submit its report to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The Govern-
ment had set'up two official committees, one headed by Dr. 
D.K. Sankaran, Secretary (Border Management) in the 
Ministry of Home Affairs to look into the adequacy of relief! 
rehabilitation and other assistance such as employment 
given to the widowslfamilies of the victims, and the other 
headed by Shri K.P Singh, the then Special Secretary 
(Home) in the Ministry of Home Affairs to examine the 
adequacy and uniformity of compensation given in death 
an and injury cases. 

(c) and (d) No, Sir. 

(e) Both the Committees have since submitted their 
reports. 

Framing of New Building 
Bye-Lawl 

1014. SHRI VIRCHANDRA PASWAN: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Municipal Corporation of Delhi 
(MCD) has framed new building bye-laws; 

(b) if so, the details thereof; and 

(c) the measures taken by the Government to 
enforce them strictly? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) New 
Building Bye-Laws have not been finalized by the Municipal 
Corporation 0' Delhi. 

Construction on NH No. 44 

1015. SHRI LALIT MOHAN SUKLABAIDYA: Will the 
Minister 0' SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

(a) whether a diversion 0' NH-44 outside Karim-
ganj Town 0' Alsam of about 2 KM length has been under 
construction for a long time to avoid traffic congestion and 
Inconveniences caused; 

(b) If so, the detalls thereof; 

(c) whether the constructions work of the over-
bridge at diversion point and the bridge over river Longai is 
likely to be expedited speed up; 

(d) If so, whether the Government proposes to 
prioritize the opening 0' the bye-pass and completion 
construction of the above bridges; and 

(e) if so, the details thereof and the possible time-
frames thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (e) The 3.84 Km long Karimganj 
bypass on NH-44 Is under construction by the Border Roads 
Organisation at a project cost 0' Rs.14.68 crore. The progress 

achieved so far Is 71 percent and the work Is targeted 'or 
completion by December, 2007. The construction of one 
major bridge on Longal River and two Road Over Bridges 
are part of the bypass work targeted to be completed by 
year 2007. 

Employment Opportunity In the Rural-
Non Farm Sector 

1016. SHRI P.S. GADHAVI: Will the Minister 0' AGRO 
AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government have created addi-
tional employment opportunities in the rural non-'arm sector 
under Prime Minister's Rozgar Yojana (PMRY); and 

(b) if so. the details thereo' alongwlth the targets 
and achievements made during the last two years including 
Gujarat? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) Yes, Sir. 

(b) It ilestimated that about 34.61Iakh employment 
opportunities have been croated under the Prime Minister's 
Rozgar Yolana (PMRY) since the Inception of scheme In 
1993-94 upto 2005-06 (up to 30th September, 2005). Of 
this, about 49.9 per cent, i.e., about 17.271akh employment 
opportunities are estimated to have been created in the rural 
non-farm sector. Details of the targets and achievements, 
all-India and for Gujarat, during the last two years, i.e., 2003-
04 and 2004-05, under PMRY are given In the enclosed 
Statement. 

St.mment 

Tarpets and achievement. - All India and GuJarat - under PMRY 

All India 

Year SeH-employment units (Nos.) Employment generated (Nos.) 

Target Achievement Target- Achievement* Employment 
(disbursed loan) generated in 

rural n.>n-'arm .. cto,.-
2003-04 220000 217743 330000 326615 162981 

2004-05 250000 237046 375000 355569 177429 
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Gujarat 

Self-employment units (Nos.) Empl~ment generated (Nos.) 

Year Target Achlsvement Targel" Achievement" Employment 
(disbursed loan) generated In 

rural non-farm sector-· 

2003-04 8650 6743 12975 10115 5047 

2004-051\ 10000 6450 15000 9675 4828 

1\ The finll figures for 2004-05 are yet to be received from RBI and are likely to be higher . 
• Employment generated i. e.tlmeted .1.6 per unit ckburaed loan . 
• According to finding. of the 2nd round of evaluation atudy on PMRY, 49.9 per cent of totll beneficlarlee belong to the rural ar ... Therebfe, 

employment generated In rural non-farm aector I. elllmated at 49.9 per cent of total employment opponunitl .. generated . 

Subsidised Higher and 
Technlcsl Education 

1017. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Central Advisory Board on Education 
has recommended that those who opt for subsidised higher 
or technical education in Government run institute, may 
have to take up jobs in rural or tribal areas for minimum 
period; 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the stand of the Government on the above 
recommendation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (c) The Central Advisory Board of Education (CABE) 
Committee on "Financing of Higher and Technical Edu-
cation" have inter-alia recommendec that "A sound method 
of C06t recovery is requiring the gradua':e6, particularly 
professional and technical education provided by the state, 
to take up employment in public sector and in rural, tribal 
and remote areas for a minimum period". However, the 
Government have no such scheme of compulsory employ-
ment at present. 

Repairing of Highway. 

1018. SHRI S.K. KHARVENTHAN: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the stretches on National Hig ... waya 
passing through Tamil Nadu, particularly the NH-68 and 

NH-48 are in a very dilapidated condition causing great 
threat to the road users; 

(b) if so, the action taken by the Government to 
repair the Highways; 

(c) if not, the reasons therefor; and 

(d) the time by which the above National Highways 
in the State are likely to be made fully operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) The stretches of National 
Highways passing through Tamil Nadu are maintained in 
traffic worthy condition within the available resources. On 
National Highway No. 68, there could be discomfort to road 
u6ers on account of the ongoing construction activities. NH-
48 does not pass through Tamil Nadu. 

Foreign Aaalatllnce for Environmental 
Improvement In Slum. 

1019. SHRI SANAT KUMAR MANDAL: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY ALLEVI-
ATION be pleased to state: 

(a) whet"er a large number of projecta are being 
run wit'" the help of foreign assistance In the country for 
environmental Improvement in urban slums; 

(b) if so, the details thereof, State-wise and the 
projects where actual work is yet to start; and 

(c) the steps taken by the Government for equal 
distribution of foreign assistance to all the State, of the 
country, received for the said purpo .. ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMAR I SELJA): (a) and (b) Presently following two 
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environmental improvement projects are being Implemented 
with the foreign assistance In urban slums areas: 

(I) Andhra Pradesh Urban Services for the Poor (APUSP) 

(ii) Kolkata Urban Services for the Poor (KUPS) 

There is no such project where actual work Is yet to 
start. 

(c) As and when the Government of India receives 
any proposal from the foreign donor agency offering 
assistance, it is circulated among the States/UTs seeking 
project proposals to avail the assistance. This Ministry 
examines various projects proposals revived from the 
StateS/UTs and gives its recommendations to the Department 
of Economic Affairs for taking up the matter with the 
concerned donor agency. However, finally it depends upon 
the concerned donor agency to select/approve the project 
proposals according to their policies and priOrities. 

Investment for Development 
of Pal'lldlp Port 

1020. SHRI K.C. PALANISAMY: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

<a) whether the Government has recently decided 
to Invest Rs. 2,3001- crore for the development of Paradip 
Port; 

(b) if so, the details thereof; and 

(c) the amount of rupees invested by the Govern-
ment for the development of various ports in Tamil Nadu 
during the last three years separately? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS <SHRI T.R. BAALU): <a) and (b) An 
investment of about Rs.2400 crores is envisaged under 
different schemes/projects for Inclullon in the National 
Maritime Development Programme by Paradip Port. Some 
of the major projects proposed to be included are: 

(i) Deepening of channel to handle 1,25,000 Dead Weight 
Tonnage (DWT) vessels at an estimated cost of 
Rs.154.B42 crores. 

Country 2002-2003 

Export Import 

2 3 

Bangladesh 1178.00 82.05 

(ii) Enhancement of Rail Connectivity (Haridaspur-
Paradip) at an estimated cost of Rs.350.00 crores 

(iii) Development of Container Terminal at an estimated 
cost of Rs.150.00 crores. 

(iv) Rail & Road connectivity works ( 4 laning of Road from 
Chandikole to Paradip NH-5A) at an estimated cost of 
Rs.430.00 crores. 

(v) 4 laning of road from Cuttack to Paradip (SH-12) at an 
estimated cost of Rs 200.00 crores. 

(vi) Construction of deep draught Iron Ore Berth on Build, 
Operate and Transfer (BOT) basis at an estimated cost 
of Rs.32B.30 crores. 

(vii) Construction of berths for clean cargo on BOT basis at 
an estimated cost of Rs.13B.00 crores. 

(c) In so far as the major ports of Chennai, Tuticorin 
and Ennore in Tamil Nadu are concerned, the expenditure 
on their development schemes are being met from the 
Internal resources of the respective ports. The Government 
grants approval of various plan schemes to be taken up 
during the financial year. 

Tl'llde Relation with SAARC Countrl.s 

1021. SHRI B. MAHTAB: Will the Minister of COMM-
ERCE AND INDUSTRY be pleased to state: 

(a) whether India's trade with SAARC countries has 
Increased during each of the last three years; 

(b) if so, the details thereof, year-wise and country-
wise; and 

(c) the steps taken by the Government to further 
strengthen the trade relation with SAARC Countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) Yes Sir. 

(b) Details are given below: 

(Figures In US $ million) 

2003-2004 2004-2005 

Export & 0/0 Import & 0/0 Export & % Import & 0/0 
Growth Growth Growth Growth 

4 5 6 7 

1740.75 77.63 1566.18 54.88 
(48.02) (25.10) (-a.88) (-29.30) 
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2 3 

Sri Lanka 920.98 90.83 

Nepal 350.36 281.76 

Pakistan 206.16 44.85 

Bhutan 39.05 32.15 

Maldives 31.59 0.33 

Total 2724.14 511.97 

Total Trade with 3236.11 
SAARC countries 

Data Source: DGCI & S Kolkata (Supplied by NIC, 000) 

India's total trade with SAARC countrlel inereued from 
US$ 4816.88 million in 2003-2004 to US$ 5205.57 million 
In 2004-2005 registering an increase 0' 8.07%. 

(c) India has bilateral trade agreements with 
SAARC Member States except Pakistan. India and Pakistan 
have set up a Joint Study Group (JSG) at the level 0' 
Commerce Secretaries as part 0' strategy 'or boolting trade 
between the two countries and its first meeting was held in 
New Delhi on February 22-23, 2005. 

During the Twelfth SAARC Summit held in Islamabad 
on 4-6 January, 2004 South Asian Free Trade Area (SAFTA) 
Agreement was signed. The Agreement provides 'or a 
phased tariff liberalization programme and is scheduled to 
come into 'orce from 1 January, 2006. 

Implementation 0' SAFTA is expected to further 
strengthen our trade relations with SAARC countries. 

Terrorist Actlvltle. In Earthquake 
HH Area. 

1022. SHRI AJOY CHAKRABORTY: 

SHRI N. JANARDHANA REDDY: 

SHRI KHARABELA SWAIN: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether a large number of persons have been 
killed as terrorist activities in Jammu and Kashmir have 
increased after the recent earthquake; 

4 5 6 7 

1319.20 194.74 1353.75 364.25 
(43.24) (114.41) (2.62) (87.05) 

669.36 286.04 728.46 340.02 
(91.05) (1.52) (8.83) (18.87) 

286.94 57.65 505.44 95.33 
(39.18) (28.54) (76.15) (65.36) 

89.49 52.37 84.03 50.14 
(129.20) (62.88) (-6.10) (-4.26) 

42.34 0.37 42.51 0.58 
(34.03) (12.12) (0.40) (56.25) 

4148.08 668.80 4300.37 90S.20 

4816.88 5205.57 

(b) if 80, the details thereof; 

(c) whether a particular community in this region 
is living under a constant threat of being killed by the 
terrorists; and 

(d) if so, the steps taken by the Government to 
protect the lives 0' this vulnerable section 0' the people? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRI PRAKASH JAISWAL): (a) and (b) AI 
per the report 0' the State Government 0' Jammu and 
Kashmir, there is no increase in terrorist activltle. in the 
State after the recent earthquake. 

During the period October 9, 2005 to November 15, 
2005 (post earthquake) 187 terrorist related incidents took 
place in which 82 civilians were killed as compared to 219 
incidents in which 70 civilians were killed during the period 
September 1, 2005 to October 8, 2005 (pre earthquake). 

(c) There is no such specific threat to a particular 
community, However, civilians belonging to both majority 
and minority communities have been victims of terrorilt 
activities in the State. There have been IOfTI8 incidents where 
in terrorists have specifically targeted members 0' a particular 
community. 

(d) Various steps have been taken by the State 
Government to protect the "'e and property 0' minority 
community members In Jammu and Kashmir which 
include: 
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(i) Pickets of Security Forces (SFs) have been established 
In the villages/clusters inhabited by minority community 
in Kashmir valley. 

(ii) Adequate weaponry and communication facilities are 
provided at these pickets with the nearest SF units 
entrusted with the task of area sanitization. 

(iii) Village Defence Committees (VDCs) have been 
established at far-flung areas inhabited by minority 
community members in Jammu province. 

(Iv) The Security Forces conduct frequent patrolling in the 
hinterland and areas inhabited by minority community 
members at these locations. 

(v) Construction of clusters of residential houses at 
Shelkhpora Budgam. Mattan Anantnag and Kheer 
Bhawanl Srinagar In Kashmir valley for secure stay of 
the members of minority community at these places. 

[Translation] 

Employment Opportunltl •• under KVIC 

1023. SHRI HANSRAJ G. AHIR: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the adverse affects of non-appointment of the 
Chairman of Khadi and Village Industries Commission on 
its smooth functioning; 

(b) the employment opportunities created under 
the Khadi action pian during the last three years; and 

(c) the difficulties being faced In achieving the 
targets fixed for employment generation under the KVIC? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) While dissolving the Commission 
In October 2004. the ~overnment established an authority 
called the 'Commissioner for Khadl and village Industrie,' 
to exercise the powers of the Khadi 'and Village Industries 
Commission so as to ·ensure smooth functioning of the 
Commission. 

(b) The details of employment opportunities 
created in the khadl and village industries sector during the 
last three years are as under: 

Vear Employment (In lakh) 

Khadl Village Industries Total 

2002-03 8.58 57.87 66.45 
~. 

2003-04 8.81 62.S8 71.19 '.'; 

2004-0S 8.64 67.89 76.S3 

(c) There was no shortfall in achieving the target 
of employment generation in the village industries sector. In 
the khadi sector, there was some short fall In achievement 
of employment targets, due mainly to the following reasons: 

(i) The charkhas and looms in use by several khadi 
institutions have bp.come unserviceable and obsolete, 
leading to lower productivity .. Moreover, the production 
of many institutions has not kept pace with the demands 
of the market. 

(ii) Several khadi institutions are unable to raise working 
capital loan under Interest Subsidy Eligibility certificate 
(ISEC) Scheme to the extent of certificates issued by 
the KVlC on account of unaaleable Inventory. 

(iii) The rebate claims of khadi institutions are not settled 
promptly by some State Governments. 

[English] 

Training ot Artisan. In Oem, and 
Jewellery O.,lgn 

1024. SHRI M. SREENIVASULU REDDV: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased to 
state: 

(a) . whether the Government proposes to set up 
the training centers In all the States to train village level 
artisans In varioul gems and j~.Hery design within the 
fixed time-frame; .. 

(b) if so, the details thereof; 

(c) whether the Government has also Identified the 
places where such training centers are likely to come up; 
and 

(d) if so, the details thereof alongwith the reasons 
for selecting such places? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHAI 
MAHAVIR PRASAD): (a) The Government (in the Ministry of 
Agro & Rurallndustrle.) has no proposal to set up training 
centers In States to train village level artisans in gems and 
jewellery design. 

(b) to (d) Do not arise. 

Intra.tructura Fecllltl •• In CRPF 

102S. SHRIMATI NIVEDITA MANE: 

SHRI KIRTI VARDHAN SINGH: 

SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of HOME AFFAIRS be pleased to state/ 
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(a) whether a large number of CRPF personnel 
are not 'fighting fit' due to lack of mandatory rotational training 
facilities as reported in the Times of India dated September 
20,2005; 

(b) if so, the approximate number of such CRPF 
personnel and the reasons therefore; 

(c) the remedial steps proposed to be taken by the 
Government in this regard; 

(d) whether CRPF Is sought to be made more 
Infrastructurally sound by permitting them to set up theil'Own 
Intelligence wing; and 

(e) If so, the details thereof alongwlth the action 
taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to (c) CRPF 
personnel are in fit condition to discharge their duties. Due 
to demands for deployment of the Force, all the personnel 
of the CRPF are not able to undergo rotational training at 
present. The situation will ease in the next two years when 
the new raisings sanctioned to CRPF have been completed. 

(d) and (e) CRPF hu been allowed to set up their own 
intelligence wing and some additional staff hal .Iso been 
sanctioned. 

Training Centre. for Scheduled TrIbe. 

1026. SHRI JUAL ORAM: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the Government has any proposal to 
Increase the number of training & research centers in the 
country for Scheduled Tribes; and 

(b) if 10, the details thereof alongwlth the number 
of new centres proposed to be set up in 2005-06, State· 
wise? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.A. KYNDIAH): (a) and (b) There are 16 State level Tribal 
Research Institutes (TRls) in the country. The Ministry have 
received proposals from the State Governments of Himachal 
Pradesh and Uttaranchal for letting up of an Institut. of Tribal 
Research & Studlel (ITRS) In Himachal Pradesh and a Tribal 
Research & Development Institute (TRDI) in Uttaranchal 
respectively. The Ministry have examined these proposals 
and have sought further clarifications from the States as 
these proposals were not comp/ete. 

1027. SHRI M. SHIVANNA: 

SHRI CHENGARA SURENDRAN: 

SHRI VIJAY KUMAR KHANDELWAL: 

OR. K. DHANARAJU: 

SHRI BADIGA RAMAKRISHNA: 

SHRI A. SAl PRATHAP: 

SHRI C. KUPPUSAMI: 

SHRI C.K. CHANDRAPPAN: 

SHRI BASU DEB ACHARIA: 

SHRI V.K. THUMMAR: 

SHRI KASHIRAM RANA: 

SHRI MUNSHI RAM: 

SHRIMATI ARCHANA NAYAK: 

SHRI J.M. AARON RASHID: 

SHRI DHANUSKODI R. ATHITHAN: 

SHRI THAWAR CHAND GEHLOT: 

SHRI BALASHOWRY VALLABHANENI: 

SHRI KIRTI VARDHAN SINGH: 

SHRI CHANDRAKANT KHAIRE: 

SHRI EKNATH MAHADEO GAIKWAD: 

SHRI SURAVARAM SUDHAKAR REDDY: 

SHRI M. RAJA MOHAN REDDY: 

SHRI E.G. SUGAVANAM: 

SHRI P. MOHAN: 

SHRI SHRINIWAS DADASAHEB PATIL: 

SHRI HARISINH CHAVDA: 

DR. DHfRENDRA AGARWAL: 

SHRI KINJARAPU YERRANNAlDU: 

WID the Minister of HOME AFFAIRS be pIeuad to .tate: 

(a) whether the Government hal rMda .ny ....... 
ment of the 10 .. of IIf., property and crops suffered due to 
the recent floods, heavy rains and cyclone In the country; 
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(b) if so, the details in this regard, State-wise; 

(c) the amount of aaaistance sought by various 
States for reUef and rehabilitation; 

(d) whether Central teams have visited the affected 
States; 

(e) if so, the detalls of the reports submitted by each 
such teams; and 

(f) the details of the assistance demanded by the 
affected States and assistance provided so far by the Union 
Government on the basis of report of such teams, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): (a) and (b) Twenty five 
States and One UT have reported damage due to heavy 
rains, floods and cyclonic depression during the year 2005, 
In varying degrees. The provisional information received 
from these States/Union Territory (UT) Governments regar-
ding loss of life, damage due to property and crops are given 
in the enclosed Statement-I. 

(c) to (f) As per the existing Scheme of Financing Relief 
Expenditure, the State Governments are the first responders 
to a disaster situation and are primarily responsible for 
undertaking relief and rehabilitation measures in the areas 
affected by natural calamities, Including floods. The 
distribution of relief on ground is the responsibility of the 
concerned State Government. For this purpose, a Calamity 
Relief Fund has been constituted for each State corpus of 
which is contributed by the Government of India and the 
State Governments In the ratio of 3:1. A State-level Committee 
headed by the Chief Secretary is empowered to operate 
CRF In accordance with the approved Items and norms of 
assistance from CRF/NCCF. 

In case the calamity la of a severe nature additional 
assistance is also provided to the States out of the National 
Calamity Contingency Fund (NCCF), aher following the laid-
down procedure. 

The Government of India, during the first spell of heavy 
rains, floods and cyclonic depression in the year 2005, had 
received Memoranda from the State Governments of GUjarat, 
Himachal Pradesh, Madhya Pradesh, Nagaland, Maha-
rashtra and Karnataka leeklng financial allistance from 
NCCF. Inter-Ministerial Central Teams had been constituted 
Immediately and visited aU the afore. aid States for an on 
the lpot assessment of damage and requirements of funds. 
The High Level Committee (HLC), in Its meeting held on 5th 
October, 2005, considered the requests of aU the aforesald 
State Governments and taking into account the reports of 
the Central Teams, recommendations of the Inter-Ministerial 

Group (IMG) thereon and norm, of assistance, approved the 
Central assistance, the detaUs of which are given in the 
enclosed Statement-II. 

Subsequently, the Government of India has received 
Memoranda from the State Governments of Andhra Pradesh, 
Sikkim, Kerala, Kamataka (September-October), Tamil Nadu, 
Uttar Pradesh, Arunachal Pradesh and the UT of Pondicherry 
seeking financial assistance from NCCF. Inter-Ministerial 
Central teams have been constituted for all these Statesl 
UT. Of these State slUT, the Central Teams have already 
visited the States of Andhra Pradesh, Sikkim, Kerala, 
Karnataka (September-October), Tamil Nadu and UT of 
Pondicherry, for an on the spot assessment of damage and 
requirements of funds. The reports of the Central Teams are 
processed in accordance with the laid down procedure and 
financial assistance is provided to the States from NCCF, if 
required. In the case of the UT of Pondlcherry, the assistance 
Is provided from the Union Terrltorl" Budget. 

Statement-III showing the allocation and release of 
funds made from CRF as well as funds released from NCCF 
during the current financial year 2005-2006 In respect of 
flood affected States is enclosed. 

St.tement·' 

Stste wise details of damage due to floods, heavy rains, 
and cyclonic depression during 2005 in the country 

(Provisional, as on 25.11.2005) 

SI. No. State Human Cropped No. of 
Lives Lost areas Houses 

(No.) affected Damaged 
(Lakh hect.) 

2 3 4 5 

Assam 27 0.33 735 

2 Andhra Pradesh 83 3.34 9085 

3 Arunachal Pradesh 10 0.12 6572 

4 Bihar 51 0.56 4266 

5 Chhattlsgarh 17 1.50 376 

6 Goa 16 Neg. 226 

7 Gularat 213 3.66 161628 

8 Haryana 11 0.12 3647 

9 Himachal Pradesh 15 0.58 2872 

10 J&K 3 0.01 357 

• 
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11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

2 3 

Karnataka 160 

Kerala 131 

Madhya Pradesh 86 

Maharashtra 11 08 

Meghalaya 1 

Mlzoram 2 

Nagaland 15 

Orissa 

Punjab 

Rajasthan 

Slkkim 

Tamil Nadu 

Unar Pradesh 

Uttaranchal 

West Bengal 

Pondicherry 

Total 

12 

25 

79 

10 

73 

203 

113 

7 

Nil 

2,471 

4 5 

1.96 108865 

0.60 20527 

0.05 223022 

5.5 449145 

NR 67 

0.08 27 

Neg. 214 

2.32 5871 

1.04 266 

0.34 12690 

0.26 390 

0.50 374852 

3.67 72729 

Neg. 1712 

Neg. 481 

0.07 4700 

26.61 14,65,104· 

Note: NR - Not reported. 
Neg. - NlIQlIglble. 

Sr.tement-ll 

The State-wise details of the Central assistance 
approved by the HLC In Its meeting he'd on 5.10.2005 

In respect of the floods aHeeted States during 2005 

(i) Nagaland (Cloud burst! flash ftoodsllandslldes) 

(a) Rs. 81.14 lakh from National Calamity Conti-
ngency Fund (NCCF) subject to the adjustment 
of the 75% of the balances In the CRF account 
In the States for the instant calamity. 

(b) 351 MT foodgralns under Special Component 
of SGRY for relief employment. 

(c) As. 6.56 lakh from Special Component of 
AAWSP for Drinking Water Supply. 

(Ii) Gujarat (Floods) 

(a) Rs. 413.32 eror. from National Calamity 
Contingency Fund (NCCF) subject to the 
adjustment of the 75% of the balances in the 
CRF account of the State for the instant calamity 
and adhoc releases made from the NCCF. 

(b) 32,300 MT foodgrains for the present under 
Special Component of SGRY for relief employ-
ment. 

(c) The cost of deployment of IAF helicopters for 
rescue and relief operations on actuals basis, 
after receipt of bUls. 

(iii) Maharashtra Floods 

(a) Rs 697.45 crore from National Calamity 
Contingency Fund (NCCF) subject to the 
adjustment of the 75% of the balances in the 
CRF account in the States for the Instant 
calamity and adhoc releases made from the 
NCCF. 

(b) As.B.75 crore from Special Component of 
ARWSP for Drinking Water Supply. 

(c) The cost of deployment of IAF helicopters for 
rescue and relief operations on actuals basis 
after receipt of bills. 

(iv) Kamataka Floods 

(a) Rs 252.05 crore from National Calamity 
Contingency Fund (NCCF) subject to the 
adjustment of the 750/0 of the balances in the 
CRF account in the States for the instant 
calamity and adhoc releases made from the 
NCCF. 

(b) 0.721akh MT foodgrains for the present under 
Special Component of SGAY for relief employ-
ment. 

(vi) Himachal Pradesh (floods/nash floods) 

(a) As. 74.86 crore from National Calamity Conti-
ngency Fund (NCCF) subject to the adjustment 
of the 75% of the balances in the CRF account 
in the State. for the instant calamity and ad hoc 
release. made from the NCCF. 

(b) The co.t of deployment of IAF/BSF/State 
helicopters for rescue and relief operations on 
actual basis after receipt of bills during flash 
floods! floods 2005. 
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(c) The HLC approved the propoal of the Govern-
ment of Himachal Pradesh for release of Rs. 
38,11,38,250 from NCCF, to enable the State 
Government to reimburse this amount to Air 
Headquarter for providing service of helicopters 
for canylng out floods renef operation during 
flash flood of 2000. 

(vii) Madhya Pradesh Floods 

<a) RI. 70.83 crore from National Calamity Conti-
ngency Fund (NCCF) subject to the adjustment 
of the 75% of the balances in the CRF account 
in the States for the instant calamity. 

Allocation and Release of Funds from CRFINCCF during 2005-2006 

(As on 22.11.2005) 

(Rs. in crore) 

SI. No. Name of the State Allocation of CRF Rele .... from CRF Releases from NCCF 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhatti.garh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Central State Total 
Share Share 

Fnt 
Instalment 

Second 
Instalment 

Amt. Relea.ed Aml Released Amt. Released 
on on on 

3 4 5 6 7 8 9 10 11 

258.06 86.02 344.08 129.03 08.06.05 129.03 8.11.05 100.00" * 

21.23 7.08 28.30 10.62 08.06.05 21.23 16.09.05 68.44 5.05.05 

144.79 48.26 193.06 

111.89 37.23 148.93 55.85 7.11.05 

83.81 27.94 111.75 41.91 8.06.05 

1.58 0.53 2.11 

184.50 61.50 246.00 92.25 04.07.05 500* 8.7.05 

93.28 31.10 124.38 @ 

75.52 25.17 100.69 37.76 08.06.06 37.76 8.7.05 100.00 25.7.05 . 
64.84 21.61 86.48 32.42 25.7.05 32.42 10.10.05 9.49' + 25.7.05 

94.56 31.52 126.07 47.28 3.10.05 

100,00· 10.10.05 

+ 200.28* 13.10.05 

86.00 28.67 114.67 43.00 30.05.05 43.00 11.8.05 57.00· 11.8.05 

+300.0· 24.8.05 

64.13 21.38 85.50 32.07 08.06.05 32.065 30.8.05 17.935· 30.B.05 

190.87 63.58 254.23 95.34 06.07.05 
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2 3 4 5 

15. Maharashtra 167.18 55.73 222.90 

16. Manipur 4.17 1.39 5.56 

17. Meghalaya 8.47 2.82 11.29 

18. Mizoram 4.94 1.65 6.58 

19. Nagaland 2.87 0.96 3.83 

20. Orissa 226.16 75.39 301.54 

21. Punjab 109.52 36.51 146.03 

22. Rajasthan 311.73 103.91 415.64 

23. Sikkim 13.15 4.38 17.53 

24. Tamil Nadu 156.81 52.27 209.08 

25. Tripura 9.64 3.21 12.85 

26. Uttar Pradesh 221.95 73.98 295.94 

27. Uttaranchal 71.02 23.67 94.69 

28 . West Bengal 176.05 58.68 234.73 

• Released on ad-hoc baili . 

•• Relealed for drought! hailltorml after approval of high-level commlUee . 

••• On 7.11.2005 recommended to Ministry of Finance for release. 

, Released for Heavy Snowfall lavlanches. 

6 7 8 9 10 11 

83.59 09.05.05 83.59 5.8.05 103.07-- 18.7.05 

500· 28.7.05 

416.41· 5.8.05 

@ 

4.235 28.10.05 

2.47 14.09.05 

1.44 21.06.05 

113.08 08.06.05 

54.76 27.7.05 

155.87 09.05.05 

6.58 21.06.05 

78.41 14.11.05 

@ 

110.98 5.10.05 

35.51 08.07.05 

@ 

@ First instalment of centr.1 contribution of CRF for 2005-06 could not be released for want of non-receipt of information regarding crediting and 
utilisation certificate of funds already released. 

{Translation} 

Expenditure on Education 

1028. SHRI ASHOK KUMAR RAWAT: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any assessment of expenditure on 
education for the first six months of the year 2005 has been 
conducted by the Government; 

(b) if so, whether expenditure on education has 
increased in comparison to previous year; 

(c) if so, whether there has been also comparative 
increase in the literacy level; 

(d) if so, the details thereof: 

(e) whether all the States have utilised the amount 
provided to them for education; and 

(1) if not, the steps being taken by the Union 
.Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA FATMI): 
(a) to (f) No such assessment in which the expenditure in 
first half year of 2005 is compared with the expenditure in 
corresponding half year of the previous year has been made. 
However, while finalizing the annual plan every aspect 
including the expenditure in the previous years is kept in 
mind. The budget for Education (Department of Elementary 
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Education & Literacy and Department of Secondary & Higher 
Education) for the current year (2005-06) has been increased 
to RS.12571.78 crore as compared to Rs. 8225 crore 
allocated during the last year (2004-05). 

The literacy rates are compiled and released decenn-
ially by the Registrar General & Census Commissioner of 
India and not on year-ta-year basis. As per Census 2001, 
the literacy rate of the country has increased by 12.63% 
during the last decade i.e. from 52.21% in 1991 to 84.84% 
in 2001. The male literacy rate has increased by 11.13% 
(from 64.13% to 75.26%) and female literacy rate by 14.38% 
(from 39.29% to 53.67%) during the same period. 

(English) 

Development of Netlonal Highway. 

1029. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

<a) whether the amount released by the Union 
Government for upgradation of National Highways and their 

maintenance have not been fully utilized by the States during 
the current fiscal; 

(b) if so, the details thereof alongwith the reasons 
for poor performance, State-wise; and 

(c) whether any action has been taken by the 
Government against the States failing to utilise the amount 
released for the purpose; 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Details of State-wise amount 
allocated and expenditure upto October, 2005 for up-
gradation of National Highways and their maintenance are 
given in the enclosed Statement. The amount utilized by the 
States are only for the period April-October, 200 which 
includes rainy season. As the working season starts from 
November of the year the performance achieved so far is 
not considered to be poor. 

(c) and (d) Does not arise. 

Statement 

SI.No. 

1 

2 

3 

4 

5 

6 

7 

8 

9 

Name of States/UTs 

2 

Andhra Pradesh 

State-wise release and utilisation of funds for uP9radation and 
maintenance of National Highways 

(Amount are in Rs, in crores) 

Funds for Developmentl Funds for Maintenance and 
Upgradation of National Highways repair of National Highways 

Allocation Expenditure upto Allocation Expenditure upto 
31/10/2005 31/10/2005 

3 4 5 6 

80.00 39.86 45.78 17.41 

Arunachal Pradesh 7.00 0.75 0.37 0.08 

Assam 60.00 22.58 26.48 7.63 

Bihar 65.00 35.30 36.78 27.54 

Chhattisgarh 52.00 15.97 19.53 8.40 

Goa 5.50 0.57 3.35 0.10 

Gujarat 61.00 46.00 30.00 1?23 

Haryana 47.00 24.07 11.02 9.50 

Himachal Pradesh 42.00 18.55 18.70 11.32 
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1 2 3 4 5 6 

10 Jammu & Kashmir 0.00 0.00 0.42 0.00 

11 Jharkhand 35.00 17.82 18.96 9.22 

12 Kamataka 70.00 32.24 38.60 12.50 

13 Kerala 51.00 30.11 32.79 5.85 

14 Madhya Pradesh 83.00 28.87 55.14 20.79 

15 Maharashlra 93.00 20.94 50.50 14.67 

16 Manlpur 18.JO 6.05 10.38 3.49 

17 Meghalaya 26.00 9.29 9.88 3.29 

18 Mlzoram 21.50 7.96 4.58 1.56 

19 Nagaland 11.00 5.45 3.84 1.00 

20 Orissa 66.00 20.95 37.36 18.17 

21 Punjab 47.00 35.04 19.18 11.88 

22 Rajasthan 70.00 44.83 45.54 30.22 

23 Tamil Nadu 90.00 51.92 60.92 20.40 

24 Tamil Nadu (NHAI) 90.00 90.00 0.00 0.00 

25 Uttaranchal 24.00 19.08 12.60 3.31 

26 Uttar Pradesh 126.00 114.38 49.32 17.34 

27 West Bengal 56.00 21.27 22.90 21.18 

28 West Bengal (NHAI) 10.00 0.00 0.00 0.00 

U.Ts 

29 Andaman & Nicobar Islands 5.00 0.00 0.00 0.00 

30 Chandlgarh 2.00 0.20 0.50 0.04 

31 Deihl 5.50 0.45 0.42 0.04 

32 Pondlcherry 5.00 1.48 0.80 0.50 

Tot4l1 1422.50 761.78 884.24 289.68 

Repeal of Indian Police Act SHRI N.S.V. CHITTHAN: 

1030. SHRI NIKHIL KUMAR: SHRI K.C. PALANISAMY: 

SHRI CHANDRA BHUSHAN SINGH: SHRIMATI D. PURANDESWARI: 
SHRI MOHAN SINGH: Will the Minister of HOME AFFAIRS be pleased 
SHRI ADHIR CHOWDHURY: to ..... : 
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(a) whether Government is considering a proposal 
to set up a high-powered Committee to study the urgent 
need for refonns in police service including the repeal of the 
Police Act of 1861; 

(b) if so, the details thereof including the compo-
sition, tenns of reference etc. of the proposed Committee; 
and 

(c) the time by which the proposed Committee is 
likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) A 
Committee has been set up by the Government on 20/09/05 
to draft a new Police Act to replace the Police Act of 1861. 
The Committee comprises of the following: 

(i) Shri Soli Sorabjee, former Attorney General, Govern-
ment of India. 

(ii) Shri N.C. Saxena, lAS (Retd), former Secretary to the 
Government of India. 

(iii) Shri N.R. Madhav Menon, Director, National Judicial 
Academy, Bhopall Prof. Ranbir Singh, Director, 
National Law Institute, Hyderabad. 

(iv) Shri Ajay Raj Sharma, IPS (Retd), former Director 
General, Border Security Force. 

(v) Director General, Bureau of Police Research & 
Development, New Delhi. 

(vi) Joint Secretary (Police Modernisation)1 Joint Secretary 
(Police) Ministry of Home Affairs and Director, SVP NPA, 
Hyderabad to assist the Committee in preparing the 
draft. Joint Secretary (Police Modemisation) is the 
Convener of the Committee 

(vii) Shri UNB Rao, IPS(Retd), has been appointed 
Secretary to the Committee. 

(viii) The Committee has been authorized to associate any 
other eminent person/official in drafting the new 
legislation. 

Terms and Reference of the Committee are as under: 

(a) To examine the Model Police Act prepared by National 
Police CommiSSion and other draft Model Police Acts 
and suggest modifications as per the changing rolel 
responsibility of police in view of the new challenges 
before It, especially growth and spread of insurgency/ 
militancy/ naxallsm, etc. 

(b) To suggest measures for attitudinal ctianges of police 

including working methodology, to elicit cooperation 
and assistance of the community rather than' its distrust. 

(c) The new Police Act should reflect expectation of the 
people regarding the police-in a democratic setup. 

(d) It should emphasise the use of scientific Investigation 
methods to strengthen the criminal justice system. It 
should enable the police to tackle futuristic trends of 
organized crime including cyber crimes and techno-
logieal advantages in the hands of the criminals. 

(e) The concerns for human rights, weaker sections, 
women and the people belonging to scheduled castesl 
scheduled tribes have to be addressed. 

(f) The said Committee of experts has been asked to 
submit its report in sixth months. It has already held 
four meetings. After the draft Act is received by the 
Government and duly conSidered, further action on it 
shall take place. 

By-Pass at Tlnsukla and Dlbrugarh 

1031. DR. ARUN KUMAR SARMA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to refer to the reply to Unstarred Question No. 3992 
dated 20.4.2005 and state: 

(a) the details of sanction accorded and progress 
made in respect of by-pass at Tinsukia and Oibrugarh as 
well as geometric improvement of a stretch on NH-37 which 
has not been taken care of for the last 15 years; and 

(b) the progress of work regarding !inalisation of 
alignment including land acquisition in respect of by-pass 
at Mongaldoi and North Lakhirnpur as well as construction 
of bridges over Jiabharali and Simen river on NH-52? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The proposal for land acquisition of 
Tinsukia by-pass on NH-37 is included in the current Annual 
Plan 2005~06 and the modified proposal is awaited from the 
State Government of Assam. The Government has approved 
four laning of Nagaon-Dibrugarh section of NH-37 on Build 
Operate Transfer (BOT) basis under Special Accelerated 
Road Development Programme-North East, which includes 
Dibrugarh bypass and National Highways Authority of India 
(NHAI) has awarded the work of preparation of Detailed 
Project Report (DPR) for entire work. The proposal for 
geometric improvement of a stretch of NH-37 beyond Km 
687.00 is also included in the current Annual Plan 2005-06. 
The proposal has been received from the State Government 
and has been taken up for sanction. 
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(b) The status of two bypasses and two bridges on 
NH-52 as mentioned in the Question are given below: 

(i) Baihata Charali - Tezpur section of NH-S2 including 
Mongaldoi by-pass has been approved under NHDP 
Phase IIIB. NHAI has already awarded the work of 
preparation of DPR. 

(ii) The feasibility study for the North Lakhimpur bypass is 
in progress by the Border Roads Organisation. 

(iii) The Tezpur - Halem section including bridge over 
Jiabharali has been approved under NHDP Phase IIiB 
and NHAI has already awarded the work of preparation 
of DPR. 

(iv) The construction of bridge over river Simen on NH-52 
is targeted to commence from year 2006-07. 

Mld-c:lay-Meal Scheme 

1032. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government has taken note of the 
findings of the Pune University with regard to Mid-Day-Meal 
Programme in Puna; 

(b) if so, the major findings and views of the 
Government; 

(c) whether such surveys have also been con-
ducted in other states; 

(d) if so, the details thereof, State-wise alongwith 
the major findings; 

(e) whether the Gov.mment will consider commi-
ssioning of such surveys to evaluate the functioning of the 
Programme and to plug loop-holes; 

(f) wheth.r the Govemment has received comp-
laintalrepre.entations about the shortcomingalmalfunct-
ioning of Mid- Day-M.al Programme; and 

(g) if so, the corrective measures taken by the 
Gov.rnment to achieve the desired results? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) The Government of Maharashtra has informed 
that Puna University had conducted a survey on private costs 
on public education. The survey was conducted in the slum 
areas of Pun. city. The State Government has further slated 
that the survey did not cover Mid-Day Meal Scheme. 

(c) and (d) States have been requested to commission 
evaluation studies through external agencies to assess the 
impact of the programme. 

(e) Yes, Sir. 

(f) and (g) Occasional complaints/representations 
have come to notice regarding some instances of supply of 
poor quality of foodgrains by FCI, preparation of food in 
hygienic conditions, Interruption in supply of mid-day meals 
to children etc. As and when such matters come to the notice 
of Central Government. States are Immediately asked to 
take remedial action. 

Setting up of Work .... Unlv.rslty 

1033. SHRI DALPAT SINGH PARSTE: 

SHRI A. SAl PRATRAP: 

SHRI KIRTI VARDHAN SINGH: 

SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government has a proposal for 
setting up of an exclusive workers' university in the country; 

(b) if so, whether any Committee has been set up 
to suggest the form and content of the proposed university; 

(c) if so, the details thereof; and 

(d) the manner in which such a university is 
expected to benefit the working class? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) Yes Sir. 

(b) Yes Sir. 

(c) A Committee under the Chairmanship of Dr. G. 
Sanjeeva Reddy has been constituted to study the prospects 
of establishing a Workers' Technical University which could 
help address the gap between demand and supply of 
technically qualified personnel. 

(d) Can not be stated at present. 

Missing Sailors of Indian Merchant Navy 

1034. SHRI RAGHUNATH JHA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 
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(a) whether the Indian Merchant Navy sailors have 
gone missing in the sea; 

(b) if so, the details thereof and the number of sailors 
are stili missing; 

(c) whether any Investigation was carried out to 
ascertain the reasons of their missing; 

(d) if so, the details of the findings thereof; and 

(e) the measures taken for the protection of sailors 
at sea? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) Yes, Sir. In 
the recent past a number of Indian merchant navy sailors on 
board foreign flag ships have gone missing. The details are 
given in the enclosed Statement· I. 

(c) and (d) All the incidents in the rer-ent past have 
been reported from foreign flag ships in foreign waters. As 
such, Indian Maritime Administration, as per Indian law and 
as per Article I of International Convention on the Safety of 
Life at Sea (SOLAS) 1974 of International Maritime 
Organisation (IMO), has no jurisdiction for investigation in 
such matters. The IMO contracting countries are obliged to 
carry out investigations in incidents involving the casualty 
on their flag vessel. In all the cases mentioned at Annexure· 
I Indian Maritime Administration has requested for enquiry 
by the Flag states/consulates concerned. Except for Jupiter· 
6, response have been received from flag state and various 
other authorities including Indian Consulates and Coastal 
States. The details of findings are given in the enclosed 
Statement·II. 

(e) While no ready made measures could be 
prescribed for the protection of Indian Sailors on foreign 
flag ships in foreign territorial waters, the Director General 
of Shipping is consuhing the manning agents, shipping lines 
and other stakeholders for preparing a strategy for ensuring 
welfare of Indian seafarers on board foreign flag ships. 

Statament·' 

Details of Casualties on Foreign Flag Ships leading to 
missing of Indian Merchant Navy Sailors 

(i) Jupiter 6, Flag SI. Vincent in Grenadines 

This vessel was towing m.v. Pointing (unmanned) from 
West Coast of Africa and bound for Alang, India. There is no 
contact with the vessel after 5th September 2005. The vessel 
18 mi8s1ng from position 35.52.06 S 023. 25.9 E along with 
10 Indians and 3 Ukrainians. Pel mar Shipping & Engineering 
Pvt. Ltd., Murnbai is the manning agent" of Jupitor 6. The 

vessel's owners are Jupiter Ship Management Inc. Majuro, 
Marshall Islands. The names and rank of Indian citizens are 
as below: 

1. Mr. Raj Kumar 

2. Mr. Ibrahim Edurunanuagothi 

3. Mr. Hassan Faikage 

4. Mr. Subhash Das 

5. Mr. SUrjit Singh 

6. Mr. Sunil Kumar Sharma 

7. Mr. Jose Mathew KaHampally 

8. Mr. Hussain Houdathagthi 

9. Mr. Ali Kolugedru 

10. Mr. Pravin Pandey 

(ii) Spar Cetus, Flag NIS Norway: 

Chief Officer, Gautam Mallick had reportedly fallen over 
board from vessel's poop while checking after draft on 09· 
10·2005 when the vessel was along side berth in Port 
Klaipeda, Lithuania. His body was subsequently found. The 
Indian manning agent is Ebony Ship Management Pvt. Ltd., 
Mumbai. 

(iii) MSC Carmen, Falg Panama: 

Shri Hasan Zaheer, Marine Engineer lias reportedly 
jumped over board when the vessel was enroute to 
Mombassa on 12 October 2005. Flag State has conducted a 
fact-finding inquiry. Indian manning agent is MSC Ship 
Management (India) Pvt. Ltd., Murnbai. 

(iv) North Challenge, Flag Panama: 

Shri Mitesh Kumar, 3rd Officer was found missing from 
above vessel when the vessel was enroute from AI Salvador 
on 14·10·05. Indian manning agent is Executive Ship 
Management Pvt. Ltd., Mumbai. 

Statement-II 

The details of the findings are indicated boalow: , 
(a) Jupiter 6 

We have not received any information on the conduct 
of investigation by the flag administration even though the 
Administration has requested the Flag State to forward the 
report on this incident. In the meantime various enquiries 
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have been made by us on the actions taken by manning 
agents, Maritime Rescue Coordination Centre (MRCC), 
Cape Town. So far no conclusions could be arrived at as to 
the cause of disappearance of the vessel along with crew-
members. 

(b) Spar Cetus: 

A report of investigation from flag state Is awaited. Next 
of kin, i.e. Mrs. Preeti Sekhri and her husband visited 
Klalpeda. They along with First Secretary, Consulate 
Embassy of India, Warsaw met authorities, i.e. (i) Deputy 
Chief of Vite Cordon, Coast Guard District, State Border 
Guard Service, Ministry of Internal Affairs (ii) Deputy Harbour 
Master, Head of Port Control and Rescue Service. Klalpeda, 
(iii) Chief Prosecutor, Klaipeda & (iv) Seaport Police 
Department, Klaipeda. A report from First Secretary 
(Consulate), Embassy of India, Warsaw mentions details on 
actions taken by these authorities but no foul play has been 
suspected. 

(c) MSC Carmen 

AI the request of the Maritime Administration Assistant 
High Commissioner. Indian High Commission at Mombassa, 
"Kenya had visited the office of MSC Ship Management at 
Mombassa on 14th October 2005 where Captain of Ship, 
Chief Engineer and other crew-members were summoned. 
Subsequently he met 8 crew-members Individually on 15th 
November 2005. The fact-finding report could not conclude 
reasons for jumping over board. Flag state has also carried 
out inquiry into this incident. Next of kin has been advised to 
lodge a FIR with police authorities to determine the any foul 
play. 

(d) M. T. North Challenge: 

At the request of the Government, Indian Consul visited 
the vessel on 20th September 2005 and took statements of 
crew-members. Although in his report he has mentioned 
that no foul play is immediately suspected. a detailed 
Interrogation of those saw him last on the ship will only help 
in bringing out the truth. Accordingly tne Shipping Master. 
Mumbal has been Instructed to inquire further into this 
incident. Next of kin have been advised to lodge FIR with 
Police to determine any foul play. 

[Translation} 

Change. In NCERT SyUebu. 

1035. SHRI GANESH SINGH: 

SHRI RAVI PRAKASH VERMA: 

SHRI HEMLAL MURMU: 

SHRI PRABODH PANDA: 

SHAI E.G. SUGAVANAM: 

SHRI RAVICHANDRAN SIPPIPARAI: 

SHRI GANESH PRASAD SINGH: 

SHRI BACHI SINGH RAWAT "BACHDA": 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Union Government has recently 
convened any meeting with the State Education Ministers 
and other educational organisations to discuss the National 
Curriculum framework; 

(b) if so. whether any consensus has heen arrived 
at the meeting on the issues raised; 

(c) whether the NCERTICBSE has submitted a 
copy of the new syllabus to the Union Government as 
reported in the Times of India dated 26th October. 2005; 

(d) if so, the details of the various recommendations 
made by the National Curriculum frame work; 

(e) the reaction of the various section of the society 
thereon; and 

(f) the time by when new syllabus is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) Yes, Sir. 

(c) The NCERT has developed syllabi for all 
stages of school education based on the National 
Curriculum Framework (NCF) - 2005. The syllabus was 
approved on 04.10.2005 by the National Monitoring 
Committee appointed by the Ministry of Human Resource 
Development. 

(d) and (e) The National Curriculum Framewort< (NCF) 
2005 was approved by the Central Advisory Board of 
Education (CABE) in September 2005. It alma at strengthe-
ning a national system of education in a pluralistic society. It 
emphasizes reduction of curriculum load, systematic 
changes in tune with curricular reforms and with values 
enshrined in the Constitution. Special attention is paid in 
the NCF 2005 to the development of language skills. health 
and physical education. peace education and environment 
education. 

(f) Syllabi based on NCF 2005 for various subject. 
have already been released by the NCERT on the 25th 
October. 2005. 
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{English] 

National Ol ... ter Re.pon .. Force 

1036. SHRI ANANDRAO VITHOBAADSUL: 

SHRI NAVJOT SINGH SIDHU: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether there is any proposal to set up a 
National Disaster Response Force to tackle situations arising 
from different types of disaaters with the state-of-the-art 
gadgets; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be set up; and 

(d) the details of the locations in which such force 
is likely to be positioned? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The Government 
has already constituted National Disaster Response Force 
(NDRF) consisting of 8 (eight) battalions of Central Para-
Military Forces; two battalions each from Border Security 
Force (BSF), Indo-Tibetan Border Police (iTBP), Central 
Industrial Security Force (CISF) and Central Reserve Police 
Force (CRPF) for the purpose of specialist response in all 
disaster situations. The process of training and equipping 
of battalions is in progress. 

These eight NDRF battalions would be positioned at 
Arrakonam (Chennal), Mundali (Bhubneshwar), Greater 
Nolda, Chandigam, Barasat (Kolkata), Guwahatl (Assam), 
Pune (Maharashtra), and Gandhlnagar (Gujarat). In addition, 
16 Regional Response Centres (RRCs) of NDRF battalions 
are being set up across the country to enable immediate 
reaponse to natural calamities. 

Dropout Rat •• 

1037. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI M.K. SUBBA: 

Will the MInister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether a dropout rate Is increasing In rural 
areas In comparison to urban areas particularly among the 
SCalSTslOBCs dominated areas during the last three years, 
State and Union territory wise; 

(b) If so, the details thereof; 

(c) whether there is any proposal to conduct 
nation-wide survey in this regard; 

(d) if so, the time by which it Is likely to be conducted; 

(e) if not, whether the Union Government has any 
plan to fix any responsibility In each State under the Sarva 
Shiksha Abhlyan to improve efficiency and academic 
standard in schools; 

(f) If so, the details thereof alongwlth the special 
assistance given, if any, to different States to achieve this 
object, State-wise; and 

(g) the steps taken by the Union Government for 
the effective implementation of Sarva Shiksha Abhiyan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) StateJUT-wise dropout rates in cia .... I-V, I-VIII 
and I-X for all students for the last three years (2000-01 to 
2002-03) and for SCs and STs for the last two years (2001-
02 to 2002-03) are given in the enclosed Statement. Dropout 
rates for SC/ST for the years 2000-01 are not available. 

(c) and (d) Ministry has no proposal to conduct nation-
wide survey In this regard. 

(e) and (f) The Central Government has requested 
each State to project reduction in dropout rates, separately 
for each district so as to become 0% by 2007 for the primary 
stage. The Central Government has also requested each 
State to Implement regular all.ssment of student 
achievement levels and to monitor the performance of 
students and schools. 

(g) The following steps have· been taken by the 
Central Government for effective implementation of Sarva 
Shiksha Abhiyan. 

(i) Timely approval of the Annual Work Plan 
& Budgets of StateslUTs. 

(Ii) Timely release of Central funds for SSA to 
StateslUTs. 

(iii) Regular review and monitoring of imple-
mentation of SSA in StateslUTs through 
monthly and quarterly Programme Perfor-
mance Indicators, review meetinga and visit 
to StateslUTs, participation in Executive 
Committee meetings of SSA State Socie-
ties and six monthly Joint Review Missions. 
The National Million for SSA with a 
Governing Council and Executive Commi-
ttee also review SSA Implementation. 

. (Iv) Capacity building workshops training 
programmes and cross-State experl-ence 
sharing workshopl, on varioul aspects of 
SSA 
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S1.No. State/UTs 

2 

Andhra Pradesh 

2 Arunachal Pradesh 

3 Assam 

4 Bihar 

5 Goa 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

AGRAHAYANA 8. 1927 (SAKA) 

Stlltement 

Dropout Rates in classes I-V; I-VII/and ,-X 

2000-2001 

Boys 

3 

40.81 

48.50 

25.17 

57.92 

3.00 

22.61 

23.74 

30.49 

34.35 

24.74 

o 
26.45 

15.90 

25.37 

57.42 

60.46 

56.14 

41.48 

21.97 

48.70 

60.44 

53.02 

50.53 

52.93 

Classes I-V 

Girls 

4 

42.22 

50.39 

41.40 

62.21 

9.94 

24.36 

19.68 

23.99 

31.67 

18.45 

o 
27.01 

18.75 

22.22 

56.96 

60.56 

63.07 

42.82 

18.53 

65.34 

58.03 

31.72 

50.08 

62.11 

Total 

5 

41.49 

49.34 

32.95 

59.55 

6.37 

23.38 

21.88 

27.45 

33.18 

21.90 

o 
26.69 

17.26 

23.90 

57.19 

60.50 

59.67 

42.08 

20.36 

55.31 

59.29 

42.64 

50.32 

56.51 

Classes I-VIII 

Boys Girls 

6 7 

63.58 68.23 

61.24 58.87 

66.46 71.88 

71.90 80.31 

5.38 12.99 

47.10 

13.56 

13.56 

28.85 

49.03 

o 
43.37 

33.72 

48.66 

77.47 

65.16 

44.63 

57.30 

40.14 

43.58 

58.11 

16.05 

66.77 

56.26 

58.02 

22.48 

20.50 

22.15 

53.55 

o 
57.30 

41.45 

47.82 

77.23 

62.66 

40.75 

64.75 

37.44 

60.93 

47.88 

32.41 

67.11 

68.54 

Total 

8 

65.74 

60.20 

68.95 

75.03 

9.05 

52.08 

17.69 

16.92 

25.94 

51.21 

o 
49.46 

37.41 

48.26 

77.35 

63.97 

42.79 

60.70 

38.89 

49.94 

53.42 

23.97 

66.93 

61.02 

To Questions 

Claues I-X 

Boys Girls 

9 10 

76.51 77.58 

75.88 78.89 

75.67 75.82 

78.37 86.69 

44.23 43.46 

70.30 

31.37 

34.54 

55.21 

61.27 

23.82 

64.76 

52.47 

56.37 

83.07 

73.42 

65.23 

75.35 

40.40 

75.07 

85.75 

57.97 

78.07 

56.22 

74.60 

42.65 

37.97 

53.93 

65.34 

14.29 

77.00 

59.04 

54.52 

85.59 

68.58 

65.36 

74.59 

38.84 

81.08 

84.83 

58.89 

79.55 

73.17 

338 

Total 

11 

76.98 

77.17 

75.74 

81.30 

43.85 

72.22 

36.51 

36.18 

54.66 

63.18 

19.15 

69.96 

55.55 

55.49 

84.33 

71.13 

65.29 

75.05 

39.67 

77.07 

85.33 

58.40 

78.75 

62.11 
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25 

26 

27 

28 

29 

30 

31 

32 

Written Answe" 

2 

West Bengal 

A&N Islands 

Chandiaarh 

D&N Havell 

Daman & Diu 

Delhi 

Lakshadweep 

Pondicherry 

India 

Si.No. State/UTa 

2 

Anethra Pradesh 

2 Arunachal Prade.h 

3 Assam 

4 Bihar 

5 Chhatti.garh· 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand· 

Kamataka 

Ke,.la 

Madhya Pradesh 

Maha,.lhtra 

NOVEMBER 29, 2005 

3 

46.21 

1.04 

o 
22.63 

1.47 

37.78 

1.91 

o 
39.71 

4 

56.95 

3.64 

o 

40.51 

5.97 

37.69 

1.23 

o 
41.90 

5 

51.46 

2.27 

o 

30.71 

3.63 

37.74 

1.60 

o 
40.67 

6 

62.32 

31.75 

9.19 

53.07 

17.50 

49.62 

10.88 

1.93 

50.33 

7 

70.17 

30.90 

2.36 

62.59 

24.86 

52.44 

16.36 

2.01 

57.95 

Dropout Rates In classes 1- V, /-VIII and I-X 

2001·2002 

Cla •••• I·V 

Boys Girls 

3 4 

42.62 43.46 

49.46 50.16 

46.66 51.18 

60.70 63.11 

3.48 

27.21 

30.49 

15.22 

32.16 

23.88 

0.00 

29.24 

6.08 

8.12 

22.13 

30.53 

18.17 

25.38 

23.87 

0.00 

29.96 

8.77 

Total 

5 

43.03 

49.n 

48.64 

61.64 

5.73 

25.05 

30.51 

16.68 

29.27 

23.87 

0.00 

29.55 

7.37 

Claa .. sl·VIIi 

Boys Girls 

6 7 

61.25 65.16 

63.00 57.42 

67.54 71.27 

73.75 76.59 

-1.30 

50.02 

8.21 

20.50 

32.25 

50.80 

0.00 

46.22 

35.36 

9.89 

55.92 

17.13 

23.40 

27.30 

51.20 

0.00 

55.32 

38.90 

8 

66.01 

31.35 

6.03 

57.09 

20.87 

51.00 

13.51 

1.97 

53.67 

Total 

8 

63.09 

60.62 

69.21 

74.79 

4.19 

52.52 

12.35 

21.90 

30.14 

50.99 

0.00 

50.11 

37.03 

To auestions 

9 

79.13 

50.56 

8.67 

74.62 

27.97 

67.95 

58.79 

34.70 

66.41 

10 

86.14 

48.26 

2.09 

74.17 

36.54 

70.16 

49.51 

32.66 

71.51 

Cia.ae. I-X 

BoY' Girls 

9 10 

68.51 71.98 

75.13 n.27 

75.54 75.70 

81.11 85.99 

42.92 

68.02 

29.86 

30.76 

50.16 

60.19 

20.67 

64.98 

48.92 

41.47 

72.94 

42.85 

32.91 

47.18 

83.24 

12.47 

76.34 

55.98 

340 

11 

82.58 

49.44 

5.59 

74.43 

32.04 

69.06 

54.52 

33.73 

68.58 

Totai 

11 

70.12 

76.04 

75.61 

82.87 

42.21 

70.22 

35.94 

31.80 

48.94 

61.65 

16.64 

69.88 

52.28 
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16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

Written A"..etlI 

2 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamlt Nadu 

Tripur. 

Uttar Pradesh 

27 Uttaranchal· 

28 

29 

30 

31 

32 

33 

34 

35 

W.st Bengal 

A&N Islands 

Chandlgarh 

D&N Haveli 

Daman & Diu 

Deihl 

Lakshadweep 

Pondicherry 

India 

3 

27.67 

57.17 

60.59 

38.63 

38.91 

21.28 

55.48 

61.89 

30.16 

50.14 

45.82 

39.40 

0.00 

15.48 

28.04 

0.00 

28.95 

11.42 

0.00 

38.38 

AGRAHAYANA 8, 1927 (SAKA) 

4 

26.37 

56.75 

57.82 

44.44 

40.08 

19.29 

73.50 

61.64 

24.03 

50.95 

54.99 

5 

27.06 

56.96 

59.31 

41.50 

39.38 

20.34 

83.20 

61.78 

27.24 

50.53 

49.40 

6 

38.73 

77.07 

81.17 

55.66 

61.53 

35.31 

48.83 

67.72 

43.95 

68.84 

55.89 

7 

36.61 

76.90 

58.50 

50.80 

59.55 

38.83 

84.82 

58.51 

35.43 

69.23 

66.81 

8 

37.75 

76.99 

59.89 

53.38 

60.74 

36.99 

53.58 

63.41 

40.07 

89.02 

80.11 

40.41 39.88 87.65 74.38 70.87 

0.00 0.00 28.97 28.99 28.98 

9.5012.72 3.37 -8.82 -1.22 

44.28 35.41 49.39 82.88 55.41 

0.00 

28.40 

23.82 

0.00 

0.00 

27.67 

17.23 

0.00 

10.27 

9.98 

22.11 

2.80 

23.85 

22.87 

24.85 

3.27 

18.88 

18.29 

23.42 

2.92 

39.88 39.03 52.91 56.92 54.85 

• Dropout ratH .... lhown oombInec:I with their retplClllY. parent ltall. 

SI.No. State/UTs 

2 

2 

Andhra Pradesh 

Arunachal Prad.sh 

Dropout Rate. of SC Stud.nt. In c/ ..... I-V, ,-VIII .nd ,-X 

2001·2002 

Clus.sl-V Clu .. sl-VIII 

Boys Girls Total Boys Girts Total 

3 4 5 8 7 8 

47.28 50.28 48.75 "87.48 73.85 70.47 

11.43 41.18 28.09 0.00 0.00 0.00 

To Que.tlon. 

9 

54.56 

82.99 

72.08 

65.02 

73.35 

38.94 

72.58 

88.88 

55.84 

78.32 

53.40 

10 

53.1 

83.88 

67.11 

64.84 

72.60 

38.25 

80.44 

87.83 

59.97 

77.82 

89.40 

342 

11 

53.90 

83.44 

69.73 

64.94 

73.05 

38.62 

75.36 

88.39 

57.66 

78.92 

58.98 

77.04 

55.92 

11.13 

71.64 

34.79 

38.33 

57.01 

28.31 

80.48 78.52 

53.74 54.87 

12.93 . 11.99 

71.51 71.59 

38.45 

48.48 

50.86 

24.13 

36.55 

42.38 

54.18 

25.28 

84.18 88.59 88.04 

Clas .. sl-X 

Boys Girls Total 

9 10 1'1 

75.37 80.21 77.59 

58.25 54.55 55.58 
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3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

18 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

31 

Written AMwsrs 

2 

Assam 

Bihar 

ChhaHlsgarh* 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand· 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Megalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikklm 

Tamil Nadu 

Tripura 

Uttar Pradelh 

Uttaranchal· 

Welt Bengal 

A& N lalands 

Chandlgarh 

0& N Havell 

3 

49.15 

53.92 

45.52 

30.87 

32.13 

24.36 

39.19 

0.69 

0.00 

24.71 

5.75 

48.21 

85.09 

0.00 

0.00 

99.94 

31.12 

63.91 

65.10 

32.56 

46.05 

52.76 

49.32 

0.00 

26.38 

0.00 

NOVEMBER 29, 2005 

4 

48.71 

57.39 

45.48 

35.87 

32.83 

26.67 

34.73 

11.21 

0.00 

23.10 

11.02 

42.04 

87.30 

0.00 

0.00 

99.95 

28.39 

83.53 

54.10 

25.54 

46.41 

63.70 

54.74 

0.00 

27.22 

8.47 

5 

48.95 

55.16 

45.50 

33.21 

32.46 

25.50 

37.40 

5.89 

0.00 

24.02 

8.30 

45.27 

86.16 

0.00' 

0.00 

99.94 

29.83 

72.17 

60.20 

29.24 

45.72 

56.88 

51.80 

0.00 

26.77 

4.35 

6 

66.52 

82.89 

33.21 

55.67 

34.54 

35.19 

49.94 

55.39 

0.00 

44.74 

32.97 

58.57 

75.50 

0.00 

0.00 

65.57 

52.13 

49.47 

77.69 

43.16 

64.81 

67.87 

63.34 

7 

66.90 

83.85 

53.69 

71.37 

48.66 

37.61 

47.09 

59.90 

0.00 

56.55 

44.38 

62.53 

74.85 

0.00 

0.00 

74.09 

51.56 

70.78 

68.83 

39.29 

68.99 

79.99 

63.80 

0.00 0.00 

55.45· 37.19 

13.73 21.43 

8 

66.69 

83.21 

43.94 

63.29 

41.19 

36.34 

48.65 

57.54 

0.00 

49.68 

38.45 

60.46 

75.19 

0.00 

0.00 

69.37 

51.86 

57.02 

73.73 

41.33 

66.78 

72.41 

83.52 

0.00 

47.98 

17.20 

To Ouestions 

9 

73.09 

89.27 

83.62 

69.05 

58.86 

46.18 

72.20 

67.81 

32.46 

67.68 

54.07 

58.76 

74.16 

0.00 

0.00 

73.09 

61.10 

78.02 

88.94 

54.89 

74.95 

66.73 

83.47 

0.00 

79.82 

38.89 

10 

69.55 

91.92 

84.35 

80.78 

71.84 

50.22 

70.20 

70.16 

21.62 

79.85 

62.24 

64.77 

82.00 

0.00 

0.00 

79.18 

60.69 

87.57 

88.22 

59.95 

77.57 

73.56 

86.91 

11 

71.50 

90.11 

83.99 

74.72 

64.98 

48.11 

71.37 

68.91 

27.20 

72.76 

57.98 

61.63 

78.05 

0.00 

0.00 

75.80 

60.91 

81.14 

88.60 

57.17 

76.19 

68.96 

84.93 

0.00 0.00 

75.17 77.65 

37.14 38.20 



345 

2 

32 Daman & Diu 

33 Delhi 

34 lakshadweep 

35 Pondlcherry 

India 

3 

0.00 

0.00 

0.00 

0.00 

43.73 

AGRAHAYANA 8, 1927 (SAKA) 

4 

0.00 

0.00 

0.00 

0.00 

5 6 7 8 

0.00 0.00 0.00 0.00 

0.00 58.11 57.07 57.62 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

47.05 45.18 58.61 63.63 60.73 

• Dropout rale, are shown combined with lheir respective parenl ,tale. 

SI.No. State/UTs 

2 

3 

4 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

5 Chhattisgarh" 

6 

7 

8 

9 

10 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

11 Jharkhand" 

12 

13 

14 

15 

16 

17 

18 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashlra 

Manipur 

Meghalaya 

Mlzoram 

Dropout Rates of ST Students in c/asse. ,-V. ,-VIII and ,-X 

2001-2002 

Boys 

3 

66.02 

55.86 

63.18 

85.44 

0.00 

36.70 

0.00 

26.51 

34.94 

13.74 

13.32 

36.62 

32.08 

40.22 

64.05 

59.93 

Classes I-V 

Girls 

4 

71.80 

56.21 

57.16 

69.70 

0.00 

36.92 

0.00 

29.85 

36.91 

11.97 

12.10 

41.10 

37.07 

45.50 

.62.10 

57.41 

Total 

5 

68.66 

56.02 

60.65 

67.23 

0.00 

36.80 

0.00 

28.17 

35.72 

12.92 

12.74 

38.59 

34.43 

42.64 

63.08 

58.76 

Classes I-VIII 

Boys 

6 

80.82 

68.09 

70.89 

81.78 

0.00 

72.53 

0.00 

27.71 

78.91 

56.87 

20.87 

60.28 

60.17 

72.08 

81.49 

61.25 

Girls 

7 

86.82 

65.48 

75.44 

84.79 

0.00 

77.99 

0.00 

37.43 

79.23 

56.95 

28.51 

66.29 

67.46 

71.38 

80.45 

58.64 

Total 

8 

83.28 

66.92 

72.84 

82.99 

0.00 

75.03 

0.00 

32.38 

79.05 

56.90 

23.57 

62.73 

63.63 

71.76 

80.97 

60.01 

To Questions 346 

9 10 11 

1.85 4.92 3.48 

81.05 75.33 78.66 

0.00 0.00 0.00 

23.56 27.82 25.67 

71.14 74.91 72.71 

Boys 

9 

85.78 

77.47 

78.38 

89.52 

85.71 

81.01 

0.00 

53.94 

N.A 

69.98 

61.67 

77.83 

70.99 

74.07 

84.81 

72.58 

Class.sl-X 

Girls 

10 

90.63 

80.04 

76.40 

91.28 

95.00 

83.82 

0.00 

55.41 

N.A 

69.94 

52.27 

84.03 

77.41 

73.26 

84.82 

87.62 

Total 

11 

87.78 

78.58 

77.53 

90.22 

90.24 

82.29 

0.00 

54.64 

N.A 

69.96 

57.20 

80.25 

73.93 

73.70 

84.81 

70.23 
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19 

20 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

31 

32 

33 

34 

35 

Written Answers 

2 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal· 

W •• t B.ngal 

A& N 1.landa 

Chandlgarh 

0& N Hav.n 

Daman and Diu 

D.lhl 

Lak.hadw •• p 

Pondlch.rry 

India 

3 

38.94 

57.50 

0.00 

63.52 

54.95 

56.34 

62.68 

29.83 

53.83 

12.98 

0.00 

33.00 

0.00 

84.01 

5.36 

0.00 

51.04 

NOVEMBER 29, 2005 

4 

38.46 

62.30 

0.00 

81.09 

47.66 

45.93 

66.68 

27.74 

57.71 

13.41 

0.00 

52.28 

0.00 

82.26 

9.25 

0.00 

54.07 

5 

38.72 

59.38 

0.00 

70.28 

51.48 

51.84 

64.59 

28.83 

54.95 

13.18 

0.00 

41.63 

0.00 

72.83 

7.12 

0.00 

52.34 

6 

48.70 

50.64 

0.00 

52.89 

71.71 

57.10 

79.53 

38.99 

82.59 

36.21 

0.00 

57.23 

30.99 

79.30 

22.29 

0.00 

67.28 

7 

50.83 

65.64 

0.00 

72.90 

63.86 

30.66 

80.96 

36.79 

81.38 

19.94 

0.00 

71.63 

51.38 

85.27 

26.39 

0.00 

72.69 

• Dropoul ral .. ar. lhown oomblned wllh Ihelr r.apecllv. par.nl Ilal •. 

SI.No. State/UTi 

2 

Andhra Prad •• h 

2 Arunachal Prade.h 

3 AI.am 

4 Bihar 

5 Chhattl.garh· 

Dropout Rat •• In claISe, /- V. /- V1I1 and I-X 

2002-2003 

BOYI 

3 

41.88 

38.42 

82.51 

62.74 

Cia •••• I-V 

Girl. 

4 

41.78 

37.37 

59.83 

61.86 

Total 

5 

41.71 

37_94 

81.17 

82.31 

CI ..... I-VIII 

Boy. Girls 

6 7 

58.10 82.00 

59.50 58.13 

67.07 70.85 

17.91 80.78 

8 

49.72 

56.66 

0.00 

59.57 

68.03 

45.28 

80.18 

38.08 

82.25 

28.87 

0.00 

83.85 

39.84 

82.38 

24.27 

0.00 

69.52 

Total 

8 

59.94 

58.01 

68.78 

79.01 

To Ouestlons 

9 

88.55 

82.53 

0.00 

78.78 

88.88 

74.22 

85.65 

32.50 

88.31 

73.51 

0.00 

78.40 

89.35 

36.67 

56.02 

0.00 

79.95 

10 

89.02 

84.94 

0.00 

'87.87 

86.57 

76.88 

87.85 

59.13 

88.30 

56.15 

0.00 

80.23 

89.57 

17.85 

49.35 

0.00 

82.89 

Cia .... I-X 

Boys Girls 

9 10 

67.38 70.78 

70.17 73.59 

74.28 75.85 

82.27 Be.83 

348 

11 

88.77 

83.50 

0.00 

81.58 

87.75 

75.29 

86.65 

43.22 

87.07 

65.92 

0.00 

79.14 

89.45 

29.79 

52.92 

0.00 

81.17 

Total 

" 
88.95 

71.86 

74.91 

83.80 



6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

28 

27 

28 

29 

30 

31 

32 

33 

34 

35 

Written Answers 

2 

Goa 

Gujarat 

Haryana 

Hi"~achal Pradesh 

Jammu and Kashmir 

Jharkhand" 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikklm 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranchal" 

Welt Bengal 

A&N '.'anda 

Chandigarh 

0& N Havell 

Daman it Diu 

Delhi 

Lakshadweep 

Pondicherry 

India 

3 

0.08 

26.02 

3.45 

10.82 

33.06 

19.77 

0.00 

32.66 

14.40 

25.92 

58.19 

56.25 

49.16 

50.40 

26.37 

54.81 

54.74 

14.58 

43.28 

24.19 

37.39 

0.73 

32.32 

18.99 

0.00 

6.72 

0.00 

0.00 

35.85 

AGRAHAYANA 8, 1927 (SAKA) 

4 

5.45 

23.14 

10.74 

14.08 

11.50 

17.59 

0.00 

29.87 

16.80 

25.24 

54.81 

56.52 

54.49 

40.05 

24.07 

59.88 

49.29 

18.22 

42.82 

22.75 

35.32 

4.00 

28.05 

33.96 

0.00 

17.84 

8.08 

0.00 

33.72 

5 

2.69 

24.77 

6.89 

12.42 

24.82 

18.74 

0.00 

31.43 

15.55 

25.60 

56.51 

56.38 

51.80 

46. 13 

25.29 

56.93 

52.06 

15.37 

42.97 

23.55 

38.41 

2.31 

30.44 

2-U2 

0.00 

12.13 

3.03 

0.00 

34.89 

6 

2.28 

43.09 

5.70 

7.90 

27.53 

47.46 

0.00 

43.29 

29.51 

35.43 

73.13 

60.05 

53.79 

63.97 

33.71 

62.74 

72.68 

46.08 

65.17 

47.53 

67.26 

17.64 

0.00 

39.87 

9.57 

19.48 

0.00 

0.00 

52.28 

7 

9.01 

48.76 

14.82 

11.32 

25.57 

49.61 

0.00 

51.78 

35.98 

30.08 

70.21 

56.39 

52.93 

58.39 

31.67 

72.44 

'66.32 

39.00 

65.22 

42.46 

69.30 

19.26 

0.00 

58.1. 

20.44 

27.75 

8.36 

0.00 

53.45 

• Dropout rat •• ar •• hown combined with the respective parent state. 

8 

5.54 

45.48 

9.90 

9.56 

26.71 

48.46 

0.00 

46.94 

32.59 

32.93 

71.67 

58.31 

53.38 

61.73 

32.75 

66.60 

69.66 

42.85 

65.19 

45.57 

68.23 

18.42 

0.00 

48.00 

14.83 

23.57 

4.48 

0.00 

52.79 

To QUNtions 350 

9 10 11 

40.18 39.14 39.68 

59.21 

22.31 

28.75 

50.29 

60.67 

16.78 

58.36 

48.98 

61.92 

81.40 

77.11 

77.08 

71.04 

48.81 

72.66 

76.85 

47.31 

74.24 

43.05 

77.08 

51.44 

23.28 

72.69 

43.81 

44.88 

25.51 

22.97 

60.72 

67.13 

37.05 

31.23 

52.08 

63.72 

8.88 

70.78 

55.42 

59.01 

80.45 

74.11 

77.90 

72.56 

47.10 

81.16 

73.07 

48.26 

74.29 

51.47 

80.61 

51.24 

20.29 

71.86 

48.93 

49.59 

22.63 

20.32 

64.97 

62.82 

29.14 

29.95 

51.07 

62.14 

12.90 

63.79 

52.05 

60.54 

80.93 

75.68 

77.47 

71.74 

48.01 

75.77 

75.12 

46.80 

74.27 

46.31 

78.74 

51.35 

21.90 

72.3. 

45.24 

47.19 

24.13 

21.69 

62.58 
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S!.No. State/UTa 

NOVEMBER 29, 2005 

Dropout Rates of,SC Students In classes I-V, '-VIII and ,-X 

2002-2003 

Classes I-V Classeal-VIII 

To au.stlons 352 

Classes I-X 

Boys Girls Total Boys Girls Total Boys Girls Total -----------------------------------------------------------------------

2 

3 

4 

5 

6 

7 

8 

9 

10 

2 

Andhra Pradeah 

Arunachal Pradesh 

Assam 

Bihar 

Chhattilgarh • 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

11 Jharkhand-

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Ori,sa 

Punjab 

RaJa,than 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

27 Uttarancha'-

3 4 5 6 7 8 9 10 11 

45.67 47.63 46.63 64.07 70.07 66.90 74.00 78.93 76.29 

0.001 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

49.80 47.73 48.80 65.98 66.38 66.,16 72.71 68.94 71.02 

56.61 62.64 58.81 82.88 83.88 83.23 88.59 90.97 89.36 

37.13 

28.83 

25.47 

18.05 

35.44 

15.64 

0.00 

35.39 

6.81 

46.03 

70.15 

0.00 

0.00 

37.87 

32.84 

51.20 

60.05 ' 

40.00 

36.70 

47.88 

32.81 

23.71 

25.16 

22.01 

11.15 

20.81 

0.00 

34.52 

10.68 

34.58 

70.51 

0.00 

0.00 

34.68 

30.60 

57.52 

46.12 

25.51 

38.02 

56.23 

35.13 

26.44 

25.32 

20.02 

25.72 

18.14 

0.00 

35.00 

8.68 

40.51 

70.33 

0.00 

0.00 

36.48 

31.78 

53.82 

53.85 

33.53 

36.37 

51.02 

53.47 

39.95 

35.36 

27.38 

41.01 

56.38 

0.00 

45.76 

36.85 

42.68 

74.97 

0.00 

0.00 

66.55 

54.49 

54.79 

78.66 

44.01 

62.44 

64.34 

62.63 

59.11 

48.65 

31.50 

36.05 

58.77 

0.00 

60.25 

43.08 

51.12 

74.39 

0.00 

0.00 

72.34 

53.19 

67.77 

68.89 

40.44 

68.01 

76.14 

57.95 

48.93 

41.58 

29.34 

38.77 

57.50 

0.00 

51.89 

39.82 

46.74 

74.69 

0.00 

0.00 

69.13 

53.87 

59.67 

74.28 

42.32 

65.11 

68.77 

78.57 

70.29 

59.55 

44.64 

72.53 

65.49 

28.89 

70.22 

54.68 

54.62 

73.91 

0.00 

0.00 

66.23 

62.91 

76.95 

88.14 

56.66 

74.44 

62.13 

78,98 

81.21 

66.57 

46.92 

68.58 

68.19 

18.19 

82.66 

63.05 

62.88 

80.77 

0.00 

0.00 

79.48 

63.88 

86.07 

86.34 

57.44 

77.06 

76.18 

78.77 

75.58 

62.77 

45.73 

70.89 

66.74 

23.67 

75.44 

58.71 

58.67 

77.31 

0.00 

0.00 

72.14 

63.35 

79.95 

87.31 

57.03 

75.88 

67.40 
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28 

29 

30 

31 

32 

33 

34 

35 

Written Answers 

2 

West Bengal 

A& N Islands 

Chandigarh 

0& N Haveli 

Daman & Diu 

Deihl 

Lakshadweep 

Pondlcherry 

India 

3 

50.31 

0.00 

14.31 

33.33 

2.99 

16.33 

0.00 

0.00 

41.13 

AGRAHAYANA 8, 1927 (SAKA) 

4 

54.74 

0.00 

14.35 

33.90 

-3.45 

15.34 

0.00 

0.00 

41.91 

5 

52.32 

0.00 

14.33 

33.60 

0.00 

15.85 

0.00 

0.00 

41.47 

6 

63.48 

0.00 

55.36 

42.59 

0.00 

50.76 

0.00 

0.00 

58.24 

7 

63.65 

0.00 

37.06 

36.17 

0.00 

44.62 

0.00 

0.00 

62.19 

8 

63.54 

0.00 

47.88 

39.60 

0.00 

47.93 

0.00 

0.00 

59.91 

• Dropout ralH are ahown combined with Ihe reapectlve parent alate. 

SI.No. State/UTs 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

ChhaHiagarh* 

Goa 

Gularat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand* 

Karnataka 

Kerala 

Madhya Pradesh 

Dropout Rates of ST Students in classes /- V, /-VIII and ,-X 

2002-2003 

Boys 

3 

63.29 

43.92 

59.49 

66.60 

0.00 

36.13 

0.00 

16.23 

43.48 

1.79 

2.20 

51.90 

Classes I-V 

Giris Total 

4 5 

68.71 65.82 

44.99 44.41 

52.88 56.72 

65.39 66.13 

0.00 0.00 

43.10 39.32 

0.00 0.00 

21.70 18.95 

39.16 41.76 

10.77 6.13 

5.96 4.01 

50.51 51.30 

Classes I-VIII 

Boys Girls 

6 7 

78.59 84.34 

67.12 64.28 

68.49 73.42 

82.43 85.57 

0.00 0.00 

58.26 67.04 

0.00 0.00 

26.79 37.43 

73.79 79.29 

52.73 56.65 

33.63 40.03 

65.56 70.16 

Total 

8 

81.09 

65.85 

70.60 

83.73 

0.00 

62.30 

0.00 

31.90 

76.14 

54.53 

36.73 

67.47 

To QueMloM 354 

9 

83.47 

0.00 

80.74 

27.78 

0.00 

80.23 

0.00 

25.46 

69.74 

10 

86.91 

0.00 

75.92 

34.09 

0.00 

73.58 

0.00 

26.25 

74.93 

11 

84.93 

0.00 

78.52 

30.61 

0.00 

77.45 

0.00 

25.84 

71.92 

Classes I-X 

Boys 

9 

84.70 

72.47 

76.52 

89.01 

0.00 

78.45 

0.00 

32.36 

79.59 

63.87 

58.16 

78.56 

Girls Total 

10 11 

89.32 86.64 

75.06 73.62 

74.19 75.52 

91.24 89.89 

0.00 0.00 

82.33 80.22 

0.00 0.00 

50.54 41.10 

80.62 79.95 

64.96 64.36 

49.71 54.11 

87.42 82.15 



355 Wnlhtn Answers 

2 

15 Maharalhtra 

16 Manlpur 

17 Meghalya 

18 Mizoram 

19 Nagaland 

20 Orilla 

21 Punjab 

22 Rajasthan 

23 Sikklm 

24 Tamil Nadu 

25 Trlpura 

26 Uttar Pradesh 

27 Uttaranchal· 

28 West Bengal 

29 A & N Islands 

30 Chandigarh 

31 0 & N Haveli 

32 Daman & Diu 

33 Deihl 

34 Lakshadweep 

35 Pondlcherry 

India 

3 

28.79 

37.57 

61.42 

55.90 

37.38 

58.03 

0.00 

50.61 

48.52 

27.24 

58.08 

31.19 

53.70 

19.34 

0.00 

23.21 

6.13 

68.75 

0.00 

0.00 

50.82 

NOVEMBER 29, 2005 To Questions 356 

4 5 6 7 8 9 10 11 

40.23 34.21 61.03 66.43 63.54 71.90 82.12 76.66 

52.74 45.23 62.70 61.56 62.18 78.54 78.54 78.54 

59.29 60.36 81.11 80.30 80.71 87.05 86.74 86.90 

54.90 55.43 59.89 56.34 58.20 76.89 73.37 75.23 

37.01 37.21 42.81 44.19 43.47 67.72 67.91 67.81 

53.50 56.28 77 .45 79.12 78.12 84.38 85.84 84.97 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

59.87 54.31 52.58 73.17 60.27 78.44 87.24 81.17 

38.69 43.84 73.20 64.03 68.89 87.21 85.32 86.34 

21.01 24.41 56.98 54.36 55.80 74.43 77.48 75.79 

61.31 59.60 78.45 80.33 79.31 85.31 87.22 86.17 

30.02 30.69 36.97 36.45 36.75 47.38 69.01 56.36 

59.26 55.54 60.73 42.42 55.81 61.76 75.86 67.16 

15.34 17.56 35.55 26.59 31.42 62.92 54.72 59.40 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

41.31 31.52 47.96 67.99 56.86 78.55 81.69 79.86 

1.41 4.01 28.83 48.94 38.94 64.83 71.43 67.57 

71.43 70.04 72.30 72.55 72.42 76.67 74.51 75.89 

0.00 0.00 0.00 0.00 0.00 29.92 20.34 25.47 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

52.10 51.37 66.86 71.17 68.67 78.35 82.97 80.29 

• Dropout rat .. are lhown combined wllh the relpecllve parenl Iiale. 

[Translation} (b) the number of hostels operating in Delhi without 

Ucence to Go".mment HOltel1 

1038. SHRI BHANU PRATAP SINGH VERMA: 

SHRI RASHEED MASOOD: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) the number of Government hostels and private 
hOltels In Deihl registered with the lioensing department of 
the Delhi Police; 

licence; 

(c) whether the registration of hostels is necessary 
keeping in view of the security of the country; 

(d) if so, the action being taken by the Government 
against the said unregistered hostels; 

(e) the action being laken by the Delhi Police 
against the unregistered hostels located In Delhi particularly 
in Shakarpur; 
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(f) whether the said unregistered hostei& are being 
sealed; and 

(g) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) No Govem-
ment hostel is registered with Delhi Police. Three private 
hostels are registered. The number of Govemment (including 
college, university, school, institutions etc.) and private 
hostels operating without license is 74 and 59 respectively. 

(c) As per the Regulations framed by Delhi Police 
vide Notification No. N.4453 Special Cell dated 19th 
December, 1980 under Section 28 of the Delhi Police Act, 
1978, no person shall open or keep place of publlic 
entertainment of class 'A' or Class 'B', which includes 
residential hostels also, without having previously obtained 
a licence from the Commissioner of Police or any other officer 
authorized by him in this behalf. 

(d) and (e) Delhi Police has taken legal action against 
14 unregistered hostels located in Shakarpur area under 
Section 281112 of Delhi Police Act, 1978 during the current 
year so far. 

(f) and (g) None of the hostels has been sealed by 
Delhi Police during the current year. 

Formulation of Employm.nt Policy 

1039. SHRI AJIT JOGI: Will the Minister of URBAN 
EMPLOYMENT AND POVERTY ALLEVIATION be pleased 
to state: 

(a) whether the Government has taken any 
measures to formulate employment policy in the country; 

(b) if 80, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) Ministry of Urban Employment & 
Poverty Alleviation is already implementing since 1.12.1997, 
an employment oriented urban poverty alleviation 
programme named Swama Jayanti Shahari Rozgar Yojana 
(SJSRY), to cater to the livelihood needs of the urban poor 
living below the poverty line. The Swama Jayanti Shaharl 
Rozgar Yojana (SJSRY) scheme strives to provide gainful 
self-employment to the unemployed or under-employed 
urban poor through setting up of micro-enterprises and also 
to provide wage employment to the needy urban poor by 
utilizing their labour for creation of socially and economically 
useful public assets. Skill training/upgradation to the urban 

poor is also provided under the Scheme in order to make 
them better employable either in self-employment or in 
salaried employment. 

A.I .... of Fund. under 
Central Aoad Fund. 

1040. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

(a) whether the Government of Rajasthan has 
forwarded a request to release an amount of Rs.5.71 crore 
from Central Road fund; 

(b) if so, the time by which the amount Is likely to 
be released; 

(c) whether the Government of Rajasthan has 
made a request to raise the present one third annual deposit 
amount under reserve fund to Rs.40.39 crore; and 

(d) if so, the time by which the one third annual 
deposit amount under reserve fund is likely to be raised to 
Rs.40.39 crore rupees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) Rs. 14.85 crore has been released on 22nd 
November 2005 which Include Rs. 5.71 eror •. 

(c) Yes, Sir. 

(d) The decision regarding increase In the amount 
of advance to the level of one third of the current accrual has 
not been taken. 

[English] 

Licencing ofT.n.m.nt 

1041. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the total number of persons who were provided 
tenements under the Licensing of Tenements and Transit 
Sites in Chandigarh Scheme, 1975 and under the Licensing 
of Tenements and Sites and Services Scheme, 1979 
respectively; 

(b) if 10, the form of right conferred thereof; 

(c) whether such licencees were eligible for grant 
of these low cost tenements on hire purchase basis; 

(d) if so, the number of persons who were allotted 
the tenements on hire purchase basis; 

,. 
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(e) whether such allottees have since paid the 
entire amount of premium; 

(f) If so, whether the tenements were then 
transferred to them on lease hold basis for a period of 99 
years; 

(g) whether the lease hold tenure has been 
converted Into free hold as per the conversion scheme; and 

(h) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) Under the licensing 
of Tenements and Transit Sites (Bare Sites) Scheme, 1975, 
2965 persons were provided tenements and 2382 persons 
were provided transit sites. Similarly, under the Licensing of 
Tenements and Sites and Services Scheme, 1979, 1499 
persons were provided tenements, 2092 persons were 
provided bare sites and 3000 persons plinth sites. Thus 
under the two schemes a total number of 11938 persons 
were allotted sites. 

(b) While tenements and transit sites have been 
allotted on rent basis and bare sites on lease and higher 
purchase basis, plinth sites have been allotted on license 
basis. 

(c) All the 4464 licencees (2965+1499) were 
eligible for conversion on higher purchase basis subject to 
the fulfilment of conditions. 

(d) Out of 4464 licencees, allotment of tenements 
made to 1862 were converted Into higher purchase basis. 

(e) Yes, Sir. 1862 llcencees mentioned above have 
paid the entire amount of premium. 

(f) Yes, Sir. 

(g) No, Sir. 

(h) They have not completed all the formalities for 
conversion into free hold basis. 

Setting up of Air Wing by ITBP 

1042. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether'the ITBP proposes to set up a Air wing 
to deal with the challenges being faced by them; 

(b) If so, the details in this regard; 

(c) the details of the estimated expenditure likely 
to be Incurred In setting up of said wing; . 

(d) the action taken by the Govemment on the said 
proposal; and 

(e) the time by which by the Air wing of ITBP will 
start operational? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) ITBP 
has proposed to procure nine helicopters for providing 
operational support to their units located on the intemational 
borders. The air support includes maintaining border 
outposts, aerial reccee, visit and inspections of supervisory 
officers, casually evacuation and operation 01 regular 
courier services. 

(c) to (e) The Ministry has set up a high level committee 
to evaluate and assess the requirement to provide dedicated 
air support to all the Central Para Military Forces (Including 
ITBP) In view of increasing operational commitments 
projected by them and work out the minimum number of 
aircrafts needed vis-a-vis the existing fleet and the cost of 
acquisition. 

Unhygienic Food under Mid-Day 
Meal Scheme 

1043. SHRI PRABHUNATH SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment is aware that unhy-
gienic food is being served to school children under mid-
day meal scheme in Deihl and other parts of the country; 

(b) if so, the number of complaints received in this 
connection; and 

(c) the corrective measures taken to provide 
hygienic food under mid-day meal to school children? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) As per information fumished so far by Govem-
ments of NCT of Delhi, Goa, Kamataka, Madhya Pradesh, 
Manlpur, Orissa, Punjab & Tripura, no complaints have been 
received about serving of unhygienic food to children under 
Mid-Day Meal Scheme. 

(c) Elaborate guidelines have been issued to 
States on hygiene & safety procedures. 

Package of Fiscal Conce .. lon to SSls 

1044. SHRI JASHUBHAI DHANABHAI BAf:tAD: Will 
the Minister of SMALL SCALE INDUSTRIES be pleased to 
sta.: 
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(a) whether the Government has sanctioned a 
package of fiscal concessions for the Small Scale Industries 
(55 Is) to make them price competitive and undertake 
technological upgradation; 

(b) if so, the details thereof; 

(c) whether the Government has also cleared a 
proposal to enhance the technology upgradatiqn :subsidy to 
15% from the prevailing 12%; 

(d) if so, the extent to which this will boost the Small 
Scale Industries; and 

(e) the time by which this package and subsidy will 
be given? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) Yes, Sir. 

(b) There are two types of excise duties as we all 
know. The Central excise exemption limit under the General 
SSI Excise Exemption Scheme was raised from Rs. 50 lakh 
to Rs. 1 crore in the 'Comprehensive Policy Package for 
Small Scale Industries and Tiny Sector' announced by the 
Government on 30 August 2000. As announced in the Union 
Budget 2005-06, the eligibility limit for availing of the benefits 
under General SSI Excise Exemption Scheme has also been 
raised from a turnover of Rs. 3 crore to Rs. 4 crore. 

(c) to (e) The loan limit under the Credit Linked Capital 
Subsidy Scheme (CLCSS) has been raised from Rs. 40 
lakh to Rs. 1 crore and the capital subsidy from 12 per cent 
to 15 per cent with effect from 29th September, 2005, to 
further facilitate modernization of SSls through technology 
upgradation. 

New Scheme for Providing Universal Safety 
on National Highways 

1045. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

Country 2002-2003 

(a) whether the Government has decided to adopt 
a new scheme for providing universal safety on National 
Highways, to be funded from tolls and cess on petrol and 
diesel etc.; 

(b) if so, the details of safety measures envisaged 
under the scheme; and 

(c) the steps taken to implement the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI K. 
H. MUNIYAPPA): (a) Yes, Sir. Committee on Infrastructure 
(COl) has endorsed a proposal for setting up a dedicated 
Safety Fund into which one percent of the cess revenues 
allocated for National Highways would be earmarked. 

(b) and (c) Details of the proposed Safety Fund are 
being worked out. It is, therefore, premature to Indicate the 
details of the scheme and the steps taken for its Implemen-
tation. 

Trade RelatIon with Middle 
E.st Countries 

1046. SHRI E.G. SUGAVANAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India's trade with Middle East countries 
have increased during the last three years; 

(b) if so, the details of Import/export during each of 
the last three years and the amount of foreign exchange 
earned therefrom, country-wise; and 

(c) the steps taken by the Government to further 
improve the trade relations between India and Middle East 
countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) Yes, Sir, 

(b) India's exports and imports with the countries 
of the Middle East during the last 3 years were of the value 
indicated hereunder: 

Value (in million US $) . 
2003-2004 2004-2006 

Exports Imports Exports Imports Exports Imports 

2 3 4 5 6 7 

Bahrain 99.54 121.13 111.63 74.52 141.58 112.47 

Iraq 214.58 0.03 75.17 0.14 128.49 1.10 

, 
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2 3 4 5 6 7 

Israel 634.54 602.68 723.98 669.76 989.95 972.52 

Jordan 101.81 224.45 150.99 230.27 119.78 330.09 

Kuwait 250.56 179.50 319.09 142.48 404.10 293.51 

Lebanon 50.89 13.04 59.05 7.68 65.89 20.11 

Oman 198.61 13.84 258.99 50.88 256.65 19.94 

Qatar 96.10 113.07 128 .. 44 187.05 137.20 638.91 
.' 

Saudi Arabia 940.74 504.72 11,23.31 737.77 1369.76 1260.88 

Syria 121.23 8.84 201.46 4.65 247.62 3.64 

United Arab 3327.48 956.99 5125.61 2059.85 7098.14 4581.96 
Emirates 

Total 6036.38 2738.29 8277.72 4165.05 10959.16 8235.13 

Source: DGC&IS Kolkata 

(c) Measures such as exchange of high level visits, 
Meetings of the Joint Commissions, setting up of Joint Study 
Group and negotiations aimed at facilitating economic and 
commercial cooperation have been taken to further improve 
the trade relations. 

Clolure of Indultrlal Unltl 

1047. SHRI CHANORAKANT KHAIRE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether industrial units are getting closed due 
to Increasing sickness in conventional industries in the 
country: 

(b) if so, the details thereof, State-wise: 

(c) whether the Government propose to announce 
any incentive scheme for different industries for their 
development and expansion: 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STAT~ IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) and (b) Labour Bureau, Shlmla under the 
Ministry of Labour and Employment collects information on 
closure of Industrial units covered by the Industrial Dispute 
Act, 1947. As per information (provisional) available with 
the Labour Bureau 194 units were closed during 2004 and 
60 units during January-September 2005. The State-wise 
details are given in the enclosed Statement. 

(c) to (e) Besides providing a policy regime that 
facilitates and fosters growth and development of industries, 
steps take~ for revival of sick industrial units, inter-alia, 
include setting up of Board for Industrial and Financial 
Reconstruction (BIFR) and Issue of guidelines by Reserve 
Bank of India to banks for financial support and amalga-
mation of sick units with healthy units. Wherever feasible 
rehabilitation schemes are sanctioned for the revival of the 
units registered with the BIFR which, inter alia, include 
restructuring of the capital, induction of fresh funds by the 
promoters, Government assistance for public sector units, 
merger with other companies, relief and concessions In the 
form of rescheduling of dues by Financial Institutions, banks 
and Government and change of management. 

St.tement 

State-wise closure of Industrial units 

SI.No. States/U.T. 2004 (P) 2005 (P) 

2 3 4 

1. Andaman & Nicobar Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandlgarh 
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7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

Wrlrten Answers 

2 

Chhattisgarh 

Dadr. & Nagar Haveli 

Daman & Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kalhmlr 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradelh 

Maharalhtra 

Manlpur 

Meghalaya 

Nagaland 

Orisla 

Pondicherry 

Punjab 

Rajalthan 

Tamil Nadu 

Trlpura 

Uttar Pradelh 

Uttaranchal 

Welt Bengal 

Total 
(P) - Provilional 

-Nil 

.. - Not IVIliabie 

3 

32 

4 

3 

9 

8 

2 

101 

27 

2 

194 
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2 

5 

37 

9 

80 

[Translation) 

Jawaharla' Nehru Un'vera,ty 

1048. SHRI RAMDAS ATHAWALE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) total number of teaching and non-teaching 8taff 
in Jawahar Lal Nehru University along with the number of 
SCs and STs employees; 

(b) whether appointments on all reserved posts for 
SCs and STs have been filled up; 

(c) If 80, the number of SCs and STs candidatel 
appointed there during the last 3 years; 

(d) whether there Is Itlil backlog of po.ts re.erved 
for SCI and STs; and 

(e) If 10, the action being taken by the Government 
and JNU to fill up the backlog POlts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) Total number of teaching and non-teaching .taff In 
Jawaharla! Nehru Unlverlity, alongwlth the number of SCs 
and ST. employeel are given below: 

Teaching 

Profeslor 

Alsoclate Profeslor 

AIIlstant Profeslor 

Non-Teaching 

Total In SC In ST In 
POlltlon POlltlon POlltlon 

182 

131 

94 

1343 

3 

2 

8 

408 

3 

Nil 

2 

35 

(b) and (c) While the vacant relerved POlts for SCI 
and sri are being filled up, the number of luch candidat .. 
appointed during the lut three years (2003-05) are u under: 

SCI STI 

Te.chlng 8 2 

Non-Teaching 18 4 

(d) and (.) For fliling up of the backlog vacanele. of 
non-teaching polltlonl faNrved for SCI, STI and OeCI, 
the Unlver.tty has launched a .peelal recruitment drive. The 
Unlvel'llty ha. allo advertlled varioul. teaching politlons . 



367 Written Answers NOVEMBER 29, 2005 To Ouestlons 368 

(English) 

Introduction of New Cour ... by UGC 

1049. SHRI BALASHOWRYVALLABHANENI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether UGC proposes to introduce new 
courses; 

(b) if so, the details thereof; 

(c) whether the courses offered in India are at par 
with those offered in other countries such as USA and UK; 
and 

(d) if so, time by which the courses in India are 
lik.ly to b. brought at par with other countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) According to the Information fumlshed by the 
University Grants Commission (UGC), the UGC does not 
Introduc. cour.... The cour.e. are Introduced by the 
unlversltle. and colleges which, In turn, are funded by the 
UGC. 

(c) Equivalence of degree. and other award. are 
determined by individual universities. Qualifications awarded 
by Indian Unlver.ltle. are recognized by Universities in other 
countries accordingly. 

(d) In view of the reply to part (c), question do.s 
not arise. 

Modltlcatlon of GuldeUne. for 
Higher Education 

1050. SHRI MANORANJAN BHAKTA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
.tate: 

(a) whether the Govemment has decided to modify 
the guideline. for the .tudents of Andaman & Nicobar Islands 
to pursue higher education especially Medical and 
Englne.rlng stream after the Tsunami devastation; 

(b) If '0, the detail. thereof; and 

(c) the time by when thell guidelines likely to be 
modified? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (c) No, Sir. There Is no modlficlltion in the existing 
guldelln .. for the students of Andarnan and Nlcobar Islands 

both in Medical and Engineering Examinations. However, 
due to Tsunami Devastation. the condition of taking AIEEE 
examination was waived for the current academic session 
i.e. 2005-2006 for admission in Engineering Colleges in 
the Country, In Medical branch, the Ministry of Health has 
allocated some MBBS Seats to Tsunami affected families 
from Central pool quota for the academic year 2005-2006. 

LOll Suffer.d by PME due 
to Earthquak. 

1051. SHRI ASADUDDIN OWAISI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether para military forceB suffered a heavy 
lOBS during the recent earthquake in Jammu and Kashmir 
sector; 

(b) If BO, the details thereof; 

(c) the total posts lost on Indian side of LoC due to 
earthquake; 

(d) whether due to loss of important posts on LoC 
there has been Increase In the infiltration of militants; and 

(e) If so, the remedial steps takenlbelng taken by 
the Govel11t'nent In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) to (e) According to the 
available information, 09 personnel of BSF lost their lives 
due to the earthquake on 8th October 2005. The details are 
given below: 

Cadre Number 

Head Constable 02 

Lance Nalk 01 

Constable 05 

Cook 01 

Total 09 

There i. no report of loss of human life from any other 
Central Para Military Force (CPMF). 

There are reports of damage to some posts of CPMFs 
on the LoC due to earthquake on 8 October 2005 in Jammu 
& Kashmir. 

. , 
Central Para Military Forces have not reported any 

Increase In Infiltration of Insurgents, after the earthquake of 
Jammu & Kashmir, In the areas of their deployment. 
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Innovating Projects 

1052. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether assistance is being given to voluntary 
organizations working In the field of child and women welfare 
for Innovative Projects and Activities which are not covered 
in the existing schemes of the Department of Women and 
Child Development; and 

(b) if so, the details thereof alongwith Innovative 
Projects and Activities being undertaken during 2004-05 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) Yes, Sir. 

(b) A State-wise list of projects sanctioned during 
2004-05 is enclosed as Statement. 

Stetement 
SI. No. Name of the Organisation 

Andhra Pradesh 
1 Prajwala, Hyderabad, AP 

Delhi 
2 

3 
4 
Karnataka 

5 

Tamil Nadu 
6 

West Bengal 
7 
Maharashtra 

8 
9 
10 

11 
12 

Gandhi Peace Foundation, Delhi 

Core Delhi 
STOP, Deihl 

Vimochana, Bangalore 

Integrated Rural Community 
Development Society, Tlruvallur, T.N. 

Sanlaap. Kolkata 

Prayas, Mumbal 
Rescue Foundation, Mumbal 
Lok Deep Manas Vlkas Sanstha, 
Parbhanl 
Sneh Bahudeshlya Sanstha Nagpur 
KhaJubai Sankar Devare Sewa 
Sanstha Naslk 

National Policy for the Welfare 
of Trlblll 

1053. SHRI SANAT KUMAR MANDAL: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

<a) whether National Policy on trlbals exist in the 
country; 

(b) if so, the details thereof; 

(c) whether the suggestions and views of NGOs 

Activity 

Combating trafficking 

Setting up child care and education centers for children in 
Kerala, Tamil Nadu and Pondicherry for Tsunami affected 
children. 
Combating trafficking 
Combating trafficking 

For mobilization of neighbourhood groups to fight againat 
women 

Rehabilitation of Mathammas 

Combating trafficking 

Combating trafficking 
Combating trafficking 
Combating trafficking 

Combating trafficking 
Combating trafficking 

and other working organizations in the field of tribal welfare 
have been taken into while formulating the policy; 

(d) if so, the details thereof; and 

(e) the steps being taken for the welfare of trlbals 
through the policy? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a) and (b) While no formal National Policy 
for Tribals exists, there are several provisions In the 
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constitution for their protection and development. There are 
also five guiding principles, popularly known as Nehruvlan 
Panchsheel, which are followed for the development of the 
trlbals. These five principles are: 

1. Tribals should be allowed to develop according to their 
own genius. 

2. Trlbals' rights In land and forest should be respected. 

3. Tribal teams should be trained to undertake adminis-
tration and development without too many outsiders 
being Inducted. 

4. Tribal development should be undertaken without 
disturbing tribal social and cultural Institutions. 

5. The Index of tribal development should be the quality 
of their life and not the money spent. 

(c) to (e) The Ministry of Tribal Affairs Is further 
formulating a comprehen.ive National Tribal Policy 
incorporating the .uggestlonl and vlewa of a1lexpertt, NGOI 
and other stakeholders concerned with tribal welflre. The 
policy I. ItlII It draft stlge Ind yet to be finalized .. per the 
e.tlbll.hecl procedure. 

Inetltutlone Set up by A.I.e.T.E. 

1054. SHRI S.K. KHARVENTHAN: Will the Mlnlater of 
HUMAN RESOURCE DEVELOPMENT be plealed to state: 

(a) whether the new Government! Private Technical 
and Management Institutions sanctioned by AICTE created 

additional seats in various disciplines across the country; 

(b) if so, the details thereof, State-wise; 

(c) whether there is shortage of senior faculty for 
specialised subjects like computer science, bio-technology, 
information technology and electronics, communication 
engineering, and other disciplines; and 

(d) if so, the steps taken by AICTE to deal with the 
shortage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) The State-wise number of new technical Institutes 
and their Intake approved by the AICTE for the year 2005-
06 Is given In the enclosed Statement. 

(c) and (d) As per Information furnished by the AICTE, 
there is a shortage of senior faculty In the disciplines 
mentioned. In order to attract and retain bright, talented and 
competent professionals as faculty members, the AICTE has 
various faculty development schem .. as well as other 
research and Institutional development tchemes. Under the 
Emeritus Fell;,wshlp scheme, the experience and expertise 
of superannuated faculty Is utilised. The objective of Vialting 
Profealorship scheme It to tupplement the expertise lacking 
in the host institutes. The AICTE has relaxed the age for 
appointment of Profe8l0rs from 65 to 70 years for the next 
two yeara. For the year 2006-07, the cadre ratio of 1 :2:4 for 
Professor, Assistant Professor and Lecturer has been relaxed 
to 1 :2:6. 

St.t.m.nt 

Number of New Institution. and Intake Added for the year 2005-2006 In various streams 

State 

Central 

Chhatti.glrh 

Gularat 

Madhya Prade.h 

EI.tern 

Jharkhand 

MBA 

NOI INT 

2 

01 

01 

01 

01 

3 

80 

80 

60 

80 

MCA Ph arm 

NOI INT NOI INT 

4 5 

00 00 

00 00 

00 00 

00 . 00 

6 7 

00 00 

10 800 

02 120 

00 00 

(As on 10.11.2005) 

Engg. & Tech. HMCT BFA Arch. 

NOI INT NOI INT NOI INT NOI INT 

8 9 10 11 12 13 14 15 

01 240 00 00 00 00 00 00 

01 240 00 00 00 00 00 00 

05 1140 02 120 00 00 00 00 

00 00 00 00 00 00 00 00 
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1 

Orissa 

Tripura 

West Bengal 

Northern 

Uttar Pradesh 

Uttaranchal 

North-West 

2 

00 

01 

00 

3 

00 

60 

00 

02 120 

02 120 

Chandigarh 00 00 

00 

60 

00 

80 

60 

Delhi 00 

Himachal Pradesh 01 

Haryana 00 

Jammu and Kashmir 02 

Punjab 

Rajasthan 

South 

Andhra Pradesh 

Tamil Nadu 

Pondlcherry 

South-West 

Kerala 

Karnataka 

Western 

Maharashtra 

Goa 

Total 

01 

02 120 

01 60 

05 300 

00 00 

05 300 

05 300 

05 300 

Nil 

36 2120 

4 5 

00 00 

01 60 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

01 60 

00 00 

01 60 

00 00 

03 180 

00 00 

00 00 

00 00 

02 120 

08 480 

1. Tolal numbar 01 inllilutlonl added for Ihe yeer 2005·08 

2. Total number 01 .. all added lor the year 2005·08 

6 7 

01 60 

o 

03 180 

23 1380 

01 60 

00 00 

01 60 

01 40 

02 120 

01 30 

04 240 

03 180 

27 1620 

01 60 

00 00 

02 120 

07 420 

10 600 

99 5890 

224 

- 25335 

8 9 10 11 

02 480 00 00 

o 00 00 00 

03 325 02 120 

14 3160 00 00 

02 480 01 60 

00 00 00 00 

01 240 00 00 

00 00 00 00 

03 660 00 00 

00 00 00 00 

02 480 02 120 

04 775 00 00 

22 5230 00 00 

03 720 01 60 

00 00 00 00 

00 00 00 00 

03 720 00 00 

05 1140 00 00 

72 16270 08 480 

To Questions 374 

12 13 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

00 00 

01 15 

01 15 

14 15 

00 00 

00 00 

00 00 

00 

01 

00 

40 

00 00 

00 00 

00 00 

00 00 

00 

00 

00 

00 

00 00 

00 00 

00 00 

00 00 

01 40 

00 00 

00 00 

02 80 
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New Policy for HawkersJVendors 

1055. SHRIMATI NIVEDITA MANE: 

SHRI RAVICHANDRAN SIPPIPARAI: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) the number of street vendors i., major metro-
politan cities; 

(b) whether there has been cases of non-imple-
mentation of National Policy on Urban Street Vendors as 
reported in The Times of India dated October 20, 2005; 

(c) if so, the facts thereof alongwith the action taken 
by the Government in this regard; 

(d) whether the Government proposes to review 
this policy to minimise the hardship of street vendors all 
over the country; 

(e) if so, the details thereof; and 

(f) the time by which the proposed policy is likely 
to be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA): (a) Ministry does not have any offioial 
data on the number of street vendors in the major 
metropolitan cities. 

(b) and (c) The National Policy on Street Vendors 
formulated by the Ministry provides guidelines for the States! 
UTs to act in the overall interest of the Street Vendors. States! 
UTs were requested to implement the policy guidelines with 
or without modifications in the way it is best suited to the 
local conditions and in the interests of the street vendors. 

(d) to (f) A national workshop on Urban Street vendors 
was organised by the Ministry on 19.10.2005 to discuss the 
various aspects of the implementation of the policy and 
shortfalls, if any. The workshop was attended by senior 
officials of the State Governments including Commissioners . 
of some of the selected Cities, representatives of NGOs and 
other stakeholders from various Central Government 
Departments. 

A wide range of Issues concerning urban street vendors 
were deliberated upon during the workshop. Some of the 
major' issues deliberated upon were social security cover 
for street vendors, access to credit to them from financial 
Institutions, their rehabilitation, need for training and skill 
development and creation of a data base In the States. There 

was a consensus in the Workshlp amongst the stakeholders 
to provide and promote a more supportive environment to 
the street vendors for earning their livelihoods. 

Deepening of main channels of 
Paradlp port 

1056. SHRI JUAL ORAM: Will the Minister of SHIPP-
ING, ROAD TRANSPORT AND HIGHWAYS be plea8ed to 
state: 

(a) whether the Government proposes to deepen 
the main channels of Paradip Port; 

(b) if so, the details thereof; 

(c) the amount earmarked therefor; and 

(d) the progress made so far In this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND t=lIGHWAYS (SHRI T .R. BAALU): (a) to (d) The 
Government has recently approved the project for 
Deepening of Channel at Paradip Port at an estimated cost 
of Rs.1S4.842 crores. This deepening will enable handling 
of vessels of 1,25,000 Dead Weight Tonnage (DWT) as 
against the existIng capacity of 65,000 DWT. The scheduled 
period for completion of the project is 72 weeks. 

Committee on Inve.tment 
In Infrastructur. 

1057. SHRI MANORANJAN BHAKTA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Governr.- 'nt has constituted a 
Committee with regard to investment in trade related 
infrastructure to facilitate imports from neighbour countries; 

(b) if so, the details thereof; 

(c) whether the Government propose to promote 
Private Sectors participation in all the infrastructures related 
projects; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) and (b) No, Sir. Government of India provides 
financial assistance to all States and Union Territories for 
development of export infrastructure based on their export 
performance under a scheme titled Assistano,e to States for 
Development of Export Infrastructure and Allied .Activities 
(ASIDE). This scheme has two components. 80% of the funds 
(State Component) is earmarked for allocation to the States 
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based on their export performance and balance 200/0 
(Central Component) aAd amounts equivalent to un utilised 
portion of funds allocated to States is retained at the Central 
level for meeting the requirements of inter State projects, 
capital outlays of Special Economic Zones (SEZs). There is 
an Empowered Committee in the Department of Commerce 
headed by the Commerce Secretary to consider and sanction 
the proposals received from the various Central Agencies 
out of the Central component of the ASIDE Scheme. The 
projects under the State component are approved by the 
State Level Export Promotion Committee (SLEPC) headed 
by the Chief Secretary of the concerned State. 

(c) and (d) Under the guidelines of the ASIDE Scheme 
Private Sector Participation in projects has been encouraged 
to leverage private sector funds. Detailed guidelines for 
Private Sector Participation in projects to be taken up under 
the ASIDE Scheme have been issued and have also been 
posted on the website of the Department of Commerce: 
www.commerce.nic.in. 

Economic Development 

1058. SHRI RAYA PAT I SAMBAS IVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether India has emerged as a fourth largest 
nation in terms of purchasing power parity; 

(b) if so, measures taken to further improve its 
position; 

(c) whether Purchasing Power Parity is yet another 
measure for world economies where in US topped with $10 
trillion, followed by China, Japan and India; and 

(d) if so, the steps taken by the Government to 
maintain Purchasing Power Parity and to achieve in over all 
economic growth in the world market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) to (d) Yes, Sir. As per the World Bank's World 
Development Indicators database' of July 2005, Indian 
economy in 2004 ranks fourth in terms of Purchasing Power 
Parity (PPP) Gross Domestic Product (GOP) $ 3362.96 
billion. 

Purchasing Power Parity (PPP) can be used as 
another measure of the real value of output produced by an 
economy compared to other economies. PPP uses 
conversion factors to take into account the differences in the 
relative prices of goods and services - particularly non-
tradeables. This measure has emerged under the UN's 
International Comparison Programme. In terms of the 

Purchasing Power Parity (PPP) Gross Domestic Product 
(GOP), the US ranks first with $ 11628.08 billion, China with 
$ 7123.71 billion and Japan with $ 3774.08 billion for the 
year 2004. 

Achieving high and sustained growth in the economy 
has been a primary objective of the policies of the 
Government. The Government has been taking measures 
to accelerate growth through enhanced Investment and 
infrastructure facilities. Growth of industry and development 
of human resources, inter alia, are steps aimed at achieving 
overall economic growth. 

NEe .,Independent Regional 
Ptannlng Body 

, 059. DR. ARUN KUMAR SARMA Will the Minister of 
DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether North Eastern Council (NEC) is an 
independent Regional Planning body or an executing 
agency; 

(b) if so, the details thereof; 

(c) whether the NEC Projects are subjected to 
clearance fro", Standing Finance Committee (SFC)I 
Expenditure Finance Comminee (FEC)/Publlc Investment 
Board (PIB); 

(d) if so, the reason thereof a10ngwith the measures 
taken to get timely clearance from the aforesaid bodies; 

(e) whether the projects of Development of North 
Eastern Region (DoNER) are subjected to SFC/FEC/PIB 
clearance; and 

(f) if not, the reasons for such discrepancy? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHAI 
P.R. KYNDIAH): (a) and (b) It has been provided under the 
North Eastern Council (Amendment) Act 2002, that the North 
Eastern Council (NEC) shall function as a regional planning 
body for th~ north eastern area. While formulating the 
regional plan for the north eastern area, the Council shall 
give priority to schemes and projects which will benefit two 
or more States. However, in case of Sikkim, the Council 
shall formulate specific projects and schemes for that Stale 
including review of implementation of such projects and 
schemes. The Council also executes projects/schemes 
through the State Governments and other agencies. 

(c) and (d) Yes, Sir. NEC projectl are subjected to 
clearance from the Standing Finance Committee (SFC)I 
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Expenditure Finance Committee (EFC)/Public Investment 
Board (PIB) in terms of procedures prescribed by the Ministry 
of Finance. Certain additional financial powers have been 
delegated to the Secretary, North Eastem Council in the 
past. The procedure prescribed by the Ministry of Finance is 
aimed at ensuring that the project/scheme proposals are 
properly appraised by the competent authorities from both 
the techno-economic and financial angles. To get timely 
clearance, the NEC Secretariat has been advised to directly 
circulate their proposals for consultation with the Line 
Ministries and the Planning Commission. Detailed ·Check 
Lists· have also been provided to NEC Secretariat for 
ensuring that their project proposals are complete In all 
respects before circulation as also before consideration by 
the Standing Finance Committee/Expenditure Finance 
Committee. Proposals are also closely monitored and 
followed-up by both the NEC Secretariat and the Ministry of 
Development of North Eastem Region. 

(e) and (f) Projects under Non-Iapsable Central Pool 
of Resources (NLCPR) are not subjected to SFC/EFC/PIB 
clearance. However, a similar and rigorous procedure for 
appraisal and consultation with Line Ministries and the 
Plannlhg Commission is followed. Presently, the NLCPR 
Committee chaired by the Secretary, Ministry of Development 
of North Eastem Region includes, among others, represen-
tatives from the Planning Commission, the Ministries of 
Home Affairs and Finance and the concerned Central 
Ministry/Department. The Committee assesses projects/ 
schemes proposed by the States of the North East and 
Sikkim under NLCPR in terms of viability and tangible socio-
economic impact. 

Creation of India Re.erve Battalion. 

1060. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Central and State Governments 
have agreed to make Inter-State joint task force functional 
to facilitate coordinated operations as appeared In the 
'Hindu' dated September, 23, 2005; 

(b) if so, the details thereof; 

(c) whether the States have also agreed to take 
steps to raise India Reserve Battalions and prepare action 
plan; 

(d) If so, the action plan prepared therefor; and 

(e) the time by which it is likely to be ·raised? 

THE MINISTER OF STATE IN THE)v1lNISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) A 
Standard Operating Procedure (SOP) has been finalized In 

consultation with the naxal affected States with an objective 
to formulate operational plans and undertake intelligence 
based Inter-State joint anti-naxalite operations in the 
specified inter-State border areas against the naxal leaders 
and cadres. Each of the inter-State border areas identified 
will have a separate inter-State task force/mechanism on a 
bilateral or trilateral basis to facilitate need based intelli-
gence driven joint operations. 

(c) to (e) The naxal affected States have been 
requested to take concrete steps to raise India Aeserve (IA) 
Battalions on priority. 

The time frame prescribed for raising the IA Bns Is two 
years and the States are expected to follow the schedule. 

[Trans/ation} 

Amendment In Recruitment Rules In 
Official Language Service 

1061. SHAI GIRDHAAI LAL BHARGAVA: Will the 
Minister of HOME AFFAIRS be pleased to atate: 

(a) whether the Govemment have framed new 
recruitment rules for Central Secretariat official language 
service; 

(b) if so, the details thereof; 

(c) whether it is mandatory for the Govemment to 
accept the suggestions of Union Public Service Commission 
on such matters; 

(d) if so, the reasons therefor; 

(e) whether objection have been raised by the 
Govemment from various.quarters; 

(f) if so, whether Government proposes to withdraw 
the new rules; and 

(g) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIAS (SHRI MANIKRAO HODLYA GAVIT): (a) Framing 
of the new recruitment rules for Central Secretariat Official 
Language Service Is under process. 

(b) Consequent to the implementation of reco-
mmendations of the Fifth Central Pay Commlsalon for 
upgradation of post of Director and creation of certain posts 
of Joint Director, and subsequent upgradatlon of pay scales 
of certain remaining grades, new ruies for the' recruitment 
of Director, Joint Director, Deputy Director, AIslstant 
Director, Senior Translator and Junior Translator are being 
framed. 
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(c) Yes, Sir. Consultation with UPSC for framing of 
recruitment rules is mandatory. 

(d) Consultation with Union Public Service Commi-
ssion Is mandatory under the Constltuth:m of India, and 
subsequent orders of the Government in pursuance of the 
constitutional provisions. 

(e) No, Sir. 

(1) Does not arise. 

(g) Does not arise. 

{English} 

Municipal Corporation of Chandlgarh 

1062. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Chandigarh U.T. Administration has 
directed the Commissioner, Municipal Corporation, 
Chandigarh to levy a fine of Rs. 500 plus Rs. 300 (carrying 
charges) on the poor persons who eke out their living by 
plying handcarts; 

(b) if so, whether while fixing this fine, the economic 
condition of those affected thereby was taken into 
consideration; 

(c) whether the Chandigarh Admlni;Jtratlon Intends 
to ban peripatetic rehris In the city; 

(d) if so, whether there is an alternative plan 
stipulated for their rehabilitation and to provide them an 
alternative source of Income; and 

(e) the number of persons seiling vegetables etc., 
in the city on rehris? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) No specific direction 
In this regard has been issued by the Union Territory 
Administration. However, work relating to removal of un-
licensed handcarts Is undertaken under the provisions of 
section 44 (n), 323 (c), 324 and 415 of the Punjab Municipal 
Corporation Law (Extension to Chandlgarh) Act, 1994 by 
the competent quasi-judicial authorities, who Impose fines 
at different lJ(:ales in such cases depending upon the value 
of the goods removed. 

(b) As _plalned at (a) above no specific rates of 
fine have been fixed by the Chandlgarh Administration. 
However, the competent quasi-judicial authorities impose 
fine within the ceiling of Rs. 500 per offencCJ as prescribed 
under the Act depending upon the merits of individual cases. 
In addition to the above, removal charges on the basis of 
volume and weight of the seized articles are levied. 

(c) As per prevailing law, only the licensed reMs 
carrying valid licences issued under Chandigarh Handcart 
(Control and Regulations) byelaws, 1989 are authorized to 
move within the city. 

(d) Recently, Municipal Corporation has framed a 
scheme of 'day market' which would accommodate on an 
average approx. 250 unauthorized rehriwalas. After the 
"Municipal Corporation, motorized rehris (Control and 
Regulation) Byelaws 2005 are formulated, It is expected 
that about 200 licences for motorized rehris would be granted. 

(e) No survey has been conducted as yet by 
Chandigarh Administrationto identify the number of persons 
selHng vegetables in the cltv on reMs. 

Review Prog ..... of Centrally Sponsored 
Education Scheme. 

1063. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government proposes to review 
the progress of centrally sponsored Education Schemes 
quarterly as reported in 'Dainik Jagaran' dated October 2. 
2005; 

(b) if so, the details in this regard; 

(c) the names of the States lagging behind in 
achieving the aim and objectives of each of such schemes; 
and 

(d) the steps taken by the Government to speed up 
the progress of each of such schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA FATMI): 
(a) Yes, Sir. 

(b) to (d) The requisite information relating to the 
schemes on Sarva Shlksha Abhlyan (SSA), MId-Day Meal 
(MOM) and Kasturba Gandhi Balika Vidyalaya (KGBV) Is 
given in the enclosed Statement. 

Staremant 

Information relating to the schemes on Sarve Shiksha 
Abhiyan (SSA), Mid-Day-Meal (MOM) and Kastuma 

Gandhi Ba/ilea Vidya/aya (KGBV) 

Sarva Shiksha Abhiyan (SSA) 

(b) and (d) The monitoring systems under Sarva 
Shiksha Abhiyan (SSA) are:-
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i) A computerized Educational MIS system gives 
annual school-based data on all significant 
educational statistics. 

ii) Quarterly progress reviews of physical & financial 
parameters. 

iii) Pupil achievement level studies conducted every 
three years. 

iv) A Joint Review Mission led by the Government of 
India reviews the progress of SSA twice a year. 

v) Regional and State reviews by Ministry officials. 

(c) States with Unsatisfactory Performance in Sarva 
Shiksha Abhiyan (SSA) are:-

i. Civil Works - West Bengal. Bihar and Orissa. 

iI. Teacher Recruitment - Bihar, Madhya Pradesh. 
Chhattisgarh and West Bengal. 

iii. Overall expenditure - Bihar, West Bangal and 
Arunachal Pradesh. 

Mid· Day-Meal (MOM) 

(b) The progress of implementation of Mid-Day Meal 
Scheme is monitored through Quarterly Progress 
Reports prescribed for the purpose. 

(c) As per available information, Bihar. Punjab & 
West Bengal are yet to unlversali;o j Cooked MOM 
Programme. 

(d) The matter has been taken up tlith these States 
to universalize the programme forthwith at the 
highest level in the Ministry. 

Ka.turba Gandhi Balika Vidyalaya (KGBV) 

(b) to (d) KGBV Scheme is reviewed every quarter in 
the State Gender Coordinators meeting and every six 
months in a Conference of State Education Secretaries, held 
by the Government of India. Bihar and West Bengal have 
unaatisfactory performance in the Scheme. 

Protection of CIUzens In Bihar 

1084. SHRI PRABHUNATH SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether Bihar Administration and Bihar Police 
has failed to discharge their constitutional obligations of 
protecting its citizens; 

(b) if so, the measures taken to maintain law and 
order in Bihar; • 

(c) the number of cases of various crimes reported 
in Bihar during the last one year till date; and 

(d) the number of cases still remaining unsolved 
and the reasons for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF HOM: 
AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) and (b) 
Under the Seventh Schedule to the Constitution. ·Public 
Order· and ·Police" are state subjects. Therefore. it is the 
responsibility of State Governments to maintain law & order 
and protect the citizens. In the event of any incident of breach 
of law & order In any place. the State Government takes 
appropriate measures including deployment of additional 
police forces as may be necessary. Union Government 
provides central police forces whenever requested by a 
State Government. subject to availability. 

(c) and (d) It is primarily the responsibility of the State 
Government to detect, register. investigate crimes and follow 
up prosecution of accused persons in the courts. Such 
Information is. therefore. not maintained by nor readily 
available with the Union Government. However. as per the 
statistics compiled annually by the National Crime Records 
Bureau (NCRB). the number of crime cases registered under 
IPC during 2004 were 108060 and those registered under 
special and local laws .Ydre 9213. The number of cases 
under IPC pending investigation at the end of 2004 were 
79618 and the number of cases under special & local laws 
pending investigation at the end of 2004 were 7373. 

Special Education Programme 
for Rural Women 

1065. SHRI JASHUBHAI DHANABHAi BARAD: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to refer to the reply given to USQ No. 4076 dated 
August 23.2005 and state: 

(a) whether the information on special programme 
for rural women has since been collected; 

(b) If so. the details thereof; 

(c) if not, the reasons for delay therein; and 

(d) the time by which the requisite information is 
likely to be laid on the Table of the House? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (d) Ministry of Rural D9velopment has informed that 
they do not implement any special education programme 
for rural women. However. they are implementing Swam-
jayanti Gram Swarozgar Vojna (SGSY) which is a holistic 
programme covering all aspects of self-employment. Special 
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safeguards have been provided to vulnerable sections t,y 
way of reserving 40% benefHs for women. Ministry of Human 
Resource Development has no specific scheme for special 
education programme for rural women. However. under the 
National literacy Mission. literacy prograrnmes are being 
implemented to impart functional literacy to adult illiterates 
in 15-35 age-group. The beneficiaries of this programme 
also include rural women. 

Low Lltel'llcy Levels Districts 

1066. SHRI JVOTIRADITYA M. SCINDIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether National Literacy Mission Programme 
launched by Central Government has been reviewed; 

(b) if so, the number of districts covered under this 
scheme so far; 

(c) the names and number of districts found under 
low literacy level during the last three years, State-wise; 

(d) whether programmes under this scheme are 
being launched by all the States; 

(e) if not, the reasons therefor; 

(f) whether extent of fall in the number of illiterate 
persons have been assessed; and 

(g) if so, the existing number thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOU~CE DEVELOPMENT (SHRI MAA. FATMI): 

S.No. Statel district 

2 

Arunachal Pradesh 

2 Andhra Pradesh 

3 Assam 

4 Bihar 

Number of low 
literacy districts 

3 

7 

8 

3 

31 

(a) Government of India constituted an expert group for 
Status-cum-Impact of Total Literacy Campaigns launched in 
different part of the country since 1990·91 under the 
chairmanship of Shri Arun Ghosh. The expert group 
submitted its report in September, 1994. 

Since then, the progress made under various schemes 
of the National Literacy Mission (NLM) are monitored and 
evaluated. 

(b) So far, 597 districts in the country have been 
covered under the schemes of Literacy Campaigns and 
Continuing 'Education Programme. The present scheme-
wise coverage of districts is as under: 

Name of the programme 

Total literacy Campaign 

Post Literacy Programme 

Continuing Education Programme 

Districts covered 

137 

165 

295 

(c) to (e) Based on the 2001 Census Report, the 
National Literacy Mission Authority in its General Council 
meeting held on 11.4.2005 has decided to focus, in a phased 
manner, on 150 lowest literacy districts In the country. A 
Statement showing State-wise names and number of 
Identified low literacy districts is enclosed. 

In the first phase, special literacy project proposals for 
low literacy districts have been approved for the States of 
Bihar, Jharkhand, Rajasthan and Karnataka. 

(f) and (g) The extent of fall in the number of targeted 
illiterate Is assessed after completion of the programme and 
is based on external evaluation reports. 

Names of districts 

4 

East Kameng, Tirap, Lower Subansiri, Tawang, Upper Slang, 
Upper Subansiri, Changlang . 

Mahbubnagar, Vizlanagaram, Medak, Nizamabad, Adilabad, 
Kurnool, Karimnagar, Srikakulam 

Dhubri, Kokrajhar, Darrang 

Araria, Katihar, Pumla, Sheohar, Madhepura, Supaul, Purba 
Champaran, Sitamarhl, Pashchim Champaran, Saharsa. 
Khagaria, Madhubani, Jamui, Banka, Darbhanga,ISamastipur, 
Nawada, Gopalganj, MuzaHarpur, Lakhisarai, Begusarai, 
Sheil<:hpura, Bhagalpur, Gaya, Vaishali, Siwan, Saran, 
Nalanda, Kaimur (Bhabua), Jehanabad. Kishanganj 
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2 3 

5 Chhattlsgarh 4 

6 Gujarat 2 

7 Jammu & K.shmlr 8 

8 Jharkhand 13 

9 Kamataka 4 

10 Madhya Pradesh 9 

11 Meghalaya 3 

12 Nagaland 2 

13 Orissa 10 

14 Punjab 

15 Rajasthan 11 

16 Uttar Pradesh 30 

17 West Bengal 4 

Total 150 

[Translation} 

Export 

1067. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether there has been sharp decrease in 
export trade during the last three years; 

(b) if so, the details thereof item-wise along with 
their quantity and value during the same period; 

(c) whether the Union Government has received 
any suggestions from various export promotion counciis to 
increase the exports trade; and 

4 

Dant.wad., Bastar, Surguja, Kawardha 

Dohad, Banal Kantha 

Badgam, Kupwara, Baramula, Anantanag, Doda, Pulwama, 
Punch, Udhampur 

Pakur, Sahibagnl, Garhwa, Godda, Chatra, Giridih, Palamau, 
Dumka, Deoghar, Pashchiml Singhbhum, Gumla, Koderma, 
Lohardaga 

Raiehur, Gulbarga, Chamarajanagar, Koppal 

Jhabua, Barwani, Sheopur, Sldhl, Dhar, Chhatarpur, Raigarh, 
Dlndorl, Tikamgarh 

West Garo Hills, Jaintia Hills, South Garo Hills 

MoU, Tuensang 

Malkangiri, Nabarangapur, Koraput, Rayagada, Gajapati, 
Nuapada, Katahandi, Mayurbhanj, Kandhamal. Balangir 

Mansa 

Banswara, Jalore, Dungarpur, Bhilwara, Jaisalmer, Tonk, 
Sirohi, Chlttorgarh, Pail, Bundi, Rajsamand 

Shravasti, Balrampur, Bahraich, Budaun, Rampur, Siddharth-
nagar, Gonda, Moradabad, Maharajganj, Kaushambi, 
Kushinagar, Barabanki, Bareilly, Sitapur, Kheri, Shahjahanpur, 
Sonbhadra, Lalitpur, Jyotiba Phule Nagar, Pilibhit, Sant Kabir 
Nagar, Hardol, Bastl, Mahoba, Rae Bareli, Banda, Etah, 
Unnao, Mlrzapur, Sultanpur 

Uttar Dinajpur, Maldah, Murshldabad, Purullya 

(d) if so, the detaiis thereof and the action taken by 
the Union government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) There has been no decrease in exports. In fact 
there has been a sharp increase in exports during the last 
three years. 

(b) Does not arise. 

(c) and (d) In a meeting held on 18th October 2005 
with the representatives of Export Promotion Bodies, 
suggestions were called from them for export p,romotion. 
This was part of a continuous process to consult stakeholders 
before framing Government policies. The Government t:Jas 
already taken note of various suggestions and initiated 
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action to simplify procedurel, address the iSlUe of inverted 
duty structure on certain commodities and evolve a new 
DEPB successor scheme that wiu be more WTO compatible 
and administratively convenient to implement. 

{English} 

UNDP Report 2005 

1068. SHRI ASADUDDIN OWAISI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to slate: 

(a) whether United Nations Development Progra-
mmes HRD report 2005 has ranked India at 127th position 
out of 1 n countries; 

(b) if 10, the details thereof; 

(c) whether it is a fact that one in every 11 Indian 
children dies in the first five years of life; and 

(d) the steps laken or being taken by the Govern-
ment to focus recorded in the UNDP HRD report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) Yes Sir. As per the United Nations Development 
Programme (UNDP) Human Development Report 2005, 
India has been ranked at the 127th position out 01 177 
countries having Human Development Index 0.602. 

(c) As per the National Family Health Survey-II, 
age-group (0-5) mortality rate is 94.9 per 1000 life birth. 

(d) Following steps have been taken by the 
Government to improve the Human Development Index: 

National Literacy Mission (NLM) was set up to achieve 
a sustainable threshold level of 75% literacy by 2007. 
A number of steps have been taken by NLM to enhance 
adult literacy In the country which Include revision of 
NLM parameters and enhancement of financial norms; 
integration of phases of Total Literacy and Post Literacy; 
delegation of powers to State Literacy Mission 
Authorities; enlarging the scope of Continuing 
Education; strengthening of Jan Shlkshan Sansthans 
and extending their activities in rural areas; revitalizing 
State Resource Centres for preparation of better 
teaching materials and improved quality of training. 

In principle, a Scheme of Univer!ial Access and Quality 
at the Secondary Stage has been approved by the 
Planning Commission with the objective to make 
secondary education of good quality available. 
accessible and affordable to ail young persons. 

Several steps have been taken by the Government to 
reduce the infant and under five mortality rate which 
includes; strict implementation of Child Marriage 
(Prevention) Act. Pre-Natal Diagnostic Technique 
(Regulation, Prevention and Misuse) Act; raise 
awareness on the reduced sex ratio by creating efforts 
through media campaigftS; expansion of Integrated 
Child Development Scheme (ICDS) to all blocks of the 
country with increased component ot nu.,ition and 
immunization and other health programmes by 
Ministry of Health & Family Welfare. 

Financial Assl,tance to Small 
Scale Indu.trle. 

1069. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to state: 

(a) the share of small scale Industries in the total 
industrial production of the country; 

(b) whether any financial assistance is given by 
the Government to Small Scale Industries; and 

(c) if so. the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) The share of small scale industries 
in the total industrial production of the country during 2003-
04 (latest available) estimated to be 39.42 per cent. 

(b) Yes, Sir. 

(c) In addition to the assistance provided by the 
Central Government to State Governments. Small Scale 
Industry (SSI) Associations and SSI Clusters for promotion 
and development of SSI under specific schemes. direct 
financial assistance is provided to 551 under various 
schemes which include: 

(i) 15 per cent upfront capital subsidy (12 per cent prior to 
29.09.2005) on institutional finance upto Rs. 100 lakh 
for induction of well-established and improved 
technology in specified sub-sectors/products; 

(ii) reimbursement of charges for acquiring ISO 90001 
14001 (or its equivalent) certification to the extent of 
75 per cent of the cost. subject to a maximum of RI. 
75,000/-; 

(iii) funding to individual exporters by way of reimburse-
ment to the extent of 90 per cent of the cost of to-and-
fro air fare for participation in international trade fairs! 
exhibitions; 
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(iv) financial assistance of upto 25 per cent of the cost of 
production of overseas publicity material limited to Rs. 
15,0001- in a financial year; 

(v) financial assistance of upto Rs. 2 lakh for commi-
ssioning specific market studies and assistance to SSI 
Associations for initiating/contesting anti-dumping 
cases, limited to 50 per cent of total cost or Rs. 1 lakh, 
whichever is less; 

(vi) reimbursement of 75 percent of one-time registration 
fee paid by SSI units for obtaining bar coding 
registration; 

(vii) exemption from payment of earnest money, security 
deposit, etc. to SSI units registered under the single 
point registration scheme of the National Small 
Industries Corporation; and 

(viii) subsidization of the fee charged by the rating agencies 
from the SSls upto 75 per cent, subject to a maximum 
of Rs. 40,000, under the Performance & Credit Rating 
Scheme for SSls. 

Slow Implementation of ICDS and 
Anganwadl Centre , 

1070. SHRI SANAT KUMAR MANDAL: Will the 
Minister I)f HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether it is a fact that there is a slow progress in the 
implementation of the Integrated Child Development Scheme 
for providing nutritional food to poor children and 
establishing of Anganwadi Centres; 

(b) if so, the reasons therefor and the status of implemen-
tation of the scheme; and 

(c) the total number of beneficiaries so far, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRIMATI KANTI SINGH): 
(a) to (c) The Integrated Child Development Services (ICDS) 
Scheme is a Centrally-sponsored Scheme implemented 
through Stale GovemmentslUT Administrations. During the 
last 11h years, there has been considerable progress in the 
implementation of the Scheme. As a result of concerted efforts 
by the Central and State Governments, the number of 
operational Anganwadi Centres increased from 649307, as 
on 31.3.2004, to 706872, as on 31.3.2005, and to 741038, 
as on 31.7.2005. State-wise status of implementation of the 
Scheme and number of beneficiaries is given In the enclosed 
Statement. 

St.tement 

SI. No. StateIUT 

2 

Andhra Pradesh 

2 AlunachaJ Pradesh 

3 Assam' 

.. BIhar 

5 ChhattJsgarh 

6 Goa 

7 GuJarat 

8 Haryana 

9 Himachal Pradesh 

10 Jammu & Kashmir 

Number of ICDS Projects 
as on 31.7.2005 

Number of Anganwadi 
Cemres as on 31.7.2005 

Sanctioned Operational Sanctioned Operational 

3 4 5 6 

383 360 56204 54870 

58 58 2359 2359 

196 195 25416 25302 

394 390 60813 57486 

152 152 20289 20289 

11 11 1012 1012 

227 227 37961 37400 

116 116 13546 13546 

72 72 7354 7354 

140 121 18772 10398 

Supplementary Nutrition 
Beneficiaries as on 31.7.2005 

Children 
below 6 
years 

Pregnant 
& Lactating 

Mothers 

Total 

Pre-school 
Education 

Beneficiaries 
(Children 3-6 
years) as on 

31.7.2005 

7 8 9 10 

2331596 587205 2918801 1531515 

75025 12487 87512 33829 

1103139 148030 1251169 781953 

3671818 758719 4430537 2109891 

1376594 380579 1737173 586810 

34482 8931 43413 14257 

1873900 27 .. 788 1948688 1449445 

94205 .. 232857 117 .. 911 .... 098 .. 

326127 73506 399633 ,118730 

182978 39982 222960 107385 
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2 3 4 

11 Jharkhand 204 

12 Karnataka 185 185 

13 Kerala 163 163 

14 Madhya Pradesh 336 336 

15 Maharashtra 372 372 

16 Manipur 34 34 

17 Meghalaya 32 32 

18 Mizoram 21 21 

19 Nagaland 54 

20 Orissa 326 326 

21 Punjab 142 142 

22 Rajasthan 257 251 

23 Sikkim 5 5 

24 Tamil Nadu 434 434 

2S Tripura 40 39 

26 Uttar Pradesh 834 827 

27 Uttaranchal 99 99 

28 West Bengal 358 355 

29 A & N Islands 5 5 

30 Chandlgarh 3 3 

31 Delhi 29 28 

32 Dadra & N Haveli 

33 Daman & Diu 2 2 

34 lakshadweep 

35 Pondicherry 5 5 

All India 5671 5632 

, as on 31.7.2004 

Yoga .a Compulaory Subject In 
School Education 

5 

24171 

40301 

25393 

49787 

62716 

4S01 

2218 

1361 

2770 

34201 

14730 

35821 

500 

42677 

3874 

106059 

6658 

57540 

527 

300 

3902 

138 

87 

74 

677 

784708 

1071. SHRI S.K. KHARVENTHAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government propose to make 

6 7 8 9 10 

22170 759975 232345 992320 484874 

40301 2236837 539176 2776013 1168352 

25361 800912 151544 952456 446044 

49710 2690071 642549 3332620 1521302 

62679 4168602 637911 4806513 2448119 

4S00 o 0 0 111851 

2218 183905 33285 217190 87159 

1361 116012 27796 143808 50480 

2770 371468 40237 411703 103843 

34201 3661319 659559 4320878 946102 

14730 435902 151536 587438 421005 

35804 2644439 594960 3239399 1335366 

500 o o o 11076 

42677 1717396 501299 2218695 1071735 

3768 148205 22088 170293 101052 

101352 4820915 1463561 6284476 3878289 

6609 327585 72902 400487 189121 

54666 3428248 397985 3826233 1349342 

527 18830 4268 23098 8681 

300 31710 7703 39413 13110 

3842 388108 69913 458021 150710 

138 12520 2184 14704 5019 

87 8977 1898 8875 4213 

74 3877 986 4883 4024 

677 27210 8918 36128 3971 

741038 40718734 8761885 49480419 23087619 

teaching of Yoga as a compulsory subject in all schools In 
the country; 

(b) if so, the details thereof in this regard; and 
(c) the steps taken by the Government to create 

awareness among the students about the significance of 
Yoga? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (c) The National Curriculum Framework for School 
Education-2005 prepared by the National Council of 
Educational Research and Training provides for Health and 
Physical Education as a compulsory subject from primary to 
secondary stage and as an optional subject at higher 
secondary stage. Yoga is one of the core components of 
Health and Physical Education. 

A Centrally Sponsored Scheme titled 'Introduction of 
Yoga In Schools' was launched in 1989-90. The scheme 
provides for central assistance to reputed NGO. for 
expenditure on yoga training to teachers and upgrading 
library facilities. More than 3700 teachers have been trained 
since the inception of the scheme. The scheme is now a 
component of the recently formulated composite scheme of 
·Quallty Improvement in Schools·. 

Declining Indlln Export 

1072. SHRIMATI NIVEDITA MANE: 

SHRI G. KARUNAKARA REDDY: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the exports from the country have 
declined in comparison to the previous year; 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the .teps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) No, Sir. In fact, India's exports registered an 
increase of 22 percent at US$ 51.5 billion in the current 
financial year 2005-06 (April-October) compared with US$ 
42.2 billion during the same period of the previous year. 

(b) Does not arise. 

(c) The Government has taken a number of 
initiatives to promote exports. These, inter-alia, include 
bringing into force the SEZ Act 2005 to trigger a larger flow 
of foreign and domestic investment in infrastructure and 
productive capacity; setting up Free Trade Warehousing 
Zones (FTWZs) which would get all the benefits available 
with SEZs; giving a major thrust to procedural simplification 
to reduce transaclion cost of exporters and signing regional 
trade agreements to leverage exports in line with India's 
comparative advantage. 

Study Group on Export 

1073. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government has constituted five 
working group. and four study groups to formulate 
strategies for promoting the expoFt of Indian goods and 
services; 

(b) if so, the details alongwlth the objectives thereof; 

(c) whether these Groups would lubmlt their 
recommendations to the recently reconstituted board of 
trade; and 

(d) if so, the date by which they have been asked 
to submit their recommendation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): (a) Yes, Sir. 

(b) In the meeting of Board of Trade held on June 
17th, 2005, it was decided to set up five working groups and 
4 (four) special study groups on specified areas of Indian 
exports in order to achieve the desired objective of boosting 
India's exports. 

Five Working Groups 

Group One - Working Group on 'Evaluation of Different 
Export Promotion Schemes'. The Working Group was set 
up for evaluating the performance and effectiveness of 
different schemes in meeting the objectives and to study the 
global best practices in export promotion schemes followed 
by developed and developing countries; to suggest the best 
possible way to neutralize the levies on exporters. 

Group Two - Working Gro,up on 'Trade Facilitation'. 
This Group was set up to analyze the recommendation of 
studies already completed and for benchmarking trade 
facilitation parameters of India with other countries. 

Group Three - Working Group on 'Manufacturing 
Sector'. This Group was set up to benchmark the manu-
facturing sector in terms of export competitiveness with other 
LOCs and to study the constraints faced by the manufacturing 
sector in India and suggest specific measures til alleviate 
them. 

Group Four - Working Group on 'Identifying specific 
sectors and strategies having comparative advant~ge'. This 
Group was set up to define parameters for identifying 
comparative advantage for specific goods and services 
sectors. 
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Group Five - Working Group on 'SEls and EOUs'. This 
Group was set up to study the constraints faced by the 
sectors and for benchmarking with other countries and 
setting of achievable goals. 

Four Study Group. 

Group One Sectoral study on Textiles 

Group Two Sectoral study on Pharmaceuticals 

Group Three Sectoral study on Chemicals and 
allied sectors 

Group Four Impact of RTAs/FTAs on Indian 
industry/exports 

(c) Yes, Sir. 

(d) Three working groups and two study groups 
have already submitted the reports. The others have been 
asked to submit their reports by 31st December, 2005. 

N.C.T.E. 

1074. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the National Council for Teacher 
Education (NCTE) has drawn up a draft curriculum 
framework for quality teacher education to plug loopholes 
in the existing system as reported in the 'Hindu' dated 
October 13, 2005; 

(b) if so, the details and facts thereof; 

(c) the measures suggested by the NCTE for 
effective and meaningful integration between foundation and 
specialized studies; and 

(d) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) As per the National Policy on Education (NPE) 1986, 
which was subsequently modified in 1992, NCTE initiated 
reform to Improve the quality of teacher education. In this 
direction the Draft Curriculum Framework for Quality Teacher 
Education is being prepared by the NCTE. 

(b) The draft Curriculum Framework deals with 
background of teacher education in India; context, concern 
and challenges of teacher education; pre-service / in- 8ervice 
teacher education; education of teacher educators; 
management of teacher education and research in teacher 
education. 

(c) The National Curriculum Framework has not 
been finalized as yet and the decision on integration between 
foundation and specialized studies shall be taken on the 
basis of the comments being received from the stakeholders 
and experts in this regard. 

(d) Not applicable as the Draft Curriculum Frame-
work is not finalized yet. 

Shortage of Hous •• 

1075. SHRI PAWAN KUMAR BANSAL: 

SHRI G. KARUNAKARA REDDY: 

SHRI RANEN BARMAN: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to Itate: 

(a) whether according to the 2001 census, there 
was a shortage of more than three crore houses in the 
country; 

(b) if so, the facts thereof: 

(c) the number of dwelling units in the country 
needed to be provided to clear the backlog and provide 
shelter to every family; 

(d) the steps taken to realize this goal; 

(e) the number of people provided houses since 
2001, year-wise and State-wise; . 

(f) whether low cost pre-fabricated housing hal 
been taken up; and 

(g) if 80, the funds required for the purpose per 
year and the amount every beneficiary would be expected 
to contribute? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA) : (a) to (c) As per the 10th Plan document, 
a total of 22.44 million dwelling units would be required to 
be constructed! upgraded during the Tenth Plan Period In 
Urban areas. 

(d) and (e) The Government has launched scheme 
known as Valmlki Ambedkar Awas Yojana (VAMBAY) for 
providing housing to the poor since 02.12.2001. The 
Government also launched Two-Million Housing Programme 
for supporting construction of additional two million houses 
every year out of which 7 lakh would be in urban areas and 
13 lakhs in rural areas. The details of the houses constructed 
under VAMBAY State-wise since 2001 are given In the 
enclosed Statement-I and the number of dwelling unitl 
financed under Two-Million Housing Programme Is given in 
the enclosed Statement-II. 

(f) No Sir. 

(g) Does not arise. 
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St.tement-l 

Numbfir of dwelling unit covered under VAMBAY Stat.-wise & Year-wise 

S1.No. State/UT 2001-02 2002-03 2003-04 2004-05 

2 3 4 5 6 

Andhra Pradeah 4000 20901 27627 16148 

2 Arunachal Pradesh 0 0 0 80 

3 Assam 0 0 0 0 

4 Bihar 0 0 50 0 

5 Chhattisgarh 325 2185 1850 0 

8 Goa 0 0 0 0 

7 GuJarat 1536 18776 0 250 

8 Haryana 0 0 3263 0 

9 Himachal Pradesh 0 0 0 0 

10 Jammu and Kashmir 387 170 442 210 

11 Jharkhand 0 0 0 3504 

12 Karnataka 3333 6979 14978 0 

13 Kerala 910 11948 6926 1000 

14 Madhya Pradesh 803 4054 1024 1500 

16 Maharashtra 4661 328 22700 40915 

16 Manlpur 0 35 853 0 

17 Meghalaya 0 0 0 0 

18 Mizoram 0 0 0 0 

19 Nagaland 0 40 786 0 

20 Orlasa 0 306 232 82 

21 Punjab 0 0 0 0 

22 Rajasthan 1500 3300 200 2700 

23 Sikkim 0 0 0 0 

24 ramil Nadu 2610 27226 14684 34519 

25 Tripura 45 644 976 , '0 

26 Uttaranchal 180 701 1098 0 
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2 3 4 5 6 

21 Uttar Pradesh 2217 5412 8462 8835 

28 West Bengal 2436 2968 697 1782 

29 A& N Islands 0 0 0 0 

30 Chandlgarh 0 0 0 0 

31 0& N Haveli 0 0 0 0 

32 Daman & Diu 0 0 0 0 

33 Delhi 167 0 0 0 

34 Pondicherry 170 0 408 618 

35 Lakshadweep 0 0 0 0 

Total 25280 105973 107238 112143 

S""'numt·// 

Cumulative Progress of Two Million Housing Programme (zMHP) 

Vear Annual No. of Amount No. of Amount No. of Amount No. of Amount 
Target Dwelling Sanctioned Dwelling Sanctioned Dwelling Sanctioned DweHIng S.ncIIonecI 
(DUs) Units (Ra. in Crort) Unlta (As. In Crort) Units (As. In Crore) Units (Ra. In Crore) 

HUDeO (Urba) HFls/Banks Cooperative Sector Total 

2001·02 700000 401078 450.48 458615 

2002·03 700000 459969 2792.91 637091 

2003·04 700000 427455 685.77 621331 

2004·05 700000 254885 1055.52 434675 

Total 2800000 1543387 4984.68 2151712 

Talka with Myanmar 

1076. SHRI BRAJA KISHORE TRIPATHY: 

SHRI AVINASH RAI KHANNA: 

SHRI HARIBHAU RATHOD: 

SHRIMATI ARCHANA NAYAK: 

SHRI E.G. SUGAVANAM: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether Home Secretary level talks with 
Myanmar were help during October, 2005; 

12870.12 73659 1312.90 933352 14713.50 

19148.71 73481 1287.09 1170521 23228.71 

22491.35 89948 1538.93 1138734 24718.05 

21016.98 71280 1782.16 760840 23854 .• 

75527.16 308348 6001.08 4003447 86512.92 

(b) II so, the details of the issues ral •• d by Indian 
delegation during such talks; 

(c) the reaction ot Myanmar on each ot such i.sues; 

(d) the steps laken by both countries to check 
transborder crimes/terrorism; and 

(e) the detaUs with regard to treaties signed on 
various ISlues to check tranaOOrder crimea/terrorism with 

\, 

Myanmar? 

THE MINISTER Of STATE IN THE MlN\STRY Of HOME 
AFFAIRS (SHRI S. REGUPATHY): (I) to (e) The 11th National 
Level Meeting, at the Home Secretary Level, between India 
& Myanmar was held at Yangon, Myanmar from the 14th to 

" 
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17th Oct' 05. At this meeting, issues relating to security, drug 
trafficking, border trade, border management, Myanmar 
fishermen In Indian jails and training of civil servants on 
Myanmar in India were discussed. The status of various 
Infrastructure projects in Myanmar particularly in road and 
power sectors over which the two countries have agreed to 
cooperate, was also reviewed at this meeting. Union Home 
Secretary raised, Interalia, India's concern on the presence 
of Indian Insurgent Groups in the Myanmar territory and 
requested Government of Myanmar to take effective action 
against them. The Government of Myanmar reiterated that 
they would not allow the use of their territory by insurgent 
groups for undertaking activities prejudicial to the Interest of 
India. After detailed discussions, both sides agreed to further 
strengthen cooperation in checking the activities of 
Insurgents, arm. smugglers, drug traffickers and other hostile 
elementa along the India-Myanmar border. After conclusion 
of the meeting, Agreed Minutes of the meeting was signed 
on 17th Oct' 05 by the leaders of Indian and Myanmar 
delegation. 

[Translation} 

TrIIlnlng to Drivers 

1077. SHRI CHANDRA MANI TRIPATHI: 

SHRI SHRIPAD YESSO NAIK: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

<a) whether the Government is contemplating to 
formulate any scheme to Impart training to Drivers in view of 
the Increase In road accidents In the country; 

(b) If so, the details thereof; 

(c) the names of the cities selected for the 
purpose; 

(d) whether the Government Is also contemplating 
to take the assistance of other agencies under the above 
scheme; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Already two schemes 
"Administering Refresher Training to Heavy Motor Vehicle 
Drivers in Un-organized Sector" and "Setting up of A Training 
Institute on Driving & Research" are in operation to impart 
training to drivers with a view to minimizing road accidents 
in the country. The main objective of the ,cheme "Adminis-
tering R,fresher Training to Heavy Motor Vehicle Drivers in 

Un-organized Sector" is to impart training to drivers of heavy 
motor vehicle in unorganized sector. The main aim of the 
scheme "Setting up of A Training Institute on Driving & 
Research" Is to provide necessary infrastructure, equip-
ments and Impart professional skills of driving to all 
categories of drivers including beginners and drivers already 
on the job. 

(c) to (e) The scheme "Administering Refresher 
Training to Heavy Motor Vehicle Drivers in Un-organized 
Sector" is administered through. Non Governmental 
Organizations (NGOs.)/ Institutions/organizations. The 
scheme "Setting up of A Training Institute on Driving & 
Research" is administered either through State Govt. or 
through NGOs or through public private partnership between 
State Government and NGOs/ Automobile Manufactures. The 
list of 29 NGOslinstitutions/organlzations, who have been 
sanctioned grants-in-aid under the scheme "Administering 
Refresher training to drivers of Heavy Motor Vehicles in 
unorganized sector during the year 2005-06 is enclosed as 
Statement. So far 8 driver training institutes in Assam 
(Guwahatl), West Bengal (Kolkata), Andhra Pradesh 
(Vijaywada), Karnataka (Hagaribommanahalli, Bellary), 
Himachal Pradesh (Jassur, Kangra), Kerala (Edappal, 
Malappuram), Delhi (Sarai Kale Khan) and Uttaranchal 
(Dehradun) have been sanctioned. under the scheme of 
"Setting up of A Training Institute on Driving & Research". 

Statement 

List of NGOsilnstitutesiOrganization sanctioned grants-in-
aid under the scheme "Refresher Training to HMV 

Drivers in unorganized Sector" during 2005-06 

M/s 5AMUHA, H.No. 8-3-318/11/5/1, 3rd Floor, 
Jayaprakash Nagar, Yellareddyguda, Hyderabad-
50007, Andhra Pradesh 

2 M/s Road Safety Education & Defensive Driving 
Institute (REDO I), H. No.7-59, Madhurapuri Colony, 
Dilsukhnagar, Ranga Reddy Dist., Hyderabad-500060, 
Andhra Pradesh 

3 M/s State Motor Transport Operators Association, 
Rajdhani Theatre Complex, 4-100/1, lind Floor, 
Dilsukhnagar, ~derabad-500060, A.P. 

4 Mis The Rajamundry Mini Goods Van Owners 
Association, V.L. Puram, Rajamundry, E.G. Dist., 
Andhra Pradesh·5331 03. 

5 Mis The Krish~a District Lorry Owners Association, 
D.No. 40-t3/1. Chandramoulipuram, Near Benz Circle, 
Vijayawada-520010, A.P. 
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6 MI. DHEEKSHA, Path for Development, H.No. 1-49, 
ViII- Revally (V), Nampally Nalgonda 508257, A.P 

7 MIs Parvatneni Subha. Chandra Bose Driving School, 
4-76/4, Bo.e Building, Kanuru, Viyayawada-520007, 
A.p. 

8 Mfs Jorhat Motor Driving Training School, Gandhi 
Bazar, Naharkatia, DisH. Dibrugarh, Assam 

9 MIs United Multipurpose Society, Upper Hangrabari, 
Dispur, Guwahati-36, Assam. 

10 Institute of Driving Training & Re.earch (IDTR) 
Transport Department Complex, Loni Road, Delhi-
110094 

11 Institute oiRoad Traffic Education (IRTE), B-128, DDA 
Sheds, Okhla Industrial Area, Phase I, New Delhl-
110020. 

12 Mis Council of Occupational Safety, Health & Environ-
ment, I-A, Shlvkrupa, Don Bosco High School, Panajl, 
Goa-403001. 

13 MIs The Western India Automobile Association, 
Shrama Shakti Bhavan, 6th Floor, Potto Plaza, Panajl, 
Goa-403001. 

14 The Western India Automobile Association, The Celler, 
Kanpur Road, Hotel Le-Meridien Compound, Khanpur, 
Ahmedabad-380001, Gujarat. 

15 MIs WIAA-Castrol Institute of Motorlng,Opp. DLA 
Academy, Judge's Bunglow Road, Near Nehru 
Foundation Cross Roads, Bodkadev, Ahmedabad-
380054, Gujarat. 

16 The Research Institute, Rajagiri College of Social 
Science, Kalamassery, Kochi-683104, Kerala. 

17 National Transportation Planning and Research 
Centre (NATPAC), Sasthra Bhavan, PoHom Palace P.O. 
Thiruvananthapuram-695004, Kerala. 

18' Central Institute of Road Transport, (CIRT), P.O. 
Bhosari, Pune-411 026, Maharashtra. 

19 MIs Western India Automobile ASSOCiation, 78, Veer 
Nariman Road, IMe Building, Churchgate, Mumbai, 
400020, Maharashtra. 

20 MIs Ranadive Motor Driving School, Ranadlve Nlvas, 
Poona Road, Nasik-422001, Maharashtra. 

21 MIs Nashik Motor Driving School, 431, Wakllwadi, Near 
Ashok Stambh, Nasik-422001 Mahar.shtra. 

I 

22 MIs TRIDHARA, Budhithakurani, Tulasipur Cuttack, 
753008, Orissa. 

23 MIs SUPRATIVA, Ati PO. Faklrpada via Biribatl, Distt 
Cuttack,Orissa-754100. 

24 MIs Sikkim Motor Training & Engineering Institute, 
Sichay, Gangtok, Sikkim-737101. 

25 MIs Sudha Akhil Bhartiya Vlklang Kalyan Sansthan, 
1st floor, Windlass Shopping Complex, 11-A-Rajpur 
Road, Deharadun, Uttaranchal. 

26 MIs Dehatl Gramothan Vikas Saimlti, 437, Paschlmi 
Taraus, Maudaha, Poet Ragaul, Distt Hamirpur U.P.-
210507. 

27 MIs Shlva Gramodyog Sewa Sansthan, F-473, Gujaini, 
Ratan Lal Nagar, Kanpur-208022 (U.P.). 

28 Mis Ashok Leyland Driverl Service Training . Centre, 
Vallipuram, Namakkal-837003, Tamil Nadu. 

{English] 

Setting up of AegloMi Socii. 

1078. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI K.C. PALANISAMY: 

Will the Minister of HOME AFFAIRS be pleoed to state: 

(a) whether there is any proposal to set up north, 
south, ea.t, west and northeast regional bodies to tackle 
law and order problema like naxallsm, insurgency, terrorism; 

(b) If 10, the facts thereof; 

(c) whether the Union Government has sought the 
views of State Govemments In this regard; 

(d) if so, the details thereof and the r.action of the 
State Governments thereto; and 

(e) the steps taken by the Union Government to tackle 
law and order problems having inter-state ramification? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) There is no 
auch propoaal under consideration of the Govemmenl. 

(b) to (d) Do not ariae. 

(e) The states are regularly sensitized about 
security related issues having inter-State ramificationa 
through the annual Conference of Chief Mlni.t.,. on Internal 
Security & Law and Order and two annual Conference. of 
Chief Secretarle. & DGPsIIGP.. B •• ide., the State are 
provided by the Cenlral Government financial assistance 
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and technical support In tenns of modem weaponry, mobility, 
communication, equipment and also Intelligence Inputs to 
tackle security related challenges Including those affecting 
more than one State. 

Internal Security 

1079. SHRI BALAS HOWRY VALLABHANENI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to bring the 
'Internal security' In the concurrent list; 

(b) If so, details and the reaction of the State 
Governments In this regards; and 

(c) the time by which a final decision Is likely to be 
taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRI PRAKASH JAISWAL): (a) There Is no 
such proposal under consideration of the Government. 

(b) and (c) Do not arl ... 

TechnlCIII Education Quality 
Improvement Programme 

1080. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of proposals/projects received 
under World Bank aided Technical Education Quality 
Improvement Programme from various State Governments 
particularly from GuJarat Government during the last three 
years, State-wise; 

(b) the details and status thereof alongwlth the fund 
sanctioned to each of the State during the last three years; 

(c) the action taken by the Government to clear 
such proposals till date; and 

(d) the number of proposals pending for approval 
and the time by which theae are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) to (d) The Government of India Is Implementing the World 
Bank a.sl.ted Technical Education Quality Improvement 
Programme (TEQIP). The cost of the First Phase of the 
programme Is Rs. 1550 crore, out of which Rs. 350 crore Is 
central component and Rs. 1200 crore Is state component. 

All the proposals received from the 13 State. namely 
Andhra Prade.h, Gularat, Haryana, Himachal Prade.h, 

Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maha-
rashtra, Tamil Nadu, UUaranchal, Uttar Pradesh and West 
Bengal under First and Second cycle of the programme have 
been approved by the Government of India and conveyed 
to the programme States. A total of 132 Institutions Including 
18 Centrally Funded Institutions and 114 Institutions from 
the 13 States are participating in the programme. There Is 
no proposal pending. 

From the State of Gujarat, 6 Institutions Including 2 
Polytechnics recommended by the State Government have 
been selected for participation In the programme. The details 
of life allocation made to each of the State. are given In the 
enclo.ed Statement. 

St.tement 

Details of Life Allocation 

51. No. State. Life Allocation 
(RI. In Crorel) 

1. Andhra Pradesh 151.353 

2. Gujarat 85.699 

3. Harayana 32.936 

4. Himachal Pradesh 7.492 

5. Jharkhand 34.370 

6. Karnataka 173.334 

7. Kerala 61.509 

8. Madhya Pradelh 50.446 

9. Maharashtra 168.684 

10. Tamil Nadu 94.663 

11. Uttaranchal 41.484 

12. UHar Pradesh 112.479 

13. West Bengal 153.297 

12.00 hra. 

OBSERVATION BY SPEAKER 

Bu.lne •• tranaacted during the la.t week 

[Engll.h] 

MR. SPEAKER: Hon. Members, for your Information, I 
want to briefly recapitulate the main Item. of bu.lnes. 
tranaacted by the Houae during the la.t week. 
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The House w .. adjourned on 23rd November, 2005 
after paying tribute. to the fonner President, a sitting Member 
and former Members. Due to interruptions on the li.ue of 
Volek ... Committee Report on 24th and 25th November, 2005, 
answers to 61 Starred Question. and 625 Unstarred 
au •• tlon. admitted during the period were laid on the Tabl •. 

A. regards the Private Members' Buslne .. , .even Bill. 
were Introduced and on. Con.tltutlon (Amendm.nt) Bill, 
2004 .eeklng to amend the Constitution with a view to setting 
up of one primary h.alth centre In ev.ry village with all 
medical facUlties In the country, moved by Shrl Suravaram 
Sudhakar R.ddy, Memb.r of Parliament, was taken up for 
con.lderatlon and dl.cu •• ed for 2 hours and 18 minute •. 
The dl.cu •• lon on the Bill remained Inconclusive. 

During thl. period, three R.port. of the Departmentally 
Relat.d Standing Committees were also pr •• ented. 

Th. Hou .. al.o lost 8 hours and 61 minutes due to 
foroed adjournments and Int.rruptlons. 

12.02 hra. 

PAPERS LAID ON THE TABLE 

(English) 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): Sir, I beg to lay on the 
Tabl.-

(1) A copy of the Entry of V .... I. Into Port. Rules, 
2005 (Hindi and English v.rsion.) published In 
Notification No. G.S.R. 800 (E) In Gazette of India 
dated the 20th September, 2005 under sub-
section (2B) of section 6 of the Indian Port. Act, 
1908. 

(Placed In Library, See No. L.T. 2873105] 

(2) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Vlsakhapatnam Port 
Tru.t. Vlaakhapatnam, for the year 2004-
2005, together with Audit Report th.reon. 
under sub-section (2) of section 103 of the 
Major Port Trusts Act, 1963. 

(II) A copy of the Revl.w (Hindi and Engllah 
version.) by the Govemment on the Audited 
Accounts of the Vlaakhapatnam Port Trust, 
Visakhapatnam. for the year 2004-2005. 

(Placed In Library, See No. L.T. 2874105] 

(3) A copy of the Merchant Shipping (Recruitment 
and Placement of Seafarers) Amendment Rules, 
2005 (Hindi and English versional published in 
Notification No. G.S.R. 580 (E) In Gazette of India 
dated the 14th September, 2005 under .ub-
.ectlon (3) of .ectlon 458 of the Merchant 
Shipping Act, 1958. 

[Placed In Library, 8M No. L. T. 2875106] 

[Translation) 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): Sir, I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
Engllah veralona) of the Central Tool Room, 
Ludhlana, for the year 2004·2005, alongwlth 
Audited Acc=ounts. 

(II) Statement regarding Review (Hindi and 
Engll.h verslona) by the Govemment of the 
working of the Central Tool Room, Ludhlana, 
for the year 2004·2005. 

(Placed In Library,'" No. L.T. 2878105] 

(2) (I) A copy of the Annual Report (Hindi and 
Engli.h version.) of the Indo German Tool 
Room, Aurangabad, for the ye., 2004-2005, 
alongwlth Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English ver.lon.) by the Government of the 
working of the Indo German Tool Room, 
Aurangabad, for the year 2004-2005. 

[Placed In Library, 8M No. L.T. 2877/05] 

(3) (I) A copy of the Annual Report (Hindi and 
Engll.h ver.lon.) of th. Indo German Tool 
Room, Indore, for the y.ar 2004-2005, 
alongwlth Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of th. Indo German Tool Room, 
Indore, for the ye., 2004·2005. 

[Placed In Library, 8M No. L. T. 2878105] 

(4) (I) A copy of the Annual Report (Hindi and 
Engij.h Vlrslon.) of th. Central In.tJtute of 
Hand Tool., Jalandhar, for the year 2004- -
2005, alongw!th Audtted Accounta. 
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(Ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of th6' 
working of the Central Institute of Hand Tools. 
Jalandhar. for the year 2004-2005. 

[Placed In Library. S .. No. L.T. 2879/05) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Tool Room 
and Training Centre. Kolkata. for the year 
2004-2005. alongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Central Tool Room and 
Training Centre. Kolkata. for the year 2004-
2005. 

[Placed In Library. SH No. L.T. 2880105) 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indo-Danish Tool 
Room. Jamshedpur. for the year 2004-2005. 
alongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Indo-Danish Tool Room. 
Jarnshedpur. for the year 2004-2005. 

[Placed in Library. S .. No. L.T. 2881/05) 

(7) (I) A copy of the Annual Report (Hindi and 
English versions) of the Tool Room and 
Training Centre. Guwahatl. for the year 2004-
2005, alongwith Audited Accounts. 

(iI) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Tool Room and Training 
Centre. Guwahati. for the year 2004-2005. 

[Placed in Library. See No. L. T. 2882105] 

(8) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Institute of 
Tool Design. Hyderabad. for the year 2004-
2005. a10ngwlth Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Central Instltute of Tool 
Design. Hyderabad. for the year 2004-2005. 

[Placed In Ubrary. SH No. L. T. 2883105) 

(9) (i) A copy of the Annual Report (Hindi and 
English versions) of the Electronics Service 
and Training Centre. Nalnltal. for the year 
2004-2005. alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Electronics Service and 
Training Centre. Nalnltal. for the year 2004-
2005. 

[Placed in Library. See No. L.T. 2884105) 

(10) (i) A copy of the Annual Report (Hindi and 
English versions) of the Process and Product 
Development Centre, Agra. for the year 
2004-2005. alongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versiona) by the Govemment 0' the 
working 0' the Process and Product Develop-
ment ·Centre, Agra, for the year 2004-2005. 

[Placed in Library. Se. No. L.T. 2885/05] 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indo German Tool 
Room, Ahmedabad, for the year 2004-2005. 
alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Indo German Tool Room. 
Ahmedabad, for the year 2004-2005. 

[Placed In Library. Se. No. L. T. 2886/05) 

(12) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Tool Room 
and Training Centre, Bhubaneswar, for the 
year 2004-2005. alongwith Audited 
Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Central Tool Room and 
Training Centre, Bhubaneswar, for the year 
2004-2005. 

[Placed in Library. See No. L.T. 2887/05] 

(13) (I) A copy of the Annual Report (Hindi and 
English versions) of the Institute for 
Design of Electrical Measuring Instruments. 
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[English} 

Mumbai, for the year 2004-2005, alongwith 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Institute for Design of Electrical 
Measuring Instruments, Mu'mbai for the year 
2004-2005. 

[Placed in Library, See No. L.T. 2888105] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): I beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956: 

(i) 5.0. 547 (E) published in Gazette of India 
dated the 12th April, 2005 regarding collec-
tion of Toll form the users of Bridge near Dera 
Bassi on Ambala-Kalka Road on National 
Highway No. 22. 

(II) 5.0. 603 (E) and 5.0. 604 (E) published In 
Gazette of India dated the 2nd May, 2005 
regarding acquisition of land for building 
(four lanlng) of different stretches of National 
Highway No. 46 (Krishnaglri-Ranlpet aec-
tion) In Vellore District In the State of Tamil 
Nadu. 

(ill) 5.0. 605 (E) published in Gazette of India 
dated the 3rd May, 2005 regarding levy of 
fee to be recovered from the users of four 
laned stretch of National Highway No.8 
(Waghaldhara-DajaJi section) in the State of 
Guja~at. 

(tv) S.O. 606 (E) publishl'd In Gazette of India 
dated the 3rd' May, 2005 making certain 
amendments in the Notification No. S.O. 601 
(E) dated the 19th May, 2004. 

(v) S.O. 607 (E) published In Gazette of India 
dated the 3rd May, 2005 regarding acqui-
sition of land for the public purpose of 
building, maintenance, management and 
operation of different stretches of National 
Highway Nos. 36 and 54 in the State of 
Assam. 

(vi) 5.0. 608 (El published in Gazette of India 
dated the 3rd May, 2005 regarding acqui-
sition of land for the public purpose of 
building (widening) of National Highway 
No.7 In Medak district in the State of Andhra 
Pradesh. 

(vii) 5.0.1380 (E) to 5.0.1382 (E) published in 
Gazette of India dated the 22nd September, 
2005 regarding acquisition of land for the 
public purpose of building (four lanlng) of 
different stretches of National Highway No.4 
(Chennai-Ranlpet section) In Kanchee-
puram District, in the State of Tamil Nadu. 

(viii) 5.0. 1403 published in Gazette of India dated 
the 27th September, 2005 regarding acqui-
sition of land for the public purpose of 
building (four laning) of National Highway 
No.4 (Chennai-Ranlpet section) In Kanchee-
puram District, in the State of Tamil Nadu. 

(Ix) S.O. 1404 publl.hed in Gazette of India dated 
the 27th September, 2005 regarding acqui-
sition of land for the public purpose of 
building (four lanlng) of National Highway 
No. 48 (Krishnaglrl-Ranlpet section) in the 
State of Tamil Nadu. 

(x) 5.0. 1424 (E) published In Gazette of India 
dated the 29th September, 2005 regarding 
acquisition of land for the public purpose of 
building, maintenance, management and 
operation of National Highway No. 45 
(Tindivanam-VIII upuram-Tiruchl rappalll 
.ection) In the State of Tamil Nadu. 

(xl) 5.0. 1455 (E) published In Gazette of India 
dated the 5th October, 2005 regarding 
acquisition of land for building (four laning) 
of National Highway No. 46 (Krishnagiri-
Ranlpet section) in the State of Tamil Nadu. 

(xii) 5.0. 1460 (E) to S.O. 1482 (E) published In 
Gazette of India dated the 5th October, 2005 
regarding acquisition of land for building 
(four lanlng) of different stretches of National 
Highway No. 46 (Krishnagiri-Ranipet sec-
tion) in the State of Tamil Nadu. 

(xiii) S.O. 1480 (E) published in Gazette of India 
dated the 10th October, 2005 regarding 
acquisition of land for building (four laning) 
of National Highway No. 46 (Krlshnaglri-
Ranipet section) in the State of Tamil Nadu. 
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(2) Two statements (Hindi and English versions) 
showing renons for delay in laying the papers 
mentioned at item Nos. (i to vi ) of (1) above. 

[Placed in library, See No. l.T. 2889/05) 

(3) A copy each of the following Notifications (Hindi 
and English versions) issued under section 11 of 
the National Highways Authority of India Act, 1988: 

(/) S.O. 1372 (E) published in Gazette of India 
dated the 20th September, 2005 entrusting 
the specified stretch of National Highway 
No.2 to the National Highways Authority of 
India. 

(II) S.O. 1398 (E) published In Gazette of India 
dated the 27th September, 2005 making 
certain amendments in the Notification No. 
S.O. 1098 (E) dated the 4th August, 2005. 

(/II) S.O. 1399 (E) published in Gazette of India 
dated the 27th September, 2005 entrusting 
the several specified stretches of various 
National Highways to the National Highways 
Authority of India. 

[Placed in library, See No. l.T. 2890/05] 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): I beg to lay on 
the Table a copy of the Determination of the Price of the 
Forfeited Property Rules, 2005 (Hindi and English versions) 
published in Notification No. G.S.R.638 (E) in Gazette of 
India dated the 20 October, 2005, under sub-section (3) of 
section 21 of the Unlawful Activities (Prevention) Act, 1967. 

[Placed in library, See No. l.T. 2891/05] 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
M6NT (SHRI ARJUN SINGH): On behalf of Shri Mohd. 
Alluhraf Fatmi, I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian School of 
Mines, Dhanbad, for the year 2003-2004, 
alongwlth Audited Accounts. 

(/I) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian School of Mines, Dhanbad, for 
the year 2003-2004. 

(2) Statement (Hindi and English versions) showing 
re.sons for delay in laying the papers mentioned 
at (1) above. 

[Placed in library, See No. l.T. 2892105] 

(3) (I) A copy of the Annual Report (Hindi and 
Engliah veraions) of the Indian Council of 
Historical Research, New Delhi, for the year 
2003-2004, a10ngwith Audited Accounts. 

(/I) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Council of Historical Research, 
New Delhi, for the year 2003-2004. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in library, See No. l. T. 2893105] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELAN-
GOVAN): I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Manu-
facturing Technology Institute, Bangalore, for 
the year 2004~2005, alongwith Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Central Manufacturing 
Technology Institute, Bangalore, for the year 
2004-2005. 

[Placed in library, See No. l.T. 2894105) 

(2) A copy of the Newsprint Control (Amendment) 
Order, 2005 (Hindi and English versions) 
published in Notification No. S.O. 1371 (E) In 
Gazette of India dated the 20th September, 2005 
Issued under section 18G of the Industries 
(Development and Regulation) Act, 1951. 

[Placed in library, See No. l.T. 2895/05] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Engineering Export 
Promotion Council, Kolkata, for the year 
2004-2005, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Engineering Export Promotion Council, 
Kolkata, for the year 2004-2006. 

[Placed in library. See No. l.T. 2896/05) 



AGRAHAYANA 8, 1927 (SAKA) Elections 10 Committees 

12.02~ hra, 

STANDING COMMITIEE ON PERSONNEL, 
PUBLIC GRIEVANCES, LAW AND JUSTICE 

ThlrtHnth Report 

[Translation} 

SHRI SHAILENDRA KUMAR (Chail): Sir. I beg to lay 
on the Table a copy of the Thirteenth Report (Hindi and 
English versions) of the Standing Committee on Peraonnel. 
Public Grievances. Law and Justice on the Prevention of 
Child Marriage Bill. 2004. 

12.03 hra. 

ELECTIONS TO COMMITIEES 

(I) Council of IndIan Inetltute of Science, Bangalore 

[English} 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): I beg to move: 

-That in pursuance of the clause 9 (1) (e) of the Scheme 
for the Administration and Management of the 
Properties and Funds of the Indian Institute of Science. 
Bangalore. read with Regulations 3.1 and 3.11 of the 
Regulations of the Institute. the members of this House 
do proceed to elect. In such manner as the Speaker 
may direct. two members from among themselves to 
serve as members of the Council of the Indian Institute 
of Science. Bangalore. subject to the other provisions 
of the Scheme and the Regulations." 

MR. SPEAKER: The question is: 

-That In pursuance of the clause 9 (1) (e) of the Scheme 
for the Administration and Management of the 
Properties and Funds of the Indian Institute of Science. 
Bangalore. read with Regulations 3.1 and 3.11 of the 
Regulations of the Institute. the members of this House 
do proceed to elect. in such manner as the Speaker 
may direct. two members from among themselves to 
serve 88 members of the Council of the Indian Institute 
of Science. Bangalore. subject to the other provisions 
of the Scheme and the Regulations." 

The Motion was adopted. 

12,03~ hra. 

(II) ~Uonal Shipping Board 

[English} 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): I beg to move: 

-That in pursuance of the Section " (2) (a) of the 
Merchant Shipping Act. 1958 read with rule 3 of the 
National Shipping Board Rules, 1980 the mamba" of 
this House do proceed to elect. In such manner as the 
Speaker may direct. four members from amolig 
themselves to serve as members of the National 
Shipping Board, subject to other provisions of the said 
Act and the Rules made thereunder.-

MR. SPEAKER: The question Is: 

-That In pursuance of the Section " (2) (a) of the 
Merchant Shipping Act. 1958 read with rule 3 of the 
National Shipping Board Rules. 1960 the members of 
this House do proceed to elect. In such manner as the 
Speaker may direct. four members from among 
themselves to serve as members of the National 
Shipping Board. subject to other provisions of the said 
Act and the Rules made thereunder.-

The motion was adopted. 

12.04 hra. 

(III) National Welfare Board for Se.farera 

[English} 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): I beg to move: 

-That in pursuance of rule 4 (i) of the National Welfare 
Board for Seafarers Rules. 1963. the members of this 
House do proceed to elect. in such manner as the 
Speaker may direct. one member from among 
themselves to serve as member of the National Welfare 
Board for Seafarers. subject to the other provisions of 
the said Rules." 

MR. SPEAKER: The question is: 

-That In pursuance of rule 4 (I) of the National Welfare 
Board for Seafarers Rules. 1963. the members of this 
House do proceed to elect. In such manner as the 
Speaker may direct. one member from among 
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theml8lves to .. rve as member of the National Welfare 
Board for Seafarers, subject to the other provisions of 
the said Rules: 

The motion was adopted. 

[English} 

MR. SPEAKER: Now we come to matters of Urgent 
Importance aHer the Question Hour. 

[Translation} 

SHRI SHAILENDRA KUMAA (Chail): Mr. Speaker, Sir, 
as we all know that there is acute shortage of LPG allover 
the country. In some of the districts in my State, Uttar Pradesh 
gas cylinders have been sold at As. 450 to As. 500. The 
people have sold it in black at As. 200 to As. 250 more than 
ita actual price. Through you, I demand the hon'ble Minister 
of Petroleum and the Government of India to check pilferage 
and hoardings of LPG and to supply LPG as per the 
requirements of the people so that common people may 
allO use it 

As far the hoarding and black-marketing of the LPG is 
concerned, It has been reported in the newspapers 
published from Jalpur that LPG of commercial use is being 
hoarded In many parts of the country, the Government should 
conduct raid against such hoarders and the Central 
Govemment as well as the Ministry of Petroleum should pay 
attention In this direction so that LPG gas may be made 
available to the common people as per illelr requirement 
allover the country. 

{English} 

MR. SPEAKER: Yogi Aditya Nath, please associate 
briefly. 

[Translation} 

YOGI ADITYA NATH (Gorakhpur): Mr. Speaker, Sir, I 
would also like to draw your attention towards this ISlue. In 
last one and half year, UPA Government have hiked Rs. 50 
per cylinder on LPG. However, the discontent of the people 
has increased on account of shortage of LPG on the 
occuion of the festivals. There are two types of presump-
tions in the mind of the people. Firstly, the Government have 
reduced the LPG quota to half. If the Central Government 
have done s" to encourage black-marketing, then the quota 
stlould be restored at the earliest and the earlier quota of 
LPG should be made available as was determined by the 
NDA Government. The subsidy which was rrovlded to the 
011 companies by the Government has been shifted to the oil 

floods in Tamil Nadu & Pondicherry 

companies by the Government. Sir, consequently, compa-
nies are not able to supply LPG cylinder. It Is because of that 
there Is acute resentment among the people as the 
Government have formulated policy that one family would 
manage with one LPG cylinder of 14 kg for forty days but ii 
does not seem possible because one cylinder exhausts 
within 20-22 days. The Government's decision to reduce 
LPG quota to half is causing acute resentment among the 
people and Is adversely affecting them. That is why, the said 
reduction in the previous quota should be withdrawn and 
the earlier quota should be restored. 

{English} 

SHAI BRAJA KISHORE TRIPATHY (Puri): I also 
associate. 

MR. SPEAKER: This is not right. I will not permit this. 
One has to give a notice. 

12.08 hr •. 

RE: NEED FOR PROVIDING RELIEF AND 
REHABILITATION TO THE PEOPLE AFFECTED BY 

FLOODS IN TAMIL NADU & PONDICHERRY 

[Translation} 

·SHRI P. MOHAN (Madurai): In the annals of Tamil 
Nadu history, people would never have witnessed such a 
downpour for days and its worst effect in lands and lives of 
the people. 

In Tamil Nadu Including the Capital City Chennai 15 
districts are worst affected. Cuddalore district is totally 
submerged. In Madural district Melur taluk is completely 
under the sheet of water. Hundreds of villages in low level 
area have disappeared overnight from the scene. According 
to an estimate, cultivation well over 2.2 lakh acres in 
Cuddalore district and more than 10 lakh acres allover Tamil 
Nadu is totally destroyed. 

All the kanmols, lakes, tanks, ponds, ooranis, etc., 
breached heavily and the \Vater column rushed in the down 
stream submerged all the CUltivation In the adjoining paddy 
fields. 

Had Tamil Nadu Government ordered periodical 
deepening of all the Important feeder canals and eviction of 
unauthorised encroachment this calamity coUld have been 
prevented to certain extent. Further periodical deepening 

• Translation 01 the speech originally delivered in Tamil. 
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and desilting were not carried out In all the water storing 
bodies. 

Many roads in the affected district. have been washed 
away by floods. Almost all the rivers are in spate. The gushing 
water carried away everything under the rallroad. As a result 
many towns became Islands without transport facility worth 
its name. Bodies from watery graves are being dug out. Two 
passenger buses were washed away by the rivers in two 
dHferent places. 150 passengers are reported to have lost 
their lives. 

Many lakhs of people belonging to BPL, landless poor, 
Dalit, Scheduled Tribes, etc., are rendered homeless. Such 
people are getting a mere As. 1000 or Rs. 2000 from the 
Government of Tamil Nadu which is meagre a relief 
inadequate and insufficient. Their dwellings constructed with 
muddy walls collapsed Instantly bringing the roof to the 
ground. 

No doubt this Is a national calamity. And therefore I 
request the Central Govemment to declare this as a national 
calamity. 

Therefore I urge upon the Government that proper 
medical help to the flood affected area to prevent epidemic, 
immediate relaying of roads, rail links, desUting of all the 
water storage bodies including feeder canals are to be 
undertaken immediately, pucca houses should be cons-
tructed and Gupplied to all those who lost their huts in the 
floods, As 5000 should be given to the every family that lost 
all their belongings and war footing action for urgent and 
over all rehabilitation measures are to be initiated. All the 
loans of the rural folk viz. small and tiny traders, cattle 
herders, hand loom weavers and small artisans should be 
waived forthwith. 

I thank Hon'ble Shivraj V. Patil and P. Chidambaram 
Central Ministers for their timely visit to flood affected area 
in Tamil Nadu. At the same time I may add that the Centre's 
offer of As 500 crore as the first instalment is quite 
inadequate. So this should be increased. In all, Centre may 
consider a sum of As 5000 crore for Tamil Nadu flood relief. 

Besides, I request the Central Govemment to extend 
all the possible help to Tamil Nadu by declaring the deluge 
It suffered as national calamity and help for its rehabilitation. 
... (Interruptions) 

MR. SPEAKE A: Please sit down. Allow me to regulate 
the proceedings of the House. 

... (Interruptions) 

MR. SPEAKER: Hon. Member, those hon. Members 
who have taken the trouble of giving notice are waiting 
patiently to get their chance, but without giving any notice 
you are trying to get the benefit of making a special mention 
now. This is not correct. 

*SHRI A.K.S. VIJAYAN (NagapaUlnam): As an unprece-
dented natural disaster unheard of In the history of Tamil 
Nadu at least In the last 50 years, incessant torrential rains 
have caused a great devastation in 15 districts including 
Nagapattlnam, Tiruvarur, Cuddalore, Tiruchi, Sivagangal, 
Aamanathapuram, ThiruvaHur, Perambalur and Madural. In 
Nagapattlnam alone the district that comes under my 
constituency at least 2.5 lakh acres of land has been 
inundated with rain floods and people have been rendered 
jobless and shelterless. In Thiruvarur district standing crops 
in about 1.50 lakh of acres of land has been damaged. 
Several tanks and irrigation canals had their bunds 
breached. Roads have also been damaged in several 
stretches. Even after all these mishaps, relief measures have 
not reached the people in an adequate manner. In these 
two districts about 50,000 houses have collapsed. At least 
about a lakh families have met with losses due to partial 
damages in their houses. When our leader Dr. Kalaignar 
Karunanidhi was the Chief Minister of Tamil Nadu, In 1971 
he had gone In for a novel scheme then for the first time in 
India to construct dwelling units for Adl Dravldas that 
Scheduled Caste people. Every unit was railed at a cost of 
Rs 4500 then. All thole houses have been marooned now 
seeking major relocation now. Hence there II a need to 
construct houses for Dalits who have been hit hard by this 
rain floods. In order to repair the dwelling unit. As 15000 
grant must be given. People who have total damage to their 
houses must get new houses and reilef must be extended In 
that fashion. Those who have been affected must get houses 
under lAY and SGSY schemes. Those who have their 
cultivable lands Hooded and rendered uncuitlvable must 
get a minimum of As 5000 per acre as compensation. In 
order to ensure that aU these relief measures reach the 
affected In a proper manner without any discrimination all 
party monitoring commlHees must be set up. On 27th of 
November, our hon. Home Minister surveyed the flood 
affected areas on a 2-day visit. He stated that Centre would 
rush all possible re/lef within 2 days. But the same evening 
at Nagapattinam the Chief Minister of Tamil Nadu had 
criticised the Centre. Even tsunami affected are yet to get' I 

relief In Tamil Nadu. Permanent pucca houses have not 
been constructed as yet for those who were left homeless 
then. I have already recorded this in this august House . 

• Translation of the lpeech originally delivered In Tamil. 
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MR. SPEAKER: You cannot deliver a speech. I cannot 
allow It like this. 

SHRI A.K.S. VIJAYAN: I have stated with solid evidence 
that tsunami relief measures were not handled properly. But 
to my dismay hon. Home Minister is yet to react to this. He is 
still soft pedalling and is still kind to the Chief Minister of 
Tamil Nadu which is beyond my comprehension . ... (Inte"up-
tions) Our leader Dr. Kalaignar convened an ali party meeting 
Immediately when the news reached him that lakhs of people 
have been put to great hardship. He had pleaded with the 
Centre to extend all possible assistance sought by the 
Government of Tamil Nadu. He has also stressed the need 
to set up ali party monitoring committees to oversee relief 
work. I also urge upon the Government to treat and declare 
this as a national disaster and Nagapattinam and Thiruvarur 
districts as the worst affected ones. A Central team and an 
ali party delegation must be sent to assess the damage and 
to recommend a relief package . ... (Interruptions) 

MR. SPEAKER: Hon. Member, you have finished your 
statement. Please take your seat now and listen to me. I am 
prepared to allow a Cali Attention on this or even a discussion. 
You cannot have all the solutions that you want by just 
mentioning it here because the concerned Minister Is not 
here to reply. 

I am prepared to allow a Call Attention. If there Is a 
notice, I will allow it forthwith. How can you get a solution of 
an important matter like this, by mere mentioning it? I am 
calling those who have given notices. Shri Kharventhan, 
please be brief. This Is not the way to get relief. If you want a 
proper dilcussion, you should ask for the hon. Minister's 
reply. That can be done on a proper motion. 

SHRI S.K. KHARVENTHAN (Palani): Sir, due to' 
unprecedented rains and floods, Tamil Nadu and Pond i-
cherry are very badly affected. Nearly 15 districts, including 
my district Dindigul, are very badly affected. In Dlndigul 
District, particularly, Palani, Vedasandur, Ottancha-tiram, 
Natham and Dindigul Towns are badly affected. Above all 
Districts, crops worth thousands of crores have been washed 
way. The agriculturists have lost their crops, like sugarcane 
and paddy. In Ottanchatiram, recently cons-tructed 
NanganJlyar Dam was breached. In Vedasandur, Athumedu 
areas, particularly Rajagopalapuram, Indira-nagar, 
Kungumakallamman Koil Sreet, Annanagar, have been 
badly affected. All the residential houses and grocery shops 
have been washed away. Thousands of people In 
Vedasandur Taluka at Vedasandur, Vadamadural, Kuzi-
liambari have lost their houses, utensils and all the 
properties. 

Sir, I would like to draw the attention of the House that 
while aliocating the money to be given to the flood affected 
people, the State Government officials are selecting mainly 
the non-affected people belonging to the Ruling Party. Only 
a few affected people have been benefited. The State 
Government has failed to open flood relief centres. In most 
of the villages, so many people have been affected as so 
many diseases are also on the spread there. The State 
Government is not providing any facility to these people. 
Hence, I would request the Union Government to allocate 
sufficient funds, not less than Rs. 5000 crore, for the flood-
affected areas and people there. The hon. Home Minister 
and the hon. Finance Minister have already visited all the 
areas. They should allocate necessary funds to construct 
free houses for those who have lost their houses. Medical 
care should be provided to the affected people. Water bodies 
should be restored. AI far as the farmers are concerned, a 
sum of Rs.SOOO per acre has to be given to those who have 
lost their crops, like paddy and sugarcane . ... (Interruptions) 

MR. SPEAKER: Then you do not want a discussion, it 
seems. I will not allow this. Only as a special case, I am 
calling Shri Ganesan as he has given a notice and also met 
me. NoboUy should raise his hand please. 

SHRI L. GANESAN (Tiruchlrappalli): Mr. Speaker Sir, 
thanks a lot for having given me this opportunity to draw the 
attention of the Government to the agony and anguish of the 
Tamils sustained because of the floods. 

Sir, with unbearable agony and anguish, I would like 
to bring to the notice of this Government as well as this 
House the devastation sustained by Tamil Nadu. The Biblical 
deluge- the deluge that used to be referred to In epics has 
now damaged Tamil Nadu. The torrential rains, for five 
successive days, have caused unimaginable damage and 
immeasurable devastation in Tamil Nadu. Rivers are In spate 
flooding several lakh acres of fields with standing crops. 
Bunds of rivers have been breached at several points and 
water seeped into and marooned many villages. Roads and 
rail tracks have been washed away in many places. Bridges 
and culverts are heavily damaged. So much so, the traffic 
has been completely affected. Standing crops, this is much 
more important, In several lakh acrea are totally damaged. 
Above all the flood has taken the toll of more than 150 lives. 

Sir, I should have to profusely thank the hon. Prime 
Minister for having allocated a sum of Rs.500 erore 
Immediately. Earlier, only after asselsment and all that, they 
used to allocate money, but as far al this is concerned, he 
wa. so benevolent that a sum of Rs.SOO cror6 has been 
allocated to the State of Tamil Nadu. He hal a110 arranged 
and aent a team of Central Ministers immediately to usess 
the situation. 
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Yesterday, we, under the leadership of our General 
Secretary, Shri Vaiko, met the hon. Prime Minister. During 
that time also he has promised that whatever is possible will 
be done. As soon as this occurred in Tamil Nadu, Dr. 
Kalaignar, the Chairm'an of the Democratic Progressive 
Alliance convened the meeting of the allied parties. 

He appealed to the Government of India to do whatever 
possible. With all differences of opinions in politics he has 
been so very benevolent and he has been so very democratic 
to appeal to the Government of India to give whatever 
assistance required by the Chief Minister of Tamil Nadu. 
This is what he has asked. 

Under the circumstances, - I would like to mention a 
very important point - huge amounts will be spent, and 
invariably there will be a lot of scope for misuse. I do not 
want to allege anybody . ... (Inte"uptions) 

MA. SPEAKER: You need not go into those matters 
now. 

SHRI L. GANESAN: Sir, some mechanism should be 
evolved to avoid the misuse. That mechanism can consist of 
all the elected Chairmen of local bodies, elected MLAs and 
MPs of the localities so that the misuse could be avoided. 
... (Inte"uptions) 

MR. SPEAKER: Shri Ganesan, this is a special 
mention. Vou cannot make any long speech . 

... (Interruptions) 

SHRI L. GANESAN: Sir, due to floods, sands have been 
deposited in the fields making them unsuitable for cultivation. 
Therefore, steps should be taken to reclaim the land. 

Additional loans should be given. Unless additional 
loans are given, agriculture cannot be carried on. 

No..." I come to my last point. All the areas have been 
totally marooned. If cultivation is to start once again, 
fertilisers, pesticides, etc. will have to be given in advance. 
Therefore, I appeal to the Government of India through the 
hon. Speaker to kindly see that life is restituted once again. 

MR. SPEAKER: Hon. Members from Tamil Nadu, I fully 
appreCiate the seriousness of the matter. 

... (Interruptions) 

MA. SPEAKER: Please allow me to finish. I feel that 
this matter should be properly discussed in the Hous. as 
ear1y as possible. I am prepared to allow it under either 

Calling Attention or Discussion under Rule 193. " you do 
not cooperate with the Chair, how can I do it? You are all 
making long speeches. 

... (Interruptions) 

MR. SPEAKER: PI .. se do not stand up when you have 
not given any notice. Do not force me to make any comments. 

... {Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, you please 
allow Discussion under Rule 193 on this matter . ... {Int.rrup-. 
tlons) 

MA. SPEAKER: You plaasa give a notice for Discu-
ssion undar rule 193. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Wa have already given a 
notice .... (Inte"uptions) 

MR. SPEAKER; If there is a notice, I shall sae. I have 
alraady asked my office to look Into It. 

We are deeply concerned about this: I am sure, 
everybody is deeply concerned about this. Now, you have 
taken 20 minutes. What will be there for tha Calling Attention? 
Nothing more left to be said. You are not cooperating. 

12.23 hr.. 

SUBMISSIONS BY MEMBERS 

(I) Re: killing of an offlcla. of the Bord.r Road. 

{English] 

OrganlAtlon In Afghanleten by TalitMIn .xt .... 
ml.t. 

MR. SPEAKER: Now, Prof. Vijay Kumar Malhotra. 
Please speak on the matter regarding the Border Roads 
Organization. 

[Translation] 

PROF. VIJAV KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, Shrl R.K. Manlappan, who wu driver In the 
Border Road Organisation of India hu been killed by Tallban 
In Afghanlatan. Vesterday, while referring to the Incident, 
hon'ble Pranab Mukherjee submitted that the Government 
had don. everything that It could do. However, I would lik. 
to contradict hia statement becau .. the Government did not 
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[Prof. Vijay Kumar Malhotra) 

do what it should have done in this situation. He was 
kidnapped on 19th of November and after that he was killed 
on 22 November. Everyone knew that the captor had 
threatened on 19th November that they would kill him, 
however, no action was taken by the Government to contact 
or hold talks with abductors for securing his release. 
Perhaps, the Government had not taken all their steps 
because he was a driver. Had he been the relative of an 
important person or had there been other reasons, all efforts 
would have been made to release him. But he was merely a 
driver who was deputed there by the Government of India. 
He was hacked to death. He was assassinated and was left 
in the desert. The Govemment of India merely recovered 
his dead body and handed it over to his family and shirked 
from its responsibilities by paying some cC'mpensation to 
his family. The more important thing to be noted in this regard 
is that the National Security Advisor of the country thrice 
reiterated that there is Pakistani hand in this incident as 
Pakistan does not want that there should be friendship 
between India and Afghanistan. He said that the abductors 
had threatened Indian Government to withdraw its 
assistance from Afghanistan other wise this kind of incidents 
will keep on occurring. However, yesterday he denied it and 
explained that his statement has been presented in distorted 
manner. In fact our friendship with Pakistan does not mean 
that we should try to veil their misdeeds. After all, why the 
matter was not raised or is being raised with the government 
of Pakistan by our Government? Shri M.K. Narayanan 
delivered his speech at two places and submitted. 

{English] 

"It is a conspiracy, cheating and ill-motivated act", 
Narayanan said. He claimed that this tragic incident, 
however, would not dampen Indo-Afghanistan 
relations. Pakistan'S aim was to create a rift in the 
cordial relations existing between Indian and 
Afghanistan ." 

[Translation] 

Pakistan has promised us not to involve in ill moti-
vated act. Despite, they are engineering this kind of 
activities. The Government should not cover up their 
misdeeds, rather we should register our protest with 
Pakistan for not taking any action in this regard. I hold 
UPA Government responsible for this killing. He could have 
been saved, but he was not. 

{English] 

MR. SPEAKER: You will agree that the Chair on the 
first day condemned that. . 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIOUE): 
Sir, yesterday the hon. Defence Minister made an elaborate 
statement on the matter. In yesterday's discussion, this matter 
was also raised by the hon. Leader of the Opposition, Shri 
L.K. Advani regarding Mr. M.K. Narayana's statement. If I 
remember correctly, the hon. Defence Minister also said that 
Mr. Narayanan had told him that he was misreported in the 
newspaper. It was wrongly reported. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: Why is Mr. 
Narayanan not contradicting himself? 

{English] 

He should contradict it. 

MR. SPEAKER: No, the Minister is more important than 
anyone. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: Hon'ble Minister 
is doing, why is he not doing it himself? 

{English] 

He should have said so. He should have contradicted 
it. 

MR. SPEAKER: Well, that is your view. He is making 
his statement. 

SHRI BIJOY HANDIOUE: Since he has made the 
statement, I will definitely place the matter before the han. 
Defence Minister. if he wants to correct it, he will correct it. 

MR. SPEAKER: He is not accepting. That is why he 
has raised it. 

SHRI BIJOY HANDIOUE: I would like to say empha-
tically that all efforts had been made to contact him. 
Immediately our Indian Embassy in Afghanistan approached 
the hon. President of Afghanistan, Mr. Karzai and he gave 
us the assurance that all efforts would be made to contact 
the group. But it is difficult because there are so many ex-
Taliban elements there. But I am very sorry that it was 
wrongly said by Prof. Vijay Kumar Malhotra t~af nothing 
had been done by the Ministry of Defence. . 



429 Submissions by AGRAHAYANA 8. 1927 (SAKA) Members 430 

12.31 hra. 

(II) Re: killing of an officii' of indian 011 Corpo,.tlon 
:n Uttlr Pnlde.h while dllchlrglng hi. du .... 

[English} 

SHRI HANNAN MOLLAH (Uluberia): Sir. I would like 
to draw the attention of the House and the whole nation to 
the way our brilliant and young officers are being killed in 
different parts of the country at different times. It is a maHer of 
grave concern. Mr. Manjunath Shanmughan was an 11M. 
MBA graduate. He was a very brilliant young 10C officer. He 
was trying to check adulteration in fuel. It is because of that. 
he was testing the petro-products. Ultimately he identified 
certain culprits and decided to close down certain petrol 
pumps because they were selling adulterated petro-
products. You know that officer was killed in lakhimpur 
Kheri. Uttar Pradesh. 

You can remember that earlier one young and bright 
engineer tried to draw the attention of the Government to 
the corruption in the National Highways project. He wrote a 
letter to the Prime Minister with the expectation that the nation 
would look at it but instead he was killed. That letter was 
leaked. That happened in the past. Again this has happened. 
If this is not stopped. then the corrupt people will only survive. 
This boy got his degree with the educational loan of 
Rs.3.50.000. He could not pay it completely. He had started 
repaying. He could have taken bribe from those people and 
easily paid that loan. Instead of that, in the national interest 
he took a correct decision to save the nation. He stood 
against corruption. When he tried to check that. he got the 
bullet. If the whole nation does not consider these things. 
why should the young people die for the country? Why will 
the young people die for the country? They will go for 
corruption. They will go for loot. That is happening. Top 
people are looting; many bureaucrats. politicians. officers. 
etc. There is a nexus between criminals and business 
people. This nexus is destroying this country. If the 
consc,ience of the nation is not aroused. if we do not fight all 
these things. then honesty will be a matter of history. So. this 
is a very serious matter. I will request the Central Government. 
all the States. politicians and political parties to stand against 
this type of criminalisation and stand by those honest people 
who are trying to cleanse our administratiof' and system. It 
Is very necessary In the present time. 

MR. SPEAKER: I hope the Government take notice of 
It. 

SHRI ANANTH KUMAR: Thank you. Sir. I rise to 
condemn the brutal ml'rder of SM S. Manjunath. a brilliant 
• tudent and a sal •• officer of ICC who hails from KGF. 

Karnataka. The entire thing can be attributed to the 
adulteration of diesel with kerosene. Actually in 1994. the 
Tata Economic Consultancy Services study said that around 
30 per cent of the PDS kerosene is diverted for black 
marketing and adulteration. In September 2005 also. there 
is a NCAER study that 38.6 per cent of the PDS kerosene 
was being diverted. The economics works like this. If 400 
litres of kerosene is mixed with 600 liters of diesel then the 
dealer will make Rs. 9.468 in transaction. But if he does It 
honestly without adulteration then he will get a paltry 
commission of Rs. 509. Out of one lakh outlets across the 
country, only 0.5 per cent of such outlets were inspected last 
year. 

Therefore. through you, Sir. I demand that the Union 
Government. should take up this matter very seriously. I am 
amazed that even the Petroleum Ministry has not issued a 
statement of condolence in this regard. They should take up 
this matter seriously. Not only that the educational loan that 
has been taken by Shri S. Manjunath should be waived off. 
his family should be given compensation and a CBI Inqulry 
should be instituted to unravel this adulteration mafia. I 
request the Government to reply. My senior colleague Shri 
Hannan Mollah has also raised this subject. It is a very 
serious matter. Just now, we were discussing the assassi-
nation of one of our compatriots in Border Roads 
Organization in Afghanistan. It is a similar case which has 
happened in Uttar Pradesh. 

MA. SPEAKER: You have mentioned Bihar In your 
Notice. 

SHRI ANANTH KUMAR: It is Uttar Pradesh, Sir. 
Therefore. I request the Government to respond to this. 
... (lnterruptions) Because we have raised three demands. 
... (lnterruptions) 

MR. SPEAKER: I think. the Chair shares the serious-
ness of the matter. I am sure the Govemment will take a note 
of it. 

SHRI ANANTH KUMAR: You have been kind enough 
to express your seriousness and condolences. Mr. Baalu 
can ... , (Interruptions) 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHAI T.A. BAAlU): It is a matter of serious 
concem. Definitely. the concerned Minister will be informed 
accordingly. 

MR. SPEAKER: I am glad that you have raised it; both 
of the hon. Members. , gave you time although you were 
slightly late . 



431 Submissions by NOVEMBER 29. 2005 Members 432 

DR. THOKCHOM MEINYA (Inner Manipur): My 
que.tion is about the important urgent matter. I have been 
reque.ting this since 24th of . ... (Interruptlons) 

MR. SPEAKER: Very good. Now you have got a 
chance. 

DR. THOKCHOM MEINYA: I beg to' .tate that on 17th 
November. 2005. a very unfortunate and a controversial 
deci.ion wal taken by one referee in the quarter final match 
between. ... (Interruptions) 

MR. SPEAKER: Referee'. matter. 

DR. THOKCHOM MEINYA: Yes. 

MR. SPEAKER: You are not suppoled to raise a 
ref.r •• •• matter. How can we take up ref.r •• •• matt.r here? 

DR. THOKCHOM MEINYA: It il about the deci.ion. I 
am con1lng to that. It i. between my State of Manlpur and of 
Goa; a football match In SantOlh Trophy. 

MR. SPEAKER: I am .orry. Your notice II not on that. 

DR. THOKCHOM MEINYA: Plea •• do not make a 
laughing .tock out of me. I have my own argum.nt to put 
forward. ... (Int.rruptlons) 

MR. SPEAKER: Do not make .uch comment •. It dotl 
not help you. You are a .enior Member. 

DR. THOKCHOM MEINYA: I under.tand. Sir. 

MR. SPEAKER: Then. why are you making .uch 
comments? How can a refer •• •• matt.r b. r.ferr.d h.re? 
You .hould have ••• n me In my chamber earlier. Let me 
.ee what you have to .ay. If It Is not admillible, I would 
.trike It down. How can the Central Government d.al with a 
ref.r •• •• decl.lon? L.t u. h.ar from you. 

DR. THOKCHOM MEINYA: Thank you very much. 

MR. SPEAKER: Whether It would r.maln or wheth.r It 
would be del.t.dlat.r on would d.pend on what you have 
to .ay. 

DR. THOKCHOM MEINYA: In my Stat. of Manlpur, 
during the football match. the r.feree had immediately .tarted 
the game while the Manlpur team was still In the Goan half 
after .corlng a goal. Thl. I. really a violation . ... {Interruptlons) 

MR. SPEAKER: It I. not a matter to be allowed. I am 
• orry, It I. dl.allowed. 

(lnterruptlonsj* ... 

MR. SPEAKER: No, I am asking my officers. This 
should not have been m.ntloned in·th. n.t. 

... (lnterruptions) 

DR. THOKCHOM MEINYA: The whole of Manipur Is 
burning. ... (Interruptions) 

MR. SPEAKER: Is It because of a referee's decision? 

... (lnterruptions) 

DR. THOKCHOM MEINYA: Our contribution to games 
and .ports I. tremendous . ... (Int.rruptlons) 

MR. SPEAKER: Everybody In this country Is a football 
lover. Manlpur hal mad. a signal contribution towards the 
development of sports, .specially football, in this country. I 
am .ure, it would be shared by everybody. Th.refor., you 
can re.t as.ured that If there I. anything wrong, the Mlnl.try 
of Sport. would look Into It. 

... (lnterruptlons) 

DR. THOKCHOM MEINYA: We have got the hon. 
Mlnl.t.r h.re, who II allo the Pre.ldent of the Indian Football 
Fed.ration. H. ha., of COUM., glv.n UI .om. good advice. 
I would lik. 10m. action to be taken into the matt.r. I have 
al.o written al.tter to the Pr.sident of the Federation. 

MR. SPEAKER: If you had .e.n m. in my Chamber, It 
would have be.n of .ome h.lp to you. 

DR. THOKCHOM MEINYA: Thank you, Sir, for giving 
me this opportunity. 

(Translation) 

SHRI KISHAN SINGH SANGWAN (Son.pat): Sir, the 
paddy crop hal come in the mark.t In the country for n.arly 
one month. The minimum IUpport pric. of paddy that hal 
b •• n fixed by the Government of India is for only ten p.rcent 
of the total crop of the country. Th. farmers are not g.ttlng 
.v.n that .upport prlc.. 90 percent of the paddy crop i. 
Ba.matl, Sarbatl and Puchchh.1 which have n.lther 
governm.nt nor private purcha •• r. In the mark.t allov.r 
the country. Th. farmers are b.lng •• ver.ly explolt.d. Th. 
Governm.nt are not paying att.ntion In this r.gard. In 
comparl.on to the pr.vlou. y.ar, the farmer. are g.ttlng R •. 
800-700 tell per quintal for th.ir paddy and rice. On the 
on. hand while w. are holding discuilion on the problem. 

• Not recorded . 
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of farmers, on the other hand there Is no purchaser in the 
market for their crops. 

Through you, I would like to urge upon the Government 
to fix minimum support price of all varieties of paddy. The 
prices of the diesel and other inputs of agriculture are rising. 
But the price of the crops of farmers are not increasing. It is 
on account of this that farmers are committing suicide. The 
minimum profit should be taken into consideration while 
fixing the minimum support price of the crops of farmers. 
The Government should procure all varieties of crops. The 
minimum support price has been fixed only for 10 percent of 
the crop while 90 percent of crop in the country is being 
neglected. The farmers allover the country are facing lots of 
difficulties on account of this. No one is coming forward to 
listen to the farmers. So, through you, I would like to request 
the Central Government and the Ministry of Agriculture that 
it should obtain reports of the entire country at the earliest in 
this regard and remunerative price of the crops should be 
provided to the farmers, otherwise farmers will get ruined. 

[English} 

SHRI BIKRAM KESHARI DEO (Kalahandl): Mr. 
Speaker, Sir, let me aasociate myself with the submission 
made by Shrl Sangwan. 

Mr. SPEAKER: I am sorry; you have not given a notice 
on this issue. 

{Translation} 

CHAUDHARY LAL SINGH (Udhampur): Mr. Speaker, 
. Sir, through you I want to raise a matter regarding my 
constituency which concerns the entire nation. You must be 
aware that last year our State was hit by an avalanche and 
there were heavy rains. It happened at other places of the 
country as well. The State of Jammu and Kashmir has been 
given a package of Rs 24,000 crore. It Included funds for 
restoration of electricity too. Due to this national calamity, 
supply of electricity was disrupted and all the transformers 
particularly in Udhampur. Kathua and Doda district were 
damaged. Almost one year has passed but the far-flung 
areas like Bamag, Lall, Katra and Chehrl are still bereft of 
electricity. Most of the population of that area is stili deprived 
of electricity. They have not been provided electriCity even 
after one year. What is the Government doing in this regard? 
I request that the Government should give a serious thought 
to this problem. 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Sir. 
through you, I would like to draw the attention ot the 
Government towarda electricity crialsln Rajasthan. Rajasthan 
Is facing severe electricity criais fer quite some time. A serious 

crisis emerges before the farmers if any unit fails to perform. 
It is the responsibility of the Government of India to meet the 
State Governments demand of electricity and provide more 
and more electricity to Rajasthan. Particularly during the 
recent times, the Government of India has repeatedly turned 
down the demand of electricity made by the Government of 
Rajasthan and as a result the farmers of Rajasthan are facing 
severe problems. 

There has been scant rain fall in Rajasthan and the 
people are facing lots of problems due to this and on the 
other hand people of Tamil Nadu are hassled due to heavy 
rains. The people of weatern Rajalthan are faclng many 
difficulties due to acant rains. The farme,.. can grow their 
crops to make both the ends me.t If 8ufflol.nt electricity II 
provided to them. I would requelt the Govemment of India 
to provide more and more electricity to Rajalthan 10 that 
farmers of Rajasthan can grow their cropi and .arn their 
livelihood. 

SHRI DHARMENDRA PRADHAN (Deogarh): Mr. 
Speaker, Sir, through you, I would like to draw the aUentlon 
of the Government towards an Important Issue. 6th WTO 
ministerial conference Is going to be held In Hongkong from 
13-18 December. India led all the developing countrl.s 
during the last two conferences, once In Cancun and prior 
to that In Doha and very ably champlon.d Its caus. and 
also that of the other developing countries with regard to 
their concerns about agriculture or service sector. The reply 
that the hon. Minister has given on behalf of the Government 
is not very satisfactory. In fact it Is surprising. The Government 
keeps on blowing hot and cold In the same breath. I would 
like to give a few examples in this regard. 

{English} 

MR. SPEAKER: This is not a debate 

... (lnte"uptlons) 

[Translation} 

SHRI DHARMENDRA PRADHAN: Mr. Speaker Sir, I 
am concludln; whether It 11 the malt.r of voting on the ISIIa 
of Iran . ... (Int,muptions) 

{English} 

MR. SPEAKER: I will allow a motion. I will I .. If there 
Is a notice. 

... (lnterrupt/oM) 
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[Translation} 

SHRI DHARMENDRA PRADHAN: This Government 
goes back on Its words. We have developed apprehensions 
about the intentions of the hon. Minister after the way he 
handled the Geneva conference in July, 2004. 

What is the intention of the Government? There should 
be a discussion in this regard in the House. 

MR. SPEAKER: It can not be done right now. I too want 
a discussion on this. 

SHRI DHARMENDRA PRADHAN: The issue of patent 
allo needs to be discussed .... (Interruptions) In this regard, 
It was said that it was our international commitment. There 
are many labourers organization and farmers organizations. 
... (Interruptions) 

[English) 

MR. SPEAKER: Shri Dharmendra Pradhan, you have 
raised a very Important subject. I hope that proper occasion 
will be there to discuss this issue. 

... (/ntelTlJptlons) 

[Translation} 

SHRI DHARMENDRA PRADHAN: There should be 
discussion in this regard. 

in and around the villages they have occupied to prevent 
anyone from entering the villages or leaving the villages. 
Land mine bomb victims were reported since 25th 
November, 2004 and as many as six land mine explosions 
have occurred, the latest being on 21 st November, 2005. All 
these incidents occurred in the interior areas of Thanlon. 
Henglep and Tipaimuk sub-divisions of Churachandpur 
district. Altogether four people have been killed and more 
than 20 people injured. Terror and fear have gripped the 
minds of the poor tribal people in the district. The adamant ' 
State Government took cognizance of the gravest situation 
only when the Zomi Students Federation resorted to violent 
agitation. forcing the State Government to sign an MoU with 
the student group on 25th August, 2005. One of the agreed 
points of the MoU was to sanitise the district from 
underground elements. However, till date no appropriate 
action has been taken by the State Government and the 
villagers have been left virtually paralyzed and helpless, 
gripped with fear and insecurity as the underground 
elements are still active in the interior areas of the district. 

Sir, t;,rough you, I would like to draw the attention of 
the hon. Prime Minister, hon. Minister of Defence and hon. 
Minister of Home Affairs to the gravest situation prevailing in 
Churachandpur district to order a detailed enquiry into the 
matter and to give strict instructions to the State Government 
to take up immediate necessary action to sanitize the district 
from the terrorising the underground elements. Thank you, 

MR. SPEAKER: You would have to take the Initiative Sir. 
for a discussion to beheld. 

SHRI DHARMENDRA PRADHAN: Discussion can be 
held once you give a direction in this regard. 

MR. SPEAKER: I would do so only after receiving the 
notice. 

[English} 

SHRI MANI CHARENAMEI (Outer Manipur): Mr. 
Speaker, Sir, as per article published . ... (Interruptlons) 

MR. SPEAKER: You cannot show any book here. 

SHRI MANI CHARENAMEI: Sir. as per article published 
in the North East Sun magazine of November, 2005 Issue, 
many innocent people were maimed and some have lost 
their live, due to explosion of land mine bombs planted by 
the valley-based undergrounds who forcibly took shelter in 
the remote tribal villages in Churac.handpur district of 
Manlpur. The undergrounds have been planting land mines 

MR. SPEAKER: Thank you very much. It is Important. 

SHRIMATI P. SATHEEDEVI (Badagara): Sir, the UPA 
Government in its Common Minimum Programme has given 
an assurance that the traditional industries of the country 
will be protected. The hand loom weavers cooperative 
societies of the. country are facing a huge crisis because of 
the poliCies adopted by the Central and State Governments. 
Now the rebate facilities enjoyed by these societies are also 
stopped and these societies are facing financial crisis. 
Majority of these societies have even failed to pay the ESI 
contribution and now they are facing revenue recovery 
proceedlntls. Hence, I urge upon the Ministry of Textiles to 
provide a separate fund for the payment of arrears of the 
ESI contribution of handloom cooperative societies and 
these societies may be exempted from the paY{Tlent of ESI 
contribution. 
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12.47 hra. 

(III) Re: implementation of recommendatlonl of 
Mahalan Report regarding aelgaum being part 
of Kamataka 

fEngU.tJ} 

SHRI D.V. SADANAND GOWDA (Mangalore): Sir, you 
are fully aware of the situation that has arisen with regard to 
the border Issue between Maharashtra and Karnataka. The 
controversial resolution passed by the Belgaum City 
Corporation recently on the merger of Marathi-speaking 
areas with Maharashtra and the violence that followed due 
to the assault of the Belgaum Mayor In Bangalore has 
created a chaos between the two States of Karnataka and 
Maharashtra. The resolution was seeking the merger of 
certain parts of B.lgaum with Maharashtra even though it 
had no legal validity. The Belgaum Mayor had unnecessarily 
provoked the Kannada activists • ... (Interruptions) Sir, I may 
be permitted to submit the point. 

[Translation} 

SHRI MOHAN RAWALE (Mumbal South-Central) : Mr. 
Speaker, Sir, every citizen of India has a right to expres. hil 
choice about the State where he wants to live . ... (Intfmup-
tions) 

SHRI ANANT GUDHE (Amrawatl): Mr. Speaker, Sir, two 
diltricts of Karnataka fall on the border of Maharsahtra, out 
of which corporation of one district I.e. Belguam has been 
di.mllled. . .. (Interruptions) 

[English] 

SHRI ANANTH KUMAR: Sir, the hon. Member may be 
permitted to speak . ... (lnterruptlons) 

MR. SPEAKER: Hon. Member, pleale lit down. 

[Translation} 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, the 
Government of Karnataka has not acted rightly by dlsmllslng 
the Corporation of Belguam . ... (lnterruptions} 

SHRI ANANTGUDHE : Mr. Speaker, Sir, Corporation 
is an autonomoul body and it has a right to pass a propolal 
regarding which State it wishes to join. The Sta .. Govern-
ment doe. not have any right to dismiss it. ... (Interruptions} 

[English] 

SHRt D.V. SADANAND GOWDA: Sir, I may be permitted 
to apeak. I am not making any allegation against anybody. 
... (Interruptions) 

MR. SPEAKER: Nothing will be recorded except the 
point of Shri Sadanand Gowda. 

(lnterruptioMr .. · 

SHRI D.V. SADANAND GOWDA: Sir, I am not making 
any allegations. ... (Interruptions) 

MR. SPEAKER: Please sit down. 

[Translation] 

All of you, please lit down. 

... (Interruptions) 

[English] 

MR. SPEAKER: Very well, I will have to adjoum the 
House. 

... (Interruptions) 

[Translation] 

SHRI CHANDRAKANT KHAIRE (Aurangabad, Maha-
rashtra): Mr. Speaker, Sir, two Marathi speaking districtl on 
the border of Karnataka have been meted out unfair 
treatment for the lalt leveral years and thl. trend hal 
continued . ... (lnterruptlons) 

[English} 

MR. SPEAKER: Hon. Members, please sit down. 

... (Interruption.} 

MR. SPEAKER: You are a .enior Member. 

... (Interruptions) 

MR. SPEAKER: Nothing is being recorded. Why are 
you shouting? I am on my legs. 

... (Interruptions) 

MR. SPEAKER: The hon. Member Is making certain 
point. I have repeatedly been saying that no one else is 
bound by It; but his right to speak i. there. If you want an 
opportunJty to controvert It, you do it in a proper manner. 

... (Interruptions) 

[Translation] 

SHRI MOHAN RAWAlE: Sir, ple •• e give me an 
opportunity to speak . ... (InterruptioM) 

• Not recorded. 
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[English] 

SHRI ANANTH KUMAR: Sir, you may allow a separate 
discussion. The question is the hon. Member may be allowed 
to speak. 

SHRI D. V. SADANAND GOWDA: Sir, let them have 
the patience to hear me . ... (Interruptions) 

MR. SPEAKER: It is very unfortunate. 

[Translation] 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, our demand 
is .... (Interruptions) 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

[English) 

SHRI D.V. SADANAND GOWDA: Let them patiently 
heRr me first. Sir, I do not agree with what they think has 
been done at Bangalore • ... (lnterruptlons) Sir, let them hear 
me first. ... (Interruptlons) 

MR. SPEAKER: This is very unfair, Shri Khalre. 

... (Interruptions) 

MR. SPEAKER: Nothing will be recorded, not even 
one word. You go on shouting, nothing will be recorded. 

(Interruptions)" ... 

[Translation] 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, let me speak 
please. ... (Interruptions) 

MR. SPEAKER: Please give me time to reflect. The 
House did not meet for two days, we disposed off work on 
just one day. 

[English] 

SHRI D.V. SADANAND GOWDA: Sir, let them hear me 
first. I am not making any allegation against them . 
.. , (Interruptions) 

[Translation] 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, please give 
me a c;hance to speak . ... (Interruptjons) 

• Not recorded. 

MR. SPEAKER: Keep your in-between comments for 
another office, why are you making remarks here? 

[English] 

SHRI D. V. SADANAND GOWDA: Sir, I am humbly 
begging that I am not Making any allegation against anybody, 
but I am seeking the intervention of the Centre to see that 
there should not be any such sort of activity in future. For 
that reason, I am doing it. Why are they getting up and doing 
all these things here? ... (Interruptions) 

[Translation] 

MR. SPEAKER: What is this? 

[English) 

Both of you come to my room. I will sort it out. 

SHRI D.V. SADANAND GOWDA: Sir, the Belgaum 
Mayor had unnecessarily provoked the Kannada activists 
by ensuring the passage of the resolution. The pro-Kannada 
organisations allover Karnataka made satyagraha and 
demanded immediate dismissal of Belgaum Mahanagar 
Palika. ... (Interruptions) 

[Translation) 

MR. SPEAKER: AJlright, please be brief. 

... (lnterruptions) 

[English] 

MR. SPEAKER: You give notice tomorrow. 

Shrl Rawale's observations will not be recorded. 

(Interruptions)" ... 

SHRI D.V. SADANAND GOWDA: Sir, please hear me. 
I am seeking the Centre's intervention . ... (Interruptlons) 

[Translation] 

MR. SPEAKER: Please give a notice tomorrow. 

[English] 

SHRI ANANTH KUMAR: Sir, han. Member Shrl D.V. 
Sadanand Gowda is speaking. I associate myself with him. 
... (Interruption,) 

MR. SPEAKER: Let .. notICe be given. I will allow It. 
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... (lnterruptio~ 

MR. SPEAKER: Already I am finding it &ql,.lally divided 
- three Members of Maharashtra and thre~ Members of 
Karanataka. Therefore, it is going to be a draw. Nobody has 
won. I am sure that the country wUl consider. We are all 
concerned about these matters. We do not want a dispute 
between one State and another State. 

{Translation} 

You may conclude now. 

... (Interruptions) 

MR. SPEAKER: You may go out and put your heads 
together. 

... (Interruptions) 

{English} 

SHRI D.V. SADANAND GOWDA: Sir, the episode 
fanned emotions with Kannada activists resorting to prote.ta 
in different parts of the State . ... (lnterruptions) 

{Translation} 

SHRI MOHAN RAWALE: i have to make only one 
submission . ... (lnterruptions) Please stop the fighting going 
on there. 

{English} 

SHRI D.V. SADANAND GOWDA: Certainly, we will not 
appreciate that aclion taken. 

Sir, the issue led to a little violence when Karnataka 
Rakshana Vedike activists smeared black paint on the face 
of the Belgaum Mayor and his deputy . ... (Interruptions) 

MR. SPEAKER: Let the Chair make an observation. 

The Centre should do whatever is within its jurisdiction 
to see that there is no dispute between one State and 
another State and no citizen of this country shall sufter 
because he speaks a particular language or stays 
somewhere. This is a matter which is the duty of the entire 
Government and the entire country to consider. Therefore, 
we should not do or say anything which will disturb the 
friendship and the accommodation between the people of 
different States. 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 

Sir, I will bring it to the notice of the hon. Home Minister . 
... (Interruptions) 

{English} 

MR. SPEAKER: Shri Rawale, although he is not 
listening to me, is my very good friend and I want him to 
continue to be my friend. 

. ... (Interruptions) 

MR. SPEAKER: Karnataka i8 a beautiful State. I am 
fond of it. 

SHRI D.V. SADANAND GOWDA: Certainly, I will not 
appreciate the action that has been taken against the Mayor 
of Belgaum In Bangalore. 

12.54 hra. 

(Iv) AI: Expeditloul completion of four I.nlng of 
Nat'on.' HlghwaYI 41 and' be.,dH upgrading 
It to .Ix Ian •• 

{English} 

MR. SPEAKER: Shri Lakshman Seth. Let there be 
something else now, which is constructiv •. You have to 
speak on the construction of roael. 

SHRI LAKSHMAN SETH (Tamluk): I think, construction 
off four-Ianing of national highways is getting much delayed. 
I am giving some very Important examples. Our Minister is 
also present here. National Highway 41 Is part of port 
connectivity programme. The progress of construction on 
that road is very slow. More than three years have passed 
and only 25 per cent construction worX has been completed. 
National Highway 6 is part of the Golden Quadrilateral. The 
progress of construction on this road is also very poor. So 
many bridges remain incomplete. I think, the contractors, 
which had been lelected during the NDA regime, are totally 
bankrupt. I think, their credentials had not been checked. 
These contractors cannot undertake such type of worXs. 

We want the speedy completion of the four-Ianing of 
National Highway 41, which is a part of the port connectivity 
project. Otherwise, HaJdia. which Is a leading industrial hub, 
is suffering a lot because there is traffic jam and congestion 
everyday. 

MR. SPEAKER: You are lucky that the Minister ia here. 
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SHRI LAKSHMAN SETH: The hon. Minister visited 
Haldia. 

MR. SPEAKER: It Is for him and I would not force him to 
respond to you. 

SHRI LAKSHMAN SETH: He will certainly accept my 
proposal and will take appropriate action to speed up the 
work. I also seek his approval for six-Ianing of National 
Highway 6 and National Highway 41. 

MR. SPEAKER: Please do not repeat. I want to make 
the position very clear. Any hon. Member defying the Chair 
does not get any benefit. I will ask the Minister not to respond 
to him. 

SHRI LAKSHMAN SETH: I will finish in two minutes. 

MR. SPEAKER: You cannot take indefinite time. 

SHRI LAKSHMAN SETH: I will request the hon. 
Minister, Shri T.R. Baalu, who is present here, to take steps 
to complete the construction of the four-Ianing and give 
sanction for six-Ianing of National Highway 6 and National 
Highway 41. 

MR. SPEAKER: It is entirely for him and I am not 
stopping him because it is first time. 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Actually, Shri 
Lakshman Seth may be knowing .... 

MR. SPEAKER: I am sure, he is making life miserable 
already. 

SHRI T.R. BAALU: No, Sir, they are all my good old 
friends. Actually, I have visited Haldia and taken serious 
note of the matter. Definitely, National Highways 41 and 6 
will be receiving a lot of attention In due course of time. I will 
seelhat both the roads are completed as soon as possible. 

MR. SPEAKER: Along with mine. 

SHRI T.R. BAAlU: That is my priority. 

(Translation] 

SHRI PUNNU LAL MOHALE (Bilaspul): Mr. Speaker, 
Sir. Arpabhensajhal project in Bilaspur distt. of Chhattisgarh 
is under consideration of the Central Government. In this 
regard. it may be mentioned that the project office of 
Arpabhensajhal project has been opened in Bilaspur where 
officers and employees are deplDyed. Buildings for the 
project and a colony too have come up there. The project 

involves a cost of over Rs. 100 crore. The project, on 
completion, will be able to irrigate almost one lakh hectare 
land of 2 lakh farmers. The local farmers are in a desperate 
state as the project is still under consideration. 

For over last 50 years, the area has no irrigation facility. 
The condition of the people of the said area is so pitiable 
that they migrate to Bhopal, Deihl, Mumbai and luck now in 
search of livelihood. Completion of the said project will bring 
the land of 2 lakh farmers of tehsil Bilaspur, Bilha, Takhatpur 
and Kota under irrigation. 

Therefore, I urge the Government to grant approval to 
the said project so that economic condition of the farmers in 
this area can improve and farmers can lea~ a better life. 
bring up their children in a better way and also contribute to 
the progress of the country and the society. 

[English] 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
I beg to submit that the reported decision of the Central 
Government in regard to privatising of international airports 
in Delhi and Mumbai is highly dangerous. I do admit that 
they should be modernised and sufficient equipment should 
also be provided to them. That could be done in the public 
sector itself and not in the private sector. Howev91, the 
Government is making a shortcut by inviting private capital 
for modernising these international airports. Now, it involves 
a dangerous situation because it ;nvolves the question of 
national security. Therefore, nationttl security cannot be 
given to persons with private interest. 

I will request the Central Government not to proceed 
further with the privatisation of airports in Delhi and Mumbai. 

In the meanwhile, I may be permitted to submit that 
unfortunately no development has taken' place in the 
Trivandrum International Airport, which was sanctioned by 
our former Prime Minister. The condition of the Trivandrum 
International Airport is deplorable. 

MR. SPEAKER: Get some Indian investors. 

SHRI VARKALA RADHAKRISHNAN: It has to be 
modernised with sufficient equipment, but nothing has been 
done by the Ministry of Civil Aviation. 

13.00 hr •. 

People who are coming to Kerala .. especially the 
international tourists coming to Kovalam find it very diffic~1t 
to come to Kovalam because of lack of facilities in the 
international airport at Trivandrum. So, I again earnestly urge 
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th. Government to take immediate steps. Thera is budget 
provision and there has been a declaration by the Central 
Government to open an intematlonal terminal . ... (Interrup-
tions) 

MR. SPEAKER: You have gone beyond your notice. 

SHRI VARKALA RADHAKRISHNAN: I again request 
the Govemment to take immediate steps to implement the 
decision of the Central Government in operating an 
additional international terminal at Trivandrum. 

MR. SPEAKER: You have not suggested how to do it. 

[Translation} 

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, the 
Ministry of Communications, through an unwise decision 
has recalled 2200 ITS officers who were on deputation to 
BSNL and MTNL. It has adversely affected the working of 
BSNL and MTNL and so far, these two public sector 
undertakings have suffered losses to the tune of over Rs. 
2000 crore. It is very deplorable that though the officers have 
joined their duties, yet they have no work assigned to them. 
The Govemment of India have deputed dedicated officers 
but at present they have no work to do. 

Sir, through you, I would again urge the hon. Minister 
of Communication to reconsider the said issue and redeploy 
the ITS officers on deputation to BSNL and MTNl. The 
disposal of this case should be decided within one or two 
years. I apprehend the Ministry has connived with certain 
private operators and, therefore, the services of BSNL and 
MTNL are getting adversely affected as some of the officers 
are Joining plum private organisation. 

I urge the hon. Minister to ponder over it. The 
Government should not take any hasty and unilateral 
decision and the future of DOT should be kept in mind. 

(English} 

MR. SPEAKER: Hon. Members, it has been decided 
by all the Leaders earlier, in the last Session Itself it has 
been followed, that five or six most important urgent matters 
will be taken up at 12 o'clock after the Question Hour and 
the rast of them will be taken up al6 0' Clock, al the end of the 
day's proceedings. Because we could not take up these 
matters on the last three days I have allowed more matters 
to be raised today. I appreciate the kind gesture of 
cooperation of the hon. Members. Already 20 matters have 
been mentioned instead of five. Rest of them win be allowed 
to be raised today after the House ends ita day's schedule. 
It may be earlier than 6 o'clock. 

13.03 hra. 

14.05 hre. 

The Lok Sabha then adjoumed for 
Lunch till Fourteen of the Clock. 

The Lok Sabha re-assembled after Lunch 
at five minutes past Fourteen of the Clock. 

(SHRI VARKALA RADHAKRISHNAN in the Chair) 

MATTERS UNDER RULE 377 

{English} 

MR. CHAIRMAN: The House shall now take up Matters 
under Rule 3n. Shri Lal Singh to speak. 

(I) N .. d to provld. Immedlat. rell., to th. peopl. 
affected by natural calamltlee In J • K 

CHAUDHARY LAL SINGH (Udhampur): Mr. Chairman, 
Sir, Jammu and Kashmir is worst affected either from the 
climatic reasons or from the extemal power of terrorist attack. 
Last year, the State had experienced heavy snowfall which 
had taken so many lives and belongings of the people. Sir, 
a few months back, Ihere was another massive earthquake 
which has not only taken the lives of Ihousands of people 
but I must say that many of the villages have been completely 
damaged which is a non-recoverable loss to the State. I 
have no reason to blame anybody. I can only say that we 
must meet all the challenges well In time and provide shelter 
to the homeless people of Jammu and Kashmir particularly 
the Valley area who have to face cool breeze in the open 
shelter aa winter season is very fast approaching. 

. Further, to add to the agony of the people, we have 
regular attacks from the terrorists particularly In the Valley in 
which hundreds of people were injured and many of them 
have loat "heir lives. 

I WOUld, therefore, urge the Govemment of India that 
as the winter season ia approaching very fast, the aggrieved 
families of the State who have been made homeless by the 
earthquake should be provided immediate relief, so as to 
protect them from heavy snowfall besides countering 
terrorists attack. 

(U) Need to ......... commemorative etamp on 
14.1.2001 In honour 0' great farmer 'Kallnpra 
Gounder' 0' Erode dletrlot, Tamil Nadu 

SHRI S.K. KHARVENTHAN (Palant): Sir. in the 13th 
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century one "Ungaiyan" was born to Nanjaigounder and 
Pappayee at Kanagapuram in Vellode, Erode District. During 
AD 1251-1271, the whole of Southern India was ruled by 
the ruler Sadayavarman Sunderapandiyan. During his 
regime Kongu region was ruled by Veerapandiyan. The 
Kongu region was situated on both sides of the River 
Cauvery. Kalingarayan was appointed as Member, Advisory 
Committee in Veerapandlyan kingdom. 

During that time, the Kongu region was a dry area. 
There were no Irrigation facilities. Kalingarayan explained 
the necessity of constructing a Dam at the juncture of 
Bhavani and Cauvery River. The Dam was constructed with 
1840 vents for irrigating 3459 acres. Now the Dam is called 
as "Kalingarayan Dam" and the canal is called as 
"Kalingarayan Canal.· The work was appreciated by national 
and International technicians and experts. 

Before 740 years, Kalingarayan was able to construct 
the dam and convert the dry lands into wet lands. 740th 
year of the Dam falls on 14.1.2006. While appreciating the 
great achievement of Kalingarayan, he was honoured as 
"Kalingaraya Gounder" by the public. 

To appreciate his venture for developing the agriculture 
in this country, I request the hon. Minister of Communications 
and Information Technology to release a commemorative 
stamp and First Day Cover on 14.1.2006 and honour the 
great farmer "Kallngara Gounder: 

(III) Need to reiN" paymer .. of pending In.urence 
claim. uncler Crop Inaurance Scheme to the 
farme,. of Amrell Parliamentary Con.tltuency, 
Gujarat for the year 2004-2005. 

{Translation} 

SHRI V.K. THUMMAR (Amreli): The farmers are not 
able to derive the desired benefits under Crop Insurance 
Scheme. The farmers in my Parliamentary constituency, 
Amreli have not been paid insurance claims for the year 
2004 putting them in dire economic strain. The farmers have 
visited the concerned office many a times. A number of 
formalities are required to be completed for gettir:g Insurance 
claims which the poor and uneducated farmers find very 
difficult to do. And ct0rrupt Insurance oHicers take undue 
advantage of it. 

I urge the Government to release payment of pending 
insurance claims under the said scheme to the farmers 
without any delay. Further. the said scheme should be 
simplified and a time limit should be set for clearing the 
claims on the lines of prescribed schedule for payment of 
premiums. 

(Iv) Need to extend train No. 4041-4042 Dehradun-
Deihl Expre •• upto Jalpur with stoppage at 
Important ,tatlonl of Alwar, Khalrtal and 
Rajgarh In Rajasthan. 

DR. KARAN SINGH YADAV (Alwar): Mr. Speaker, Sir, 
the number of passenger trains running between Delhi and 
Jalpur during day time is very less. 

Therefore, in view of the difficulties being faced by the 
passengers 4041/4042 Dehradoon-Delhi Express may 
please be extended upto Jaipur. 4041-4042 Dehradoon-
Jaipur reaches Delhi at 7.00 in the morning and Dehradoon 
at 10.15 in the night. If the said train is extended upto Jaipur 
it would benefit the devotes visiting Haridwar. Therefore, it 
may please to extended upto Jaipur and stoppages may be 
provided at important stations of Alwar. Distt, such as Alwar, 
Khairthal and Rajgarh. 

[English} 

MR. CHAIRMAN: Shri Iqbal Ahmed Saradgi - Not 
present. 

(v) Need to declare the birthday of Sant Baba Guru 
Gha.lda.j1 on December a. a public holiday In 
the country 

[Translation} 

SHRI PUNNU LAL MOHALE (Bilaspur): Mr. Chairman, 
Sir, the birthday of Sant Baba Guru Ghasidasji, born in 
Chhattisgarh State on 18 December should be declared as 
a public holiday. The said Saint was born on 18 December, 
1756 in Gram Girodpuri, District Raipur, Chhattisgarh. He 
abolished untouchability and tried to bring lower and upper 
cast people on the same platform so as to establish an 
egalitarian society. He established a cult named, Satnam 
cult in order to improve the economic condition of the poor 
and to free the society from various evils. He meditated in 
the forest of Girodpuri for six months and attained 
enlightenment. After attaining enlightenment, he proceeded 
towards the village chanting Satnam mantra and excavated 
the dead body of his wife Safura Mata who had died six 
months ago, from the grave, brought that body to life again 
by sprinkling holy water and chanting Satnam Mantra. and 
he also installed life in a dead calf. He treated leprosy, 
blindness and many other criticai diseases by chanting 
Satnam mantra due to which the Saint is not' only known in 
Chhattisgarh State, but in the entire country. 18th December 
has been declared as a public holiday In Madhya Pradesh 
and Chhattisgarh. There are approximately one erore 30 
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lakh follower. of him In the entire country who are known as 
'Satnami Sarnai'. Guru Ghasklas University in Bilaspurdiltrict 
was set up 21 years ago In the memory of the Sant Guru 
Baba Ghasidas. 

Therefore, the Union Government is requested to 
declare public holiday In the country on 18th December, the 
Birth Anniversary of Sant Baba Guru Ghasiram ji, so that the 
followers of Sant Baba Guru Ghasiramji may offer their tribute 
to him. 

(vi) Need to .tart work of gauge eonv .... lon on 
Rewarl-Sadulpur and Sadulpur-HI •• ar routes 

SHRI RAM SINGH KASWAN (Churu): Mr. Chairman, 
Sir, Bikaner-Delhi is an important rail route of North-West.rn 
Railway. Many trains run on this route. From 1 December, 
2005 all the trllins on the Blkaner-Delhi rail route will run 
upto Rewari only as Delhi-Rewari rail line Is being doubled. 
The rail connectivity between Bikaner, Churu, Bhiwanl, 
Mahenderagarh, Jhunjhunu, and Sikar parliamentary 
constituencies and Delhi will come to a halt. This will result 
in a lot of inconvenience for the passengers. The people of 
this area have been demanding gauge conversion of the 
Delhi-Bikaner meter gauge rail line for many years. Till today-
the gauge conversion of Sadulpur-Rewari and Sadulpur-
Hissar portion of the said line has not been started, though 
sanction for this has been accorded long ago. There is a 
resentment among the people. The people of this area are 
facing a lot of inconvenience due to withdrawing of trains. 
Hon'ble High Court of Jodhpur has also issued directions In 
regard to gauge conversion ot the said rail line. 

Through you, I would like to request the hon'ble Minister 
of Railways that if withdrawing the said trains Is at all 
necessary th.n orders should be Issued to maintain the 
status quo of Delhi-Bikaner Mall 4791-4792 Delhi-Bikaner 
Express (4789-4790) Delhi Link Express, Delhi-Jaipur 
Shekhawati Express (9733-9734) and to provide connectivity 
for trains running on qelhi-Rewari and Rewari-Delhl routes. 
Gauge conversion work of Rewari-Sadulpur and Sadulpur-
Hissar rail line should be start.d at the earliest. Sanction 
should also be given in respect of the gauge conversion of 
the remaining stretch on the Sadulpur-Bikaner and 
Ratangarh-Degana rail line at the earliest. 

(vii) Need to withdraw the move providing for 
re.ervatlon ba.ed on rellglonl community In 
educatlonallnltltutlonl and Jobs. 

YOOI ADITVA NATH (Gorakhpur): Sir, It Is against the 
spirit of the constitution to provide reservation In admis,ions 
to educational Institutions and jobs to certain cia ... , and 

communities on the basi' of religion/community. Any suc:h 
kind of provision will encourage discrimination and promote 
sectarianism. Unfortunately. the Union Government and 
Andhra Pradesh ~overnment have tried to implement 
reservation policy hi admission to Aligarh Muslim University 
and Stat, Government's jobs respectively, which have been 
dec:lared unconstitutional by the hon'ble High Courts of the 
said State, but despite all this the Ministry of Human 
Resource Development of the Union Government and 
Andhra Pradesh Governm.nt have decided to challenge 
this ruling. 

Therefore. in the interest of national unity and integrity, 
I request the hon'ble House to ptiy seriou, thought in this 
direction and not to provide reservation bised on rellgionl 
community in educational Institutions and jobs. 

(viII) Need to direct Food Corpol'lltlon of India to 
procure paddy from the fann81'111n KBK dlatrlcta 
ofOrlaa •• 

[English} 

SHRI DHARMENDRA PRADHAN (Deogarh): Farmers 
in Orissa are struggling with unsold stock of paddy. The 
Orissa High Court had ordered Food Corporation of India 
(FCI) and the State Government to procure paddy at the 
Minimum Support Price (MSP) directly from the farmers. The 
State Government Corporation has procured rice directly 
from the farmers according to the High Court order. FCI on 
th. other hand has not procured the 'd.sir.d quantity' 
stipulated by the High Court from farmers in Orissa. Farmers 
in the State continue to Indulge in distress sale. The condition 
of farmers in the backward districts of Kalahandl. Bolangir 
and Koraput (KBK) Is particularly serious. Unless intervened 
immediately their situation will surely worsen further. 

The Central Government needs to instruct the FCI 
authorities to take remedial measures at the earliest. 

I earnestly request the hon. Prime Minister to intervene 
in the matter and instruct the FCI authorifts to take remedial 
measures at the earliest so as to bring Justice to the aggrieved 
farmers in the State. 

SHRI BIKRAM KESHARI DEO (Kalahandl): Sir, May I 
associate myself with Shri Pradhan? He has mentioned my 
district. 

(Ix) Need to Include Pithoragarh, Almol'll, aaga.n-
war and Champawat dl.trlet. In Uttal'llnehal 
under 'Sam Via. YoJana' 

[Translation} 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): Sir, 
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four districts Almora, Pithoragarh, Bageshwar and 
Champawatcome under my parliamentary constituency. 
Before 1980, this area was Included under one district, 
Almora. In 1960, another district Pithoragarh was set up 
after the division of Almoll8 district and in 1977 Bagashwar 
and Champawat districts were carved out of Almora and 
Pithoragarh districts respectively. The said four districts are 
located in far-flung hilly areas. 

The Government have selected the Champawat district 
and made available ~5 crore rupees for development work 
over there under 'Rashtriya Sam Vikas Yojna,' though 
adjoining districts Pithpragarh, A1mora and Bageshwar are 
also the most backward and under developed districts and 
no development work has yet began over the.re. I have been 
continuously demarlding that all the four hilly districts of my 
parliamentary consUtuency should be brought under 
'Rashtnya Sam Vlkas YoJna'. 

Therefore, I request that the Rashtnya Sam Vikas 
Yojana, Food for Work Scheme and Employment Guarantee 
Scheme should also be implemented in the remaining three 
diatrlcts from the current financial years. 

(x) . Need for .Ixlanlng of Uadvral-KodalkanaLroad 
for the convenience of the tourl.t. . 

{English} 

SHRI P. MOHAN (Madurai): Sir, Kodaikanal is one of 
the popular hill resorts in India. II is charming and stands 
amidst sylvan beauty on the southern cref. '. of upper hill 
near Madurai. With its rocks, woods, lovely lake and bracing 
air, Kodalkanal is Ideal hill resort for tourists both domestic 
and international. 

Kodaikanal is situated at an altitude of 2133 metre 
and covers an area of 21.45 sq. kilometre. The hill station is 
renowned for its educational institution of international 
repute. The hili-plantain fruits and plums are known for their 
freshness and taste. Berijam lake is one among the beautiful 
lakes In South India. The hill is full of herbs and is renowned 
for Its medicinal value. 

Madurai is the second largest city in Tamil Nadu which 
Is known as Athens of South India. This is a fast developing 
city with international reputed hospitals like Arvind Eye 
Hospital, ApoUo Meenakshi Mission which has an MoU with 
foreign countries for medical tourism. Meenakshi Temple 
and other important temples in and around Madurai attract 
most international tourists from allover the world who are 
eager to visit Kodalkanal. But the roa.d connecting Madurai 
and Kodaikanal is a narrow one and often accidents take 
place and it leads to blockage of road also. 

Hence, I urge upon the Government that the road 
should be converted into six-lane road. 

(xl) Need to take .ultable measures to ensure that 
the employe,. and Sponsors do not retain the 
pa.sports of candidate. while recruiting to 
Jobs In foreign countrle. 

SHRIMATI P. SATHEEDEVI (Badagara): Sir, a large 
number of Indian citizens working abroad are aggrieved as 
their employers and sponsors keep their passports in their 
custody while recruiting them to any job in the foreign 
countries especially in Gulf countries. 

I urge upon the Government to take clear and stringent 
measures against such recruiting agencies and give 
directions to all Embassies to provide the employees the 
right to keep their own passports with them after recruitment 
to any Job in the foreign countries. 

(xII) Need to provide financial a •• lstance to the 
Government of Uttar Prade.h for .olvlng acute 
drinking and IrrIgation water problem In Chall 
Parliamentary Constituency 

[Trans/at!on} 

SHRI SHAllENDRA KUMAR (Chail): There is serious 
problem oJ drinking water and waler for irrigation in Chail 
Parliamentary Constituency of Uttar Pradesh. The Govern-
ment should send a Central Team there 10 assess the 
condition and make proper arrangements. It is poor and 
backward area. The Central Government should provide an 
economic package to overcome said problem. 

(xIII) Need to open 8 'Krlshl Vigyan Kendra' at 
Hamlrpur. Uttar Pradesh 

SHRI RAJNARAYAN BUDHOLIA (Hamirpur, U.P.): 
Agriculturally, my parliamentary constituency, Hamlrpur, 
Mahoba in Uttar Pradesh Is quite backward. In absence of 
latest scientific knOW-how for better crop yield, the farmers 
of the said area are not in a position to cultivate right crop at 
right time. Consequently, their economic condition is 
worsening day by day. The farmers of said area have been 
demanding for settIng up of a Krishi Anusandhan Vigyan 
Kendra for long. Therefore, there is an urgent need of 
opening· said Kendra in Hamirpur-Mahoba. The State 
Government of Uttar Pradesh is eager to render necessary 
help for setting up said centre here. 

Therefore, in view of poor economic 'condition of 
farmers in the said area, I request hon. Minister of Agriculture 
to issue orders for setting up said centre in Hamirpur, Mahoba 
so that the'armars can have access to agricultural know-
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how and select right crop for cultivation for getting good 
yiejd so that their economic condition can improve. 

(xlv) Need to check the .roslon ~au •• d by river 
Gang •• at Dlara In Patna Parliamentary 
Constituency, Bihar. 

SHRI RAM KRIPAl YADAV (Patna): land erosion 
caused by Ganges is adversely affecting lakhs of people in 
Diara under Constituency Patna. Fertile land is being washed 
away by erosion: The people of the said area are living 
under constant fear of losing their life and property due to 
land erosion. A few months back a Central Team had visited 
the aHected area but so far no preventive steps has been 
taken in this regard. 

Finally, I would like to draw the attention of hon. Minister 
of Water Resources to it and raquest the Central Government 
to take necessary steps to prevent land erosion being caused 
by river Ganges. Further, proper arrangements may also be 
made for rehabilitation of thousands of displaced families. 
They should also be given financial assistance. 

(xv) Need for repair and maintenance 0' National 
Highway linking Gorakhpur, aastland Lucknow. 

SHRI LAlMANI PRASAD (Basti): Gorakhpur-Basti-
lucknow National Highway Is in dilapidated condition at 
many a places. There are POI-holes at several places 
resulting in frequent accidents and traffic Jam. It puIs the 
pl!~ple in great difficulty. 

Therefore, I urge the Central Government to undertake 
repair/maintenance of said highway immediately. 

(xvi) Need to retain earlier policy of Coal India Ltd. 
providing for land and employment to the 
dl.placed people In Jharkhand. 

SHRI TEK LAl MAHTO (Giridih): Perhaps, aU of us are 
aWllre that setting up and modernization of steel projects 
and urban development projects have accounted for the 
displacement of maximum number of persons, i.e. 58 lakh, 
in Jh8J'1(hand. Out of these people, 70 percent people are 
such whose whereabouts are neither known to the State 
Government nor the Central Government. I have learnt that 
Coal India Umited has evolved a new policy for employment 
and rehabilitation of displaced persons. As per said policy, 
each displaced family shall be allotted 2 acres irrigated land 
or three acres un-irrigated land plus employment to one 
person per family also each displaced family shall be allotted 
5 decimal lands or Rs. 50 thousand in cash. So far, one 
person in each diaplaced family, whose land was acquired, 
was given employment plus full compensation for rehablli-

tation. The new policy has caused great resentment in people 
displaced because of acquisition of land by CCl and BCCl, 
subsidiaries 01 Coal India Ltd. 

I urge the Government to provide employment to each 
person in all displaced families in Jharkhand, replacement 
dwelling unit for housing, land in lieu of land acquired, 
appropriate compensation and other basic amenities. In 
absence of the above, law and order situation has worsened 
which needs to be removed. 

[English] 

MR. CHAIRMAN: Shri K. Yerrannaidu - Not present. 

(xvII) Need to upgrade LPT Into HPT It Ba .. ntl In 
South 24 Parganas district for the benefit of 
viewers of Sunderbans r.glon 

SHRI SANAT KUMAR MANDAl (Joynagar): Sir,l would 
like to draw the attention of the Government towards the 
difficulties being faced by the people of Sunderbans (West 
Bengal) in receiving the programmes being aired by the 
Kolkata and Delhi Doordarshan. 

An lPT has been installed and is functioning at Basantl, 
South 24 Parganas District to cater to the needs of the people 
of Sunderbans. However, it could relay Metro Programmes 
only and hence Doordarshan Programmes are not available 
to people of Sunderbans. As Sunderbans borders the 
Bangladesh and as their transmission is better than the local 
transmission, the people are forced to watch Bangladeshi 
programmes. In the long run, it may cause unawareness 
amongst the local people about the happenings in our own 
country. 

I WOUld, therefore, urge upon the Government to take 
suitable steps to upgrade the lPT into HPT and make it fully 
functional and enable it to transmit the Kolkata and Deihl 
Doordarshan programme. in Sunderbans also. 

(xvIII) Need to grant permlilion by RaIlWllY AuthorItI •• 
for Ilying .I.ctrlc clbl., Ind plp.llnes for 
supplying WIIter under 'Jyotl Grim YoJnl' In 
Junlgarh, Amr .. 1 and Porbandlr dl,trlcts In 
GuJlrlt. 

(Translation] 

SHRI JASHUBHAI DHANABHAI BARAD (Junaglth): 
The Gujarat Electricity Board has been providing round thl 
clock power supply to every village of Gujarat under 'Jyotl 
Gram Yojana' and similarly I scheme to supply potable water 
is also being run by Narmada river water department, but 
residents of three districts, namely Junagarh, Amrell and 
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Porbandar of Gularat are not getting facilities under the Jyoti 
Gram Yo)na. 

All works under this scheme have come to a halt as 
the Railway Authorities are not giving permission for laying 
electric cables and pipelines for supplying water. 

Situation has come to such a passe that a farmer does 
not get permission to lay pipeline for supplying water from 
his one farm to another farm. In case a railway line passes 
through fields of a farmers. 

Gujarat Electricity Board and Narmada Water Distri-
bution Department have been trying to seek the permission 
of Railway Authorities for all these works since very long but 
so far appropriate action has been taken. I would like to 
request the Government to grant permission at the earliest 
keeping in view the time schedule fixed for completion of 
these works. 

14.32 hr.. 

PUNJAB GENERAL SALES TAX (AS IN FORCE IN 
THE UNION TERRITORY OF CHANDIGARH) 

REPEAl Bill, 2005 

{English} 

MR. CHAIRMAN: The House will now take up item No. 
13, namely, Punjab General Sales Tax Repeal Bill, 2005. 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): On behalf of Shri Shivraj 
V. Patil,l beg to move: 

"That the Bill to repeal the Punjab General Sales Tax 
Act, 1948, as in force in the Union Territory of 
Chandigarh, be taken into consideration." 

Sir, In order to fall in line with the Government policy 
on introduction of value-added talC regime on an all-India 
baaia, It ia proposed to extend the Punjab Value-Added Tax 
Act, 2005 to the Union Territory of Chandigarh. The Punjab 
Value-Added Tax Act, 2005 came Into force In the State of 
Punjab on 1 st April, 2005. Before the provisions of Punjab 
Value-Added Act, 2005 are extended to the Union Territory 
of Chandigarh under Section 87 of the Punjab Reorgani. 
satlon Act, 1966, It Is necessary to repeal the Punjab General 
Sales Tax Act, 1948 aa in force in Chandlgarh Ithrough a 
Parliamentary Act. 

MR. CHAIRMAN: Motion moved: 

-That the Bill to repeal the Punjab General Sales Tax 
Act, 1948, as in force in the Union Territory of 
Chandigarh, be taken Into consideration.· 

Now, Shrl Avlnash Rai Khanna may initiate the 
discussion. 

[Translation} 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Sir, the 
hon'ble Minister has brought this bill to Implement VAT In 
Chandigarh. Vat is a broad tax policy. It is necessary to keep 
in view two-three points. 

First of all, there should be a uniform tax policy in all 
the states, and local taxes should be gradually reduced. 
The taxes levied in Punjab has to be extended to 
Chandigarh. But whether the Government have paid any 
attention towards difficulties being faced by people in 
Punjab, after the enforcement of VAT. Before the enforcement 
of VAT, there were three slabs - e.g. 4 percent, 8 percent and 
12.5 percent. After implementation of VAT, the Government 
have only enforced two slabs e.g. 4 percent 8Ild 12.5 percent 
against the promise of implementing three slabs. As a result 
of it majority of the terms have been kept under 12.5 percent 
slab. The people of Punjab are burdened by tax and they 
are opposing the VAT. The tax rate in the neighbouring states 
of Punjab who have enforced VAT Is less, therefore the 
business of Punjab has start drifting to other states. Before 
enforcing VAT in Chaindigarh, whether the Government have 
made an assessment of the difficulties being faced by the 
people where it has already been implemented. The traders, 
industrialist people of Punjab are facing difficulties after 
enforcement of VAT in Punjab, whether a Committee has 
been set up to conduct study In this regardl Whether a study 
has been conducted in regard to difficulties being faced by 
the people and tax collection made after its implementation. 

I would like to cite an example, In Delhi, wooden Itema 
have been put into the category of construction material 
and 4 percent tax has been levied on it, whereas in Punjab, 
12.5 percent tax is levied on It. If one were to compare the 
tax collection on this material in Punjab, and in Delhi is the 
collection of Punjab is negligible as compared to Delhi. this 
example Is suffice to show the flaw In the structure of Punjab. 
The difficulties being faced by people should be readdre-
ssed. Not only that the people get proforma on time, neither 
they nor the official hierarchy involved in the tax collection 
machinery are aware about the modus operandi to be 
followed for the deposition and calculation of tax respectively. 
The people of Punjab are facing such kind of difficulties. 
Many meetings in regard to r.fund of VAT are being 
postponed, because tax'administration is not aware about 
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the exact formula for calculating the tax to be levied and 
refund to be made? Keeping in view all these problems, 
VAT should be enforced In Chandigarh only after conducting 
study and finding solution to all these problems. 

[En,lish1 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Mr. 
Chairman, Sir, as you know there is always a resistance to a 
new move even if it is for the good of the peopie. Similarly, in 
this case, in the absence of dissemination of proper 
knowledge about the benefits that would ultimately accrue 
from having a uniform Value Added Tax regime in the country, 
there was resistance to it in Punjab and there was resistance 
to it even in Chandigarh. People, particularly the traders, 
had even agitated against it. But during the last one year, 
what we have seen is that people have slowly and slowly 
accepted this provision of law. 

People now see the benefits of having a tax regime 
like the Value Added Tax. When I stand here to speak on 
this, I have before me a letter written by one of the 
Associations of Chandigarh, called Chandigarh Chemists 
Association, which urges me to urge the Government to 
ensure that there is no further delay In doing what we are 
doing today. They begin their letter by saying: ·Chandigarh 
has lost its date with VAT" So, they are eager to have VAT 
there. That is the position now. Therefore, whatever be the 
reason for not bringing this Repeal Bill earlier which could 
have paved the way fdr implementing the VAT in Chandigarh, 
I would at this stage welcome this measure. 

I would also like to take this opportunity to urge the 
Government to not just extend the Punjab Act to Chandigarh. 
The difficulty with these Union Territories without legislatures 
is a peculiar one which a very few people try to understand. 
These Union Territories are without legislatures and they 
are without any popularly elected Government, in whatever 
form. Even the MuniCipal Corporation that we have there 
does not have any power worth the name. There is no 
veritable power with the Municipal Corporation. There Is no 
way, no mechani'sm to feel the pulse of the people, excepting 
having one representative in the Parliament. There Is no 
mechanism for redressing the grievances of the people. 

We get opportunity only once in a while to raise matters 
regarding these Union Territories. When any piece of 
legislation concerning these Union Territories comes to the 
Parliament, I would certainly like to take this opportunity to 
make one or two points. 

Firstly, I would like to speak regarding the VAT itself 
and then I would speak In general. As far as VAT is concemed, 

after the Parliament gives its approval to the Punjab General 
Sales Tax (As in Force in the Union Territory of Chandlgam) 
Repeal Bill, 2005, the Govemment would extend the Punjab 
Value Added Tax, as it is said, to Chandigarh. But that Act is 
the Act of State of Punjab. In the case of Punjab Municipal 
Corporation, we have seen that that law was extended as 
such and we now find many difficulties in our way. We would 
have wanted a much better provision, which would reflect 
the s, irit and mandate of the 73rd and 74th Amendments of 
the Constitution. Leaming from that experience, I would like 
to urge the Government that before extending the Punjab 
Value Added Tax Act to the Union Territory of Chandigarh, 
the Government of India should thoroughly study it. 

I am happy that now, for the first time in 20 years, the 
Home Minister's Advisory Committee on Chandlgarh has 
met. It Is this UPA Government which has convened that 
meeting after that long period and many worthwhile 
decisions were taken there after a very elaborate discussion. 
So, maybe, that forum is used or, maybe, some othe~ forum 
as the Government wishes, but there should a detailed 
discussion on the pros and cons of that Bill. I would say 
rather the difficulty in implementing the modalities of the 
Punjab Act should be discussed before extending It to 
Chandigarh. But, I think, now because that power would 
rest with the Govemment again to fix the alabs of rates· the 
rates of tax • there should be no difficulty in doing that. I 
would like to assure my friend who Initiated the discussion 
on this. It was a move by that Govemment but nothing much 
was done at that time. But it Is not a question of apportioning 
blame here. We have to see that congenial conditions are 
created in the country to have a good Value Added Tax 
regime which should be ultimately for the benefit of the 
people. There should be no ambiguity about It: there should 
be no doubt about it and no unscrupulous element should 
be able to take any advantage of that. People are willing to 
pay tax but they do not want harassment. What has 
happened all these years, ever since Independence, Is that 
the traders, and the people In general also, have faced 
harassment at the hands of the Inspectors. That care hu to 
be taken. I am happy that this Government i8 taking certain 
determined steps in that direction. Once we are charting the 
path of reforms • economic reforms • the Govemment ia 
conscious of Its duties and the difficulties faced by the people. 
Theretore, in every step that this Government il taking, there 
is a clear reflection of its determination to do away with the 
'Inspector Raj', as it is called, so that we have a hallle·fr .. 
regime of tax laws for the people. Having said that, I would 
only like to, as I said, 8elze this opportunity . ... (Interruptlons) 

MR. CHAIRMAN: The repeal is applicable only to the 
Union Territory. 

, . 
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SHRI PAWAN KUMAR BANSAL: It is extended to 
Chandlgarh Union Territory. But the repeal would be only in 
case of Union Territory so that a new law could be extended 
to the Union Territory. That is the way. As I said . ... (Intfmup-
tions) 

MR. CHAIRMAN: In other part, the Act will be in force 
till such Act. 

SHRI PAWAN KUMAR BA,NSAL: Acts framed by 
different State Governments will be in force in their respective 
States. In case of the Union Territory of Chandigarh, under 
the relevant law, that is, the Punjab Reorganization Act, any 
Act applicable in any other part of the country can be 
extended to the Union Territory. Extension can be done by a 
notification but the repeal cannot be done by a notification. 
For repeal, you have to come to the Parliament. That is how 
we are here in this matter. Normally, it is the Punjab laws. 
When Chandigarh was carved out as a Union Territory, all 
the laws, which were in force in Punjab then, were extended 
to the Union Territory. That is how this Punjab General Sales 
Tax Act is applicable to the Union Territory. Punjab has now 
enacted its law, its own VAT after repealing the General Sales 
Tax Act. But that is not automatic for Chandigarh. For 
Chandigarh, we have to repeal it here, and thereafter, the 
new law can be extended. That is the provision. That is how 
this matter is here. 

So, having said this, I would only like to seize this ' 
opportunity to mention one or two more points. The hon. 
Minister of State for Home was present at the meeting of the 
Home Minister's Advisory Committee for Chandigarh which 
was held only a month back. As I said, it was a very valuable 
meeting. ... (Interruptions) 

SHRI TATHAGATA SATPATHY (Dhenkanal): Could you 
just tell us what the people of Chandlgarh want because 
you represent them? 

SHRI PAWAN KUMAR BANSAL: I read out. I am sorry, 
I do not know whether you were present or not. I read out a 
letter which I received as an SOS from one of the 
organizations of the traciers from Chandigarh in which they 
rather expressed their concern that we had got late. They 
said that they missed their date with VAT. They have said 
that. Earlier, I had said, I should not have to repeat, there 
was some resistance but slowly and slowly the people are 
seeing the benefits of this. 

I would like to take this opportunity to mention one or 
two more points In the presence of the hon. Minister of State 
for Home Affairs who deals with the Union Territories. The 
Union Territories, without Legislatures, as I said, face a 

peculiar problem. There is no elected body there of people. 
The Union Territories represent a good bit of population, not 
a negligible portion, but given the things as they stand, the 
laws have to be made by 'the Parliament. Obviously, we all 
sitting here in the Parliament would not have much time to 
discuss any matter relating to these Union Territories. 

Therefore, very briefly, I would like to make one or two 
points. I have already mentioned one point. There is no 
adequate system of redressal of people's grievances. The 
Municipal Corporation Act also needs elaborate changes 
now. I would request you to repeal that Act also. You should 
bring a law like this here. After that, frame a piece of 
legislation for the Municipal Corporation entirel}, in 
conformity with the provisions of the 74th Amendment of the 
Constitution. That was a major thing that was done by the 
Congress Government then. Somehow, till this date, even in 
the Union Territories, in the laws relating to the Union 
Territories, the provisions, the spirit and mandate of the 
Constitutional amendment do not find manifestation. 
Therefore, I would only like to suggest one thing here. I beg 
to differ with my friends when somebody talks about the 
need of an Assembly for a Union Territory. I do not say that. 
What is needed is that there should be a proper forum for 
airing their grievances. What is needed for Chandigarh is to 
have a system of Mayor-in-Council for the Union Territory of 
Chandigarh. The Municipal Corporation Act needs to be 
amended to provide for a system of Mayor-in-Council. There 
should be executive functions assigned to some of the 
executive Municipal Councillors and only after routing 
through them should the files go to the Administrator -
except, of course, in certain cases where the matters go 
straight to the Administrator. It is no reflection on anyone. 
But it is our experience that any non-elected Government 
cannot be sensitised to the needs, aspirations and the 
yearnings of the people. Therefore, there is need of 
establishing democracy at the grass-root level. This is what 
Shrl Rajiv Gandhi had said then that If you want to strengthen 
democracy at higher levels, you must experience democracy 
at work at the grass-root level. We have to move with the 
times. That provision might have been all right at that time. 
But today, that provision needs necessary changes to Involve 
the people in governance. What we need is a participatory 
.democracy which Chandigarh does not have so far. There 
is only one voice in the form of a Member of Parliament who 
speaks here. 

In a non-elected Government, there Is always a risk of 
the authorities believing that what they feel, what tHey think, 
what they decide, what they do Is right for the people. I do 
not attribute malafide intentions on anyone's part but that is 
a fallacious presumption. Unless you involve peopfe in the 



461 Punjab General Sale, Tax (As in AGRAHAYANA 8,1927 (SAKAl 
Chandigarh) Repeal 

force In the Union Territory of 
Bill,2005 

462 

decision-making process, no' purpose can be served. 
Therefore, there Is a necessity of somehow ensuring 
participatory democracy. What we have, to some extent, is 
the guided or decided democracy in the Union Territory. 
From that, we have to move to a veritable, participatory 
democracy. 

There are matters relating to certain things. A decision 
is taken. For example, we talk of urban renewal here. 
Therefore, somebody sitting there would feel that urban 
renewal must mean that anyone, who is sitting on a piece of 
land, must vacate it. The authority In power would demolish 
the building under people's occupation. No relocation is 
done. Today, the land acquisition price for a hundred square 
yard in Chandigam would be As. 5000. But the value of that 
plot would be As.10 lakh. Would a person, who is removed 
from there after demolition, be In a position to buy land there? 
Therefore, what must be decided Is that without relocation, 
they should not demolish any structure. 

In this context, I am grateful that this matter came up 
even before the Chairperson of the UPA. People In difficulty 
rushed to her. They met the hon. Home Minister as also the 
hon. Prime Minister when he was In Chandigarh. Instructions 
to that effect have been passed. But it has to be Institu-
tionalised. We must not always depend upon the Land 
Acquisition Act. We have to see that in a city like this, where 
the prices have skyrocketed because of the policies of the 
Government, we must do something. They want hi-tech 
activities there. In that process, they cannot shunt ouUhe 
people. The ssm admi cannot really be thrown out of the 
place. For them, you have to do something. 

Then, there are problems for employees. There are 
problems even relating to the amendments to the building 
by-laws. Delhi has an elected Government. Delhi Govern-
ment Is sensitised to the needs of the people. In a city like 
this, in a metropolis like this, people's desire Is reflected in 
the decision of the Government. In a small place like 
Chandlgam, it is not. Therefore, there is a need to involve 
the people in some form or the other. 

Sir. I will not take much of your time. I have many more 
things to say. But I am grateful to you for giving me this much 
time. While supporting the Bill, I would only again urge that 
we do need to devote some time on governance - I woutd 
even urge Parliament to devote some time on the gover-
nance of Union Territories. We have a few Union Territories 
without Legislature.. There Is an absolute necessity - my 
friend. from the other Union Territories have already talked 
about it - there I. absolutely an urgent necessity of discu.alng 
the govemance of the Union Territorl .. 80 that their people 
~allo feel that glow of Independence, the democracy which 

we boast of, that Is the biggest democracy In the wortd. Union 
Territories must not be deprived of that. 

SHAI LAKSHMAN SETH (Tamluk): Sir, I support the 
Punjab General Sales Tax Aepeal Bill. This Bill will help the 
Union Government to introduce VAT in Chandigarh. Sir, one 
thing I would like to impress upon is that today the 
Government of India has not reviewed the result of the VAT. 
U is because due to introduction of VAT, the sales tax regime 
has been abandoned. Therefore, we need to review whether 
VAT has benefited our country. It is because almost aU the 
States are under a debt trap. It is a matter of great regret. 
The relationship between the Centre and the States Is just 
like the relationship between a creditor and a borrower. Even 
in the small savings, the rate of interest is so high. That is 
why, all the States are suffering from the financial crunch. 
So, VAT was introduced to mobilise more and more 
resources. But I do not know whether this VAT has benefited 
the States. This should be reviewed. In the iight of that, I 
would like to request the Government, through you, to plac. 
on the Table of the House the outcome of VAT. This repealing 
Bill, particularly the Punjab General Sales Tax Act, will help 
the Government of India to Introduce VAT In Chandlgarh. 
But how much Punjab has been benefited with the 
Introduction of VAT? This should be studied; this should be 
reviewed. It Is our Impression that due to introduction of VAT, 
some harassment has taken place, some traders are being 
harassed because they have to maintain so many papers 
and documents. I have be.n told -I do not know whether it Is 
correct or not - that unless the whole thing is reviewed, it is 
difficult to lay much more. However, w. are receiving some 
complaints from small traders because of the Introduction of 
VAT. They have been victims of harassment. I think the main 
regime lor introduction of VAT to make the society" ha .. le-
free society. It is for consideration whether this introduction 
of VAT has benefited the States and traders. Suddenly, the 
State Government should have an opportunity to mobilise 
the resources. Otherwise, they will not be free from the debt. 
That is why, I think, this aspect should be taken into 
consideration. So, I do not prolong much. 

I think one important issue has bee" raised by our 
hon. colleague Mr. Bansal that 'yes', Chandigarh should have 
a glow of democratic form of governance, and It should b. 
introduced in a manner that the contribution of the people In 
the form of governance II ensured. Otherwile, the dream of 
the Constitution-makers - architects of the Constitution -
will not be translated into practice. So, whil. discussing the 
repe£.ling of Punjab General Sales Tax Act and introduction 
of VAT in the Union Territory of Chandigam, we mUlt also 
take into conlideration how much w. can give democracy 
to the people of Chandlgarh. This procell should be .t.rted 
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[Shri Lakshman Seth] 

and discussed in a proper form on the floor of the House. 
However, at the same, time, I think this is not the proper 
forum to discuss all the issues because we are discussing 
only repealing of the Punjab General Sales Tax Act. 

However, when the tax issue has come to the floor of 
the House, we have also to discuss how all the States can 
be freed from the debt burden and how the Government of 
India can give relief to the States. This aspect should be 
looked into. Then, even on small savings the rate of interest 
is higher than other loans and each and every State is having 
a serious burden of loan to the Government of India. This 
also should be taken into consideration. 

Then, devohJtion of tax revenue to the States is not at 
all satisfactory. We are demanding since long that 50 per 
cent of the total tax collected by the Union Government should 
be devolved to the States to strengthen their economy 
because if the States do not become economically strong 
and powerful, the Centre cannot become stronger. So, proper 
devolution of the resources should be made to the States. 
This is a iong pending issue. This should also be discussed 
at an appropriate time on the floor of the House so that we 
can help all the States to get rid of their debt burden. If this is 
done, the economy of the States will get strengthened. If the 
economy of the States gets strengthened, the whole country 
w!ll get strengthened. 

Then, I think, we have to discuss allocation of resources 
to the States. This is also an Important aspect. In the light of 
this, the whole tax policy should be reviewed. However, I do 
support this Bill, but at the same time, the Issues which I 
have mentioned here should also be taken into consideration 
by the Government. 

SHRI BRAHMANANDA PANDA (Jagatsinghpur): Mr. 
Chairman, Sir, I thank you for giving me this opportunity to 
participate in the discussion on the Punjab General Sales 
Tax (As in Force In the Union Territory of Chandigarh) 
Repeal Bill, 2005. My· party has no objection to this Bill. 

Sir, as you know, Chandigarh has a unique history 
and culture. It Is neither in Punjab nor in Haryana. It is the 
only city in the country which houses two Capitals of two 
influential States and It Is really shocking that even after 58 
years of Independence, the democratic set up has not yet 
been ensured in Chandlgarh, which Is the usual grievance 
of the people of that area. 

Sir, my late lamented leader Shri Biju Patnalk always 
worked for the betterment of the common people of this 
country during his IIf.tlme. HII dr.a'!l was to build a 
pro.perou. India and hi. emphasll wa. for all round 

development of backward areas. That is why, I would like to 
say that a free, democratic society should always be a tax-
free society and imposition of more and more taxes creates 
an Impediment in achieving economic and social goals. In 
such a scenario, my humble appeal Is that a proper study 
should be made before imposing any new tax and no tax 
should be imposed at the cost of the common people when 
the people of that locality ara deprived of getting the 
sweetness of democracy. So, there should be a Political 
Advisory Committee to hear the grievances of the general 
public. My humble submission in this regard is that the 
Municipal Corporation should be vested with more power 
and the rural areas left out should be included in the 
municipal corporation. 

Sir, on behalf of my party, I would like to urge upon the 
Home Ministry that special attention should be glven to 
Chandigarh. 

15.00 hr •. 

By imposing tax, the real dreams and sweetness of 
the people of that area cannot be materialised. In such 
circumstan(;es, It is to be judged by the Ministry that the 
imposition of any tax should in a way help the common 
people of that area. 

Ultimately, I would like to appeal to the hon. Home 
Minister that democratic system should be ensured at 
Chandigarh and the sweetness of prosperous India should 
be provided to them. 

With these words, I extend my heartiest thanks to the 
hon. Chair. 

MR. CHAIRMAN: The name of Shrl Bhubaneshwar 
Prasad Mehta is not there in the list, but as a special case I 
am allowing him to speak on this subject for only two minutes. 

15.01 hr.. 

(MR. DEPUTY S!,EAKER in the Chair) 

(Translation) 

SHRI BHUBANESHWAR PRASAD MEHTA (Hazari-
bagh): Sir, it appears that enforcement of tax In Punjab and 
Chandigarh will add to the burden of tax on middle class, 
the poor and farmers. The VAT will not much affect the rich 
people and corporate Houses. It Is the stand of my party that 
the tax should not burden the poor, the farmers, and middle 
Clal. only. Burden of this tax should al.o be shared by such 
people and corporate Hou .... Many big industrialists, owner 
of big factories reside in Chandigarh. The tax should be 
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levied on them, so that the true objective of levying the tax 
could be achieved. Till now, it has been observed that 
generally tax is levied on the poor, middle claas and farmers 
and it does not much affect the big people and corporate 
Houses. Therefore, my party is of the opinion that the poor, 
middle class and farmers should not be burdened with tax 
in any circumstances. 

With these words, I conclude my speech. 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): Mr. Deputy Speaker Sir, 
the Punjab Value Added Tax 2005 came into force on the 
first day of April 2005. In the cue of Union Territory of 
Chandigarh, generally laws enacted by the State of Punjab 
are extended under Section 87 of the Punjab Reorgani-
sation Act 1966. 

Section 87 clearly says: "The Central Government may 
by notification in the Official Gazette extends with such 
restrictions or modifications as it thinks fit to the Union 
Territory of Chandlgarh any enactment, which is in force in a 
State at the time of notification." But in the present cue, in 
the instant case, however, the opinion of the Ministry of Law 
is that it is not possible to repeal the Sales Tax Law through 
a notification, hence it can be done only through an Act of 
Parliament. So, it is necessary to repeal the Punjab General 
Sales Tax Act 1948 with restrictions to Union Territory of 
Chandigarh. 

We will have to be in a position to repeal it. Hence, this 
Bill Is introduced. My learned friends have asked whether 
there is any benefit for Punjab. I want to mention that before 
the introduction of VAT system, the tax collected in the first 
six months during 2004-05 was Rs.1,447.26 lakh. 

After the introduction of VAT, it is Rs. 2,008.74 lakh, 
that is, 38.8 per cent has been increased. So, this is one of 
the most beneficiary States in India after the introduction of 
VAT system. But the present enactment is related to the Union 
Territory of Chandigarh alone to introduce the Punjab Value 
Added Tax in the Union Territory of Chandidgarh. 

I thank the hon. Members who have supported this 
Bill. As all of us know that the introduction of VAT has proved 
to be useful in collection of better revenue. As suggested by 
the hon. Members, it will be ensured that the difficulties faced 
by the Punjab people will be looked into as there will be a 
better VAT system in Chandlgarh. 

Regarding the redressal of grievances, I have to inform 
the House that the Home Ministry's Advisory Council exists 
and it will look into the problems of the people of Chandigarh. 

With these words, I request the House 10 pas. this 81H. 

MR. DEPUTY SPEAKER: The question is: 

"That the Bill to repeal the Punjab General Sales Tax 
Act, 1948, a8 in force in the UnIon Territory of 
Chandlgarh, be taken into consideration.· 

The motion was adopted. 

MR. DEPUTY SPEAKER: Now, the House will take 
clause by clause consideration of the Bill. 

The question is: 

"That clause 2 stand part of the Bill.· 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause t, the Enacting Formula and the long 
Title were added to the BUI. 

MR. DEPUTY SPEAKER: Now, I request the hon. 
Minister to move that the Bill be passed. 

SHRI S. REGUPATHY: I beg to move: 

"That the Bill be passed.· 

MR. DEPUTY SPEAKER: The question Is: 

"That the Bill be passed," 

The motion was adopted. 

15.03 h .... 

NATIONAL TAX TRIBUNAL BILL, 2004 

(English) 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Mr. Deputy Speaker, Sir, I beg to move: 

"That the Bill to provide for the adjudication by the 
National Tax Tribunal of disputes with respect to levy, 
assessment, collection and enforcement of direct taxes 
and also to provide for the adjudication by that Tribunal 
of disputes with respect to the determination of the 
rates of duties of customs and centralexercis. on goods 
and the valuation 01 goods for the purpos •• of 
aaaeaament of such dUlie ... well .. in matlersrelating 
to levy of tax on service, in purauance of articl. 3238 
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of the Constitution and for matters connected therewith 
or incidental thereto, be taken into consideration." 

The National Tax Tribunal Bill, 2004 aims at establis-
hing the National Tax Tribunal which will have jurisdiction 
to deal with disputes concerning both direct and indirect tax 
laws as is indicated in the long title of the Bill. 

Sir, the main objective behind the setting up of this 
Tribunal is to speed up disposal of cases relating to direct 
and indirect tax matters. Apart from achieving the purpose 
of speedy disposal of tax matters, the setting up of the 
National Tax Tribunal will introduce an all India perspective 
in the matter of interpretation of tax laws since it will have a 
nation-wide jurisdiction. It may be noted that there are at 
present 21 High Courts. Many a times, decisions of the High 
Courts vary from each other which create uncertainty, delays 
and problems in the administration of tax matters. Conflicts 
of decisions amongst various High Courts on the same point 
of law have the effect of distorting uniformity and give rise to 
unnecessary appeals to the Supreme Court. A special body 
dealing with tM litigation round the year will acquire both 
speed lAnd consistency In their views. 

The National Tax Tribunal will hear appeals from 
orders passed by Income Tax Appellate Tribunal and 
CustOI"('lS, Excise and Service Tax Appellate Tribunal on a 
substantial question of law. 

Presently, an appeal lies to the High Court on a 
substantial question of law from the decision of the Income 
Tax Appellate Tribunal or Customs, Excise and Service Tax 
Appellate Tribunal, as the case may be. After enactment of 
National Tax Tribunal Act, all cases pertaining to direct and 
indirect tax pending before the High Courts shall stand 
transferred to the National Tax Tribunal from such date as 
may be notified by the Central Government. 

Sir, the Tribunal shall consist of a Chairperson and 
such number of Members as the Central Government may 
deem fit. As mentioned in the Financial Memorandum. to 
begin with, it is considered necessary to have at least 15 
benches for direct tax matters and 1 0 benches for indirect 
tax matters so that cases, which shall stand tr,nsferred from 
the High Courts, may be disposed ot quickly. The jurisdiction 
ot the Tribunal will be exercised by the benches and each 
bench shall have two Members. 

The Chairperson ot the Tribunal shall be a person 
who has been a judge of the Supreme Court or the Chief 
Justice of a High Court. A person to be appointed as iMember 
should be one who is or has been eligible to be a judge of a 
High Court or a person who Is or has been a Member of the 

Income Tax Appellate Tribunal or of the Central Excise, 
Customs and Service Tax Appellate Tribunal for at lealt 
seven years. Thus, the Tribunal will have Chairperson and 
Members having judicial and quasi-judicial experience and 
as such it will be a specialist body exclusively devoted to 
the tax matters unlike the High Courts where due to frequent 
changes in benches, non-availability of benches round the 
year to deal with revenue matters, etc., the disposal of tax 
matters becomes very slow. 

The Chairperson and Members shall be appointed by 
the Central Government on the recommendations of a 
Selection Committee consisting of Chief Justice "Of India or 
a judge of the Supreme Court nominated by him, Secretary 
in the Ministry of Law and Justice (Department of Legal 
Affairs) and Secretary in the Ministry of Finance (Department 
of Revenue). 

The Chairperson shall hold office for a term Df five 
years or till the age of 68 years, whichever is earlier. The 
Members shall hold office for a term of five years or till the 
age of 65 years, whichever is earlier. 

The litigation ariSing under the tax laws needs a 
special skill to deal with the same. Keeping that necessity in 
view, the present Bill has been introduced. However, It is not 
to suggest that the judges of the High Courts would not be 
able to deal with the same !lut, as already stated, frequent 
changes in benches, non-availability of benches in the High 
Courts round the year to deal with revenue matters do cause 
frequent delays. The proposed Tribunal will be a special 
forum fully dedicated to the cause and as such disposal of 
taxation matters is bound to get greater speed, which would 
ultimately be in the interest of the national economy. 

I hope the Sill will receive the wholehearted support of 
this august House. 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to provide for the adjudication by the 
National Tax Tribunal of disputes with respect to levy, 
assessment, collection and enforcement of direct taxes 
and also to provide for the adjudication by that Tribunal 
of disputes with respect to the determination of the 
rat.s of duties of customs and central.xcis. on goods 
and the valuation of goods for the purposes of 
ass.ssment of such duties as well as In matters relating 
to levy of tax on servioe, in pursuance of article 323B 
of the Constitution and for matters connected therewith 
or incidental thereto, be taken Into consideration." 

The time allotted for this Bill is two hours. I have a very 
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long list with me. Therefore, I reque.t the hon. Members to 
be very brief in their speeches. 

Now, SM Vijayendra Pal Singh to spetak. 

SHRI VIJAYENDRA PAL SINGH (Bhllwara): Sir, I stand 
to support this Bill. I think it was necessary that we realised 
the importance of having a National Tax Tribunal. I 
congratulate the Minister for having put this on the floor. 

As the Minister was saying-and very rightly-that 
basically this important piece of legislation has come about 
because of the pendency. I am told that a couple of years 
ago, in the High Courts there was a pendency of about Rs.70 
crore to Rs.BO crore. I do not know what it is now. But if that 
is a fact, then the Government is losing out that money. 

it is not Just the Govemment but also the persons, the 
individuals who are accompanying, who feel that they should 
not have a liability. They shouid not have arrears and they 
want a ciean slate. That is what is the thinking today. I feel 
that that way that it is very practical that you have put this Bill 
on the floor of the House. Let me aiso point out that the 
business today has become very complex and specialized. 
Now, when it is very complex and specialized, people should 
know how to react. You have a case, It is represented and 
there are issues which you do not agree to the Income Tax 
Department. The Department in their own wisdom or the 
individual goes to the Tribunal. It used to go from the 
Department to the Tribunal and from the Tribunal to the High 
Court. There was this many years of wait before it could be 
really decided. That way, i feel that you have a National 
Tribunal now with many Benches wherever it is required. 

There are a few things that I would like to put to the 
hon. Minister. I am told that most of the judges on this Nallonai 
Tribunal will be from the High Court and the Supreme Court. 
It Is a general practice. Everybody knows that when it is a 
busine .. interest and when these cases used to go to the 
High Court, the High Court judges had to be told about the 
best practices of business. What is the concept today? They 
took too long time to understand this. So. why is it that only 
the judiciary is going to be sitting on this Tribunal? Why do 
the experts, the people who understand the tax laws, the 
complex tax laws of today not sit in the benches? Then you 
have the multinationals cropping up in India. You have to go 
into the WTO which Is coming and all that. The people have 
to really know about what is happening in the wortd. I feel 
that good IRS officers should also be taken. They should 
also be sitting- on this Tribunal and not just the judiciary. 
namely. the High Court judges and the Supreme Court 
judges; like you have the CAT. In the CAT also, there are 

judges. Then from the administrative department. they are 
also Sitting on the CAT and they understand the problems of 
the administrative department. They gave a better verdict. 
They can make their colleagues understand better. So, I 
feel that somewhere you had missed out. I have not put an 
amendment or anything Ilk. that. But I feel that in this House 
we want to plead that the Minister must take Into consl· 
deration that we have not just the judiciary on this Tribunal 
but special and good officers. senior officers of the Indian 
Revenue Service. May I also say that it is not just 70 or 80 
crores of rupees? But everybody wants quick disposal. This 
wait has been harassing to the companies, the Individuals. 
That Is also a good consideration to have this National Tax 
Tribunal Bill. 2004. 

It is not just about pendency but also about how much 
money the Government would gain. It Is allo a fact that 
individuals are very happy to have this National Tax Tribunal. 

There Is one last point that I want to put forth. It wu 
very rightly pointed out by the hon. Minlater that a lot of timn 
there are differences in the view taken by Judges. We know 
how the Judges and we know about the wisdom that th.y 
have. For instance, in the Bombay High Court. taking a view 
of a busine .. interest, the Judge would give a judgement; 
and In a similar sort of a case. when it comes to Deihl or 
Kolkata, they take a different view. So, If there is going to be 
a National Tribunal. one view would spread; all the Benches 
would know what view has been taken and would go by that 
same view. This way. I feel, the National Tax Tribunal would 
go a long way In sorting out problems. 

I feel that this Bill is in the national Interest. So. we. 
from the Opposition side aiso, support you. 

SHRI K.S. RAO (Eluru): Sir. I welcome this Bill. I support 
it wholeheartedly. I am happy that unlike the normal practice, 
where all hon. Members sitting in the Opposition crlcilist 
and oppose all the Bills, here Is our friend Mr. Badnore, 
who. in spite of belonging to the BJP. has supported this Bili. 

SHRI B. MAHTAB (Cultaok): You are Just repeating the 
original Bill of 2003. That is why we are supporting it. 

SHRI K.S. RAO: In spite of that. there have been 
occasions where you have opposed and criticised us. 

I wish today that a large number of Members, more 
particularly their senior I.ad.rs. were avaHable. If they were 
to be he .... , would have been happier to ... the thinking of 
tho .. other Members. 
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It is not merely a question of finding fault with the party 
in government on some count or the other, creating sensation 
and finding a place in newspapers and media. Primarily, it 
must be the interests of the people and the nation that must 
be in the minds of every Member of Parliament. I do not find 
any reason in raising issues like the ones which they raised 
yesterday .... (Interruptions) 

MR. DEPUTY SPEAKER: Do not go into yesterday's 
events. 

SHRI K.S. RAO: I am not finding fault. The function of 
the Opposition is to find fault with the Ruling Party wherever 
it goes wrong. I do not find fault in it. My only point Is that 
primarily we must see what is required for the people and 
the nation and whoat is to be done to improve their standards 
of living and to meet their requirements. 

After looking into the needs of the people, we must 
find time to discredit the Ruling Party if it had done something 
wrong. But without caring for the basic needs of the people 
and the basic responsibilities of this House and its Members, 
they suddeniy jump at matters which could, in their opinion, 
discredit the Government. 

Anyway, I am happy that our hon. friend has straight-
way supported this Bill. He has not merely supported It but 
also made some observations about the eligibility of the 
Members and Chairman. The Bill states that only sitting and 
retired Judges are eligible. At a time when there was total 
honesty in the Judiciary, no selfishness, total integrity, 
devotion to job, and non-exposure to various ills of the 
society, one could have thought of having only sitting and 
retired Judges, as if they were far different from all of us. 

You say: 'we are not fair, they are fair. They are honest, 
they are men with integrity and we are not'. That is all right. 
But the situation is different today. As my colleague has said, 
it is not necessary that for everything we need to consider 
only the judiciary. There are eminent people who are very 
knowledgeable, more than so-called judges in various 
sul)jects. Today we require more persons who are 
knowledgeable in a particular subject, not merely in law. As 
my colleague told that even eminent people in this 
profession, in the taxation, could be preferred to be on the 
Board. But while doing so, we can certainly see their 
performance, their integrity, their results which they have 
achieved earlier, and their decision-making capacity also. 
So, all these factors can be taken into account. 

I wish to add something more tq what my friend has 
said. They say that he must be a person, a retired Chief 
Justice of High Court or Supreme Court, by which time he 

must have crossed 65 years. That means that at the fag end, 
we are taking a 65 years' old person to do justice to this 
issue, to recover the money at the earliest so that it can be 
put to use for the nation's development and growth. It is a 
common knowledge that a person at the age of65 years ~ill 
not have as much ambition as a youngster who wants to 
build up his career by working hard and by showing results. 
Yes, for certain works experienced people can be selected 
but for certain works it is not necessary. Today the age is not 
merely the guide for experience. Experience need not 
necessarily brings awareness and knowledge. There are 
certain people who attain the age of 60 but remain with zero 
knowledge. There are certain other people who may be 
having everything but they will not have any motivation to 
work. They will not have any commitment to nation or the 
people. So, every time speaking about experience or age 
will not do the work. I think, there must be a change in our 
thinking, looking into the aspects that are going on in the 
entire world. 

Sir, upto 1990 we never opened our economy to the 
world. We have ourselves restricted everything to the 
nation's boundaries but later on we have seen how other 
nations are growing. Then only we felt that we must globalise. 
We have also seen the results. If that was to be the case and 
if there were to be a change in our thinking and adopted 
globalisation, can we not change our ideas even in these 
domestic matters? 

So, I fully support my colleague who said that the 
Government must consider in terms of thinking of competent 
youngsters also. It is not necessary that one must reach the 
age of 65 years. We can see his past record, whether he 
has established integrity, ability and knowledge; and 
whether he is capabie of delivering of goods or not. 

Simllariy, the statistics reveai it, though I am not very 
confident that the statistics given by various newspapers is 
correct or not. On many occasions the Government has also 
expressed it. When we went as Members of various 
Committees of Parliament and when we have put so many 
questions to them, they expressed their inability to give 
immediate answers because they were not ready with the 
answers in spite of computerisatlon coming in a big way. A 
number of departments were not equipped with knowledge 
and good statistics; only the statistics are given or preferred 
and no decision can be taken correctiy. Today, if the Planning 
Commission were to take a decision and prioritise the needs 
of the nation, as to which area they mUlt allocate the money, 
In large quantity or not, they cannot take a decision unless 
the statistics are avail~ble. However, from the records or 
from the information that is available, It says 34,030 cases 
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are pending somewhere and somewhere else it is said that 
52,877 cases are pending in High Courts alone. Today's 
statistics reveal that they could dispose of only 6,000 cases 
per year. Obviously, to dispose of 52,000 cases today 
pending in the High Court, it takes nine more years. 

What about the amount of loss to the nation? The 
amount involved is said to be Rs. 1,03,000 crore. That 
means, even if an amount of Rs. 1,03,000 crore were not to 
be collected In spite of the best efforts and the best legislation 
that we enact here, even if it were to be Rs. 20,000 crore, if 
it were to be an amount of Rs. 20,000 crore, you see the 
situation. If an amount of Rs. 20,000 crore were to be 
available today and we start linking of rivers, we can bring 
30 lakh acres of land into cultivation. By bringing 30 lakh 
acres of land into cultivation, we can increase the production 
of the various crops by a value of at least Rs. 15,000 crore. 
What is required? It is money. Money is only a catalyst to 
motivate a person to work, add his sweat and then create an 
asset. If we were to say America is rich or some other country 
is rich, it is only because of the assets that they have. How 
did the assets come? The assets have not come merely by 
printing pound or sterling or dollar. Instead of bartering 
commodities earlier, now the dollar or the currency is only a 
commodity for transaction. But this motivates the people to 
work and create asset. Unless the people work, unless the 
people acquire knowledge, unless people acquire skills, 
nothing comes out. 

If this amount of Rs. 20,000 crore were to be collected 
in this year, that could have irrigated 30 lakh acres of land 
and created a production of Rs. 15,000 crore. What would 
be the advantage of this? That could have given, even by 
the present statistiCS, 10.5 per cent as revenue collected by 
the Govemment on the GOP. That means we could have got 
Rs. 1,500 crore as extra tax revenue only on the basic 
produce. If value addition were to be added it would have 
been double or triple. II could have produced 30 lakh jobs. 

Today we break our heads here and we all claim from 
this side that we have brought a revolutionary Bill on 
Employmenl Guarantee Scheme. It is good. We have brought 
in a revolutionary Bill. It is for providing employment to those 
unfortunate and poor people living in villages who did not 
have work, to sweat. They want work. They are not beggars. 
They are not asking anything from us. They want us to show 
them the work. That is why Ihe Government has enacted the 
Employment Guarantee legislation. In its place, suppose 
we were to collect money immediately by this legislation 
and send it for cultivation of land, that could have created 
employment. Then, there is no need for us 10 provide 
employment. There is no need to allocate Rs. 40,000 erore 

or Rs. 20,000 crore in the Budget only for providing 
employment, that too for one member in a family and for 1 00 
days only. 

My point here is that if things were to happ9n quickly 
. without any delay, without any red tapism, we can take the 

nation to greater heights and our country will excel most 
developed nations in the world in no time. Are we lacking 
intelligence? Are we lacking motivation? Are we lackilig 
capacity? Are we lacking knowledge? We have everything. 
But there must be an act to motivate, to make me work which 
is lacking. 

The Law Commission, in 1986 IIself, suggested that 
this kind of a Bill has to be brought In. It look long years. 
Anyway, the NOA Government has brought an ordinance 
but which could not take the shape of an Act. Now, 
immediately, the UPA Government has taken up this Bill. 
The Opposition Is also supporting. Every Member is 
supporting this. I am very happy. The Bill will do very good 
help to the nation instead of causing delay for years and 
years to settle these matters. 

In this aspect, I want to say a few words. There are 
apprehensions. Some people have said on it. Even as 
Members of Parliament when we called some people as 
witness, they said - Sir, please ensure, please see and take 
care that this will not be an extra cause for delay. 

Already we have the Assessment Officer. The Assess-
ment Officer makes the assessment that one has to pay so 
much of tax. Then, there Is question of natural justice. When 
the tax-payer feels that the tax is unjustifiably more, then he 
must have the opportunity to go in for an appeal. So, we had 
created the post of Commissioner of Income Tax for appeals. 
In spite of giving powers to Commissioner of Income Tax for 
appeals lor deciding the matters In judicious manner, we 
were not sati,fied and still found delays. Then, we brought 
ITAT, Income Tax Appellate Tribunal. We have seen that even 
after having ITAT, there are lot of delays. Now, we are going 
to the High Courts. The statistics reveal that High Courts are 
also taking at least three years' time and sometimes more. 
So, we want to bring it and save money and time. Than is 
why, we are bringing this Bill. 

I want to say to the hon. Minister that there Is no clause 
mentioning the minimum period by which a case must be 
settled. We are setting National Tax Tribunal because the 
Commissioner of Income Tax takes three years and High 
Court takes another three years. Tomorrow if the National 
Tax Tribunal is also to take more time. then the purpose of 
setting it up would be losl. It is not that I want to slop this Bill 
today, but he may please see that if necessary, amendment 
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should be brought. No Bill can be made foolproof in the first 
instance itself. but after seeing the performance and results. 
he should not hesitate to bring amendments to it at the 
earliest. without waiting for years and decades, as we did 
earlier. So, he may please ensure that there is no delay at 
least now in collecting the tax, giving justice to the tax-payers 
and creating confidence in it. I think. it is justified to set up 
this special body which is said to be dedicated to tax - direct 
and indirect - matters and to settle the litigation earty, but 
this time aspect must be taken care of. 

In this body, technical members must also gain 
prominence. We bring the retired judge who will not have 
any knowledge of taxation. It is said by the Minister himself. 
Also. we are aware that in the High Courts and Supreme 
Court, there are not many judges who are thorough in tax 
matters. 

SHRI TATHAGATA SATPATHY (Dhenkanal): So. do you 
oppose putting retired judges in these situations? 

SHRI K.S. RAO: I am not opposed. I am asking that 
technical members must also be given enough importance. 

SHRI TATHAGATA SATPATHY: Do you want to bring 
retired ones back after they have spent their whole useful 
life? 

SHRI K.S. RAO: I am not against the aged people. I am 
not against the youngsters. There should be a blend of 
people with competence, knowledge and experience. 

SHRI TATHAGATA SATPATHY: Once they have used 
up their existing life span. you want to bring them back again. 

SHRI K.S. RAO: It is for you to say. So, I only say that 
technical members must be given enough importance and 
mere age should not be the criteria of this aspect. 

I appreciate that the hon. Minister has brought this Bill 
with a view to reduce the time. I also wanted to bring to the 
knowledge of the Law Minister that this must be applied to 
general courts also. Justice must be available at a speedy 
level. Today we find several cases lying in the courts, with 
adjournment over adjournment for decades. That means 
people are lOSing faith in the Judiciary . ... (lnterruptions) So. 
the judgement should come early. 

By virtue of our commitment and love for democracy. 
definitely Judiciary Is an Integral part of our system. We 
admire and respect it. but we want some changes. We want 
speedy justice. So. I want the Law Mini,ter to take that aspect 
into other matters also, not only tax matters. He should also 
look at the amount C'f ,nergy and manpower that is lost on 

account of these delays. Eminent people have to go and 
wait for getting justice from them. wasting their time and 
knowledge which they could have utilised for other purposes. 
creative purposes. 

That time limit must be there in this mailer and the 
hierarchy for delivering justice must be like a pyramid. All 
the cases that were referred to the Commissioner of Income 
Tax or the Income Tax Appellate Tribunal should not be 
allowed to go to the National Tribunal. That means as many 
cases as possible must be reduced and whenever the cases 
are referred. they must follow the pyramid way. 

When the hon. Minister brings the amendments next 
time, I want him to think as to whether there must be a limit 
on the magnitude or the size of the case that Is to be referred 
to the National Tribunal. If that is mentioned. Instead of 
referring every case to the National Tribunal. then justice 
can be done much earlier. 

MR. DEPUTY SPEAKER: Your Party was allolled 30 
minutes and you have already taken 18 minutes. Please 
conclude now. 

SHRI K.S. RAO: Then, Sir, It Is common experience 
that we make the Acts and the judiciary has to take decisions 
based on these Acts. On the same issue and In a similar 
situation, different High Courts have given different 
judgments. That means. interpretation is varying from Judge 
to Judge. from person to person. Here, this Bill is expected 
to bring uniformity in the judgment because there is only 
one Tribunal. Once they give a judgment on a particular 
matter. there cannot be variation in any judgment given by 
any other Bench on the same matter. There is such a 
proviSion for settling the malter. That is another advantage 
in this Bill and I am very happy about it. 

I am not a lawyer, so I cannot find fault with the provision. 

SHRI TATHAGATASATPATHY: But you are a tax-payer. 

MR. DEPUTY SPEAKER: Do not give running 
commentary please. 

SHRI K.S. RAO: The Writ jurisdiction of the High Court 
has not been taken out. It may not be taken out because of 
various provisions and various Acts. Once again. some 
conditions must be laid down under which cases can be 
referred to any High Court. and they must be ~inimal. 

While specifying the qualifications of the people. the 
clause should have also q'lentioned about the integrity, 
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honesty and past performance of the person concerned. By 
merely passing a Bill, our responsibility is not over. We are 
making excellent Acts after careful consideration by all 
sections 01 the society and thinking it over from different 
angles. But then how is it being implemented Is also to be 
monitored. The problem is coming only in the implementation 
of the Act that is being made here. If that is taken care of 
properly, the purpose for which we are making these Acts 
will be served. I want the han. Minister to think of some 
mechanism to monitor the implementation regularly and not 
look at it after ten years or fifteen years. 

There Is another point mentioned here. The moment 
this Act comes into force, all the cases that are now lying in 
the High Court will be transferred to this Tribunal. There 
may be 80me cases where the hearing is almost in the final 
stages and the judgment is awaited very soon. If those cases 
were to be transferred to this Tribunal, then, once again, 
they will have to start from the beginning and It will take a 
long time. I just wish for some way to be found out to see that 
those cases which are the in the final stages of hearing and 
where judgment Is awaited can be dealt with by them without 
delaying them once again. 

MR. DEPUTY SPEAKER: Please conclude your 
speech. 

SHRI K.S. RAO: I am just concluding, Sir. We are 
dealing with cases which were dealt with by the Commi· 
ssioners of Income Tax and by Assessing Officers. But there 
are some erratic assessments which were made by some 
officers. While taking evidence of the Departments 
concerned, we used to get shocks. In one of the cases, which 
I wish to bring to the knowledge of my colleagues here, one 
Customs Commissioner In Kolkata, after due assessment of 
tax and penalty put together, asked the company concerned 
to pay Rs. 1,952 crore. 

Duty and penalty on what? On a demurrage charge 
levied by the port of Rs.170 crore on imported crude oil? 
Who imported it? The Indian Oil Corporation imported it. 
See the eccentricity of the officerl The delay was caused 
because of congestion in the port. It is not IOC's mistake. 
Because of the delay in clearing. not for his fault, demurrage 
was levied as per the rules and conditions of Rs.170 crore. 
Now, this man adds duty and penalty and makes it Rs.1950 
crore. 

We read in newspapers and statistics given to us that 
the tax arrears in this country are to the tune of Rs. 1 ,03,000 
crore. Maybe such items are there in a large number in that 
figure. we do not know. So. there must be a provision for 
taking action on such officers al80 who make erratic 

assessments, either motivated or non-motivated. Maybe the 
person here wanted to get his name published in the 
newspapers saying that this is the officer who levied a tax 
like this. I. therefore. request the han. Minister to see that 
erratic decisions are not taken by officers In variou!. 
Departments. . 

This case was subsequently referred by the Govern-
ment to the High Court and the High Court dismissed it. 
They appealed to the Supreme Court and the Supreme Court 
also dismissed it. That explains what kind of an assessment 
was made by that officer. Has he been punished? Was he 
taken to task 80 that 8uch things are not repeated? Those 
things also must be taken care of. 

Similarly, if we are to provide incentives to the honest 
officers who are doing their duty exceedingly well with 
commitment and devotion, and dIsincentives to those officers 
who lack Integrity and who are incapable of delivering the 
goods In away. there will be motivation for people to work. 
That motivation Is lacking now. We only consider the age of 
the officer and a man is given benefit if he is a senior. This 
must also be taken Into account. 

We must take care that the provisions of this Act would 
no~ be misused by the officers concerned. That also has to 
be monitored regularly. With these words expressing my 
happiness, I wholeheartedly support this Bill. I wish the 
Finance Ministry will make use of the provisions of this Bill 
and collect revenues in a big way and utilise them for 
developmental activities so that the poor people can also 
get work and the GOP can increase substantially. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Mr. 
Deputy Speaker, Sir. the National Tax Tribunal Bill was 
introduced in the Thirteenth Lok Sabha to replace an 
Ordinance. That Bill was referred to the Standing Committee 
on Law and Justice. Before the Committee submitted its 
report to the House. the Thirteenth Lok Sabha was dissolved. 
Subsequently the Bili was again introduced in this House 
and it is referred to the Standing Committee on Law and 
Justice, and Personal Grievances. It is a Raiya Sabha 
Committee. 

I am one of the members of the Committee. I would 
now like to give you some details with regard to the Bill. I 
cannot support thi' Bill. But I will not oppose it. I will teli you 
the reasons. We examined the Bill In detail. We have come 
to a definite conclusion which I will read. 

A unanimous decision has been taken by the Standing 
Committee. The purpose of the Bill is to provide some 
assignment to top bureaucrats who are on the verge of 
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(Shrl Varkala Radhakrlshnan) 
retirement. That is the main reason, and not for tax collection 
at all. 

Now, I would take the House into confidence and state 
as to what was the purpose of the Bill. The Bill aims to 
establish a national level Tribunal known as the National 
Tax Tribunal, which will have an all-India jurisdiction to 
decide disputes with respect to both the direct and Indirect 
taxes so that the Government's revenue is checked. Revenue 
of Government is c:eadlocked at present. Cases are pending 
before the High Court for long. The purpose of the Bill is to 
take all the cases which are now pending before the High 
Court to the National Law Tribunal. This is the gist of the Bill. 
We examined the Bill and we came to the conclusion. I shall 
read the conclusion . ... (lnterruptions) 

SHRI VISHVENDRA SINGH (Bharatpur): What has 
happened In the Standing Committee is never discussed in 
the House. This is being discussed. What transpired in the 
Standing Committee never comes up in the House. Only its 
recommendations can be discussed but not what transpired 
there. 

SHRI VARKAlA RADHAKRISHNAN: Sir, I am only 
referring to it. I am not reading the Report. I submit that the 
Standing Committee has recommended not to proceed with 
the Bill. Now, it has been specifically stated. The Committee 
feels that establishing a National Law Tribunal will entail 
huge expenditure in terms of salary, infrastructure, etc. The 
jurisdiction of the High Court will not be taken away in this 
respect. The party which is aggrieved by the wrath of the 
Tribunal can invoke this jurisdiction. This would result in 
delay in the final disposal of cases which would defeat the 
very purpose of the Bill. This is what they have to say. This 
jurisdiction is there. 

There are 21 High Courts in the country. In all the High 
Courts, cases are pending. I do agree with this. But they are 
going to establish only one Tribunal throughout India. Will 
not the cases accumulate there? All these cases will have to 
be filed before one centre. Now, it is dealt by 21 centres. 
Twenty-one High Courts are dealing with the cases. Now, 
cases are judged by the Judges in 21 High Courts. The 
pending cases in 21 High Courts will be taken to one 
Tribunal. It is humanly impossible to conclude that appeals 
will not accumulate. It will accumulate. Not only that, there is 
no provision to the effect that against the decision of the 
National Law Tribunal, appeal will lie to the Supreme Court. 
That proviSion is there. But earlier, decision can be taken to 
the High Court in the form of writ application. What is the 
difference? I do not understand. Anybody can take the 
decision to the High Court in the form of jurisdiction. Only 
thing is that the question 01 law will have to be alleged. 

Then, what is the remedy? All these cases will go to the 
High court. Now, all the cases which have been returned 
from the High Court to the National Law Tribunal will again 
go to the High Court in the form of writ applications. Who 
can prevent this? It is a constitutional provision. We cannot 
take away the jurisdiction of the High Court. So, all the cases 
which are now pending before the 21 High Courts will be 
taken to a National Law Tribunal. It is quite natural that an 
aggrieved party can appeal to the Supreme Court, not to the 
High Court. But in the meanwhile, any decision taken by the 
National Law Tribunal can be preferred before the High 
Court in the form 01 jurisdiction. 

That is why, the Standing Committee has unanimously 
recommended that there is no need for the continuance of 
this Bill. The Committee has given in clear terms its 
recommendations opposing It. For what purpose, is the 
Government proceeding further? The Benches will be 
constituted throughout India. It will entail a huge expenditure 
by way of travelling allowances and so many other things. 
Two Judges or members will be enough for constituting a 
Bench. There can be Benches anywhere in India. What is 
the pu~ose of this? We can do this in the same way by 
giving additional Benches in every High Court only for 
dealing with tax cases. Is It not a good thing? That Is the 
recommendation of the Committee. The Committee 
specifically recommended that there must be additional 
Benches in every High Court specially meant lor tax cases 
only. This 'l'ay, no additional expenditure is required. 

The Committee also recommended that all pending 
vacancies in the High Court must be filled. The reason for 
the delay Is non-lilling 01 vacancies in the High Court as 
also in the Supreme Court. They should first fill the vacancies 
and then constitute a new Bench for dealing with the tax 
cases only. Some Judges can be trained in tax matters to 
hear the cases. Why is this tribunal? I have no doubt that the 
person heading the tribunal will be a judicial man. But the 
other members will be bureaucrats, not just bureaucrats but 
those bureaucrats who are on the verge 01 retirement They 
are making the age limit as 65 years. I do not understand 
why in the 21 st century, this Government is bringing such a 
vexatious Bill. I challenge the hon. Law Minister that no 
purpose will be served by this. Can he give an assurance in 
the House that the expenditure will be reduced? No. Not 
only that. 

There will be separate Benches - one lor the East, one 
for the South, one for the North a,ld one for the West. When 
such a thing is done, that will also entail a huge expenditure. 
What Is the purpose? This could be done In a simple way. 
They can consult the Supreme Court and make provision 
for the appointment of Special Benches to deal with the tax 
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cases. Why do you accommodate these top bureaucrats 
who are on the verge of retirement? What is the purpose 
that will b6 served by this? We have so many recommen-
dations saying that the Government should not proceed with 
this Bill That Is why, we have taken a decision in the 
Committee not to oppose it. If the Government is eager 
enough to proceed with this, if the Government is very 
particular in going ahead with this, we will not oppose it. 
That is why, I said at the outset that though I strongly oppose 
it yeti will not oppose it. Since it is the decision taken by the 
Committee, I will abide by the decision of the Committee. If 
the Government is eager enough to proceed with the Bill, 
we will have no objection. 

We made certain suggestions also to the various 
clauses of the Bill. There are other things to be done. When 
the execution of the orders of the High Court or the appellate 
tribunal comes, that would not be done. 

16.00 hr.. 

So, infrastructure development is the need of the hour. 
Now, all efforts will be made to make ultramodern 
infrastructure development so that the records can be 
maintained up to date and the pendency can be reduced. 
That is what the Committee had recommended. But they are 
not prepared to hear that; they are not prepared to fill up the 
vacancies pending in the High Court; they are not prepared 
to assign the tax assessment to a separate bench. They are 
very much interested to support the bureaucrats who are on 
the verge of retirement. ... (lnterruptions) They are not looking 
after the national interest. This way, the national interest will 
not be served. 

Therefore, we are definitely of the opinion that there is 
no need for this Bill. If the Finance Minister is very particular 
of giving appointments to some bureaucrats, let him find 
some other way. 

SHRI K.S. RAO: Finance Minister or the Law Ministerl 

SHRI VARKALA RADHAKRISHNAN: The Law Minister 
is only making the laws. He is not directly responsible for 
this . ... {Interruptions) If the Finance Ministry coupled with 
the Law Ministry is very particular of accommodating some 
people who are on the verge of retirement, let them find 
some other way, not at the expense of the exchequer. 
Otherwise, we would be losing lakhs and crores of rupees. 
Moreover, if the Government is very particular about the 
pendency work related with tax laws, we have recommended 
that there must be a condition that 25 per cent of the amount 
that is assessed will have to be deposited before filing the 
appeal. That is the Committee's recommendation. 

But with all humility and respect to my Law Minister, I 
would again request him not to proceed with the Bill. Why to 
incur so much money unnecessarily? Money is very dear to 
us. The country is faCing natural calamities, tsunami, 
earthquake, drought and floods in different parts. And, we 
need so much of money to meet all these requirements. So, 
why should they go and accommodate these bureaucrats in 
a different way? Everybody knows, Tamil Nadu Is facing 
one of its worst floods these days, and they need thousands 
and thousands of crores of rupees for their rehabilitation 
and settlement. Their Chief Minister has already demanded 
money; the whole Tamil Nadu needs money. So, I would 
request the hon. Minister to allot the money to those people 
and not for the bureaucrats. By accommodating bureaucrats 
no purpose would be served. 

Sir, it is very unfortunate that the Governmellt has 
decided to proceed with the Bill to safeguard the interest of 
the top bureaucrats, who are in the hierarchy. I am not 
opposing . ... {Interruptions) The Committee had taken a view 
that if the Government is eager to proceed with the Bill, we 
would definitely go on with it. We have no objection. 
... (Interruptions) But by this Bill, no purpose would be served. 
The pendency would not be reduced and the revenue would 
not be increased. So long as the writ jurisdiction is there, no 
remedy is possible by this Bill. 

With these few words, I conclude and I expect the Hon. 
Law Minister, who is a very eHicient and learned man, will 
rise to the occasion and see that the public money is not 
wasted. So, I would request him, as recommended by the 
Standing CommiHee, to please do not proceed with the Bill . 
... (Interruptions) 

SHRI KHARABELA SWAIN (Balasore): You oppose 
the Bill but do not oppose its passage . ... {Interruptions) 

MR. DEPUTY SPEAKER: Kindly listen to me. The hon. 
Law Minister has to go to the Rajya Sabha also. Thai is why 
I would request all the hon. Members who want to speak on 
this very Bill that they should restrict themselves only for 
four or five minutes. We want this Bill to be passed before 5 
0' clock. 

SHRI B. MAHTAB: Sir, this is a very important Bill. If the 
Minister is preoccupied in Rajya Sabha, let it be deferred till 
tomorrow. 

Why should we curtail our speeches to five minutes? 
This is not fair. You cannot restrict a Party to five minutes. 
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SHRI PRAKASH PARANJPE (Thane): We will not do 
like the earlier speaker; oppose in the House but otherwise 
support. This is nothing but adjustment for the retired 
bureaucrats. ... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) -... 

SHRI PRAKASH PARANJPE: We will oppose It. The 
previous speaker is opposing orally. For popularity alone 
do not make speeches in the august House. You may tell 
your stand in the House. If the Bill is wrong, oppose it totally. 
Do not say that you oppose it in your speech but at the time 
of voting you will support it. We want sufficient time to give 
justice to our tax-payers whose money will be looted by this 
tribunal. This tribunal will be looting the money of the tax-
payers. 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions)* ... 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, could you not restraint him? ... (lnterrup-
tions) May I make a brief submission? I do not think there is 
a need for this kind of acrimony. We all remember, this was 
an Ordinance brought by the earlier NDA Government, and 
it lapsed. We have again brought it to this House. On this 
matter, all Members are free to express their opinions. On 
sucb a matter I am for full debate because I am carrying 
forward a Bill which was approved by the Cabinet earlier in 
Shri Vajpayee Government. This is regarding the tax matters 
and Members are entitled to express themselves as much 
in detail as they like. Therefore, free and frank discussion 
should be there. I am not in a hurry. What I am saying is, this 
Is not a controversial matter. Tax reform is a very serious 
matter. You can have a debate as much as you like. It is for 
the Chair to decide. If I go for voting. I will come back within 
five minutes. 

MR. DEPUTY SPEAKER: BAC has allotted two hours' 
time for its discussion. 

[Translation] 

SHRI SHAILENDRA KUMAR (Chail): Hon. Mr. Deputy 
Speaker, Sir, I express my gratitude to you for providing me 
an opportunity to speak on the National Tax Tribunal Bill. 
2004. I rise to support this Bill. Being a Member of the 
Standing Committee on Personnel. Public Grievances, Law 
and Justice, it becomes imperative for me to make an 

• Not recorded. 

observation. We have always been concemed about these 
kinds of issues which are raised in the Standing Committee. 
This bill aims to establish a National Tax Tribunal. I would 
also like to make a submission in this regard. 

16.09 hr •. 

(SHRI GIRIOHAR GAMANG in the Chair) 

Under the provisions of direct and indirect tax we move 
the high court to make an appeal. While all such cases all 
still pending in the high court. These cases have not been 
decided, it takes years to decide them. It is known to all that 
be it lower courts, high courts or even the Supreme Court, 
all the cases relating to revenue. criminal or tax issues are 
pending. That is why the National Tax Tribunal Bill is the. 
need of the hour and it has been brought for this purpose. I 
have also seen it that large number of revenue cases are 
pending for the last 10-15-20 years in the lower courts, high 
courts or the Supreme Court. The burden is increasing in all 
the courts owing to the non disposal of cases on time. Today, 
the need of the hour is to establish National Tax Tribunal so 
as to ensure timely disposal of income tax, custom and 
service ta); cases. I would like to quote the figures of cases 
pending in the Supreme Court and High court which are 
2051 and 8564 involving a sum of Rs. 3221.98 crore and 
3561.10 erore, respectively. Although Fast Track Courts have 
been set up from time to time for immediate disposal of cases 
but today its need was felt. Hon. Member Shri Radha-
krishnan also expressed the concern that cases will continue 
to be filed and courts shall be set up but in how much time 
these case. will be disposed of. 

Mr. Chairman, Sir, I have been elected from Allahabad 
where I have seen in the high Court that there are 20 
vacancies of Judges which have not been filled. I regret to 
say that these vacancies are not being filled as a result of 
which the cases are not being disposed. Similarly, there are 
several vacancies of judges in the High Courts of all the 
states. It Is my humble submission that the vacancies of 
these judges should be filled so as to dispose of all the 
cases immediately. Pending cases have a direct Impact on 
the nation's economy, it wastes time and increases all kinds 
of expenditure. Hon. Minister has brought this Bill, with a 
good intention that all the pending cases relating to money 
are immediately disposed of. This tribunal is proposed to be 
set up under Article 323 B of the Constitution. Several hon. 
Members have given suggestions in this regard. It is my 
humble suggestion that if a retired judge of Supreme Court 
or Chief Justice of High Court is appointed the ~ead of this 
tribunal. it would be better. We have seen that when a new 
commission is set up retired judge is appointed as Its 
Chairman. It is my suggestion that the services of Indian 
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Revenue officers- can be utilized for this purpose. If they are 
included in this tribunal then it would be possible to dispose 
of·those cases immediately. Judges retire at the age of 60-
62-65 years and we can make use of their experience. In 
my opinion the concept of Fast Track Courts does not meet 
the purpose. It will fulfil the purpose, only when the services 
of sharp minded revenue officers, be they of sales taX, 
income tax, central excise or custom are utilised. 

I have already quoted the number of these cases. It Is 
true that we often receive complaints of excessive taxation, 
whether it is custom, income tax, sales tax, excise or service 
tax. It is my humble submission to the hon. Minister that the 
National Tax Tribunal being set up should be provided full 
autonomy so that it is able to fUnction in a fair manner. There 
should be no scope for dishonesty, so that when an appellant 
makes an appeal, he should receive justice on time. This 
should be the intention behind the setting up of this tribunal. 

With these words, supporting the National Tax Tribunal 
Bill 2005 brought by the hon. Minister, I conclude. 

SHRI RAM KRIPAL YADAV (Patna): Mr. Chairman, Sir, 
I express my gratitude to the hon. Minister, who has taken a 
very positive measure by bringing the National Tax Tribunal 
Bill, 2005. This is a welcome step taken by the U.P.A 
Government. I fall short of words to praise the U.P.A. 
Government and the hon. Minister. As we all know that there 
are thousands of such cases pending In various courts bf 
the country which have not been disposed of. The 
Government Exchequer has Incurred loss to the tune of 
thousands of crore rupees, owing to the non disposal of 
these cases. It stalls the growth of a nation. If this money will 
come in the Government coffers it will be utilised for the 
development of the country thereby benefiting the people of 
the country and would enhance the pace of the country's 
development. 

Sir, ours is a poor country. There are still such villages 
and towns in the country which are lacking in basic 
infrastructure and amenities like water, electricity, road, 
bridge, culverts etc. owing to paucity of funds. The country is 
passing through a phase of financial crisis. The government 
is taking an appropriate measure by way of introducing this 
Bill. On the one hand the Government would provide relief 
to the business community and the common people of the 
country by quick disposal of cases through this National Tax 
Tribunal and on the other hand it would extend poaitive 
cooperation in strengthening the economy. That ia why I 
support this Bill and anticipate that the pending cues of 
custom, excise tax, service tax etc. will be immediately 
disposed with the help of this Act and the Government will 
definitely provide big relief to the people. But I have an 

apprehension which I hope would be allayed by the Hon. 
Minister during his reply. Bills are introduced in the country. 
tribunals and commissions are set up and are also 
empowered adequately. But there is definitely a need to 
pay particular attention to the fact that the task assigned to 
them is disposed of Immediately. If bodies will not function 
smoothly then how will the intention of the Government of 
expediting the diaposal of the caS8S and clearing the 
pending cases be fulfilled? I am not raiSing any doubt but 
would request the hon. Minister that the tax tribunal proposed 
to be set up through this Act should quickly dispose of the 
work. There is a need to take concrete measures for this 
purpose and to stipulate time limit. The intention of the 
Government will not be fulfilled if these to not remain alert to 
the work assigned to them. So concrete steps must be taken 
to fulfil the objectives of the Bill and a time limit should be 
fixed so as to remove the hurdle coming in the way of speedy 
disposal of cases. There are several courts In our country. 
Several hon'ble Members have submitted in course of 
discussion that thousands of cases relating to taxes and 
other matters are lying pending In lower as well as the High 
courts and the many accused persons are languishing In 
jails. The cases are being delayed and it is on account of 
this that they do nol get justice. So the Government should 
take concrete steps for this. 

I would like to give one more suggestion to the 
Government. This Bill has a provision to appoint judges of 
65 years of age in the tax tribunal. The Government prescribe 
the age limit for any post keeping in view the capacity of 
person for discharging the duty. However, there is also need 
to ponder wh~ther a person can work efficiently after 65 
years of age when he or she is certainly exhausted physically 
as well as mentally. The hon'ble Minister should ponder 
over it and consider giving opportunity to the youths for this. 
This step will enhance their work efficiency and they will be 
able to dispose more and more work and objectives of the 
Government would be fulfilled through the tribunal. 

At the end, while supporting the Bill I would once agaln 
like to extend my thanks to the honble Minister with the 
hope that he will certainly be successful in fulfilling the 
objectives of the Bill for which the said Bill has been moved 
and the persons a .. igned with the duty by the Government 
will discharge their duty as per their work efficiency. This 
step will lead to the di.poa" of aeveral ca.es Involving 
thousands of crores of rupees and the amount recovered 
after the dispo.al of the cases will be added to the 
Government'. coffer that will ultimately strengthen our 
economy. It will contribute to the development of villages 
and poor people. Thua, I conclude and welcome the positlve 
objectives of the Bill and extend my thanka to the Minl.ter 
for moving the BIH. 
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{English] 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
we have a serious problem in hand to handle in India 
wherein on the one hand, our GOP is rising rapidly and the 
economy is growing at almost 8 per cent a year and on the 
other hand, taxes to the GOP ratio are nol rising. Rather 
they are to a great extent declining. And that is why, it is a 
matler of serious concern as to how we should be able to 
raise the required resources to finance our infrastructure 
and make sure that our social sectors are developed 
adequately. At the same time, it is important to know how the 
Government is going to collect various taxes from the tax 
payers who are paying now and how to bring those who are 
not in the tax net into the tax net. 

We need to work on it in a very comprehensive manner. 
We need to take various steps to do that. One of the first 
steps that is required is to make sure that the internal 
accounting system of the country is brought to such a level 
where any person who is earning any income is not made to 
escape the tax net. That is a pre-requisite of that and that 
needs to be done. We also need to ensure that tax laws are 
simplified to a great deal. If you make more complicated 
laws, Shri Bharadwaj's fraternity and my own colleagues in 
the profession will be very happy because they will get 
adequate work. But it should not be to the despair of the tax 
payers. We will have to make sure thai the tax system, the 
tax administration and tax laws are made in such a manner 
that they are totally simple and very easy to implement. We 
have a problem here. Any law which is made Is a challenge 
because it Is not simple. If you make simple laws, then 
probably the need for a tribunal will not be felt. Any law is 
bound to be interpreted in two different ways by two different 
stakeholders - one by the Government and the other by the 
tax payer. Therefore, there is a need for a reconciliation of 
such conflicting views. So, we have a system wherein the 
appeals go up to the Income Tax Appellate Tribunal and in 
case of excise, customs and service tax to their Tribunals. 
Thereafter, it goes to High Courts and it can also go to the 
Supreme Court. This Bill envisages that those matters which 
are heard by the Income Tax Appellate Tribunal or other 
Tribunals, rather than the High Courts, will be heard now by 
this new Tax Tribunal that is created. Therefore, this will 
obviously obviate, to a great deal, the adversities that are 
being .aced by the tax payers. It is because High Courts 
hear all typel of matters. They are hearing mailers pertaining 
to criminal law, civil law, and commercial law. Therefore, an 
exclusive Tribunal dealing with only tax laws will definitely 
go • big way in helping the tax payers. Therefore, It is a 
welcome mealure. While it Is true, there are leveral areas 
in which, I think, we need to apply our mind a little more. 

I would like to make a small suggestion. I would 
request the Minister to agree to that. Normally we call Income 
tax as 'tax' whereas we call customs and excise as 'duties'. 
We are calling this Tribunal as 'National Tax Tribunal'. 
Probably, it could have been more appropriate to call it the 
'National Tax and Duties Tribunal' because that would have 
appropriately covered more area. 

In any case, If you are planning to amend the Income 
Tax Act, Wealth Tax Act, Excise Act, Customs Act, Service 
Tax Act, probably you can bring in an amendment to call 
them customs tax instead of customs duty. Then, it could not 
have been felt. But calling this Tax Tribunal as just "Tax 
Tribunal" would probably confuse the issue. 

My second point is related to location. You have said 
that this Tribunal will be located in New Delhi. I still do not 
understand why everything has to be located in New Delhi. 
Of course, New Delhi is the political Capital of India. But that 
does not mean that every entity that is created In India has 
to be, by law,located in New Delhi. In fact, more than 26 per 
cent of the tax revenue of the country are collected from 
Mumbai city. If at all the location has to be selected on the 
basis wherein it will obviate the difficulties of various types 
of talC payers,. then it will be more appropriate to locate it in 
Mumbai than In New Delhi. In any case, locating it in New 
Delhi does not really make any sense. Probably the draftsman 
always insists that everything should be located in New Delhi. 
I do not know for what reason. Then, we always tell the 
Ministry of Urban Development to tell the Ministries which 
are going to locate their offices that there is no place 
available in New Delhi and so you probably please go out. 
Why are you, by law, asking a Tribunal to be located in New 
Delhi? I would really request that it should be located ideally 
in a place like Mumbai. 

There are issues regarding administration. One issue 
is about the appointment of members and Chairman of this 
Tribunal. In fact, we are replacing the system. Those appeals 
which were heard by the High Courts will now be heard by 
this Tax Tribunal. So, the same system which Is applicable 
to the appointment of High Court Judges should be 
appHcable here also. We should appoint them in the same 
manner to ensure their independence and to inspire 
confidence In the system. Therefore, I would strongly urge 
the Minister that he should Insist on the same manner of 
appointment as is applicable to the appointmen~ of High 
Court Judges. 

Therefore, It should not be done In a manner that is 
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stipulated, that the Central Government will appoint a 
Committee and they will make the appointment. That would 
only mean that th6 bureaucracy will actually make the 
appointment. This will really vitiate the desired purpose. 
... {lnte"uptions) Sir, please give me time. I know, he is telling 
you to sSop me because I will stop here only. All the time, I 
speak for only two minutes. This is not fair . ... {lnterruptions) 

MR. CHAIRMAN: They have distributed time according 
to the Party. 

SHRI SURESH PRABHAKAR PRABHU: There is a 
regional party debate as the Minister said. It is not a party 
debate. It is a national debate on which we all should 
participate. The issue of appointment is very important. 
Therefore, I feel it should be done in this manner. 

The other iSSU9 is related to the Administration, that is, 
the transfer of members. It Is also mentioned that the transfers 
should be effected in such a way as will be decided. 
Transfers of High Court Judges are also governed by a 
system which is prevalent in the country. The same system 
should be applicable because now, we are actually creating 
a system parallel to the High Courts and, therefore, I would 
urge the Minister to make sure that this is done in a proper 
manner. 

In case of selection, it is not just the appointment but 
even the selection procedures itself, as prescribed in clause 
12(4) should be in conformity with, as I just mentioned. 

Clause 8 deals with the tenure of the members. II is 
already stipulated at what age they will superannuate. 
Having decided that, to again mention that a member will 
have only 5 years' tenure, this is, in fact, going against the 
spirit of the Bill. Like the High Court Judge when he is 
appointed, he continues to hold an office till he retires or 
attains the age of superannuation or alternatively, there are 
provisions made in this law wherein how he will have to 
vacate his office In a situation which is prevalent like 
mentioned in this particular Act. Therefore, I suggest that 
there should not be this 5 years' tenure system as mentioned. 
II should be totally excluded from this. 

About the matters which will be heard as per clause 
IS, I think, the Minister is aware that in this case they are 
only replacing that those matters which are decided by the 
Appellate Tribunal either of Income-tax, Service Tax, Excise 
or Customs would come before this National Tax Tribunal. 
But there are several issues pertaining to all these four laws 
which are coming to the High Courts even when the matters 
are not decided by the Tribunal. For example, there could 
be a matter of law where article 226 of the Constitution can 

be directly invoked and the matter can directly come before 
the High Court. In such cases. even If It Is possible, that is. 
the National Tax Tribunal should not be hearing only the 
matters which have been disposed of by the Appellate 
Tribunal but should also be hearing the matters to this original 
jurisdiction. as has happened in case of High Court. 
Probably. the Minister must apply the mind. Otherwise, it will 
again defeat the purpose because some tax matters slill will 
t:-., heard by the High Courts whereas some other tax matters 
as are already disposed of by the Tribunal win come to this 
new Tax Tribunal. Therefore, this Is important. You may have 
to change the jurisdiction of this. Otherwise, this will really 
defeat the purpose for which it Is meant. 

You have mentioned that 25 per cent of the disputed 
amount will have to be deposited before the Tribunal before 
the appeal is filed. What would happen with the 75 per cent 
amount? Does It mean that the balance 75 per cent amount 
is stayed by virtue of this provision? As you know, the present 
provision of the Income-tax Act says that there are amounts 
of money once it is paid, when this is demanded. There Is a 
procedure for collection of that amount of money. Therefore, 
that procedure of coUectlon goes on paralleUy. Here. you 
are saying that 25 per cent of the amount is deposited and 
the appeal Is entertained. But if an appeal Is entertained, 
they are paying 25 per cent amount. What happens with the 
75 per cent amount? I would like to know whether a similar 
system Is applicable for recovery of money. It is not 
mentioned whether it win get stayed automatically or not. 
This will again create confusion. Probably, many appeal. 
would be filed to only dispose of this particular thing. 
Probably. this needs to be clarified In a proper manner. 

It is stated that the Civil Procedure Code will not be 
applicable. This new Tax Tribunal will be able to work In a 
manner on the basis of natural Justice. Is there any particular 
reason as to why the Government is thinking like thi.? I 
would like to know. Normally, any court or quasi-JudiCial 
authority like the Tribunal is functioning on the basil of what 
is stipulated in the Civil Procedure Code. I. there any 
particular reason why the Government i. thinking of 
exempting this and saying that this new Tax Tribunal will be 
operating on the balis of natural Justice? I would really be 
willing to know. 

Sir, any appeal which I. filed before them should be 
disposed of in a specific tlmeframe. Otherwise. you will not 
get any benefit out of this. You can say one year. nine months, • , 
six month. or ninety days, etc. But there has to be alpecific 
time limit prescribed. Then only, It will really happen. There 
Is no time limit that has been prescribed in It. 
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Therefore, I also strongly feel that this should be done 
in this manner. 

The second point is, probably, I am thinking that we 
have missed out something. There are some minimum 
numbers that are prescribed for the Bench. Whereas, in this 
particular law, it has been mentioned that in the case of any 
matter which is related to legal matter, probably they will be 
able to form a Special Bench like a Constitution Bench; that 
Bench will have minimum five members. But you are not 
mentioning how many minimum numbers of members will 
be there on the Bench. So, I think, probably, we will have to 
mention that there would be at least five or more than five 
members. If you do not mention that, then, how can the 
minimum five members be there on this Constitution Bench? 
Without mentioning that, how many minimum members will 
form the Bench? Therefore, again I think that is the point 
which the Minister must really take into consideration. 

I am just trying to quickly conclude. There are two more 
matters. One is relating to transfer of cases. Once the Tribunal 
is notified, all the cases which are now before the High 
Courts will automatically get transferred to the new Tribunal. 
That is what the procedure Is. I think this is what you have 
mentioned. Probably, what needs to be done is that the partly-
heard matters need not be transferred at all. Otherwise, an 
aasessee will be put to a severe injustice because, probably, 
some matters would have been partly-heard. They wIH be 
heard again here. So, the partly-heard matters should be 
heard in the High Court itself. Then, the remaining matters 
in which hearing has not started, should be transferred. 

The last matter is this. If you are going to make 
appointments only on the basis of Government's consi-
deration, then, probably, you are missing out on a point. The 
point is that an assessee's interest also has to be taken into 
consideration. The revenue interest wilt be represented by 
the Government. But there is a country interest, the Interest 
of an assessee which witt not get reflected at all. So, If the 
appoIntment is made only from the panel which is only 
sponsored by the Government, then it will not be realty 
representing the interests of the tax-payers. Therefore, it 
really needs to be done in that particular manner. 

With these words, I conclude. 

SHRI B. MAHTAB (Cuttack): Sir, I thank you for giving 
me an opportunity to speak on this Bill. I stand here to discuss 
the National Tax Tribunal Bill proposed by the Government. 

The Govemment says that it is a very positive step. 
Under the Direct and Indirect Tax enactments, an appeal 
lies in the domain of the High Court on a substantial question 

of law. We cannot avoid It. Due to pendency of a large number 
of cases in the High Courts, the litigants suffer. Say, for 
example, by 3rd September, 2004, around 28,000 cases 
were pending in various High Courts in this country with an 
average annual disposal of 6000 cases. 

16.38 hr •• 

(SHRI De VENDRA PRASAD Y AO/..v in the Chait) 

The point which the Government has been making, 
which the previous NDA Government also made, is that a 
huge revenue is being blocked in such litigations. Tax 
arrears, as on 1 st of April, 2004, were estimated to be around 
Rs.103,OOO crore. It must have increased by now. As has 
been stated, the Direct Tax arrears amounted to As.87,800 
crore and the Indirect Tax arrears amounted to As.15,200 
crore. The Finance Ministry must be targeting the recovery 
of tax arrears every year. But the information goes that each 
year, the arrears held up in courts mount up in comparison 
to the recovery of tax arrears. 

As has been suggested, by creating the National Tax 
Tribunal, the Government is going to expedite the cases. 
For speedy trial - please mark the words "speedy trial" -
around 25 Benches are to be set up though it is not mentioned 
in the Bill. In some quarters, they say - as Shri Aadha-
krishnan has said just a little while ago - that there will be 
four Tribunals in four parts of this country. I will come to that 
aspect a little later. 

As per the proposal. each Bench of the Tribunal will 
hjlve a Chairman and two Judicial Members. The Judge will 
hold office for five years, as has been stated, and will continue 
till the age of 68, and the Members will retire at the age of 
65. As I have stated earlier, Sir, that there are 182,000 tax 
appeals pending. This was the situation by the end of last 
year, by September, 2004 when the Bill was placed in the 
House. On an average, it takes two years to dispose of an 
appeal. One appeal takes at least two years. A person who 
has delved into the rigmarole of the tax law will find that the 
situation is so complicated that there are several cases in 
different High Courts which have ruled in a different way on 
essentially similar cases. There is a need to design the tax 
system in such a way that it is less onerous for the honest 
taxpayers and to be hassle-free. I come to the crux of the 
problem. Right now, as has been stated by my predecessor 
speaker, that India's tax to GOP ratio is under 10 per cent 
whereas in Brazil, it is around 25 per cent and in Argentina. 
it is 25 per cent. 

Coming to the tax arrears, Sir, one is aware that 
quantum of tn arrears Is growing year after year. As I have 
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just stated, Indirect tax ane&rS are estimated to be As. 15,000 
crore. But with this As. 15,000 crore,· undisputed arrears, as 
has been stated by the Finance Ministry, are Rs. 3,000 crore. 
That was the position in September, 2004. I do not have the 
figures of this year. In direct taxes, around As. 87,000 crore 
are pending. It stands a little over Rs. 87,000 crore, Including 
undisputed arrears, which are around Rs. 17,000 crore. This 
was the position in September, 2004. 

I would like to pose a question to the Government. 
What is the problem of collecting the undisputed amount 
which goes up to more than Rs. 5,000 crore taking together 
the direct and indirect taxes? What is the problem of collecting 
that amount? Why is this amount pending? Has the 
Settlement Commission helped in any manner to recover 
the arrears? I do not deny, Sir, that the new Dispute 
Resolution Procedures would provide prompt and efficient 
resolution of disputes and help avoid expensive litigation. 
This is my hope that through this mechanism which is going 
to be in place after this Bill is passed. As regards clarity in 
tax law, the onus Is with the Ministry of Law and Justice. The 
design of withholding systems that would limit the potential 
for non-compliance can alone (i) Introduce transparency (if) 
reduce litigation (iif) usher in speedy justice and (Iv) prevent 
a build up of arrears. These are the four guidelines for which 
law has to be changed. There Is a need to build up a proper 
database. Here, I would like to reler to the Kelkar Committee 
Report - the Task Force was formed. It had suggested that 
you build up a proper database. He had named it 'Risk 
Intelligence Network'. This was proposed there so that you 
can track the non-compliance. Other than accelerating the 
settlement of justice on complicated tax matters, the other 
significant aspect which the National Tax Tribunal is going 
to look after is th6 much-needed reform in the adjudication 
system. Under the current scheme of Dispute Settlement, 
the taxpayers have the option to either seek administrative 
redressal or a judicial remedy. These are the two options 
which a citizen or a taxpayer of this country has. The Income 
Tax Act specifies the categories of orders in respect of which 
a judicial remedy can be availed. 

There are several orders for which there is no judicial 
remedy today and the administrative redressal mechanism 
is ineffective. As a result, we have considerable dissatis-
faction among the tax payers. The present dispute settlement 
mechanism has eroded the confidence of the tax payers. 
The tax payers do not have much confidence in the neutrality 
of the adjudicating officer and this is the reason why there 
are so many litigations. I hope the National Tax Tribunal wHi 
help to reform the existing system of quasi-judicial 
adjudication and will minimise the incidence of litigation. 
But the problem before us is how to shorten the judicial 

process. In the case of an indirect tax dispute the National 
Tax Tribunal will actually add another layer of judicial 
intervention and this is one of the major fault with the National 
Tax Tribunal. I think the Government should look into that 

Sir, under the current law, indirect tax disputes are 
heard by the Customs, Excise and Service Tax Appell~te 
Tribunal (CESTAT) and then by the Supreme Court, in the 
case of an appeal. What will happen once the National Tax 
Tribunal comes into force? So, what is the job of the National 
Tax Tribunal in the case of an indirect tax dispute? Even if 
the National Tax Tribunal has ruled In a case that has been 
dealt by CESTAT, a citizen can still appeal to the Supreme 
Court. In the case of direct tax, since the first appeal Is at the 
level of High Court, the National Tax Tribunal can theoretically 
change things since the appeal will be heard by It In a different 
court across the country. But, since the right of writ cannot 
be taken away, as has been mentioned In a specific article 
of the Constitution, there is no reason why aggrieved parties 
will not go to various High Courts firat and then to the 
Supreme Court. 

Now I come to the other aspect about the CESTAT. My 
basic question to the Government is this. Is it not a fact that 
majority of the cales In the CESTAT are decided against the 
Government? The hon. Member from the Ruling Party had 
mentioned an Incident about the Kolkata case. I need not 
go into that. But it is an accepted fact that the Government Is 
the greatest litigator in this country relating to tax law. 

Sir, the major objective which the Minister has stated 
here and also in his statements outside is that he wants to 
achieve three things through this Bill. First of all, he wants to 
speed up the disposal of cases relating to direct and indirect 
taxes. Secondly, the National Tax Tribunal will introduce an 
All India perspective In the matter of interpretation of tax law. 
Thirdly, this special body will acquire both speed and 
consistency in the views. These are the three things which 
this Bill is going to achieve, he said. 

Now, I will deal with these three thingl within a very 
short time. I have my doubts. First of all, in many High Courts 
there are a number of pOlta of judges that are lying vacant. 
In Orissa, in the Cuttac:k High Court more than 10 pos .. of 
judgea are lying vacant. As a relult; an agitation is going on 
there for the last two weeks and the courts are not 
functioning. Similarly, In the Allahabad High Court allo there 
are a number of vacancies. Recently, the Minllter of Law 
and JIJatice has also mentioned, In a meeting and also In 
different statements made to the Press, about the problem 
as to why these posts of judg •• are not being filled up, but 
the case. are mounting. Here, the Government I. going to 
appoint retired judges and some members from other 
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services like the Indian Revenue Service or from the 
bureaucracy In the National Tax Tribunal. 

Money will be spent, about which Shri Varkala 
Radhakrlshnan, the hon. Member from Kerala, has also 
mentioned. I need not go into all that. But the Standing 
Committee, in detail, has dealt about that. We would rather 
like to understand the Government's point of view. Once the 
Standing Committee has given the suggestion that you 
increase the number of judges in different High Courts, you 
specify a specific Bench for tax determination. Why are you 
going in for creating a separate tribunal? 

We have seen how the tribunals relating to adminis-
trative matters have functioned. When that Bill came in the 
House, similar assurance were given. But records have 
shown that those administrative tribunals have not given us 
the desired results, rather more cases have gone into the 
Administrative Tribunal in different States and also in the 
Central Administrative Tribunal. It has not lessened the 
cases in the High Courts. 

Similarly, once you just try to shift all the tax cases to 
another tribunal, how can you say that you will speedily 
determine these cases? You will lessen the burden of cases. 
There will be more delay. This is my anxiety which I just 
want to mention. The Standing Committee has given a 
suggestion that you try to create specific Benches for tax to 
determine these tax cases. 

MR. CHAIRMAN: Please conclude now. 

SHRI B. MAHTAB: These are all relevant points. The 
manner in which the Bill Is drafted, It has given ample scope 
to say that the High Courts have given different views, 
different judgements on similar cases. This is what the Bill 
says. 

In the statement of the hon. Minister, I think, he can 
clarify that. If this is the reason, If he wants to have a tribunal 
then how does he expect that these tribunals will also bring 
in consistency in views? If the High Courts have failed, how 
can you say that these tribunals will bring in consistency in 
view and uniformity? This is my anxiety. Can you convince 
us? 

Thirdly, I· have my reservations regarding the speed, 
as has been said. We have seen how the NTI had functioned 
during the Ordinance regime. I think, Mr. Chairman, you were 
also there. We all have been witness to it and we know what 
was the result. The Minister has not clarified ho'N that tribunal 
had functioned in 2003-04. before tbe Bill came into the 
Parliament and after that it was again withdrawn and again 

it has been introduced under this regime of UPA Govern-
ment's time. What happened during the NOA period? How 
has that NTI determined certain cases? I need not go into 
the details. You are much aware about it. 

But I would only say that Special Tribunals have not 
helped in speedy adjudication of cases. Yes, as I have said, 
in case of direct tax, this may heip to a certain extent. I am of 
the opinion that the Government has to be better geared up 
in modern techniques and infrastructure to speed up the 
execution proceedings. The Government has to set up Risk 
intelligence Network as suggested by the Kelkar Task Force. 

I conclude by saying that the problem today is in the 
administration of law rather than uniformity or certainty in 
these matters. The major Parties, sitting in the Opposition 
and in the Ruling side, have agreed. It is only the middle, 
that is, the lElft Front and we also in this side, do not agree to 
this proposal. They both have agreed. Of course, Mr. 
Chairman, the RJO, has also agreed, but I only hope that 
NTI will be able to do what is desired. 

SHRI C.K. CHANORAPPAN (Trichur): Mr. Chairman, 
Sir, the new legislation has a good intent. That legislative 
intention has to be supported but then the fears expressed 
during the course of the discussion have to be clarified by 
the Government. 

If the Standing Committee has recommended that there 
are other ways by which the Government could administer 
the tax regime much betl9r, then why has the Government 
not accepted it? The Government did not also say as to why 
It was rejected. 

Now, one of the suggestions that they have made was 
that there couid be special benches 10 deal only with taxes. 
It would mean that the existing judges could do that. It does 
not incur any more expenditure. The Minister was telling 
that there are vacancies. If these vacancies could be filled 
up and more benches cOIJld be constituted exclusively to 
deal with the problems of taxes, then probably without much 
additional expenditure we could have achieved the same 
ends for which this Bill has been brought. That was the 
recommendation of the Standing Committee but the 
Government turned it down. 

So many facts regarding the tax arrears have been 
marshalled here. It varies from Rs. ',30,000 crore to Rs. 
',80,000 crore. These are the tax arrears. These tax arrears 
are accu~ulating on the one side. It is agreed by. everyone 
that India is a country where the tax ratio in relation to GOP 
is mL;ch less than most of the countries in the world. So, if we 
have to have more tax revenue, we have to tax properly. 
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There should be a tax regime by which all the incomes are 
taxed and then there should also be methods of adminis-
tration by which you could see that the tax arrears are not 
accumulated. Here it seems that the taxation Itself Is a low 
level of taxation and then the tax arrears accumulation is 
much bigger. Now to collect this, one of the fears again 
expressed by the Standing Committee was that by 
constituting this new tribunal, more retired judges and more 
bureaucrats who are at the fag end of their service would be 
provided with kursi and comfortable jobs at the end of their 
days. I would like to know why such a measure should be 
taken when other methods are there. 

While the legislative intention is laudable, I would like 
to know whether this legislation is the only way by which 
that intention could be achieved. Why did the Government 
not agree with the recommendations of the Standing 
Committee? I think, the Government owes an explanation to 
this House. 

Now, you are saying that to achieve a certain very 
laudable end you are constituting such a machinery, which 
will be a den of all the retired bureaucrats, and their number 
will not be small. The Bill says that there will be tribunals 
and then there wili be a number of benches. The number 
has not been stipulated. If all these are coming, then it will 
be another white elephant. That would be very expensive 
for this country to shoulder. 

17.00 hr •• 

So, I would like to know what explanation the 
Government will give on this matter. Otherwise, we support 
the legislative intention. But is the new system of Tribunal 
necessary? Is it not more proper to accept the recommen-
dation of the Standing Committee? I hope the Minister will 
explain this. 

[Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): Mr. 
Chairman, Sir, the hon'ble Members who have spoken so 
far, have expressed their concern. They have expressed 
their concern regarding the framework of the Bill. It is a matter 
of great surprise that the Bill was referred to the Standing 
Committee in 2003. The Bill got lapsed on account of 
dissolution of Parliament (Lok Sabha) on 6 February, 2004 
and the Report of the Standing Committee has also not been 
received. The Bill was introduced again in November, 2004 
and it was once again referred to the Standing Committee. 
The Bill was discussed in five sittings of the Committee and 
all the recommendations in this regard have been submitted. 
In the light of the recommendations we thought that the 

amendment was necessary. The Committee had given very 
important suggestions and recommendations, however, only 
two amendments i.e. 2005 in place of 2004 and 58 in place 
of 55 have been circulated. No other amendment has come 
from the Government. Now they say that there Is no need of 
recommendations of the Committee that putl question mark 
on the relevance of the Standing Committee. The other 
method is this that the Government should hold discussion 
on it in the Parliament and the Bill should be moved by the 
Government consonance with the view expressed by the 
Members. 

The system that Is going to be put in place codifies it. 
functions, rights, terms and the qualifications. The hon'ble 
Member. have also questioned its utility. However, the 
Standing Committee was of the view that the reasons for 
pendency in the High courts are due to the shortage of judges 
and If the shortfall Is overcome, it will help In speedy disposal 
of cases. 

The second matter Is related to it that Its appeal can be 
done In the High Court. Thereafter, one can approach the 
Supreme Court through writ petition for appeal and the justice 
has also been done there. We have example before u. In 
this regard. An ordinance was brought in the Parliament. 

[English] 

Indian Tobacco Company limited VS. commissioner 
of Central Excise, New Delhi and others. 

[Translation] 

The judgement was given on 10 December, 2004 and 
Excise Duty amounting to Rs. 803 crore which was to be 
recovered got released after an appeal was made in the 
Supreme Court and now since the order is going to be 
finalized, Tribunal's order would be final, there will be some 
scope for jurisdiction of writ. So, there is need to ponder 
seriously over it. Our hon'ble Minister of Law Is a learned 
and expertenced person and I would like to request him that 
he should seriously ponder over the suggestions that have 
come before him and If he incorporates those suggestions 
after proper deliberations then It will appear that the 
Members are dOing their duty In the Parilament. So, they 
should also give some suggestions. I am going to give some 
suggestions. Now I do not understand the situation. It has 
been mentioned in sub-clause 2 of clause 5: , 
[English] 

"The Benches of the National Tax Tribunal shall 
ordinarily sit at any place in the National Capital 
Territory 0' Delhi or such other places as the Central 
Government may, in consultation with the Chairperson, 
notify." 
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and further provision is given. With consultation, "The 
Chairperson may for adequate reasons permit a Bench to 
hold its temporary sitting for a period not exceeding fifteen 
days at a place other than its ordinary place of seat. 

{Translation] 

That means if it is out of Delhi then it will be for fifteen 
days, however, It has been given in sub-clause 5 of the 
same clause: 

[English] 

"The Central Government may in consultation with the 
Chairperson transfer a Member from headquarters of 
one Bench in one State to the headquarters of another 
Bench In another State or to the headquarters of any 
other Bench within a State." 

{Translation] 

That means from Its framework It appears the 
Government are Hning up National Tax Tribunal. Its ordinary 
place of Iltting Is in the national capital of Deihl and if the 
littlng is to be held out of Delhi, then the sitting will be held 
for fifteen days and we can also find out anomaly in the 
lame lub claul8 5. 

SHRI H.R. BHARDWAJ: The hon'ble Member is 
submitting about those places where there is no regular 
bench and temporary sitting would be held there. Where 
there Is regular bench, there will be full bench sitting. If 
tribunal is to visit some place to conduct its proceedings· 
then it would be temporary sitting. It Is the power of the court 
that if it intends to conduct itl sittings in the circuit other than 
ita original seat, it may do so. There is provision of 25 benches 
in financial memorandum. Besides, there is also provision 
to constitute five person bench in place of special bench 
and two person division bench, but the hon'ble Member is 
calling it an anomaly however, the fact is otherwise. The 
temporary sitting of the bench can be held at any pi ace 
besides its original site. Suppose if the bench is located in 
Indore, its temporary sittings can also be held in Ratlam. 

SHRI BACHI SINGH RAWAT 'BACHDA': What I would 
understand out of it that in clause 2 it is mentioned 

[English] 

"Benches of the Nationai Tax Tribunal will sit in Delhi." 

{Translation] 

There is no mentiCln of States in it. Since we are 
codifying the act so it is my humble request that the 

Government should ponder as to how much improvement 
can be made in the act. We are In support of it. At the on set 
it is essential to submit that we are not in opposition to it. 
However if it Is referred to the standing committee, its 
screening is done, the debate is held on it and some good 
suggestions are given by the hon'ble Members in course of 
discussion then we can bring some improvement in the bill 
in the light of the suggestions. Thus we complement our 
duty as the Member of Parliament. 

Besides this there is reference about two member 
benches. It is mentioned in it. 

[English] 

"The Central government shall determine the number 
of Benches and each bench shall consist of two 
members" 

{Translation] 

However if there are two members in any bench, 
normally it has been observed that the problem arises in 
case of difference of opinion. So there Is provision in clause 
18 that in the case of difference of opinion the matter will be 
referred to the chairperson who will set up a higher bench 
and then the entire matter will be brought before him. So it 
will be better If the said anomaly is addressed In the beginning 
by increasing the number of members to three or five then 
clause 18 will not be necessary and this can be unproved 
quite easily. 

It is mentioned :" clause 6 that the retried judge of the 
Supreme Court or the Chief Justice of the high courts will be 
chairman and about his or her age it has been mentioned 
that he or she shall not be more than 68 years of age. 
However in Article 124 of the Constitution of India it has 
been mentioned that the Judge of the Supreme Court will 
serve upto 65 years of age. Now only three years are left. 
Since as per the provision the tenure of the members of the 
tribunal is five years as till he/she attains the age of 68 years. 
So in such a situation the tenure of five years will not be 
completed at any cost. So it is not necessary to mention that 
their tenure will be for five years or upto 68 years of age. 

Along with this the committee had also submitted and 
i am also submitting that suppose if the judges are not 
available or if they decline to become the members of the 
tribunal or if there is shortage of judges due to setting up of 
so many CommIssion of Inquiry then we should make some 
provision to tackle such situation and there should be some 
safeguard. In that situation those person who are equivalent 
to judge and have expertise in taxation law. should also be 
appointed in the tribunal in the event of non-availability of 
judges. I am submitting this because as per the provision of 
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the Bill it Is mandatory that the chairman of the tribunal must 
be one who had been either the Chl.f Justice of the high 
court or the judge of the Supreme Court. Th. suggellion of 
the .standlng committee In this matter was that the Chief 
Commlsslon.r of the Incorn. Tax should allO be appointed 
as the chairman of the tribunal In view of their experience in 
the Indian revenue service as th.y dispose such cases for 
years. So the members of the Income Tax Appellat. Tribunal 
or Service Tax Appellate Tribunal who have completed .t 
least sev.n y.ars of services should also be appointed the 
Chairman of the Tribunal. If we do so then there will be no 
shortage of judges. 

MR. CHAIRMAN: Please conclude. 

SHRt BACH' SINGH RAWAT 'BACHDA': Sir, these are 
legat points. If I do not say about It then what will I say? I 
hope that hon'ble Minister will pay attention on It and 
possibility in that. Some amendment may be incorporated. 

MR. CHAIRMAN: Thr •• forth honbl. Members of your 
party are yet to speak. 

SHAI BACHI SINGH AAWAT 'BACHDA': Sir, I will take 
only two minutes. A lot more time 0' my party il left, 1111 now 
only two members 0' my party have spoken, In clause 10 (1) 
one thing has been given that the judge. will appointed as 
the chairman and they will be .ntltled to everything however 
they will not be entitled to get vacation. I would like to .ubmlt 
that they should b. entitled to vacation since there is a 
provision of s.laries In th.lr ca ••. It has been provided that 
the Senior Member of tribunal will function as the acting 
chairpc.rson. It has been mentioned in clause 10. Its last line 
is. 

{English} 

Clause 10 (1) .tat •• : 

"same applicable to the .Ittlng judge of the Supreme 
Court, but no vacation .hall b. allowed." 

(Translation} 

That m.ans that they will have to only work and will 
not get vacation. So, If h. Is III or there are some other reasons 
he should be entltl.d to vacation. Furth.r the provl.lon has 
been mad. that It will remain. It will be bett.r if the hon'ble 
Minister looks into It and can omit it. The substitution of Article 
612 15 (1) is a. follows. 

{English} 

Clause 15 (1) .ays: 

"An appeal shall lie to the National Tax tribunal. If the 
National Tax Tribunal is satisfied that the case involve. 
a substantial qu.stion of law." 

(Translation) 

Now as far the case. of tax.tion, r.ld, •••• s.ment .nd 
the surv.y are concerned, besid.s the abuse of process 
with the substantial qu.stion of law should .Iso be brought 
under Its jurisdiction. Where the right to revision oth.r writ Is 
being given It .hould also tak.n c.r. of th.t besides the 
legal aspect, factual position should also be taken a. a 
ground of m.klng .n appeal. They be in c .. es wh.re 
involving abuse of process or and also the failure of justice. 
One thing has been mentioned in clause 18, 

(English) 

Clause 16 says: 

"The National Tax Tribunal shall not be bound by the 
procedure laid down by the code of civil procedure, 
1908 but shall be guided by the principles of natural 
justice." 

(Tran,"tlon) 

That means one act Is going to be formulated and all 
the provisions are Included In the Bill. Further It h.s been 
s.ld that It will get the s.me power .s enjoyed by the 
Supreme Court I.e. the power to summon •• Howev.r It I. not 
bound by the procedure e.tabllshed by I.w. The procedure 
of national justice will be adopted th.t mean. the similar 
procedure will be followed for hearing and fixing the 
change.. Thereaft.r arguments will be held and affidavit 
will be submitted. However, I am of the opinion th.t Inste.d 
of leaving It to such vague criteria, there is a need to bring It 
under the .mbit of the written laws and expr.ss provisions. 

I would Ilk. to draw the attention of the Gov.rnment to 
one arise provision. Whenever we mention about the 
President of India or the M.mber of Parliament It is 
mentioned that they .hould not be bankrupt. 

{English} 

conviction, moralturpllude, etc ... has become physically 
or mentally handicapped ... 'shall be cltlz.n of India' 

[Translation} 

etc. etc. has been given. There is.et line that he or she 
should be • citizen of India. It is 8slential qualification for all 
the constitutional posta that he or she should be a citlz.n of 
India whose cltlzenlhip of India has not been terminated. 
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The present bill is silent regarding the qualification whether 
he or she Is qualified for this or not. It will be better If the 
hon'ble Minister pay attention in this direction. 

Regarding the L. Chandra Kumar Vs. the Union of India 
it has been mentioned that it will not affect the jurisdiction of 
the High Courts or the Supreme Court. However It has been 
directly mentioned in the Bill that as far the order given in 
this regard is concerned. 

[English] 

"That shall be fieal and that can not be challenged in 
any civil coun" 

[Translation] 

It will be better If the clarification regarding the Supreme 
Courts Submission that Its power should not be curtailed by 
way of setting up of Tribunal Is given in the bill Itself. 

Standing Committee also recommended this. Standing 
Committees opinion should also be given due·weightage. 
Oth.rwise there Is no point in having them. Some of the 
r.comm.ndatlons of the Standing Committee should be 
acc.pted. 

Mr. Chairman, Sir, I support the spirit and intention of 
the bill because we had brought this bill. That Is why I am 
talking about Improvem.nt in the bill and If possibl. the 
recommendation of the Standing Committee should be 
accepted. 

With this, I support the Intention and spirit of the bill 
presented by the hon. Minister. 

[English] 

SHRI S.K. KHARVENTHAN (Palani): Sir, I thank you 
very much for the opportunity. 

First of all, I would like to thank and congratulate our 
hon. Minister of Law and Justice to bring forward this Bill to 
constitute the National Tax Tribunal, to pave way to dispose 
of cases speedily. There is a long list of pttnding cas •• in 21 
High Courts throughout the country. It is not helping the 
departments and it .Is also not helping the taxpayers also. In 
the.e 21 High Courts, a lot of vacancl •• are pending. The 
civil appeals are pending, criminal appeal. are also pending 
and original jurisdiction case. are pending. In the same 
way, the tax c .... ar. also pending. So, to avoid this 
problem, our Government hal come forward to bring this 
Bill to constitute the National Tax Tribunal. It ,. not a new 
proposal. 

Her. I would like to mention before this august Hou .. 
that when our hon. Prime Minister wu the hon. Mini.ter of 
Finance during 1992-93, he m.ntloned in his Budget 
Speech and I quot.: 

"Th. Gov.rnment was planning to s.t up the National 
Court of Direct Tv.os In order to ensure that litigation 
In direct tax matters is settled expeditiously." 

Also, the Law Commission of India in its 115th Report 
also favoured to form this kind of a National level Appeal 
Tribunal. 

In this present Bill I want to mention only certain 
provisions. First of all, Clause 5 (1) deals with the constitution 
and jurisdiction of the Benches. Wherever these Benches of 
the National Tax Tribunal are going to attend any of the 
State, the time is given only 15 days, sitting for a period not 
exceeding 15 days. This restriction has to be removed and 
the time has to be given according to the convenience of the 
Chairperson. A lot of cases are pending In 21 High Courts. 
When the Bill is passed and the National Tax Tribunal Is 
constituted, all the cases will be transferred to It. But instead 
of constituting one Tribunal at Delhi, I request the hon. 
Minister of Law to consider at least four Benches, that Is, 
Chennal, Mumbai, Kolkata and Deihl, Instead of taking the 
Benches there . ... (lnterruptlons) This is my humble 
suggestion . ... (Interruptlons) 

SHRI K.S. RAO: In Hyderabad also. 

SHRI S.K. KHARVENTHAN: Yes, in Hyderabad also. 

Sir, with respect to Sections 6 and 7, they deal with the 
appointment of Chairperson and other Members. Section 8 
deals with the terms of offica of Chairperson and Members. 
In the case of Chairperson, the age of 68 years I. mentioned 
for service. They have also given Importance to the 
advocates, legal practitioners and accountants in Claus. 
13. On behalf oi the lawyers of this country, I am thanking 
the hon. Minister of Law to include this provision. 

He~e I would like to quote from 13 sub-clause (I): 

" ... any person duly authorised by him" 

It must be removed and only the legal practitioners 
and Chartered Accountants may be permitted to appear. I 
am also welcoming the Clause 13(iI). I quote: 

"Th. Govemment may authorise one or more legal 
practitioner •• " 

So, this opportunity I, given for the lawyers. I am 
welcoming thl' provision also. 
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I would Uke to quote Section 15 sub-clause II: 

·Provided further that the National Tax Tribunal may 
entertain the appeal within sixty days after the expiry 
of the said period of one hundred and twenty days .• 

So, this condonation of delay has to be removed and 
modified. 

I am also having a reservation with respect to Section 
15 sub-clause (Iv). Those who lost the case want to file an 
appeal before the National Tax Tribunal. The assessee or 
the aggrieved person, as the case may be, shall not be 
allowed to prefer appeal unless he deposits at least 25 per 
cent of such tax or duty payable on the basis of the order 
appealed against. 

Most of the departmental cases are filed by the 
department people. They are also deciding in favour of the 
department. So, to pay 25 per cent Is not proper on the part 
of the affected party. Even in this proposed Bill, disputes 
with respect to the determination of the rates of duties of 
Customs and Central Excise are also to be decided. 

I want to mention about one case. For example, In 
Chennai, for a person bringing a watch from abroad, the 
customs officials fix it at Rs. 30; for the same the DRI fixes It 
at Rs. 140. For the goods, the customs people fix It at Rs. 3.5 
lakh and the DRI people fix It at Rs. 7.5 lakh. For this, the 
person is arrested and he is put behind the bar and the 
Government is spending Rs. 150 per day on him. Recently, 
seven poor, innocent people lost their goods. They were 
arrested, they were remanded to custody. This Is the mind set 
of the officials. If the officials are filing false cases against 
the persons and are asking to deposit 25 per cent of the tax 
or duty before filing appeal is Improper, that has to be 
removed. That provision has to be cancelled. That is my 
suggestion. 

With respect to the constitution of the National Tax 
Tribunal, I wholeheartedly welcome It. I request the hon. 
Minister that the Benches may be constituted in four part. of 
the country and not in 15 High Courts. The Benches are to 
be constituted in the four regions of thtt country. The poor 
people of Kanyakumari or Kashmir cannot reach Deihl and 
approach the Tribunal. To avoid the expenses and to help 
the poor litigants and the taxpayers also, this is to be 
considered. The Government has to seriously think over the 
erratic valuation by the departmental people of the property 
and on filing of the cases. So many Innocent people are 
affected. In these circumstances, a way hal to be found out. 
Some modification has to be made to the Bill. 

I welcome this Bill. 

PROF. M. RAMADASS (Pondlcherry): Sir, I whol.-
heartedly welcome this National Tax Tribunal BiN and convey 
the appreciation of our Party to the hon. Minister for Law 
and Justice for bringing this long overdue Bill for this country. 
We welcome this Bill because its objectives are laudable, 
its relevance to the present day tax refonns Is very high and 
it serves the purpose of resource mobilisation for the country. 
As you know, the country today requires vast r.sources to 
take up the developmental expenditure of the Government. 
These resource. will have to com. through the prompt 
payment and the prompt collection of tax and non-tax 
revenue to the Govemment. This Bill will addre •• thl. I •• ue. 

You know that the fiscal .Ituation In the country warrants 
that we tap more resources from the hidden and non-hidden 
sources. One of the rea.ons why, in .plte of all our efforts at 
tax reform., the tax revenue Is not zooming up Is because 
there are large number of case. pending before the courts 
and these cases have to be expeditiously dealt with. One 
way of doing it is to appoint a National Tribunal like this. 
This has been already recommended by the learned Law 
Commission in it. 115th Report. It has al.o been recomm-
ended by Chowsky Committee report. I think that they are 
all well-versed In the senlement mechanisms and, therefore, 
there are no two opinions that the country today, In the 
present circumstances, requires this National Tax Tribunal 
Bill. It will hav., in my view, at lea.t five Important, distinct 
advantages. Firstly, it will reduce the time involved in 
litigation. Secondly, it will expedite adjudication of tax cases. 
Thirdly, It will bring about uniformity In the decl.ion-maklng 
proce.s. Fourthly, this mechanism will give scope for judicial 
scrutiny. 

The pre.ent settlement mechanism I. giving lot of 
powers to the Tax Tribunal authorltle. which are headed by 
the Tax Comml.sloners. They have their own whimsical 
fancies of fixing the rate., fixing thel.vI •• , as.e.aments etc. 
There are large number of open complaint. agaln.t the 
method of valuation, the method of a ..... ment made by 
the .. non-judicial officers heading the Tax Tribunal. 

Therefore, by e.tabli.hlng this National Tax Tribunal 
we are combining both the Judicial and non-Judicial 
processes and that Is one great advantage of this Bill. 

Finally, It will al80 reduce the work load of High court. 
becau.e all the case. pending there will now be tran.farred 
to the Tribunal. That will expedite the ca.e. pending In the 
High Courts. Therefore, I Igr" that thl. Bill contain. lot of 
merit. 

At the same time, I woutd like to counter one or two 
points raised by our CPI(M} colleague •. They said that thi' 
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will be a white elephant and this is providing a place for the 
retired bureaucrats to seek asylum in these tribunals etc. I 
would feel that going by the estimates given by various 
committees on the constitution of National Tax Tribunal Bill, 
even if you assume that you are going to have 28 benches 
throughout the country, the total expenditure would amount 
to only eight crores of rupees whereas if these tax arrears 
are properly cleared, the Government is expected to get the 
revenue of more than rupees one lakh crore. How is this 
going to be a white elephant? After all, the bureaucrats have 
accumulated knowledge. They have their own wisdom and 
experience of Judicial scrutiny. So. there is nothing wrong In 
utilising their services even after their retirement. After all. 
we need persons with wisdom, persons with knowledge 
and persons with experience. If it can come from retired 
bureaucrats. there is nothing wrong in appointing them. That 
is one point I wanted to tell you. 

There was a question on the naming of the Bill. One of 
the learned Members said that this tribunal would deal with 
both taxes and duties. Therefore. he suggested that this Bill 
should be called as the National Tax and Duties Tribunal 
Bill. I would feel that it can be called as the National Revenue 
Tribunal Bill because out of the total revenue - tax rev.nue 
and non-tax revenue - that the Government gets. the non-
tax revenue constitutes only five to six per cent of the total 
revenue and remaining revenue comes from taxes only. 
Therefore. instead of calling It only National Tax Tribunal 
Bill, you may call it National Revenue Tribunal Bill. 

The second suggestion that I would like to give Is about 
section 15. Section 15 may go contrary to our WTO regime. 
I am mentioning only those points which have not been 
touched by others. The WTO regime says that all kinds of 
disputes with regard to valuation of sale. tax, customs duties 
and other things must be done only by a prompt slngie 
mechanism. If this provision is taken, it provides that whatever 
appeal that can be made, it can be made to the National Tax 
Tribunal. That means you are bringing In a two-tier 
mechanism which is not warranted. 

Another thing Is with regard to appointment of 
members to the Committee. This Bill says that either he 
should be a judge or he should be a member of Income Tax 
Appellate Tribunal for at least seven years. The impliCit 
as.umption of thl' provision is that the members as well as 
the chairman Ihould have either Judicial or non-Judicial 
knowledge, but what about the technical persons? Why are 
the technical persons not included in this provision to be 
therein the Commi •• lon? After all, tax is a technical matter. 
There is the concept of tax rate, concept of tax incidence, 
concept of tax impact and conc~pt of equity in taxation. 
Therefor •• somebody who levies It may not know the 

principles of taxation. Tax being a technical subject, some 
technical experts must also be included in this. I would feel 
that the persons retired from Indian Economic Service may 
also be considered along with judicial oHicers and persons 
from Income Tax Appellate Tribunal etc. 

The Bill does not mention anything about the number 
of benches. It should be specifically mentioned. Also, the 
number of members is not properiy quoted here. That should 
also be done. With regard to section 13, I would say that It 
should inclUde 'a party to an appeal other than Government 
may either appear in person or authorise one or more 
company secretaries, cost and works accountants. chartered 
accountants or advocates.' Only that will give a wider 
coverage to the Bill. 

With these modifications, I support the Bill. This Bill 
should be passed unanimously by thle House. 

SHRI P.S. GADHAVI (Kutch): Sir, thank you very much 
for giving me the opportunity to participate in the debate on 
this Bill. First of all, I rise to support this Bill. 

I would like to Invite the attention of the hon. Minister to 
clause 8 dealing with \he Terms of office of Chairperson and 
Members. The term of office of Chairperson and Members Is 
for five year •. Normally. what happens Is that retired peraons 
are appointed as Chairperson and Members and this Is the 
tendency everywhere. They should not appoint retired 
persons. If retired persons are appointed - in case of High 
Courts, the Judges retire at the age 01 62 years - they can 
serve only lor a period 01 three years. When they are 
appOinted at the age of 66 years or 67 years, then they will 
be serving for a period of only one year. Tht1refore, a retired 
person will not able to do justice to his service as he should. 
II they are appointed, they may have the qualifications, they 
will serve only for a few months. It is also seen in places likE: 
Delhi that retired persons would like to be appointed in such 
Tribunals for the sake of retention of their official 
accommodation or on the grounds of their children atudying 
in such places. In that case, precaution Is required to be 
taken to see that this type of persons are not accommodated. 

Clause 13 deals with 'Appearance before National Tax 
Tribunal'. According to this clause: 

• A party to an appeal other than Govemment may either 
appear In person or authorise one or more chartered 
accountants or legal practitioners or any person duly 
authorised by him or it to present his or ita case before 
the National Tax Tribunal." ' 

Anybody can be appointed and we do not know whether 
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he Is having the legal knowledge or not. Here, you have to 
put a restriction that persons who have got the knowledge 
of law alone will be appointed. 

Substantial appeals come before the National Tax 
Tribunal Involving substantial questions of law. As per the 
presem clause, anybody authorised by a party can appear 
before the Tribunal. There is also an apprehension of people 
engaging an intermediary in these cases. Therefore, there 
should be a restriction that persons who have got some 
legal knowledge only will be appointed. 

Clause 15 deals with 'Appeal to National Tax Tribunal'. 
Clause 15 (1) says: 

-An appeal shall lie to the National Tax Tribunal from 
every order passed In appeal by the Income-tax 
Appellate Tribunal and the Customs, Exciae and 
Service Tax Appellate Tribunal, if the National Tax 
Tribunal is satisfied that the cue Involves a subatantlal 
question of law.· 

Many times, there are other questions which may also 
require to be appealed: for example, there may be gross 
Irregularities or a question of fact which require to be agitated. 
As per clause 15 (1), an appeal shall lie to the National Tax 
Tribunal from every order passed in appeal by the Income-
tax Appellate Tribunal and the Customs, Excise and Service 
Tax Appellate Tribunal, if the National Tax Tribunal is 
aatiafied that the case involves a substantial question of 
law. In that caae, clause 15 goes beyond the Preamble of 
the Bill and makea the orders passed by the Customs, 
Excise and Service Tax Appellate Tribunal appealable to 
the National Tax Tribunal, including orders on anti-clumping 
matters, subsidy, counter-veiling measures, etc. Moreover, 
the World Trade Organisation Agreement on Customs, Anti-
Dumping, etc., to which we are signatories, requires only 
one level of prompt judicial review of administrative action. 
Antklumping measures which are required to protect the 
domestic industries must be decided quickly. If we provide 
for such matters to be decided by the National Tax Tribunal, 
it will be a one more tier of appeal which will delay the 
prompt review required u~r the clause. 

The CommittH agrHs with the view and luggeats 
that this aspect should be taken care of. My only request to 
the hon. Minister is that he should take Into consideration all 
the suggestions made by the CommittH. 

SHRI KHARABELA SWAIN (Balaaore): Thank you, Sir, 
for giving me this opportunity. As per your Instruction, I shall 
be very brief. 

I support this Bill because this is actually our baby. It 
was Introduced during the time of the NDA Government. I 
will only seek some clarifications from the hon. Minister. 

Will the hon. Minister be able to say what is the number 
of this type of cases pending in all the High Courts in India 
put together? I think it would have been better if he had 
mentioned this number in his introductory spHCh. I would 
like to know If the Govemment had made any study with 
regard to this. 

What is the experience of the Govemment with regard 
to other such tribunals that have been .et up in the past? 
The Govemment has many other specialised tribunals set 
up on the same Jinea. Has the Govemment succeeded In 
achieving the purpose for which each of those tribunals was 
set up? Have cases been disposed of in a quicker way in 
the case of those tribunals? 

My third point relates to eligibility. Claule 6 lays out 
the qualification for appointment of Chairperson and other 
members of the Tribunal. It says, 'A person shall not be 
qualified for appointment as a mamber unless he is eligible 
to be a judge of a High Court'. So, not only a retired judge, 
but a person who is eligible to become a judge of the High 
Court also can be made a member of this Tribunal. I would 
just like to know what the eligibility criterion for becoming a 
High Court judge is. Also, does the Minister not think that a 
situation may emerge in which all the members of this 
tribunal will be only people from the judiciary in India without 
holding any specialisation In taxation law? Is it not going to 
create a situation like this? 

My next point relates to Clause 8, which lays down the 
criteria for apPOintment and retirement. It has been 
mentioned in Clause 8 that the Chairperson or any other 
member shall hold office for a term of five years. Here it says 
that in the case of the Chairperson, he can continue up to 
the age of 68 years. A High Court judge retires at the age of 
65 years. If you are going to appoint a retired High Court 
judge to the post of Chairperson, are you not going to restrict 
his term as the Chairperson to a three-year term? 

Clause 11 talks of removal of the Chairperson and 
other members. In (1) (d) it is mentioned that one could be 
removed who has acquired such financial or other interest 
as is likely to affect prejudicially his functions as Chairperson 
or a member of the National Tribunal. The clarification I would 
like to seek from the hon. Minister is, what could be that 
financial or other Interast which Is likely to prejudice his 
function as the Chairperaon. 

Clause" provides for compoaltlon of the National Tax 
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Tribunal. This Tribunal conlists of the Chairperson and such 
number of Members as the Central Government deem fit. 
Why did you not fix the number in the Bill itself? Why have 
you left it to the Government? I want to leek the clarification 
from the Minister on this point. 

Clause 7(3) provides that no appointment of the 
Chairperson or any other Member shall be invalidated merely 
by reason of any vacancy or any defect In the constitution of 
the Selection Committee. Why should there by any defect in 
the Selection Committee? You have clearly mentioned in 
the Bill that we are going to form this Selection Committee 
with the Chief Justice of the Supreme Court or another Judge 
nominated by him, Secretary in the Ministry of Law and 
Justice, and Secretary in the Ministry of Finance. You have 
very categorically mentioned al to who would be the 
Members of the Selection Committee but still you have made 
a provision that there could be any defect. I do not 
understand as to how could there by any defect. Hon. 
Minister may kindly answer this question. 

lastly, I would like to make an appeal to the hon. 
Minister. As a Member of the Standing Committee on Finance, 
I have just found that it is not in the High Court, it is actually 
in the other Tribunals of Customs and Income-tax where 
there are a very large number of cases which are pending. 
What are you going to do about that? I would also like to 
make an appeal to the hon. Minister. When you constitute 
the National Tax Tribunal, would you kindly make a 
suggestion to the Tribunal that all the high value cases should 
be tried on priority basis? We really would save a lot of 
money, as a lot of money has been blocked. Not all the 
cases involve a lot of money. There are a few cases which 
involve a lot of money and the same should be tried on 
priority basis. What is being done on a regular basis is that 
such cases are tried by the courts periodically and that is 
why not many cases have not been resolved. 

I do not agree with what Shrl Varkala Radhakrishna 
said that there could be additionai Benches in every High 
Court, which could try everything. I do not agree with that 
because most of the High Court Judges lack specialisation 
in such topics involving income-tax law or customs law. 
Rather, I would say that constitution of the Debt Recovery 
Tribunal had in a great 'flay been instrumental in reducing 
the NPA. I am again making an appeal to the Minister that 
he should make a suggestion to the effect that while 
constituting the new Tribunal, high value cases should be 
tried first. 

With these words, I support this Bill and request the 
Minister to give clarifications to the question raised by me. 

SHRI P.C. THOMAS (Muvattupuzha): I have been 
allotted one minute. But I would end my speech within that 
time limit because hon. Minister is ready to start his reply. 

MR. CHAIRMAN: There is a time constraint. 

SHRI P.C. THOMAS: This Bill has been good and it 
has been brought with very good perspectives and 
objectives. I support the Bill. I would urge upon the Minister 
to take into consideration the recommendations and 
suggestions which have been forwarded by the Standing 
Committee. 

The other aspect of the Bill is that normally in all these 
cases, the delay is occurred with respect to the constitution 
of the Tribunals and imp/ementation thereof. I would like to 
say that the implementation should not be delayed in this 
regard. I would also like to appeal to the Minister in regard 
to the family courts. There is a provision for family courts 
and the Government of India has also taken steps to set up 
family courts in various parts of the country. But the allocation 
of funds for setting up of the same Is not made in accordance 
with the objectives with which we realty want the famny courts 
to be set up. I would like to say that the implementation 
aspect muat be looked into with urgency. I was commenting 
about the family courts. I urge upon the hon. Minister that in 
my parliamentary constituency Muvattupuzha, a family court 
may be set up immediately in the town of Muvattupuzha and 
the amount may be given urgently. 

SHRI KHARABELA SWAIN: What is the necessity of 
transferring the Chairman or any Member? Kindly reply to 
this question. 

SHRI H.R. BHARDWAJ: Sir, I am very grateful to all the 
hon. Members - Shri K.S. Rao, Shrl Singh, Shri Radha-
krishnan, Shrl Shallendra Kumar, Shrl Ram Kripal Yadav, 
Shri Mandai, Shri Chandrappan, Prof. Ramadass, Shri 
Swain, Shri Bachi Singh Rawat, Shrl Thomas and a few 
other friends - who have contributed very important pOints. 
I appreciate their points. I would like to point out that they 
have milsed some provisions of the Bill. 

Let me clarify that this National Tax Tribunal which is 
likely to be set up is primarily to deal with the appeals that 
arise out of the two Tribunals already let up - one under the 
jurisdiction of the Finance Ministry, that is, on the Customs 
and Excise and Service Tax and the other is under the 
jurisdictiOft 01 my Ministry, the Income-Tax Appellate Tribunal. 
Hon. Members will appreciate that both t/'le Tribunals are 
doing very well at their levels. But the matte ... go to the High 
Court. 
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A very senior Member of this House - I have 
tremendous respect for him - raised a very valid point. He 
said that the Standing Committee wanted that instead of 
having this Bill, we should straightaway conatitute Special 
Benches in High Court to hear tax matters. I know, there was 
a time when the High Courts could provide two Judge. as 
tax specialists to alt together in the Division Bench to decide 
exclusively on tax matters. Having worked a. the Law 
Minister for three times in this country, I know that there is 
dearth of tax specialists. The qualifications for the 
appointment of High Court judges do not make any mention 
of specialization as criminal, civil or revenue. My experience 
is that mostly the lawyers practising on civil side come to the 
Bench and they lack that expert knowledge on tax matters. If 
there are tax lawyers, tax judges available, I could agree 
with the recommendations and the suggestions. But the 
House will appreciate that except In one or two cases, I 
have written letters after letters to High Courts asking them 
to constitute Special Benches for tax matters. But they have 
said that they do not have expert judges and they can provide 
judges out of the judges available with them. 

The NDA Government went into this Issue and they 
wisely brought this Bill by providing that in the matter of tax, 
they would like to have expert people to deal with appeals 
also. Now, under article 323B of the Constitution, these 
matters are now being transferred to the Special Benches 
of tax in appeal. Appeals of both the Tribunals will go to this 
National Tax Tribunal. We have carried forward this Bill. We 
are applying our mind fully as this provision Is necessary in 
the interest of the revenue. 

Most of the han. Members have expressed that a weak 
treasury means a weak Government. So, the treasury has to 
be strengthened. Therefore, money has to be paid to the 
treasury otherwise, a welfare State like India will suffer. This 
has been shared by all the Members. 

Now, let me be very clear about the peripheral issues. 
In the Financial Memorandum, there is a provision for 15 
Benches for Direct Taxes and 10 Benches for Indirect Taxes. 

In the Financial Memorandum and in the Financial 
Expenditure also, it is mentioned there. It is also mentioned 
in clauses of the Act, particularly about the Division Bench 
that 'a Bench shall be a Division Bench ordinarily of two 
people: Let me again remind you, because I am working 
also on the Income Tax Appellate Tribunal, that In the Income 
Tax Appellate Tribunal also the Benches is of two - one 
Technical Member; and one Judicial Member. 

Similarly, clause 5(4) provides that a Bench will consist 
of two Members. Here also, It will be the same way with two 

Members who have been selected out 0' the two sources of 
recruitment. That shows what Is the source of recruitment. 
Not many retired people have any scope to come into. Those 
who are serving in the Income Tax Appellate Tribunal or 
CEGAT will be appointed to the National Tax Tribunal. 
Therefore, there is no scope except the Chairman. The 
Chairman may be a person who has retired from the High 
Court as a Chief Justice or a Judge of the Supreme Court 
because the retirement age to the Supreme Court Is 65 years, 
and so, you have, at least, to give him three years. Otherwise, 
nobody would come. For High Court, the retirement age is 
62 years, and so we are giving him, to be a Member or a 
Chairman, five years. And, he will retire at 68 years. This is 
one position where the High Court Judge will come. 
Otherwise, direct recruit people will be derived from two 
sources of recruitment. One Is, these two Tribunals. They 
are the Members, who are technical as well as judicial, and 
who go to the Income Tax Appellate Tribunal. All the 
Chartered Accountants are the Technical Members. The 
Chartered Accountants are fully aware of the tax provisions. 
Similarly, Judicial Members are Judges. So, both will be 
recruited to the National Tax Tribunal, and the direct 
recruitment meana, a few advocate!!. I cannot annoy my 
legal community. Otherwise, they will say, "You have barred 
us from being appointed.· Advocates of 10 years standing 
under the Constitution can be appointed as Judge of the 
High Court, and Similarly, of 10 years or 15 yeas standing to 
the Supreme Court. 

So, I am leaving room for their selection. The selection 
will be made by a foolproof system, which exists even today 
for all the Tribunals, and which is very well accepted. You 
know, the Government cannot straightaway appoint. For 
High Court Judges, we consult the Chief Justice of India, 
and here also, we consult the Chief Justice of India or his 
nominees. So, it will constitute a Committee of three people 
in which the Law Secretary and an independent person will 
be there. 

Let me tell you that we are giving more autonomy and 
independence in this Tribunal because we are not 
aSSOCiating the Government, that is, the Finance Ministry. 
The Finance Ministry is interested in revenue. Their view is 
not independent and they are an interested party. So, this 
Tribunal will be exclusively under the domain of an 
independent Ministry, namely, the Law Ministry, and that 
inspires more confidence of the litigants. There is always a 
pressure from the Finance Ministry to recover more and more, 
but here, we do not have any interest. We are fair; we are 
fair for both. The Govemment revenues must come and the 
clients must get independent justice. The quality of justice 
cannot be diluted whatever considerations may be. So, this 
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will be a most independent Tribunal and a Division Bench 
ia provided here. 

There is a further provision that in maners where there 
ia a difference of opinion like it happens in the court, the 
third Judge or the Chairman will decide. This happenl in 
the High Courts also. If two Judges sit in the Division Bench 
and there is a difference of opinion, it is referred to the third 
Judge, or the Chief Justice himself decide •. So, the lame 
provision has been bodily lifted and put into the Bill. 

Similarly, there are special Benches. Suppose, there 
is a big case and very Intricate questions are raised before 
the Bench. There, inltead of a Bench of two, there will be a 
Bench of five, u we do in the Constitutional Benches in the 
High Courts. Therefore, all eventualities, which happen in 
the courts, have been taken care of and they have been 
provided in this Bench also. 

Now, about the selection, let me say that our selection 
process is foolproof. All Tribunals' selection is now being 
done, whether it is a Company law Tribunal or a Compe-
tition Law Tribunal. The Supreme Court and the Chief Justice 
are invariably In the picture. Even the last Govemment tried 
to have that Company law and the Competition law, but 
the Supreme Court stayed them. 

We do not want that siteLtion to take place so that the 
selection is quick and good people are selected. We have 
kept the component of judicial consultation at a very high 
level. So, there should be no apprehension In anybody's 
mind about the quality, Division Bench and Special Bench. 

I now come to the qualification. There was an argument. 
I am surprised how could it be said that retired persons are 
being brought into it. Sining members who are in the Income 
Tax Tribunal and CEGAT will be promoted if they are found 
suitable by the Comminee. They will invite applications. let 
me tell you frankly, there was a recommendation. The 
Standing Committee did recommend, why do you not 
consider Chief Commissioners. There is a consensus 
opinion that they are almost executive members of the 
Finance Ministry. They do not consider them. They are 
considered as Income Tax Commissioners. In the first 
instance they are inducted In the Income Tax Appellate 
Tribunal. If they are selected there, then we will elevate them 
in the highest tribunal which is equivalent to almost the High 
Court. Therefore, If we have differed with the Standing 
Committee's recommendation, we have done so in the 
interest of the institution. This is the recommendation we 
have not agreed to. 

The third point W8I about ag8. I have aubmlned that 

we cannot really keep the age less than 88 because 
Supreme Court judges would not come. We cannot keep 
less than 65 because High Court judges will not come. Even 
the Chief Justice of the Hiph Court retires at the age of 65. 
You have to give him three years. He can be re-appointed 
until the age of 68. These are wholesome provisions. With 
full respect I may say that for all the tribunals the scheme of 
retirement and appointment is .the same. So, there is nothing 
new in this. 

A question was asked about the total pendency in the 
High Courts. I am informed that as on the 1 st of April, there 
are about 41471 cases which are pending in different High 
Courts. They will be transferred to these tribunals. I may 
also allay the apprehensions of the hon. Members that when 
these 25 Benches. will be constituted, it has to be provided 
that the Principal Bench will lit in Delhi and then they will 
spread out according to the location of work. Out of 41,000 
cues, we will find how many are in ChennaL So, we will 
have to make a provision for Chennai, Mumbai and Kolkata 
separately. Principally the money comes from Mumbai and 
ChennaL We will have to provide one or two benches there. 
Il is the prerogative of the Chairman. After studying the 
workload it will be distributed. 

The temporary arrangement of a Circuit Bench before 
15 days is also provided. Suppose there is a special case 
which is to be held in a place not in Chennai, not in Andhra 
Pradesh but somewhere in Madurai, they can be sent there 
like a circuit court to decide the case. These are all enabling 
provisions. As the experience will be gained, things can be 
modified. This is the inception of the tribunal. We can 
increase Permanent Benches if the workload is such but 
our dellre is, let the tax experts deal with the tax maners. 
Those who rise from the income tax go to the Income Tax 
Appellate. Seven years is the qualification. A big safeguard 
is there. Only those members who have seven years 
experience in the Tax Tribunal will be appointed in the 
National Tax Court. 

High Courts are over-occupied. You may see every 
day now, there are vacancies in the High Court. When I took 
over as Minister in 2005, in the initial years, there were 
vacancies to the tune of more than 300 in the High Court, 
which is the half of its strength. I am grappling with those 
vacancies. I have not been able to fill these vacancies more 
than half. 

18.00 hra. 

It is because as you fill the vacancies, more vacancies 
occur on the retirement of judges. So, we will not take chance 
in distributing the workload between the Tribunal as weU as 
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the High Court. It Is • very valid concept according to the 
Constitution. Therefore, I seek your Iupport. You allow me 
to do this and u It progresses If there are shortcomingl, we 
will come back to you. I have noted all the points. 

I once again requelt you to support. You are a senior 
Member and you please be kind to me. I am very grateful to 
you. I 8IIure you that I have a very high regard for your 
views. There should always be an exception to the general 
rule. You may be an exception to the Intellectual ltandardl 
of this House and I accept It. So, please agree on this and 
lupport It 10 that It Is pa.sed. 

MR. CHAIRMAN: The question Is: 

"That the Bill to provide for the adjudication by the 
National Tax Tribunal of disputes with respect to levy, 
usellment, collection and enforcement of direct taxes and 
allo to provide for the adjudication by that Tribunal of 
disputes with respect to the determination of the rates of 
duties of cUltoml and central exci.e on goods and the 
valuation of goods for the purpose. of assessment of such 
duties a. well al In matters relating to levy of tax on .. rvice, 
in pursuance of article 323B of the Constitution and for 
matters connected therewith or Incidental thereto, be taken 
Into con8k:leration." 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up claule-
by-clause consideration of the Bill. 

The question is: 

"That clausel 2 to 30 stand part of the Bill." 

The motion was adopted. 

Clauses 2 to 30 were added to the Bill. 

The Schedule 

Amendments made: 

Page 10, line 9,-

(3) 

Page 10, line 13,-

10'"2004" 

.ubatItute "2005" (4) 

Page 10, line 26,-

Page 10, line 46,-

Page 11, line 15,-

substitute "2005" 

Page 11, line 44,-

10'"2004" 

substitute "2005" 

Page 12, line 14,-

fo,"2004" 

(5) 

(6) 

(7) 

(8) 

substitute "2005" (9) 

Page 12, line 21,-

substitute "2005" (10) 

Page 12, line 30,-

10,"2004" 

substitute "2005" (11) 

Page 12, line 41,-

fo,"2004" 

substitute "2005" (12) 

(Shrl H.R. Bhardwaj) 

MR. CHAIRMAN: The question il: 

"That the Schedule, u amended, .land part 0' the , 
Bill." 

The motion was adopted. 

The Schfldule, u emended, wa added to the BIll. 
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Clau •• 1 Short title, extent 
and commencement 

Amendment made: 

Page 1, line 5,-

for "2004" 

substitute "2005" (2) 

(Shri H.R. Bhardwaj) 

MR. CHAIRMAN: The question is: 

"That clause 1, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 1, as amended; was added to the Bill. 

Enacting Formula 

Amendment made: 

Page 1,line 1,-

for "Fifty-fifth" 

substitute "Fifty-sixth" (1) 

(Shri H.R. Bhardwaj) 

MR. CHAIRMAN: The question is: 

"That the Enacting Formula, as amended, stand part 
of the Bill." 

The motion was adopted. 

The Enacting Formula, as amended, 
was added to the Bill. 

The long Title was added to the Bill. 

SHRI H.R. BHARDWAJ: I beg to move: 

"That the Bill, as amended, be passed.· 

MR. CHAIRMAN: The question is: 

"That the Bill, as amended, be passed." 

The motion was adopted. 

{English] 

SHRI P. KARUNAKARAN (Kasarg~): Sir, during the 
last S.salon, this House, in the course of a dllcuulon, urged 

upon the Govemment to bring a comprehensive legislation 
with regard to higher education in our country. It was in the 
context of a Supreme Court judgement. The House was 
unanimous about the need for such a legislation. 

It is true that the fee structure and the admission policies 
in regard to higher education differs not only from State to 
State, but also differs from Institution to institution within a 
State. There was a aeries of legal battle in the lower courts, 
in the High Court and even in the Supreme Court. There 
were also a series of protest by students, parents and 
teachers demanding for a legislation in this regard. 

Sir, education should be a property of the society and 
it should not be a product for buying and seiling. 
Unfortunately, this has become the order of the day in our 
country. So, the Government should take immediate steps 
to bring aboJJt a comprehensive legislation within the 
framewor1c of our federal framework. I would like to request 
the Government to bring in a legislation in this regard In this 
Session only. 

[Translation} 

SHRI SURESH CHANDEL (Hamirpur, Uttar Pradesh): 
Mr. Speaker, Sir, I want to draw your attention towards Post 
graduation Medical Education and Research Institute, 
Chandigarh. This Institute has been playing a prominent 
role in catering to the health care needs of the entire north 
India but there has been a substantial rise in the fees charged 
from the patients due to which the number of patients getting 
admitted in the institute has come down. 

Mr. Chairman, Sir, I would like to draw the attention of 
the han. Minister towards the fact that the governing body 
decided on 29th September, 2002 that fees should not be 
increased. Despite this, it was done without raising the issue 
before the governing body. Such is the situation there that 
the poor people who visit OPD and are admitted in general 
ward of that institute are being charged more fees than those 
in AIIMS of Delhi. As I said earlier, it has resulted in decline 
in the number of patients coming to the institute and the 
patients are facing lots inconvenience due to hiked fees. 

Mr. Chairman, Sir, on one had the Government of India 
is spending Rs. 200 crores annually on this institute while 
on the other, such steps are being taken which would render 
the institute inaccessible to the poor persons who are being 
taken for a ride . ... (Interruptlons) 

Mr. Chairman, Sir, the Government salel th'at it would 
have a human approach, I believe that It amounts to the 
ridicule of whole system that a certain decision has. been 
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implemented in an institute without seeking due approval 
from the governing body. Through you, I request the hon. 
Minister of Health to intervene and take steps to provide 
justice and put an end to the injustice being meted out to the 
poor. The fee hike should be rolled back. 

[Translation] 

·SHRI M. SHIVANNA (Chama~anagar): Mr. Chairman 
Sir, Kannada language along with Kannada culture has a 
history of over 2000 years. As you are well aware Sir, 
Kannada language has bagged 7 Jnanapeeth awards, the 
highest In the country. Revolutionary religious leaders and 
great writers like Mahaveerjain, Bahuball, Basaveshwara, 
Akkamahadevl, Sarwa/na and others have contributed their 
might to the development of Kannada language. Similarly 
popular rulers like Immadlpulikeshl, Krishnadevaraya of 
Vijayanagar, Gangas, Kadambas, Akka Bukka and others 
have also done their best for the glory of Kannada language. 
Despite all these factors, the pride place has not been given 
to Kannada language. If the situation continues Iif(e this 
Kannada language may find a place in the list of endangered 
languages. Like Sanskrit language Kannada language will 
also be ignored by the people. 

Now, agitations and demonstrations are taking place 
throughout the State of Karnataka, protesting against the 
negligence of Kannada language both by the State and the 
Centre. Six and a half crore Kannadigas are demanding the 
status of a "classical language" for Kannada. Former Vice 
Chancellor, writer and social worker Shri D. Javare Gowda, 
an 86 years old veteran, will be on hunger strike from 
January 2006. He has cautioned the Centre that he is going 
to return the Padma Bhooshan award to the Centre if 
Kannada language is not accorded the status of classical 
language by 15.12.2005. This popular personality of 
Karnataka has alleged that we the members here have not 
raised this issue In this House. The people of Karnataka are 
eageriy waiting to hear good news from the Government of 
India. In fact, the Hon. Home Minister Shri Shlvraj Patil has 
given a positive assurance to the people of Karnataka in 
this regard during his recent visit to the State. 

I therefore urge upon the Government of India to 
seriously consider the cultural heritage of Kannada 
language and its service to the mankind and to accord the 
status of classical language to Kannada without any further 
delay. 

·SHRI S. MALLIKARJUNAIAH (Tumkur): Mr. Chairman 
Sir, just now my friend and colleague Mr. Shivanna has raised 
a very vital Issue in this august House. Mr. D. Javare Gowda, 

• Tranalatlon of the ipHCh originally delivered In Kannada. 

the former Vice Chancellor is very old and he is on fast until 
death. The people of Karnataka have high respects for him. 
If some thing happens to him we all will get a bad name. 
Hence I would like to associate myself with Mr. Shivanna 
and to request the Centre to look into this matter with all 
seriousness. Kannada language, which has a long history 
and heritage, deserves the status of classical language and 
in fact this is the dream of the people of Karnataka. 
Government of India took a wise decision to accord the status 
of classical language to Tamil last year. Once again I urge 
upon the Government of India to demonstrate their 
statesmanship in according the status of classical language 
to Kannada language Immediately. 

MR. CHAIRMAN: Shrl Mallikarjunaih, you may 
associate with Shri Shivanna. 

PROF. K.M. KADER MOHIDEEN (Vellor.): Sir, I rise to 
raise an important issue with regard to my constituency, 
Vellore. 

Vellore Fort is famous for its construction. It Is more 
than 500 years old. It is the only fort that is built of stone in 
this country. This Fort Is known for its beauty and grandeur. 
It is not only that, but in this the First War of Independence 
took place on the loth July, 1806. Tipu Sultan's heirs and his 
family members were jailed in this Fort. They raised the flag 
of freedom against the Britishers. More than 500 people 
were killed. They sacrificed their lives for the sake of our 
country. Though we say that the First War of Independence 
took place In 1857, actually the First War of Independence 
took place at Vellore in 1806. Therefore, In the coming year, 
that is, on the 10th July of 2006, the second centenary of 
that great historic event is to come. I urge upon the 
Government to celebrate that day as the second centenary 
of the First War of Independence. 

In that connection, Sir, the Vellore Fort should be 
beautified. It has a very beautiful moat also. It is full of water. 
The waterway to that moat should be desllted and rubbish 
and other things should be removed. Around the fort there is 
a park. That park is In a dilapidated condition. That park 
should be beautified. The Ministry of Tourism and the Ministry 
of Culture and the Archaeological Survey of India should 
take all sorts of eHorts to beautify that park. This Fort, where 
the First War of Independence took place in 1806, Is 
described as one of the best secular forts in this country. It Is 
because in that Fort, there Is a temple, Jalagandeshwarar 
Temple, a church and a mosque. Nowhere In this country, 
from Kanyakumarl to Kashmir, will you find such a fort.' , 
Therefore, that secular Fort should be beautified and the 
park should also be beautified. The second century of the 
First War of Independence should be celebrated In a befitting 
manner. That is my request to the Government of India . 
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DR. K.S. MANOJ (Alleppey): Sir, I would like to draw 
the attention of the Government to the missing of a salvage 
ship, Jupiter 8, leased by a Mumbai based shipping 
company, MIs. Pelican Marines Bombay Limited. The ship 
is missing since 5th September, on its voyage from Namibia 
to Mauritius. Its crew consists of ten Indian citizens. The 
Information about the whereabouts of the ship is yet to be 
known. Therefore, i request the Government that arrange· 
ments may please be made to direct the authorities 
concerned for a detailed inquiry in this regard and find out 
the vessel and the crew immediately. 

{Translation} 

DR. KARAN SINGH YADAV (Alwar): Mr. Chairman, Sir, 
certain hospitals have been identified under Ambedkar 
Medical Assistance Scheme for providing treatment of life 
threatening diseases of kidney, heart, liver, cancer and brain 
to the scheduled caste community. Ten big hospitals of the 
country for this purpose include, the All India Institute of 
Medical Sciences and PGi, Chandigarh etc. Under the said 
scheme, the institutes would bear 50 percent of the expenses 
for the treatment of patients belonging to scheduled castes. 

Sir, through you, I would like to draw the a"ention of 
the Government towards Sawai Man Singh Hospital in Jaipur, 
the capital of Rajasthan which has been functional since 
the last 50 years. It is a super speciaiity hospital of Rajasthan 
with 200 beds in which treatment of various critical ailments 
involving neurosurgery, cardiac surgery and kidney 
transplant and cancer is provided. For some reason this 
hospital has not been included among the hospitals 
identified under the Ambedkar Scheme. Earlier Rajasthan 
had 16 percent population of scheduled castes which has 
now risen to almost 25 percent. The scheduled castes 
people of Rajasthan are very poor and backward in 
comparilon to other states. 

Therefore, It is my request to include Sawai Mansingh 
HOlpital of Jaipur among the hospitals identified under 
Ambedkar Medical Assistance Scheme. Thank you. 

DR. VALLABHBHAI KATHIRIA(Rajkot): Mr. Chairman, 
Sir, IOC, Bharat Petroleum and Hindustan Petroleum which 
fall under the purview of Petroleum Ministry have issued a 
notification recently that gas connection being provided to 
several NGO's educational Institutions, dharmshalas and 
charitable institutions being used for cooking purpose by 
the said bodies, would henceforward be deemed to be 
covered under the category of commercial gas connection 
now instead of domestic connection. The said institutions/ 
organizations are social organizations and the said decision 
of the Ministry has resulted in economic burden on the above 
said organisations. The LPG connection is being used by 
such organlsationslinstitutions as cooking gas in hostels, 
orphanages, girls hostel etc. Earlier they used to get supply 
of LPG under domestic gas connection while now they are 
getting LPG gas cylinder under the category of commercial 
institutions. This move is facing intense countrywide 
opposition. A circular to this effect was issued 2-3 years ago 
also but at that time the NDA Government had withdrawn 
the same much to the relief of the said sociai oraganisations. 
Now that circular has been issued again. 

Sir, through you, I request the Government, the hon. 
Minister of Petroleum that this move amount to adding 
burden on the institutions which receive donations from the 
public and carry out works of social welfare. This notification 
should be withdrawn 10 that such social organizations may 
get the cooking gas at normal rates and hence could be 
exempted from facing the added financial burden. 

{English} 

MR. CHAIRMAN: The House now stands adjourned 
till 11 a.m. tomorrow. 

18.21 hr •• 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, November. 30. 20051 

Agrahayana 9. 1927 (Saka) 
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